Seventh Series, Vol. XXXVIII, No.43 Tuesday, May 3, 1983
Vaishakha 13, 1905 (Saka)

LOK SABHA DEBATES

Eleventh Session
(Seventh Lok Sabha)

LOK SABHA SECRETARIAT

NEW DELHI

Price : Rs. 4.00



CONTENTS

No. 43, Tuesday, May 3, 1983/ Vaisakha 13, 1905 (Saka)

- COLUMNS
Oral Answers to questions—
*Starred Questions Nos. : 848, 849, 853, 855, 856, 861 and 865 2—25
Written Answers to Questions—--
Starred Qestions Nos. : 850 to 852, 854, 857 to 860, 862 to
864 and 866 to 863 ees  26—45
Unstarred Qestions Nos. : 9678 to 9747, 9749 to 9774, 9776 to
9821, 9823 10 9853, and 9855 to 9908 ... 45316
Papers Laid on the Table ... 316-—318
Committee on Papers Laid on the Table 319
Minutes
Commitiee on Papers Laid on the Table 319
Thirteenth Report
Committee on absence of Members from the sittings of the House 319
Twelfth Report
Bills—Introduced —
Vegetable Oils Cess Bill ... 319-324
National Oiiseeds and Vegetable Oils Development Board Bill ... 324—325
Matters Under Rule 377—
| (i) Demand for Construction of a broad gauge Railway line
between Kottayam and Madurai
Shri Skariah Thomas ... 325326
(ii) Need to provide barbed fencing around Army firing range
at Pokbaran
Prof. Nirmala Kumari Shaktawat oo, 326327

*The sign + marked above the name of a Member in’dicates that the question
was actually asked on the floor of the House by that Member.



(iii)

(iv)

{v)

(vi)

(vii)

(viin)

(ix)

(x)

{xi)

(i)

Payment of compensation to the heirs of workers
who died in the Kalinjar medium irrigation dam
project

Shri Chintamani Jena

Broadcasting programmes of religious teachings from

Oriya Bhagavat and others religious books on AIR

Shrimati Jayanti Patnaik

Negotiation between management and unions for
scttlement of wages in Central Public Sector

Enterprises

Dr. A. Kalanidhi

Primary School teachers strike in Defhi

Shri Atal Bihari Vajpayee
Sanction of payment of overtime to the employees
of India Government Mint, Calcutta

Shri Semnath Chatterjee
Measures to control floods in Gorakhpur aad
Basti district of Uttar Pradesh

Shri Ashfaq Hussain
Need to improve the efficiency of Railways in

Bhavnagar Rajkot Division

Shri Mohan Lal Patel

Compound interest charged by Banks on loans

given to small farmers

Shri Chander Pal Singh

Facilities and payment of wages to canteen workers

equal to those of Central Government employees

Shri Chandradeo Prasad Verma

African Development Bank Bilt

Motion to consider

Shri Janardhana Poojary

Shri Somnath Clp.muet

COLUMNS

eeo 327--328

328—329

329—:31

333—334

334335

335336

336—342

336

338



(iii)

Shrimati Geeta Mukherjee

Clauses
2to 7 and 1

Motion to Pass
Shri Janardhana Poojary

Central Industrial Security Force (Amendment) Bill
Motion to consider

Shri Nihar Ranjan Laskar
Prof. Rup Chand Pal
Shri M. Satyanarayan Rao
Shri Indrajit Gupta
Shri S.A. Dorai Sebastian
Dr. A. Kalanidhi
Shri Mool Chand Daga
Shri Harikesh Bahadur
Shri Chandra Pal Sailani
Shri Rajesh Kumar Singh
Shri Birdhi Chander Jain
Shri Chitta Basu
Shri Keyur Bhushan
Prof. Narain Chand Parashar
Shri Somnath Chatterjee
Shri Girdhari Lal Vyas
Shri Hiralal R, Parmar
Shri Chaturbhuj

Shri Ram Pyare Panika

Clauses
2to 14 and 1
Motion to pass
Shri Nihar Ranjan Laskar

COLUMNS

T ene

ot

340
341—342

342
342—428

342,421
344
352
354

361
363
365
371
375
381
385
387
394
398
401

415

418

419

428

428



@)
COLUMNS

Statement re : show of gas in well drilled in razole (Andh;a Praflesl;) = 428
| A Shri P. Shiv Shankar ‘ T 429

Cantonments (Amendment) Bill O 429438

Motion to consider - sl o3 noals

+~Shri K.P. Singh Deo TaleT sosdl g, 429

“Shri Amal Datta i basi ) @it winas? Iehiebl leigeg

Business Advisory Committee abiannd of nall 438
“7+ o: ¢ Porty-fifth Report : 2rgee T Reles g Ak bl

3
74
2]
o



LLOK SABHA DEBATES

LOK SABHA

Tuesday, May 3, 1983|Vaisakha 13,
1905 (Saka)

—— —

The Lok Sabha met at Eleven of the

Clock.
MR SPEAKAR i# the Chair]
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ORAL ANSWERS TO QUESTIONS

Estimated cost of new Fertilizer Plants
-

*840. SHRI GHUFRAN AZAM :

KUMARI PUSIPA DEVI
SINGH :

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
sltate :

(a) whether there is a proposal under
Government’s consideration to spend bet-
ween Rs. 7,000 to 8,000 crores on setting
up new fertilizer piants in the country ;

(b) whether the capacity utilisation of
the existing fertilizer plants would also be
increased ;

' (c) if so, the details thereof ; and

(dy by what time the country would
attain self-sufficiency in fertilizers ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) to (d) A statemznt is laid
on the Table of the House.

Statement

(a) The present estimated total cost of
the new fertilizer plants under construc-
tion at Thal, Namrup (Namrup—III),
Paradeep in the public sector and at
Hazarika in  the cooperative sector is
Rs. 2512 crores. Besides, the new public



3 Oral Auswers

sector gas based plant in Guna (Madhya
Pradesh) is estimated to rost over Rs. 600
crores. Itis also proposed to set up
four similar gas based plants in U.P, and
one in Rajasthan, at a total investmenl of
about 3000 crores.

(b) and (c) Steps such as installation of
captive power facilities and renovation/
replacement of equipments have been
initiated or are being planned in order to
improve the capacity utilisation.

(d) While substantial investments arc
being made to augment indigenous pro-
duction of fertilizers, achievement of self-
sufficiency in this regard will be depen-
dent on factors like lcvel of consumption
reached and the production level achieved
by the existing and proposed fertilizer
plants,

St TGETTA AIWT | HeAd HEID,
TIZ (|7) AT (") &1 A7 A fzar
T, 9F AAIGYT qEY £ | FFTEA I
FaTq q2Y fgar qar 2 | g AT FATAT
war 2 fF qrar caE #y mafedy Far 2
HIT FEATTHAT A7 1 Fafad) Far 2
T FEi-FT AT 7E F |

A@A WX IAIF AN (i Fge
q18) : AAAT AgFg § q@ 2 fE
& fexg qraz carz 1 & 9faf #a1 @I |
That differs from plant to plant. Those
from 20 Megawatts to 50 Megawatls,
according to the requirement of the plant.
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SHRT MADHAVRAO SCINDIA : It
is entirely duc to the cmphasis laid by the
Primc Minister on the development of
backward areas that Guna has quite justi-
fiably received the allocation of the gas.
based fertilizer plant for Madhya Pradesh.
I would like to know from the hon. Mini-
ster—is it not a fact that Guna is the first
such plant on the gas pipeline ; and being
S0, is it not necessary that the Guna plant
should be taken up first so as to expedite
the construction of the other plants ? If
these arc facts, how soon would the
Ministry and the National Fertilizer Cor-
poration complete the collaboration and-
other financial matters, so that the cons-
truction of the plant could be undertaken
expeditiously ?

SHRI VASANT SATHE : [t is true
that in the six new gas-based plants which
are being -proposed Guna plant under
NFL in Madhya Pradesh would be the
first plant to be commissioned. All for-
malities for collaboration, financial tie-up
etc. have been nearly completed ; and we
hope to start or lay the foundation, at
the earliest --when it will be, 1 cannot
commit just now. I agre: (hat this plant
in Madhya Pradesh would be the first in
the link of the gas-based fertizer plants
proposed. '

s
-
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qte faraT At agAEd @ HIA-
Mo meger WY, IAIE HFIA AMA
¥ fao oy vr-dAfega aifgh ag -
TG F FIRT JATAT H S99 2 | -
TIMF ¥ IIFYT F qIA FAT FIAT AT
=TT & agl 97 UF-FEAGE F FTH
WoeT? & | & ;wrad gy "y 99t
St & SrAAT STEAT g FT I74gT H
AIFTLIAIF 777 a9 F1 fa=r

@ g !

wewet HEIY A€ qATT AT IIAT

TEl & |

sft qg+ Q15 ; WIHT &FiZAT T oY
FIGHET FEE AT AT FT T & |

Sto fAwar gl Fwamad @ IIF-
FIGRE AT AT FT AT ALHTT FT
fg=n1T & aar 39&F 90 T &7 79739
F¢ fagr qar 3 7

st =Y 18 ¢ €I W 7 AT
g E

Diversion of Funds by Companies to
Establish New Venture

_+._
*849. PROF. RUP CHAND PAL :
’ SHRI R.P. DAS :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether Government are aware that
the companies are diverting funds accu-
mulating under the head of depreciation
allowance to finance diversification or
establishing new ventures ;

(b) if so, what action Government pro-
pose to take against the erring compa-
nies ; and

(¢) if no action is contemplated, the
reasons thereof ?

alle
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THE DEPUTY MINISTER IN THE
MINISTRY OF I.AW, JUSTICE AND
COMPANY AFI'AIRS (SHRI GHULAM
NABI AZAD) : (a) There 1is no legal
requirement under the Companies Act,
1956 for companies to set aside the
amount provided in books of accounts by
way of depreciation on fixed assets as a
specific fund and for its use for any speci-
fied purpose (s). The utilisation of the
depreciation provision would depend on
the need circumstances of each company
and is 4 matter of intcrnal policy of its
managemecent,

(b) and (c) Does not arise in view of
(a) above.

PROF. RUP CHAND PAL : In view
of the growing incidence of sickness which
had been a matter of concern to all of
us, Government set up a Committee at
the instance of the RBI, known as the
Tiwari Committee. | do not know
whether it has submitted any report or
nol. But from the reports Government
has submitted at  various times, in the
LFconcmic Surveys and others, it is secen
that in 1980, 420 large scale units, about
10,600 medium and about 23,000 smajl
scale industries had become sick, i, ¢.
upto 1980-81. And it might have increas-
ed by now.

It has also been admitted by Govern-
ment that one of the major factors of
sickness is that the companies are siphon-
ing off, or diverting the Depreciation
Allowance Fund in ne¢w investments, and
deliberately making these units sick, In
view of this may I know from the hon.
Minister, whether the government s
thinking in terms of enacting such a law
to punish these offenders who are delibe-
rately making industries sick and holding
public fund.

THE MINISTER OF LAV, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): As my hon.
friend knows, under the Companies Act,
there is no obligation either for creating a
depreciation fund or for utilizing the fund
in any particular manner. It is an inter-
nal arrangement of the ccmpany and the
company knows best how te make proper
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use of a particular amount at the disposal
of the company. Unless there is a provision
in the Act itself, whichobliges them cither
to ereate a fund or to spend it in a parti-
cular way, the question of taking any
action against them does not arise. Lven
the Sachar Committee has not made any
recommendation for the creation of a
depreciation fund.

PROF. RUP CHAND PAL : It is a
serious matter. Although the government
is speaking in so many terms, in so many
ways that they are very much interested
in stopping all these malpractices, in the
textile industry in our part, in the jute
industry, in so many cngincering indus-
tries—1 could name so many industries—
even in (JK Synthetic) Kota, they have
diverted money, this depreciation fund
also. They have started a unit in our
State also. In this way, these industries
are being made deliberately sick. In spite
of the steps being taken by the govern-
ment, we find that the number of sick
industrics is increasing.  So. I want the
government to assure this House what
steps they propose  to take to stop all
these malpractices, to save industries from
becoming sick ?

SHRI JAGAN NATH KAUSHAL : 1
have already started, that to say that
it is a malpractice would be a misnomer.
The Act does not specify as to how that
amount is to be utilized. Therefore, it.
is entirely for the company to see how
best to make use of that fund. The hon.
member probably is thinking that if the
depreciation fund is there, 1l should be
only utilized for either bringing the same
asset or bringing improvement in it. ‘This
can be one of the purposés but not the
sole purpose,

SHRI SATISH AGARWAL : The hon.
Minister cannot get away with the plea
that there is no provision in the Compa-
nies Act to enforce this particular provi-
sion with regard to the investment of the
depreciation allowance in a particular
way. This is a serious problem, They are
getting depreciation  allowance, a very
huge fund, they are getting, all the indus-
tries and companies under the Income
Tax Law. :So, the government, as a

MAY 3. 1583
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whole, must give a thought to it that the
depreciation allowance, which is pcrmis-
sible (o them, under the Income Tax Law,
is utilized for replacing all those cquip-
ments and machinery. If they are divert-
ing those funds for other purposes, then
what is the sense in  giving exemption
under the Income Tax Law ? So, your
Ministry can very well take up this issue
with the Finance Ministry or you can get
it examined in your own Ministry what
to do in the matter. Otherwise, they are
getting depreciation allowance ; they are
not replacing the old equipments and in-
dustries are sick. 'We are bringing pres-
sure herc on the government that you
nationalise them. So, the whole money
is going waste. It is a question of total
policy, as T said, a complete restructuring
of the tax system in a coordinated way in
consultation with your Ministry, because
you are the Ministry which is controlling
MRTP houses, large industrial houses.
They are getting depreciation allowances
worth crores of rupees ; may be thousand
crores even. So, this is not clear, You
kindly assure this  House thal you
will get it examined and take appropriate
steps 5 and if need be to amend the Law,

SHR1 JAGAN NATH KAUSHAL : So
far as the suggestion is concerned, 1 take
full note of it. But so far as the com-
mercial practice is concerned, may I men-
tion, for the benefit of my hon. friend
that not only in our country, even in the
international commercial Practice, this
allowance is a matter of accounting,

The ¢reation of depreciation fund is a
different matter, but as my friend says,
we are prepared to examine the matter,

SHRI SATISH AGARWAL : Please
cite anyone instance in any other country,
where the industry gets sick like this and
the Government has to take over. It is in
this Welfare state, in  our country, that
we have to take them over. Hundreds of
industries—as the Finance Minister was
mentioning yesterday -—-get sick and  there
is no other go but (o levy taxes because
otherwise the industries get sick. So,
please do not compaie with international
standards. '



9 Oral Answers

SHRI JAGAN NATH KAUSHAL : 1
have taken note of it.

SHRI SATISH AGARWAL : Thank
you very much.

" PROF. MADHU DANDAVATE : |
would like to ask a question in the light of
what the hon. Minister has said, earlier.
He has pleaded his inability to do anything
in the matter, becausc of the present legal
position, I know that. Fortunately along-
with Company Affairs, he is also in
charge of Law and Justice. That is why,
I would like to ask a specific question.
Is it not a fact that certain malpractices
regarding sickness of the industry, mani-
pulated sickness of the industry, are also
prevalent, in spite of the legal provisions
at present ? For instance, is it not ‘a
fact that certain companies and factories,
when they want diversification of their
funds, the depreciation funds, for some
other ventures and in the process they
know probably because of lack of replace-
ment of the machinery, which is likely to
wear out, the machincry is hikely to be-
come sick, the original unit is likely to
become sick, they rcly on the fact that
when their original unit becomes sick, the
Government will take over. 1t will not be
merely nationalisation, but it will be
hospitalisation. They will see that the
machinery is improved, the Government
finances will be spent, and the patient js
improved honourably he will be  sent to
the original house, the big house, and
they will be told that ““*You have recoup-
cd your health; you can go back™. So,
this is a disincentive to see that the origi-
nal industry is not allowed to become
sick. For this, the remedy would be to
re-examine the original law and sce (o it
that this depreciation allowance is not
allowed to be utilised for diversification.
Thus the original industry should not be
allowed to be sick and rely only on the
Government. You examine this and see
that the necessary amendments are made,

if need be.

SHRI JAGAN NATH KAUSHAL : |
have already given an answer to thatl.
We will keep il in view.

SHRI SANTOSH MOHAN DEV : |
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am a Member of the Tea Board. The
Tea Board. has given a proposal
for creating a fund, out of the dep-
reciation fund, for investing the money in
fixed deposit which will be free of
income-tax. It has been accepted by the
Commerce Ministry but the Law Ministry
and the finance Ministry have turned it
down. May | know whether such pro-
posals will be considered, as it is the view
of this House as otherwise the money will
be siphoned out for some other purposes?
I know something about this, because 1
have studied this in the U.K. From what
you say, it appears that you are not
aware of the facts.

SHRI JAGAN NATH KAUSHAL : 1
am obliged to my friend, when he says
that he is an expert in the matter. 1 will
try to take advantage of his cxpert know-
ledge. He can write to me about his
cxperience. But I want to mention only
one fact, It so happens that the deprecia-
tion funds are at the disposal of the
companies and if they invest that money
in fixed deposit, as my friend was saying,
later on when the company ncceds money,
then they will have to go for external
borrowings which may be at a much
higher rate of interest. So, as I said, this
matter necds re-examination, but (o say
that this is the only reason why the com-
panies are getting sick, clc., etc., will not
be very correct,

MR. SPEAKER : Shri Ghulam Rasool
Kochack—Absent.

Shri Nihal Singh—Absent.
Shri Ramjibhai Mavani.—Absen!.

Shrimati Madhuri Singh.

Non-availability of L.P.G. Cylinders

*853. SHRIMATI MADHURY SINGH :
Will the Minister of ENERGY be pleased
1o state:

(a) whether it is a fact that there is
no shortage of liquificd petroleum gas but
the non-availability of cylinders has
limited the number of domestic consu-
mers
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(b) if so, the details thcreof ; and

(c) steps proposed to improve. the
situation ?
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Environmental pollution in Dhanbad
and Jharia

*855. SHRL SHUSHIL BHATTA-

CHARYA : Will thc Minister of ENER.
GY be pleased to State :

(a) whether the decision of Coal India
authorities to open more and more open
cast mines has led to environmental pol-
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lution in the Dhanbad and Jharia coal-
field areas to a danger point ; and

(b) If so, the steps Governmenl have
taken to prevent pollution both in the
atmosphere and in the Damodar river ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) : (4) and (b) No, Sir. New
opencast projects are planned with provi-
sion for maximum refilling of excavated
arcas and land reclamation including
planting of trees. Water sprinkling is
donc (0 minimise atmospheric pollution.
Opcencast mining in Dhanbad and Jharia
coalfields does not lead to pollution of
river Damodar. Pollution of the Damo-
dar. Pollution of the Damodar by wash-
cry effluents is sought to bc avoided by
sctting up slime ponds.

SHRI SUSHIL BHATTACHARYA :
The hon. Minister has denied that therc
is any pollution of atmospherc or Damo-
dar river waler because of discharging
cffluents from (he open casl munes in
Dhanbad and coalfield areas. But the
fact is that there is pollution both in
atmosphere and Damodar river. I would
like to know from the hon. Minister
whether the Dhanbad Branch of Indian
Medical Association held a study about
the matter recently and expressed concern
that because of discharge of effluents
from the open cast mincs and other in-
dustries the atmosphere and  river water
is getting polluted.

SHRI1 DALBIR .SINGH : So far as
the suggestion of the Medical Association
is concerned, that has not come to my
notice so far. Bul with regard to the
pollution by effluents 1 have alrcady
stated that this is done on account of
cfflucnts in the river Damodar but not by
pollution in the atmospheric pressurc.

SHRI1 SUSHIL BHATTACHARYA :
Sir, in the second part of his reply he has
said that pollution of Damodar by wash-
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cry effluents is sought to be avoided by
sctting up slime ponds. 1 would like to
know how far the pollution of river water
has becn checked by setting up slime
ponds as the river has become full of
waler hyacinth, the river bed risen and
down-stream flow has been checked ?

SHRL DALBIR SINGH : Various steps
have been taken for preventing this pol-
lution, 1 am saying aboul open-cast
mines, such as back-filling and sprinkling
and plantation, etc. Various schemes are
also there which arc under experiment
whether after excavation we can refill it
by over burden and through vegetation
and plantation also. So, by these methods
we arc laking steps for avoiding this pol-
lution. With regard to pollution by efflu-
ents 1 have already stated.

SHRI SOMNATH CHATTERIJEE :
From thc answer of the hon. Minister |
have the feeling that this serious matter is
being taken note of and is really being
sought to be tackled on an cmergency
basis. Not only the river Damodar  but
these effluents are also being spread over
agricultural fields where cultivation was
going on previously. Now they arc
becoming barren because no cultivation
is done. Damodar river is completely
polluted. Some vague generalisations have
been made that this is being done, that
is being done. I would like to know
what is the extent of the effluents into the
river Damodar and in the adjoining agri-
cultural fields and what concrete steps
have been taken, has any study been
made as to the extent of it, the quantum
of it and what so far is bieng done, it ijt
going to be done quickly and very soon ?
That s what 1 want to know. What is (he
information of th¢ Minister ?

SHRI DALBIR SINGH : Pollution in
Damodar river is, to some extent, due to
washeries. At present the washeries from
where some quantities of pollution goes
towards river Damodar are DUGDA 1
and DUGDA 11, Kargali, Swang, etc. For
avoiding this, we are having slime ponds
for settling these. So, to avoid this, this
is the remedy available now,
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Captive Power Plants for Fertilizer Units
..i_
*856. SHRIMATL JAYANTI PAT-

NAIK :
SHRI K. PRADHANI :

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state !

(a) how many gas-based ferlilizer units
have set up their own captive Power
Pants ;

(b) the names of those gas-based ferti-
liser units ;

(c) whether some more gas-based fer-
tiliser units have applied for permission
to set up their own captive power plants;

(d) if so, how many of them have
been allowed to set up captive power sets;
and

(e) the details thereof ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) One plant.

(b) Trombay.

(c) to (e) It is proposed to instal cap-
tive power facilities in all the ncw gas-
based fertilizer plants. Captive power
facilities are already being installed in the
three gas-based plants under construction
at Thal, Hazarika and Namrup.

SHRIMATI JAYANTlI PATNAIK :
Sir, are there any proposals to convert
the gas-based fertilizer Plants into coal-
based fertilizer plants? 1f so, what are the
details of the same ? How many of the
proposed new fertilizer plants are coal-
based plants ? Is it a fact that one pro-
posed coal based plant has not come up
according to schedule because of non-
availability of Plants and equipments and,
if so, what steps are being taken to get
such plants and equipments ?

SHRI VASANT SATHE : There is no
proposal to convert any coai-based fer-
tilizer plant into  gas-based and no
gas-based plant would be converted into
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coal-based. Secondly, as far as some of
the coal-based fertilizer plants, Particu-
larly, Ramgundam in Andhra Pradesh,
Talcher in Orissa and Korba in Madhya
Pradesh are concerned, our experience i$
that the power supply is far from satis-
factory. Here I would likc to refer to the
State from which the hon. Member
comes. In the Talchar plant there is 100
per cent power cul for the last so many
months and it is closed down., though
the State had assured us full power sup-
ply when the plant was being sct  up. As
it is, coal-based technology is not yet
fully developed and fully stabilised. 1f
they do not give power, which is the main
requirement for a fertilizer plant, then we
cannot make a success of the coal-based
plants. I am afraid, we would not be
able to take up even Korba, unless these
two plants in Ramgundam and Talcher
are working salisfactorily. Till then we
cannot go in for Korba. This is the
plight of the fertilicer plants. today. Even
for Ramgundam plant in Andhra Pradesh
we have the problem of power. Even
though the new thermal power plant,
which the hon. Member has mentioned,
is there, we do not get power from there.
Then they ask for captive power plants,
which 1s too costly. 1 really do not know
how the economics is going to be worked
out.

SHRIMATI JAYANTI PATNAIK :
Is it a fact that provision is made for a
phosphatic fertilizer plant at Paradip,
keeping in view the encouraging supply of
natural gas from the off shore of Paradip ?
If so, what are the details, like the blue-
print, the position of the land etc. ?

SHRI VASANT SATHE : The plant
al Paradip is a phosphatic plant ;: it is
not a gas-based plant. We are going to
get phosphate in  collaboration with
Nauru. The whole phosphatic is going
to be imported. I have already inaugurat-

ed and laid the foundation stone of thai
plant.

St A3 fEamT mwt : sreaer w@ET,
HAT ST & ¥ EEAT T At Tereary §
TF T9 A¥T FEA1TA ooAiE quy 4
AT AT AT IH qEge F G
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sraaT =Tgar g & su#Ey far feafa
& ? yseqrw ® AfF T #Y agd
SIS & a7 F97 FI15 F@1g T/ Wie
qATH &Y FISqAr g 7

sfY qET Q13 . HeTeT AT, TITEAT
& A Wg ¥ 49 v wfeaga
etz aar w1 fAorg @ faw a2
Y FATTIAT AT F1E [T TET M |
reee (HANA)

siy Fas (v st A qF AT

78T 2 |

wt FgeE q13 AT W2 | Ty
AT | ZFATIT FT G HYST AT |

el q’g}au C T FATAT FY AT
T )

SHRI M. SATYANARAY AN RAO : |
am really surpriscd to know from the
hon. Minister for (he first timc that in
Ramgundam they are facing somc shor-
tage of power, because my information
is that there is no shortage of powcer
there. Since it is a coal-based plant and
since coal, power and other things arc
easily available, I want to know whether
you are able to utilize the capacity which
has been slated there and what is the
progress.

SHRI VASANT SATHE : At present
the problem in Ramgundam is not shor-
tage of power per s¢, but il is fluctuation.
Those who know about fertilizer industry
know well that in this industry the
smooth, sustained supply of power is e¢s-
sential.  Any fluctuation not only affects
the port end but it also damages the
equipment. The main problem at Ram-
gundam is that the equipment is aflected
by the fluctuation. Yet, the plant is pro-
ducing Lo 40 per cent capacity.

SHRI BHIKU RAM JAIN : Arc you
referring to political power or clectric
power ?
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SHR1 VASANT SATHE : If you give
the political power to run the fertilizer
plant, I would not mind it.

syReft Foorr qIEY o AAT WEIERG A
garar & 5 q95 97 snurfia o A
3A%F F1ET a9 g9 fassy faga
HEIAT KT HISAT EFTIAT ZA7 | ST I
SATE FIVGIA £ AT AT F g, FEi
fawa =rgfa w8t g @@ #1907 oF ag
T AMATT IATT &rqar et a1 @y
&, AT FAvE qvarEl & fax gy
qagtzy #47 fa=1v vaq § ¢ Far 9%
WY 779 f3g7 a7 a0 7

st aqe qIS ST A SFE Y S
faga 7+ aFq 77 a3 & fov a7
qa faar aar 2 fF agr 4z qorarz
FT HGAT AR FT FAFT  ATAT TTTAT |

Peuding Applications for Telephone
Connections

*¥861. SHRI A. NEELALOHITHADA-
SAN NADAR : Will the Minister of
COMMUNICATIONS be  pleascd to
state

(a) how many applications for tele-
phone connections arc pending throught-
out India ;

(b) how many of them are pending in
Kcrala; and

(¢) when those applications are
expected be cleared and the details there-
of ?

THE DEPUTY MINISTR IN SHE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a)
Applications to the tune of 6.81 lakhs
are pending for telephone connections
as on 1.3.83 in the country.

(b) About 31,300 applications for new
telephone connections arc pending in
Kclala as on 31.3.1983,
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(c) Most of the applicants as on
31.3.1983, in Kerala are expected to be
provided with telephone connections by
1986-87 expect for a few non-feasible
cases.

SHR1 A. NEELALOHITHADASAN
NADAR : Sir, my question is :

““(a) How many applications for tele-
phone connections are pending through-
out India ;

(b) how many of them are pending
in Kerala ; and

(¢) when  those  applications arc
expected to be cleared and the detains
thereof.”

But the Minister in answering part (C)
of my question has given information
only regarding clearance of the applica-
tions for telephone connections in Kerala.
What about other applications ?

SHRI VIJAY N. PATIL : About the
whole country we have been stating time
and again that the present waiting list is
expected 1o be wiped off by 1986.

SHR! A. NEELALOHITHADASAN
NADAR : Another question 1 want (0
ask is that most of the time my telephone
in Delhi is out of order.

My telephone in my constituency is
also out of order.

PROF. MADHU DANDAVATE : But
bills are not outl of order.

SHR]1 A. NEELALOHITHADASAN
NADAR : Bills are always scrved.

What is the Government going to do
al least to keep the telephones  of
Members of Parliament in order ?

SHRI VIJAY N. PATIL : We are not
discriminating between thc telephones of
Members of Parliament and the general
public and even in the case of fault which
occurs because of rain, that does not
discriminate between the VIPs and the
COMMON persons.
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SHRI A. NEELALOHITHADASAN
NADAR : Members of Parliament are
people’s representatives.

SHRI VIJAY N. PATIL : All the same
we try to rectify the fault within the
shortest possible time and that is being
donc in Delhi by paying more attention.

st | iR gqfawr o FEENE
SIEAT & AT H GIHFH 213TA, 9Z15h
g7 A7 aFag ufvgrr & qrv ¥ H
FZ FATAAT ATZAT § | A ATFHTT T 0F
fifq sgm 2 % o ofvars ® F4T-
®IF FT KATAT FTO7 | FATTgT F 7Y-
199, fagaasr, goT, waay eifz eaEm
73, gErfeax ofarsy #§ saar &1 faae
F fau ArRIT a1 q7 90 F Ffwg q9
T, AT GAFT ATITT FA F
Fgl T FT1T I8 a1 87 FT aF7 7 |
Fa fz@rd & fau &y § o aqo g
AN A A7 9T F74Ar fZar oty w8
ST AT FET I THATRIT  FAFT
few qu o & ST AWRAT £ OfF Far
ATT Uy sgIRydr I f zdfrac
ofears ¥ ZEI®T 39 FT AT 99T g,
AT FIAIT a1 AT @ B faee et
AYIE F=T g1, I A= AvE F gAYy
TAIF] FT 94qF Tqifaq g1, ag g g
1T A A Ag @ fFoF e
STl T THATERIT FT9 FIT AT 7

Tegey q‘g‘ra'q g a1 HT9HT d1d
TRl I 3T 2 F2T T T RIT T, afewa
gq T FIA ad 2 |

ot fastg gao wrfem . fage go
TATHRI T 17 @19 &7 g TATHT |
SHIBIA FEIGHE A @ H agy
AUEAT &, T TF T ST AT ATEA
gt & fomdr #eqa srasw g 2,
A W7 HEATT FY AHEAT &, FHT o
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FgT 2T SATZT T@HFT o @Yo AT o
@A Fr FrfEE F I T F@TE
TATH] & AT AT TAFNATSH T AGATHT
g, 12 fa=am 7 sy Toirereg ad €
AT qZ AARA arfag g & AT
w7 gfez & a1 otz o surer faar @
3T H A aAge FITA AT SATIAT TETET
TATHT &1 ¥, @ gATHRT &7 q90 o9
frz, waarom, mrar, srfesrang eifa
B |

SHR] RATANSINH RAJDA : The
entire working of the telephone system in

our country is in doldrums. People are
not satisfied with it.

Now 1 came to the list that is being
maintained for giving telephonc connec-
tion. Suppose my name is there. I am
entitled to getl telephone according to my
number. Many malpractices are indulged
in. People who are entitled to get rele-
phone according to the [list arc nol
getting  their  number. Peoplec  who
have contact with the staff,
or have underhand dealings, they
are given priority. This is a general
complaint in the city of Bombay. 1
think this is the samething elsewhere too.
The entire House is unanimous on this
point.

Whenever connection is (o be given,
the Engineering ‘or technical staff deli-
berately avoid giving it and cause delay,
unless their palms are greased. ‘The party
is harassed. 1 have got cases. They are
prepared to give documentary evidence.
Will the hon. Minister investigate into
this, appoint a special Committee to
carry on enquiry into all the major cities
of India so this malpractice and under-
hand dealings are put to an end ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : As far as the
waiting list is concerned, there are strict
guidelines in respect of three categories-
General, Special, and O.Y.'I. No out of
turn allotment is madc as far as general,
registration is concerned. It is only in
the case of OYT and special categories,
that the Local Telephone Advisory
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Committee has power to decide on
merits of each case, and make out of
turn allotment. As far as malpractice is
concerned, if hon. Member brings to my
notice, I will investigate. In Bombay
one or (wo cases were brought (o my
notice and 1 have taken action.

st T ey | wEge S, fose
a7 § 5t wgred O spzarae fzar 4,
IV W2 | HA4E (AAT Fvg UG § F@T
zrga foeem 9 A&7 fHar 4T o,
qve WAL AT H T AT fF 1083 &
yeqA Traer favza 97 AT AT
FTA FI STATH[ FT AT | FAT AT AT
garga fm {37 varat 7 a8 giagr
T8 &, U7 HrTT FrsaTaa W faar 9r
fag 771 & % F27 9T 1983 F AA=ra
&Y e fages Fq@ FIA, 4T EH
ETqEr KT AT FI4 AT AT FI
FIT 7

sy ‘awg Ao qrfad | IFT GBI H
19 fax va 2 fsaa mao o Fo
faezg 317 AATATIHAT T s9959T 21
5| o7 ATEMITHOA T aF qE g
qq aF UHo Ao o AL & qFA | AT
19 f&T F7 Foar T FJear A9z HaT
FId T AT FI WE 2 |

Telephone Remaining Dead for more
than a Fortnight in Dethi

<+
*865. SHRI ATAL BIHARI
VAJPAYEE :

SHRI BABURAO PARANIJPE:

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether any survey has been made
to identify through verification complaints
of those telephones in Delhi which remain
dead for more than a fortnight or give
more than hundred wrong numbers in a
year ;
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(b) if not, the redasons therefor ; and

(¢) if so, what relief is proposed to be
given to the subscribers concerned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL):(a) and (b) The
clearance of long duration faults is being
monitored by the officers at higher levels .
For this purpose the pending faults arc
categorised in three groups, vjz., those
pending for morc than one, two and
seven days. The faults pending for more
than a fortnight will also fall under the
last category. In Delhi all the Taults
are cleared within seven days except those
involved in cable breakdowns during the
rainy season,

1t is not possiblc to collect reliable
data about the incidencc of wrong
numbers based on the complaints received
" from the subscribers. Complaints received
from  subscribers ° regarding WIrong
numbers are few. The cxtent of the
incidence of wrong numbers is, howgver,
available from the results of test calls
being made regularly by the Department.
Also, the centralised scrvice observation
results indicate the incidence of wrong
numbers.

(¢) The departmental rules provide
for suitable rebates in rental (o be consi-
dered in case of long interruptions in
service duc to ineflicient functioning and
or duc to natural calamities like floods,
etc. The following steps are being
taken to reduce the fault liability and
cases of wrong number’s :-

() Use of insulated drop wire for the

subscriber’s line.

(1)  Replacement of aluminium wiring
by copper conductors at subs-
cribers’ premises.

(in)  Use of improved telephonc coded
‘6717 type. '
(iv) Regular inspection of telephones

and lines.

SHR1 ATAL BIIIARI VAIPAYEE :
1 thank the hon. Minister for giving an
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claborate answer. But I do not under-
stand why information regarding wrong
numbers cannot be collected. The
Department must be receiving complaints
from the subscribers and it should be
within the resources available to the
Department to preparec a statement about
the wrong numbers.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRIL V.N. GADGIL) : As far as the
wronz  numbers are coneerned, the
subscriber complains  about the wrong
number and normally we accept that his
complaint is correct. But the complaint
may be due to several reasons. So, we
ourselves make test calls. Every day
certain number of calls are made and we
ourselves know whether we gel a wrong
number and on that basis, the calcula-
tions are made,

For example, | may cite here what our
testing reveals.  Test calls are made
every day. But | am quoling the test
calls made on t(he Ist calendar day of
September in Dcelhi.  The fault clecarance
was (0 the extent of 55.5 and fortunately
it increased by December. It came to 60.
The average duration of faults has also
slightly reduced.  Against 4.9 in Septem-
ber, 1982, it reduced to December. On
the basis of calls we made we find oul
how many wrong numbers are therc and
on that basis action is taken.

SHRI ATAL BIHARI VAJPAYEE : Is
it the contention of the hon. Minister
that the subscribers do not give correct
information to the Department ? Why
are the complaints of the subscribers not
accepted on the face value and statement
prepared thereon ?

SHRI V.N. GADGIL : Sir, it is not
the question of accepting or non-accept-
ing. When the Department wants (0
find out the reasons why the wrong call
is made, the machinery that the Depart-
ment uses 1s that various types of calls
arc made to ascertain what arc the
reasons.

FFor example, as started in the reply,
wrong calls may be duc to threc reasons,
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One is, may be defective dial ; other is,
may be impulse distortion in the line; and
the third is fault in the exchange equip-
ment. If the subscriber makes a call, it
may be due to any of the three reasons,
Therefore, we ourselves make calls and
we find out whether there is any fault in
the equipment within the exchange or out-
side the exchange and on that basis a
more reliable data is collected,

SHRI M. RAM GOPAL REDDY :
Mr. Speaker, Sir, sometimes when  we
get wrong connection we hear sweet
voices and pleasing conversation. [ want
to know through the Minister whether it
has come to the notice af Shri Vajpayee
or not ?

SHRI ATAL BIHAR] VAIPAYEEFE :
Mav 1 reply ?

MR. SPEAKER : Shri S. B. Sidnal —
absent; Shri  Bheekabhai—absent ;  Shri
Mohd. Asrar Ahmad—absent(.

The Question List is over.

I will again call the members who were
absent earlier.

AN FHON. MEMBER : Why not (ake
the List of Unstarred Questions.

MR. SPEAKER : Shri Ghulam Rasool
Kochack--absent ; Shri Nihal Sihgh—
absent ; Shri Ramjibhai Mavani-——absent ;
Shri Anantha Ramulu Mallu—absent ;
Shri Shiv Prasad Sahu-—absent ; Shri K.
L.akkappa—absent ; Shri N.E. Horo--
absent ; Shri Ram lal Rahi-—absent
Shri  Harish  Rawat—absent ; Shri
Bhogendra Jha—absent ; Shri  Gulsher
Ahmed—absent ; Shri S. B. Sidnal—
absent : Shri Bheekhabhai—absent ; Shri
Mohd. Asrar Ahmad —absent.

PROF. MADHU DANDAVATE : Sir,
if the time is left, why not take up
Yesterday’s adjournment motion.

MR. SPEAKER : So, we finish the
Question List before time.

—— g —
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USSR’s Interest in Indian Fxpertise
in Biogas Development

*850. SHR; GHULAM RASOOL
KOCHACK : Will the Minister of
FNERGY be pleased to state :

(x) whether the Soviet Union has
evinced interest in Indian expertise for
developing biogas plants ;

(b) if so, whether the Soviet Union is
contemplating large scale utilisation of
biogas for various purposes including its
use as a substitute for gasoline :

(c) if so, whether Soviet Union has
wished to gather detailed information
about Indian experience in developing
biogas ; and

(d) whether any agreement in this
regard has been reached ?

THE MINISTER OF ENERGY
(SHRI P, SHIV SHANKAR) (a) No
specific request has been received by
Government from the Soviet Union in
this regard,

(b) to (d) Does not arise,

gret-aAl aatfaaw  weaAt gra
“qege wraArfas wrEat’
%7 faato

*351. =it fagre fag : 47 Fat a0
T AF04 41 FA0 FL fF

(%) Far geer-aul agtfeaas seqe)
fafads grer gz aromTT fqaao
rgarfera FEfan oA oYv q79 ATE-
AT & qugreer & Ao ogrd gagw
Fiarfas wreaa’ &1 fawto qar
faqua fwar srar 2, #12

(@) afz zf, a1 fagw @= a9f &
grua fega gi§ dega wararfas
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FRa &1 faatn fEar aar 9w 99T
fasy & frast og wea g2 2 7

FA |7 (=4t dYo fara maAw) o (F)
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It srrErafes arefan a=g=7 1 A9
FIUaE fEar aar agr F )

(@) w7 #7 a9t F v 4w
21T 9T FrNFAfAF F=2ad I Fgen
a7 g wrafga fas fasafafea
TTH T —

T fafaa f&7 a1 37 e

7 fasy ¥ wieq Uy
(FTTE ®q4AT X )
1980-81 4272 12.10
198182 4,214 129.20
1982-83 5,354 27716
Strike in Textile Mills in Gujarat BILITATION (SHRI DHARMAVIR :

*¥852. SHRI RAMIJIBHAI MAVANI:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state

(a) whether it is a fact (that last
month (April 1983) some Gujarat leaders
had met the Labour Minister and the
Prime Minister regarding nearly 15000
worker s who had been rendered jobless
as a result of the closure of five textile
mills in Gujarat State ;

(b) if so, the outcome thereof and the
action taken in pursuance thereof ;

(¢) how many labourers and engineers
have been rendered jobless due to the
strike of various textile mills in Gujarat ;

(d) whether any lay-off and compen-
sation is being paid to these workers for
their livelihood ; and

(¢) the steps taken to restore and
open the closed mills so that these labour-
ers can get their jobs back ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-

(a) Some Gujarat Leaders mct the Lobour
Minister in the third week of February
1983 to discuss the matter relating to the
closure of five textile mills in Gujarat.
According to the information received
from the Prime Minister’s Office, there
was no meeting of the Gujarat leaders
with the Prime Minister in  April, 1983 in
this regard.

(b) During discussion with Labour
Minister, it was suggested that the matter
of re-opening of the mills be taken up
with the Government of Gujarat for the
latter to -formulate and send suitable
proposals to the Minlstry of Commerce
(Department of Textiles) for considera-
tion. The Labour ministry would also
consider such a proposal as and when it
is received.

(c) According to information received
from the Government of Gujarat, there
were partial and short duration strikes
affecting 2439 employees in seven textile
mills in the state during the period
1.1.1982. to 15.4.1983. According to the
State Government, no woiker or engineer

has been rendered jobless because of the
strikes.

(d) Does not arise,
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(¢) Due to acute financial difficulties,
the following 5 mills have remained closed
in Gujarat :

(i) Manak Chowk and Ahmedabad
Manufacturing Company, Ahme-
dabad.

(i) Marsden Mills, Ahmedabad.
(iii)  Monogram Mills, Ahmedabad.
(ivy Balkia Mills, Ahmeda bad.

(v) Maharana Textiles Mill, Porban-
dor.

The closure of these mills has affected
a tota] of 13,400 workers. According to
the State Government, the proposed take
over of the Ahmedabad Manak Chowk
Mill under the Industrial Development
and Regulation Act, 1951 has been stayed
by an order of the Delhi High Court
where the matter is sub-judice.

In the case of Maharana Textile Mills,
the State Government have requested for
the appointment of an Investigation
Committee under the Industrial Develop-
ment and Regulation Act, 1951. Regar-
ding the remaining three mills, the State
Government have nolt considered the
question of their take-over having regard
to their financial resources. However,
the State Government have decided to
provide the affected workers with alterna-
tive employment under schemes such as
training in auto-rickshaw driving and
Ambar Charka

Joint Venture Project in Andhra Pradesh
for Production of Polytrofl :roethylene

*854. SHRI ANANTHA RAMULU
MALLU : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
10 state :

(a) whether it is a fact that the
Hindustan Organic Chemicals is setting
up a joint v2nture project for the manu-
facture of 500 Tonnes per annum of
polytrofluroethylene (PTFE) at Medak in
Andhra Pradesh ; and
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(b) if so, the dctails regarding cost
and capacity of this project ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) : (a)
Yes, Sir.

(b) The estimated cost of the project
is Rs. 23.37 crores with a foreign
exchange component of Rs. 5.78 crore.
The capacity of this project is 500 tons
per annum.

it H ZTTAA HF7F HT TAqAT FIAT
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w1 (s gFo &Fo qFHo W) ;- (F)
ST, 87 |

(@) = # gTEEAd & AT
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Payment to I'.V. [Radio Actists

*858. SHRI K. LAKKAPPA : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to lay a
statement showing :

(a) the rates of payment to artists
who appear on T. V. and Radio for
various types of programmes ;

(b) whether Government are aware
that the quality and standard of artists
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who appear on T.V./ Radio is going down

because of low rates

of payment and

increasing cost of living ; and

if so, what action has been taken

or is proposed to be taken (o improve the
quality of TV/Radio programmes ?

(3)

)]

THE MINISTER
THE MINISTRY OF

OF STATE OF
INFORMATION
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AND BROADCASTING AND MINIS-
TER OF STATE IN THE DEPART-
MENT OF PARLIAMENTARY ATF-
AIRS (SHRT H.K.I.. BHAGAT) : (a) 1o
(¢) The payment rate per performance to -
outside artists taking part in plays, music
dramas telecast/broad cast

recitals and

over Doordarshan/AIR are as under:—

A—DOORDARSHAN

MUSIC ARTISTS :

DANCE ARTISTS :
(ii)

Child Artists :

DRAMA ARTISTS :

‘A’ Category
‘B’ Category

Child Artists

B—A.L

MUSIC ARTISTS : (Indian Style) °

Classical/Light

Free admissible in ATR plus 309

() Rs. 1000/- (o the artist and

Rs. 500/~ for all the accompanists.

Rs. 500/- for the artist and Rs, 350/-
for all the accompanists.,
Rs, 30/- or Rs. 40/- or Rs, S50/« for the

artist.

Rs. 20 or Rs, 30/- per accompanist,

Between Rs, 150-250 at levels as
indicated;—

Rs. 150-175-200-225-250.

Between Rs, 75-125 at leyels as
indicated;—
Rs. 75-100-125.

Between Rs. 30-50 at levels as
indicated:—

Rs. 30-40-50.

(in this case the main consideration is

to provide encouragement).

R.

classical/Light m'usic_folk

music/adivasi music.

Music Artists
(individuals)

(a)

Top Grade: Rs. 500/-
‘A’ Grade: Rs. 250-50-300-350-450.

‘BH’ Grade: Rs. 125-150-175-200.

‘B* Grade:

Rs. 75-90-105-120,
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(b) Music Artists (Parties)

(i) Parties (Classical)

Leader :
Members :
“Top® and A’
grade party
‘BH’ and ‘B’ grade
party
(ii) Parties (Light and Folk)
Leader :
Members :
‘A’ grade
‘BH’ grade

‘B' grade

VAISAKHA 13, 1905 (SAKA)
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Free according to his/her grade as above.

Top Rs. 60/- per member
‘A’ Rs. 50/- per member

‘BH’ Rs. 40/- pcr member
‘B’ Rs. 30/- per member

Free according to his/her grade.

Rs. 20/- each
Rs. 15/- each

Rs. 10/- each

(2) MUSIC ARTISTS (WESTERN STYLE)

Classical and Light Western Music

Artists

Soloists (both vocal and investmental)

‘A’ Grade
‘BH’ Grade
‘B’ Grade
Duo :

Rs. 250-300-350-400.
Rs. 125-150.175-200.
Rs. 75-90-105-120.

Soloist’s free as above to each
of the artists,

(Chamber Music ensembles (Normally 3 1o 6

Members, maximum 9).
‘A’ Grade
‘BH’ Grade

‘B” Grade

Rs. 120-135-150 per player
Rs. 80-90-100 per player

Rs. 50-60-70 per plaver

Chamber Orchestra (approx 15 members)

‘A’ Grade
Conductor
Leader

Pla_yer

Rs, 250-300-350-400,
Rs. 100/-

RS. :-‘U_/‘-

34
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‘BH* Grade
Conduclor
Leadear
Player

‘B* Grade :
Conductor
Leader

Player

MAY 3. 1933

Rs. 125-150-175-200
Rs. 75/-
Rs. 40/-

Rs. 75-90-105-120
Rs. 50/-
Rs. 30/-

Choral Music (Upto 25 members)

‘A’ Grade :
Conductor
Player

‘BH’ Grade :
Conduclor
Player

‘B* Grade :

Conductor

Player

Rs. 250-300-350-400.
Rs. 50/-

Rs. 125-150-175-200.
Rs. 40/-

Rs. 75-90-105-120,

R, 30/-

Jaaz, Pop, and Dance Bands (upto 8 members)

‘A’ Grade
Leader
Player

‘BH’ Grade :
[.eader
Player

‘B* Grade :
Leader
Player

Military and Police Bands :

Rs. 500-600-700. (for both studio recitals and OBRBs).

Symphony Orchastra
‘A’ Grade
Conductor

Leader
Player

Rs. 250-300-350-400,

Rs. 50/-

Rs. 125-150-175-200.

Rs. 40/- )

Rs. 75-90-105-200.
Rs. 30/-

Rs. 250-300-350-400,

Rs, ]OO;"—
Rs. 50/-

Written Answers

36



37 Written Answers

VAISAKHA 13, 1905 (SAKA)

Written Answers 38

‘BH’ Grade

Conductor Rs. 125-150-175-200.
Leader Rs. 75/-

Player Rs. 40/-

‘B’ Grade

Conductor Rs. 75-90-105-120,
Leader Rs. 50/-

Player Rs, 30/-
Accompanists Rs. 50-60-75.

(3) DRAMA ARTISTS

(A) Juvenile Rs. 25/- to Rs. 40/-
(B) B’ Category Rs. 50/~ to Rs. 75/-
(C) ‘B’ High Rs. 100/- to Rs. 125/-

(D) ‘A’ Category

(E) ‘Top' Category

Only those artists who are duly screen-
ed and graded are allowed to appear In
programmes of AIR and Doordarshan.
The rates in ATR werc last revised in 1981,
The rates in Doordarshan were fixed in
1975 and there is a proposal to revise
them. However, these rates have not been
a disincentive and good artists have been
consistently appearing in Doordarshan‘s

programmes,

Regarding the quality of the progra-
mmes, it is the constant endeavour of the
personnel who plan and produce them to

improve their qualily.

Special cells {o Expedite Electrification
of Tribal Villages of I'lhar

*859. SHRI N.E. HORO :  Wijll the
Minister of ENERGY be pleased to state
whether there is any proposal under the
consideration of Government for setting
up special cells by Rural Electrification
Corporation to expedite the work of
clectrifying villages in (ribal areas of

Bihar ?

Rs. 300/-

Rs. 150/- to Rs. 200/~

TIIE MINISTER  OF ENERGY
(SHRT P. SHIV SHANKAR): A new
Division has been set up in the Rural
Electrification Corporation for (i) assess-
ment of energy nceds and (ii) planning
and formulation of programme, for the
electrification of rural areas in general
and tribal areas in particular in all the
States,

A TF QT F T qR gard 1w
qFT UTTEN FTA F WAAT

*¥R60. #Y TIR AT TIE ¢ AT HAIT
g g7 a1 FY FAT F ¢

(F) T AATAY AINAE FTIHFA
FAZA A (T AT & THT FIH
AEAME T TOF A Aiq F, GUVAT] F4T

vElL 7,

() =fz gf, ar 341 ¥7F W *

AFTT FNATT F TR A oS4 K s@IEm
a9 qEIT ; I
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(1) #1 mEe ¥ feaw F TR
araaft 07 fY A7 AZA 1T AT
enter FT F 7

Ha1T HEey | gu-AEr (o fawa
wao qrfzg) o (a) ST AFT

(@) sit7 (1) w&F & A IIAT
g & faavo § fases

g62. Y gim A @ FAT AT
gt g7 FArA F1 Far FO9 fF

(F) 7= w7 H =@ &1 faIw
feadr are gr@ar 2 sty uE AT 99
TS TAA 97 TEHA T HAT A
auT FAAT Z .

(F) #3172 719 2 f& o1 77 974
sy w1 qv afaa 7 wfas 19 faq
o qgg war Afgm ag 520 fRATH
WY A8 TREAT

(W) afz af, A 39% Fa1 FIIU 7,

(w) #Fa1 faz=zl & fqo o= #1
fawrar wfafes & snAT 25 @

(%) =#fz €, a1 g4& #a7 Feor g
A1 Tw agfa ¥ & a7 guiv faar
7

YE\T @AY ® I9-AA (=0 (@wg
gao qife®) @ (F) 1T oF faq 4
sfus g swfad AT Fiv FEr sud 2
Wgl a% ANT A1 2 =TT F1 faaeo
sear 21 &7 fzan srmAT 7

(|) &Y (T) 9F TAWEAAT | 7
3 feai § w77 weAey ryAl v wEe
A 2 q%F FH-RAT 04T e
geqed g1 9Tcl &, sir fawrr & g

MAY 3, 1983

Written Answers 40

¥ argT g1y ¢ o fqaF waeawy o
¥ fgeres 2Y 1A 2 78 faawq qrar-
FOAAT ZATE TRIAT ATAT FAT & AIL A
TAT & FIVT ZIAT F | FW-HAT STF
¥ g rqiAg sQeal & FTIm Wl
faerea 1 1T 7

(&) ST ar
(g) s=a &1 98 goar |

Introduction of Bill on Elcctoral Reforms

¥863. SHRIT BHOGENDRA JHA
Will  the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to refer to reply given to U.S.Q. No.
5754 on 5.4.83 regarding electoral
reforms and state :

() whether it 1s proposed to bring
forward any Bill for Electoral Reforms
before Parliament during the present
Budget Session or even in the coming
Autumn Sessfon ;

(b)y il so, details thereabout ; and
(¢) if not, reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIGHULAM
NABI AZAD) : (a) to (¢) The various
proposals  relating to electoral reforms
are under consideration and in view of
the nature of the proposals it would not
be possible to mmdicate any time limit as
to when final decisions would be taken
and necessary Bill brought forward before
the Parliament as the proposals would
have to be considered by the Cabinet
Committee on Electoral Reforms and
would involve discussions with  political
parties and where necessary, with State
Governments itlso.

Import of Chemicals
*864. SHR1 GULSHER AMMED::

Will thie Minister of CHEMICALS AND
FERTILIZERS be pleased to state -

(a) whether it is a fact that Jarge
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quantities of chemicals are being imported (¢) the decision taken by Government

every year ;

(b) whether imports were made under
bilateral rupee trade agreements or other-
wisc ;

(¢) measures taken or proposed for
importl substitution in order (o save
precious foreign exchange ; and

(d) by what time our country is
likely to  become  self-sufficient in
chemicals ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(a) Yes, Sir.

(b) Imports were made both from
bilateral rupee trade agrcement countries
and other countries.

(¢) Imporls and tarifi policies are
formulated with  the  adjective  of
encouraging domestic production and to
utitise the capacily already created in the

country. Legitimate protection is provi-
ded to indigenous ndustry, wherever
necessary.

(d) lmport substitution is a conti-
nuous process and import pattern of
chemicals has been undergoing a change,
over the years, depending upon the
indigenous production and availability of
chemicals within the country. Complete
self-sufficiency for all chemical items iIs
not attainable. Even the economically
advanced countries have not achieved
self-sufficiency in chemicals.

Recognition of Film-Makine as an Industry

*¥866. SHRI S.B. SIDNAL : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have recei-
ved a memorandum f{rom the Film
Producers’ Forum from West Bengal
demanding recognition of film-making as
an industry atong with suggestions :

(b) the details thereof ; and

thereon 7

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) :

(a) 1o (c¢) Government have received a
memorandum  from Film  Producers
Forum (West Bengal). The various sug-
gestions made by the forum and the
position regarding them is as follows :

(1) The Government should protect
and help the growth of good regional
films by reserving screening timc in
theatres by providing for compulsory ex-
hibition of films produced in West Bengal
by making arrangements for releasc of
films in accordance with the dates of cen-
sorship and cquitable distribution of box-
office collection amongst producer, dis-
tributor and exhibitor etc.

Under the Constitution of India, the
Union Government is concerned
with the censorship of films. Laws
with regard to the production,
distribution, exhibition and enter-
tainment tax on films rests with
the State Governments.

(2) The Forum has also demanded
that all aspects of film business should be
declared as an industry and it should be
placed on the priority list of bank f{inance
for low budget films.

There is no bar at present for obtain-
ing bank finance for film produ-
ction and theatre construction.
However, in view of the specu-
lative nature of the film industry,
competing demands from other
priority sectors for bank financ-
ing, existence of National Film
Development  Corporation  to
finance  film production . and
theatre construction, it has not
been found possible 1o include
these activities in the priority sec-
tor for bank financing.
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(3) Another aspect of the demand con-
cerns promulgation of censorship rules
to restrict bad and harmful films, com-
mercialise sex and violence and Measures
to restrict publication of cfilthy’ fiim
journals.

The Central Board of Film Censors
have already been given very wide
guidelines for censorship of films
which  adequately covers this
aspect,

(4) The Forum has demanded that a
cultural movement should be launched
with a view to improving the appreciation
of good films amongst the pecople.

Recently Ministry of I & B have initia-
ted a television programme on
Doordarshan regarding film appr-
eciation with a view to raising the
level of appreciation of good
films. Besides, the efforts of the
Government (o give an impetus
to good cinema through the acti-
vities of the National Film Devc-
lopment Corporation and the film
societies movement through the
National Film Archives is continu-
ing.

(5) Other suggestions pertain to pro-
vide representation of West Bengal film
makers in the National Film Develop-
ment Corporation and other Committees
under this Ministry.

The Central Government ensures ade-
quate representation of represen-
tatives from all major regional
film making centres in the Nati-
onal Film Development Corpora-
tion as well as on other Film
Committtees which may be con-
stituted from time to time.

Discount Allowed on Solvent LR-5012
by Indian Petrochemicals Corporation
Limited, Baroda

*¥867. SHRI BHEEKHABHAI :  Will
the Minister of ENERGY be pleased to
state :

(a) whether it is a fact that a discount
of Rs. 2000 p.m. tonne is allowed on

MAY 3, 1983
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Solvent LR-5012 by the Indian Petroche-
micals Corporation Limited, Baroda to
all consumers including the traders, bu! it
Is not allowed to actual users who have
been granted excise exemption ;

(b) whether Government arc aware
that this dual pricing-onc for traders
and the other for actual users has defea-
ted the very purpose of excise exemption
granted by Government and also presen-
ted vast scope for profileering by traders;

(c) what are main rcasons for the in-
troduction of dual printing; and

(d) what steps arc being taken to
cnsure  that it does not go counter (o
Government's policy for grant of excise
exemption ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) Yes, Sir,
However, the product is cheaper to the
actual users who avail excise duly exem-
puon vis-a-vis other consumers who are
allowed discount.

(b) No, Sir. All users are free to buy
this directy from IPCL.

(¢) A price mechanism was introduced
by IPCL to discouruge misuse of this
product and at the same time to develop
various kind of cnd-uses.

(d) Those customers who hold (he
requisite licence, are given the benefit of
exemption from excisc duty.

Alternative job markets for Indians
Returning from Gulf Countries

*868. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of LABOUR
AND REHABILITATION be plcased to
state :

(a) whether he is aware of reports that
there is a slump in job market in the
West Asian region duc to the Gulf War
and other factors and many Indian wor-
kers are being sent back to India; and

(b) if so, whether any new job markets
are being explored for Tndian workers in
African and Latin American countries
where Indian projects are being set up ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a) Due to the effects of
the Gulf war, some Indian workers in
Iraq have been sent back to India by their
cmployers, including Indian companies, as
part of a thinning out process. However,
according to our other Embassies in the
West Asian Region, there have so far
been no reports of many Indian workers
being sent back to India as a result of
slump in thc job markct in these coun-
tries.

(b) Yes, Sir.

Multi-Channel VHF Transmitter Link

9678. SHRI PIYUISH TIRKI :
SHRIMATI JAYANTI
PATNAIK :

Will the Minister of INFORMATION
AND BRODCASTING be pleased to
state .

(a) whether the Post and Telegraph
circuits presently being used by the All
India Radio and Doordarshan are not
upto their standard ; and

(b) If so, by what time AIR and Door-
darshan are going (o have thcir own
transmitter link, arrangements for which
viz Multi-Channel VHF (Very High Fre-
quency) links have been reportedly deve-
loped by the Research Wing of All India
Radio ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMEN OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
In cerlain cases of broadcasts by A.I.R.,
the links provided by the Post and Tele-
graph Department have been found not
to meet fully the expected standards and
quality of a broadcast circuil.

Doordarshan has, however, deployed
its own microwave link cquipment bet-
ween studios and transmitters, where re-
quired. The link between studios and
OB spots for coverage of outside events
also belong to Doordarshan. P & T
circuits are used for linking various ken-
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dras for exchange of TV programmes.
The performance of these links is general-
ly satisfactory.

(b) At present, there is no specific
proposal for a wholesale replacement of
the Post & Telegraph Studio-Transmitter
links by All India Radio’s own links.
F.M. links could be one solution but this
will not serve the purpose where the
transmission is on more than one chan-
nel. Therefore the wholesale replace-
ment of the Studio Transmitter P & T
linkage cannot be arrived at,

Multi-channel VHF links are being
developed by the Rescarch Department of
AIR. Some of the units fabricated so
far are undergoing tests.

Production of TPA

9679 SHRI R.N. RAKESH : Will
the Minister of ENERGY be plcased to
state whether Government consider TPA
production more or less advantageous than
DMT which led to TPA being reserved
for public sector (Business standard
15-3-1983) ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRT GARGI SHANKAR MISHRA) :
Polyester industry in India has been
traditionally using DMT as feedstock.
At present, TPA (purified terephthalic
acid) is not manufactured in the country.
Internationally both DMT and TPA are
used in the manufacture of polyester ;
the choice between them depends on a
large variety of cost factors including the
technology and equipments used in the
manufacturc of polyester.

[t is not possible to slate al present
whether it will be DMT or TPA that will
be manufactured in the plant to be erect-
ed in the future.

Reservation for SCs/STs in Neyveli Lig-
nite Corpora tion

9680. SHR1 THAZHALI M. KARUNA-
NITHI : Will the Minister of ENERGY
be pleased to State :
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(a) whether it is a fact that no reserva-
tion for SC/ST officers in Ministerial
cadres and in non-technical cadres in
tirne bound Board promotions arc being
made in Neyvcli Lignite Corporation,
Tamil Nadu, if so, the reasons therefor ;

(b) The cadres listed under the above
category ,

(c) when these posts were created ; and

(d) from when the time bound scheme
was implement 7

THE MINISTER OF STATL IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) : (a) and (b) A schcme of
Job Mobility cum Time Bound Promotion
scheme was introduced in Feb., 977 in
order to remove the then prevailing stag-
nation amongst the workers (vi=. Unskil-
led, Sems-skilled and Technicians of
various grades). According to the scheme,
workers who have put in specified number
of years of service and who have satisfac-
tory C. Rs for the preceeding years are
considered for being promoted to the
next higher Grade. At certain levels, Lrade
tests are also prescribed before they arc
considercd for the next grade. In the
case of non-executives in the non-techni-
cal field, there is a time bound promotion
scheme introduced in January, 1979. This
scheme was also introduced in order Lo
remove stagnation among typists, Sr.
Asstt/ Stenograper and Sr. Steno.  Time
bound promotion takes place irrespective
of the vacancies in the higher level. As
such all employees who have pul the re-
quisite number of years of service includ-
ing SC/ST arc also promoted.

(c) Time bound promotions are given
irrespective of vacancies at the higher
level and as such, creation of posts does
not arise.

(d) The Job Mobility cum Time Bound

Promotion scheme for workers was intro-
duced in Feb., 1977 and the time bound

scheme of promotion for non-technical
categories was introduced since January,

1979.
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Reservation in B.C.C.L.

9681. SHRI A.K. ROY: Will the
Minister of ENERGY be pleased to
state :

(a) whether he is aware that in the re-
cruitment by the B.C.C.L. in (he last one
year statutory reservation quota for the
Harijans and Adivasis has not been ad-
hered to ; if so, facts in details ;

(b) whether he js also aware that hun-
dreds of tribals have been thrown out of
cmployment showing them *‘resigned™ ;

(¢) whether he proposes to make a
tharough probe into the matter and take
up the matter so that the wrong done to
the Schedule Castes and Scheduled Tribes
1s corrected ; and

(d) if so, facls in the details ?

THE MINISTER OF STATE IN THE
DEPARTMENT OIF' COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) : (a) to (d) Information is

, being collected and will be laid on the
Table of the House.

w1 ghrar fae N fawgfen
T2T% g fAaa

0682. = T faAE qrEgTE o AT
FAT G T AT FY FAT 99

(%) Far w17 gfear fao F faFy-
fedy eziw afaa &1 o7 gar @

(&) #4198 99 Z fF 339 gfag
T oasa 4 Az fdr met & egrar-
AT AR 3R4F FT fRU o

() afz 21, a1 9 FqT FIIT F

(a) Fa1 eqrATafg guerr arsf
T a7 T YU frafaa =1 & faar
At 72t @ arc afz @@ @ 3
FIT F 5 T
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(5) a7 ag WY a9 % f¥ aga a¢
fragfedy mzt &1 faafaa & f&ar
AT & entT ofe g, A 3w FAT F T
g7

FAT AAAT & HIGAT (FATTH U
(= g@aw fag) o (F) w0
zfem & gemrar w8 A w12 gfAad
T8 aiE 7€ | 0%, A2d Fraheed
fae @ gverr aa & g0 wfywrfrai g
a7 H1iaT! - TS EATAT 97 T E&‘-q;’-
gats 2 1 ag qmayr fosr afama g
AT /TEAAT QI &L |

(@) oY, T
(T) & (™) 9z F4F1 IFAT |

(7)) Z% afF373 HT-HT97 BT
7 & fau fdt gren M3 w1 fAefag
T2Y fFar wm 2

Progress of Nathpa Jhakri ’roject

9683, SHRI CHIRANJILAL SHAR-
MA : Will the Minister of ENERGY be
pleased Lo state :

(a) the progress made so far in setting
up Nathpa-Jhakri Project ;

(b) by what time it will be fully com-
pleted ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
Nathpa Jhakri Hydroelectric Project in
Himachal Pradesh has been techno-
cconomically cleared by the Central Elec-
tricity Authority. However, investment
decision has not been taken so far.

(b) The project is expected to be com-
pleted in a period of about 9 years after
the start of work.
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Multinational Drug Companies

9684. SHRI CHINTAMANI JENA :
Will the Minister of CHEMICAL AND
FERTILIZERS be pleased to state :

(a) the names of the multinational
companies which are manufacturing drugs
in India ;

(b) whether any ncw foreign company
has applied for issuing a licence to set up
these drugs units in India during the yecar
1.982-83 ;

(¢) if so, the names of those compa-
nies and the action taken by the Govern-
ment thereon ;

(d) whether any multinational compa-
ny has applied for issuing a licence for
establishing its new unit or expanding its
existing units during the year 1982-83 ;
and

(¢) if so. the details thereof and  the
action taken by Government ?

-‘THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE ) : (a) Names of foreign com-
panies manufacturing drugs in India are
given 1n Statement-l.,

(b) No, Sir.
(¢) Does not arise,
(d) and e) Yes, Sir. Necessary delails

are given in Statement-11.

Statement-]

I. Mys. Smith Klinc and French (I)
Ltd. (Branch of foreign company)

(]

M/s. Ciba Geigy

3. Mys. Organon India

4. M/s. May and Baker (India)
M/s. Glaxo Labs.

. Hoechst Pharmaceuticals

M/s. Whiffens India Ltd.

~ N W
=<
_
o

8. M;/s. Bayer (lndia) Ltd.



51

99
10.
11.

12
13.
14.

SI.
No.

1

(9]

>
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M/s. Johnson and Johnson Ltd. 15. Mj/s. Sandoz India Ltd.
M/s. Cynamid India Ltd. 16. M/s. Wyeth Labs.
M/s. Alkali Chemical Corpn. of 17.  M/s. Burroughts Wellcome
India.
8. M/s. Roche Products
M/s. Pfizer India Ltd. N o
19.  M/s. Richardson Hinduslan
M/s. Boots India.
20. M/s. E. Merck (India) Pvt. 1td.
M/s. Merck Sharp and Dhome of / rek (India)
India 21.  M/s, Uni-Sankyo Ltd.
Statement 11
Name of the Item of manufacture  Capacity Whether Remarks
Company cxpansion
of exis-
ting Unit/
Establish-
ment of
New Unit
2 3 4 5 0
M/s. Burroughs Allopurinol 2000 kgs. Expansion Rejected
Wellcome of exisling
unit
M/s. Ciba-Geigy (i) Trasicor Bulk ¥ Tons -do- ~-do-
Formulations Equivalent
of Trasicor to 8.00 Tons
-do- (i) Voltaren 1500 kgs. Expansion Rejected
(i) Tegretol 12,000 ,, of Existing
(1ii) Tenderil 4000 ,, Unit
(iv) Formulations
based on the
3 bulk drugs
M/s, Bools (i) Flurbiprofen 7000 kgs. -do- Letter of
(i1) Froben Tablets 3500 ,, Intent
Issued
M/s. May & Formulations (Sulphadiazine + Trimethoprim)
Baker
(1) Tablets 40 Mio. -do- Rejected
(11) Suspension 20 K.L.
(iii) Powders 5MT
(iv) Injections 5 KL
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1 2 3 4 5 6
5. M/s. Wycth IFentiazac Acid 2500 kgs. expansion Letter of
Labs. of existing Intent
Unit issued
7.  Mys. Burroughs Triprolidine Hcl. 1000 kgs. -do- Rejected
Wellcome
8. M/s. Sandoz Thioridazine Hcl. S MT ~-do- -do-
(1) Limited
Y. -do- (1) Pindolol 225 kgs -do- -do-
Formulations
+ (i) Visken Tablets) Egquivalent to -do- -do-
(ii) Viskaldix Tabs. | 11.25 kgs.
of bulk
10. M/s. Glaxo (i) Beclomethasone 150 kgs. * Establishment
Labs. Dipropionate of New -do-
(ii) Clabetasol 60 ,, Unit
Propionate
(iii) Clabetasol Butyrate 60 ,,
11. M/s. Hoechst Ethacridine Lactate 20 Tons Establish- Under
Pharm. ment of considera-
New Unit tion
12. M/s. May & (i) Thiopenton Sodium 5000 kgs. Expansion -do-
Baker (i) Intraval Sodium 6.00 Mio.  of Existing
Injection (S.E.) unit

* Company already holds a Letter of Intent for the production of bulk drugs at a

new unit and the items proposed at S. No. 11 are also proposed to be

tured in the same unit.

EPF Dues Against TELCO Contiactors

9685. SHRI VIJAY KUMAR
YADAY : Will the Minister of LABOUR
AND REHABILITATION be pleased to

state :

(a) whether Government are aware
that a large number of TELCO contrac-
tors have defaulted in payment of
Provident I'und dues and no penal
damages have been imposed upon them ;

manufac-

(b) if so, what are the dectails of the
contractors who have defaulted in (he

payment

of Provident
submission of returns ; and

Fund dues and

(¢) whether in view of the above, the
Government propose to issuc instructions

to the concerned officials to
urgently so

demages

thal

levy penal

these erring

cmployers are set right and substantial
amount is also realised ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRT VEEREN-
DRA PATIL) : (2) to (¢). The required
information is being collected and will be
laid on the Table of the House.

Regularisation of Muster Roll Workers/
Casual Labourers

9686. DR. A. U. AZMI: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to-stale :

(a) whether his Ministry received any
orders issued by the Department - of
Personnel & Administrative Reforms in
1979 regarding regularisation of muster
roll workers/casual labourcrs appointed
by his Ministry and its Departments/
Subordinates Oflices ;

(b) whether these  orders  of the
Department of Personnel & Administra-
tive Reforms had been implemented by
his Ministry and its Department/Subordi-
nates Offices, if so, the number of workers
whose services had been regulurised ; if
not, the reasons therefor :

(¢) whether his Minstry propose to
get this order of the Department of Per-
sonnel &  Administrative Reforms
implemented in his Ministry and ils
Departments/Subordinates Oftices in the
near future ; if so, by when it is likely to
be implemented ; and

(d) if not, the reasons therefor ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHL) : (a) Yes, Sir.

(b) Yes, Sir.

The services of 33 casual employees
have already been regularised in accor-
dance with the instructions issued by the
department of Personnel & Administra-
tive Reforms/Ministry of Finance on the
subject,

(¢) and (d) Further regularisation of
casual cmployees would also be in
accordance with the instructions issued by
the Department of Personnel & Adminis-
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trative Reforms/Ministry of Finance.
the subject.

Contract Labour in Goverm:ncnt Companics
and Public Undertakings

9687 SHRI ARJUN SETHI : Will
the Minister of LABOUR AND REIA-
BILITATION be pleased to state :

(a) whether some cases have come Lo
the notice of Government that contract
labour is being engaged even in Govern-
menl companies and public undertakings,
in contravention of the provisions of the
Contract Labour Regulation Act, 1970 ;
and

(by if so, the dectails regarding the
ellorts of Government to enforce the law

strictly ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR): (a)
Yes, Sir.

(b) Prosccutions have been launched
by the officers of Central Industrial
Relations Machinery whenever such cases
of violation have come to their notice
and sufficient cvidence is available to
sustain the charges. During the last
three years, prosccution cases were  filed
for violation of the Act and Rules there-
under in  respect of employers and
contractors including the Public Sector
as also Government Companics, as shown

below :—

1980 1981 1982

Number of Prosecution
launched 1300 (328 1812

Number of conviction
obtained 917 918 1151

IF-rom time to time, the matter is also
brought to the notice of Administrative
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Ministries/Departments  concerned  for
issue of directions for strict compliance
with the provisions of Contract Labour
(Regulation and Abolition) Act, 1970, to
Companies working under them.

Districts having Direct Dialling Connection
with Oelhi

9688. SHRI MOHANLATI, PATEL :
Will the Minister of COMMUNICA-
TIONS be pleased to state ;

(a) the names of the districts which
have direct dialling connection with
Delhi ;

(b) whether there is any proposal to
provide the facility of direct dialling
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system to all the districts with Delhi ;
and

(¢) if so, by when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) List of
District/Headquarters linked with Dalhi
on STD (Level ‘9" and 0" ) is attached.

(b)  Yes, Sir. The introduction of
direct dailling between Delhi and all the
District headquarters in the country is
included in the long term objective of the
Department as part of National Suabs-
criber Trunk Dialling.

(¢) This facility is likely to be exten-
ded progressively during the current and
subsequent five year plans,

Statement

District H, Qs, Linked with Dellii on STD (Leyvel 9 & ‘1))

ANDHRA
Kakinada
Visakhapatnam
Guntur

Ongole
Machilipatnam

Hyderabad State Capital

Warangal

Khammam N

BIHAR

Patna State Capital
Ranch
Dhanbad
Chhapra
Samastipur
Muzaftfarpur
Darbhanga
Arrah
Sasaram
GUIJARAT
Ahmedabad
Gandhinagar State Capital
Surat

Rajkot
Baroda
Mehsana
J & K

Jammu

Srinagar State Capital

KARNATAKA

Bangalore State Capital
Mysore

Mangalore

Belgaum

Bellary

Shimoga

Tromkur

Mercara

Hubli

KERALA

Ernakulam
Trivandrum State Capital
Trichur

Cannanore

Allcppey
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Kottayam

Palghat

Quilon

M. P.

Bhopal State Capital
Indore

Gwalior

Ujjain

MAHARASHTRA

Bombay State Capital
Poona

Nagpur

Nasik

Aurangabad

N.E. (ASSAM)

Gauhati State Capital
Shillong State Capital

Kohima State Capital

TAMILNADU

Madras State Capital
Coimbatore
Trichi

Erode

Ooty

Salem
Chingleput
Dharamapuri
Dindigul
Nagar Coil N/Service

Trinuvelli Night Service

u. P,

Aligarh
Kanpur
[Lucknow
Moradabad
Varanasj
Allahabad
Rai Bareilly
Gorakhpur

State Capital
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Bareilly
Shahjahanpur
Agra
Pilibhit
Gaziabad
Unnao
PUNJAB
Amritsar
Patiala
Bhatinda
Ferozepur
Ludhiana

Jullunder

HARYANA

Bhiwani
Faridabad
Gurgaon
Hissar
Karnal
Rohtak
Sonipal
Ambala

Yamunanagar
HIMACHAL PRADESH

Simla State Capital
ORISSA
Cuttack

RAJASTHAN

A)mer

Alwar

Jaipur State Capital
Jodhpur
Udaipur
Kota
Bharatpur

WEST BENGAL

»~

Calcutta State Capital
Burdwan

Malda

60
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Stations of Union Territories linked with Delhi on STD (level ‘9’ &° (*)

Chandigarh

Panjim

Aizwal

Pondichery

Film on Pandit Jawahar l.al Nchru

9689. SHRI NAVIN RAVANI : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :—

(a) whether it is a fact that US film
maker Mr. William Greaves has plan to
make a series of films on Pt. Jawahar
Lal Nehru;

(b whether he has got the permis-
sion from Government of India; and

(¢) what is the response?

THE DEPUTY MINISTER TN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
No concrete proposal has been received
from Mr. William Greaves for the pro-
duction of a series of films on Pandit
Jawahar Lal Nehru.

(b) and (¢) Question does not arise,

Preference to extra |lepartmental Staff in
Recruitment to Regular Posts

9690. PROF. NARAIN CHAND
PARASAR: Will the Minister of COM-
MUNICATIONS he pleased to state:

(a) whether any performance/relaxation
in qualification is given to the Extra De-
partmental staff in recruitment to regular
postal staff;

(b) if so, the nature of preference
given and the relaxation in  qualification
allowed in recruitment; and

(¢) if not, whether such a preference
is proposed to be given and relaxation
allowed in view of the experience of the
E.D. staff ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) and (b)
Extra Departmental staff who are within
35 years of age (40 years for SC/ST) and
have put in 3 years’ service are given first
preference for recruitment to grade ‘D’
vacancies. The upper age limit is 42
years (47 years for SC/ST) in respect of
ED Agents who were already in service
prior to the amendment of the relevant
Recruitment Rules in December, 1982,
Against the outsiders’ quota of vacancics
in postmen cadre, EDAs are given pre-
ference over other categories of staff like
casual labourers, part-time casual lab-
ourcrs/nominees of employment exchan-
ges ctc. EDAs are also eligible for
recruitment against outsiders” quota of
vacancies in clerical cadre with provision
for relaxation in age limits.

(¢) The question does not arise.

Expansion of Janpath Telephone Exchange

9691. SHRI NAWAL KISHORE
SHARMA : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) what is the total numbecr of persons
in the waiting list for Janpath Exchange
under various categories as on 31-3-1983 ;

(b) the date since when the first person
in the waiting list is there under each
category ; and

(¢) the total number of telephone con-
nections to be provided from this tele-
phone exchange during 1983-84 and the
dates in the waiting list to be covered
under each category ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) and (b)
The required information is given in the
statement.

(¢) There is proposal to provide about
300 connections in Janpath exchange area
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covered indicated belew :—

Probable date of clearance.

OYT Special

24-5-1981
OYT General 24.2-1981
Non-OYT SS 31-3-1983
Non-OYT Special 31-3-1983
Non-OYT General 27-2-.1980
Statement
OY T GFNERAL O Y T SPECIAL NON-OYT GENERAL
Connections  No. of Connections No. of Connections  No. of
released persons released persons released persons
up 1o OYT,; G on up to OYT/S on up to Non- on wait-
waiting waiting OYT/G ing list
list list
1 2. 3,
JANPATH
31. 32, 34, & 35 13-10-80 236 24-12-80 235 24-9.79 1310
NON-OYT SPECIAL T\LOI\I_—OE/ SS B
Connections  No. of Connections  No. of
released persons released persons TOTAL
up to Non- on up to Non- on wait-
OYT Special  wailing OYT/SS ing list
list - - -
4, 5.
T 30.9.82 7 1811
—_‘]\T’I_Odiﬁcz-ltio—n_omRT_ls Act Suggested THE DEPUTY MINISTER IN THE

9692. SHRI

by F.1C.C 1T,

MINISTRY OF L.AW,

JUSTICE AND

COMPANY AFFAIRS (SHRT GHULAM

MADHAVRAO SCIN-

NABI AZAD) : (a) and (b) No proposals

DIA : Will the Minister of 1.AW, JUS- for amendment of MRTP Act, 1969 have
TICE AND COMPANY AFFAIRS be been received by the Government from
pleased to state : Federation of Indian Chamber of Com-
merce and Industry as  a  result of the

(a) whether it is a fact that Federation discussion held in their 56th  annual ses-
of Indian Chambers of Commerce and In- sion. However, it is seen in the prog-

dustry at
demanded cert
MRTP Act ;

(b) if so, the details and the nature of

their

Session
in the

56th Annual

ain  modifications

ramme of the meeting (obtained informal-
lyy that the following suggestions were
imcluded as steps for

accelerating indus-

trial progress :—

(a) Exemption

to industries cngaged

substitution and

the modifications sought ; and

(¢) Government's reaction thercto ?

in  important
export promotion from the pur-
yview of the MRTP Act ; and
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(b) the basis of monopoly legislation
should be the extent of market
control  rather than value of
assels.

(c) Since no proposal has so far been
received from Federation, the question,
of Government's reaction thercto does
not arise.

Member of Casual Labourer Muster
Roll Employecs in Ministry of Labour
and Rehabilitation

9693. SHRI AMAR ROYPRADHAN :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that casual
labourers/muster roll employces are being
appointed by his Ministry or Dcpart-
ments/Subordinate  Offices under  his
Ministry ;

(b) if so, thc number of such emplo-
yees employed in his Ministiy as well as
in each Departm:nt and Subordinates
office under his Ministry ;

(¢) whether their services are not being
recularised cven after the laps of consi-
derable period ; if so, the reasons there-
for; and

(d) what action Government propose
to take in respect of regularisation of
their services instead of keeping them as
casual labourers or only muster roll em-
ployees for years together ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): (a) to (d) The Informa-
tion is being collected and will be laid on
the Table of the House.

Payment of rent by IDPL. for Hired
Luiidings
9694. SHRI DIGAMBER SINGH :

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether despite bemng in red to the
extent of some crores of rupees, the
IDPL has not made any cconomy in its

VAISAKHA 13, 1905 (SAKA)
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expenditure on payment of lakhs of rupees
as monthly rent for buildings hired by it
for the use of its officers as residences and
Office and storage godowns in the capital;

(b) the particulars of rent paid by it
to private landlords for the various buil-
dings hired as on 1.4-1983 :

(¢) the reasons for not shifting its
Offices to Gurgaon and other factory
sites ; and

(d) what direction Government pro-
pose to give to the IDPL to cut down
such infructuous expenditire on maintain-
ing huge  officc  establishment  and
providing  luxurious residences to its
officers in the capital ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) to (¢) Accommodation
hired by IDPL in Delhi/New Delhi is
used for housing the Head Office of
Marketing Diviston in Rajindra Flace,
Regional Sales Gffice in East of Kailash,
Bulk Sales Depot in Darya Ganj and one
small officers” Hostel-cum- Liaison Office
in South Extension, In addition, a few
residential houses have been taken on
lease by the company for the residences
of its Senior Officers in Marketing Divi-
ston, Central Office and in Gurgaon
Plant, who either came from other units
or joined the company and faced diffi-
culty in finding suitable accommodation
of their own Most of the residential
houses were hired long back at reasona-
ble rates of rent as compared (o present
market rents prevailing in those locali-
ties. This practice of taking houses on
Company lease for Senior Officers is
common in Commercial houses. As re-
gards hiring of commercial space for
Marketing Division Head Office, Regional
Sales Office, Bulk Sales Depot and Offi-
cers’ Hostel-cum-Liaison Office in  Delhi,
this is unavoidable as the functioning of
these offices cannot be carried out from
outside Delhi efficiently and economically.
One of the existing buildings, which is
being used as Officers’ Hostel-cum-Liaison
Office, is also  very essential for making
arrangements for the stay of officers of
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the company, who have frequently to
come on official visits to Company’s Cen-
tral Office located in Village Dundahera,
Distt. Gurgaon where at present no Offi-
cers’ Hostel exists. The telex of the com-
pany and Liaision Department is also
being operated from this building.

Three Statements | to 11 indicating the
buildings hired by IDPL as on [-4-1983
for (i) Head Office of Marketing Divison
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(i) Regional Sales Office, Bulk Sales
Depot and Officers’ Hostel-cum-Liaison
Office and (ii1) residences of its officers in
the Capital and rents paid therefore are
attached.

(d) The accommodation hired by the
Company in Delhi is only need based.
Government have given instructions 1o
IDPL to observe strict economy in ex-
penditure,

Statement 1

Ntatement showine 1he particulars Accommodation hived for the Head office of Marketing
Division. Gopala Tower, Rajendra Place, New Delhi.

Flat No. 25,

Monthly rent

Gopala Tower, RS,
Rajendra Place

SI. No,

] o _____2__

I.  R/4, Nehru Enclave. 4-B

2. S-191, Greater 4-C
Kailash-TI, N. Delhi.

3. A-2, Green Park, 4.1
New Delhi.

4. 68, Uday Park, First 4.-G

Floor. New Delhi.

5. N-7. Greater Kailash, 4-K
Part-f, New Declhi.

6. B-33, Narayana Vihar, 4-L
New Delhi,

7. E-177. Greater Kailash 4-]

8. A-386, Defence Colony, 7-A

New Delhi,

9, BH Il DDA Flat, 7-B
Munirka, New Delhi.

10. K-13, Kirti Nagar, 7-C

1. A-2/163, Safdarjang 7-E
Enclave.

12, E-222 (FF) Amar colony 7-K

13, 220-G MIG DDA IFlai 7-1
Rajouri Garden.

= —— —

3675.00

3412.50

4582.50

3710.00

2555.00

2785.00

4921.25

4712.50

3412.50

3386.25

1820.00

235425

2795.00
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1 2 3
14. H-3/1 Malaviya Nagar. 8 A 4712.50
15. A-5/5 Vasant Vihar. 8-B 3386.25
16. A-38, South Extn, 8-C 3412.50
Part-I, New Delhi.

17. 12/10 East Patel Nagar. 8-D 4582.50

18. N-129, Greater Kailash, 8-E 1792.00
Part-I, New Delhi.

19. E-13, Green Park, Extn. 8-F 4547.35

20. G-77, Panchshecl 8-G 3445.00
Enclave, New Delhi.

21. F-34, N.D.S.E. Part-]. R-H 3380.00

22.  C-9, Greater Kailash, 8-1 5000.00
New Delhi,

23. 68, Masjid Moth, 8-K 2372.50
Extn. New Delhi.

24. D-232, Sarvodya Encl. 8-1. 2795.00

25, L-22, NDSE, Part-Il 4800.00

Basement Mr Rajinde r
Singh

Statement 11

Statement showing the particulars of accommodation hived in Delli for the
Regional Sales Office Bulk Depor on Markering Division and for Offices’
Hostel-cum-Liaison office of the company

$l. No. Address

l. 2.

1. Regional sales office, Delhi
8, Community Centre, Easi
Kailash, New Delhi.

2. Bulk sales depot : 36, Netaji
Subhash Marg, Daryaganj,
New Delhi.

3. Oflicers’ hostel and Liaison

Office : A-40, South Ex-
tenson (Par(-11), New Delhi.

Monthly rent

3.

Rs. 21,932)-

Rs. 3100/ -

Rs. 1500/-
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Statement TT!

Statement showing the particulars acconunodation hired by IDPL for residential
purposes of its officers in Delhi as on 1-4-1983.

SI. No. Address of the Building hired Monthly rent
(Rs.)
1 2 3
1. R/4, Nehru Enclave 4000~
2. S-191, Greater Kailash-11 New Delhi 1,470/~
3.  A-2, Green Park, First Floor 950/~
New Delhi.
4. 68, Uday Park, First Floor, 780/ -
New Delhi,
5., N-7, Greater Kailash Market 700/ -
Part-T, New Delhi.
6. B-33, Naraina Vihar, New 800/ -
Delhi.
7. B-177, Greater Kailash 950-
Part-1, New Delhi,
8. A-386, Defence Colony, 850/-
New Delhi.
9. BH IT DDA Flat, Munirka, 925/-
New Delbi
10. K-13, Kirti Nagar, New Delhi. 800/-
11. A-2/163, Safdarjang Enclave, 950/-
New Delhi.
12, E-222 (FF) Amar Colony, Lajpat 850/-
Nagar, New Delhi, '
13, 220-C, MIG DDA Flat, Rajouri 775/-
Garden, New Delhi.
14. H-3/1, Malviya Nagar, New Delhi 725/-
15.  A-5/5 YVasant Vihar, New Delhi 1700/-
16. A-38, South Extension Part-I, 850/-
New Delhi
17. 12/10, East Patel Nagar, 900/ -
New Delhi
18.  N-129, Greater Kailash Part-1, 3,000/

New Delhj
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¢) Q \3)
19. E-13, Green Park Extension, 925/-
New Delhi
20. C-77, Panchsheel Enclave, 1,200/-
New Delhi.
21. F-34, N.D.S.E. Part-I, 650/ -
New Delhi
22. C-9, Greater Kailash, New 1,000/~
Delhi
23. 68, Masjid Moth Extension, 831/-
New Delhi
24. D-232, Sarvodya Enclave, 775/-
New De lhi
25. L-22, NDSE Part-1I, New Delhi 1500/-
26. 1I-K/36, Lajpat Nagar, 1,800/-
New Delhi
27.  E/257, Greater Kailash-1 (FF), 900/~
New Delhi
28. D-688, Chitranjan Park, 800/ -
New Delhi
800/-

29. E-276, East of Kailash,
New Delhi,

== — s e — . —————

Closure of News Unit at Calicut Station

9695. SHRI V. S, VIJAYA-
RAGHAVAN: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state :

(a) whether there is a proposal to close
down the News Unit at Calicut Station
of All India Radio ; and

(b) if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : ()

There is no proposal to close down the
news unit at Calicut Station of All India
Radio.

(b) Does not arise.

Retrenchment in Punjab Hydel Projects

9696, SHRI M. ISMAIL . Will the
Minister of ENERGY be pleased to
stale :

(a) whether Government are aware
that due to lack of funds in Anandpur
Sahib Hydcl Project, Mukerian Hydel
Project and Thein Dam Project, there is
every likelihood of retrenchment of
employees there ; and
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(b) if so, what steps Government are
going to take for alternative jobs on the
same pay-scale or ensure that no
retrenchment of cemployees would be
done ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
and (b) The information is being collected
and will be laid on the Table of the
House.

Gas Agency in Krishana Nagar Delhi

9697. - SHRI1 K.A. RAJAN : Will the
Minister of ENERGY bc pleased (o
state :

(a) whether it is a fact that there is
only one gas agency in Krishna Nagar
(Trans-Yamuna), Delhi dealing  with
consumers of Bharat Petroleum Gas, i.e.
Burshane ;

(b)y whether Government are awarc
that consumers from Laxmi Nagar,
Shakarpur and Pandav Nagar areas find
it difficult to get LP gas (Burshane) from
Krishna Nagar dealer ;

(¢) if so, whether steps are being
taken Lo appoint another agent in Laxmi
Nagar for applying Bbaral Pectroleum gas
(Burshane) or to transfer such consumers
to Indian Oil gas decaler in Subhash
Chowk, Laxmi Nagar ; and

(d) if so, the details ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGl1 SHANKAR MISHRA) : (a)
Bharat gas Distributor at Daryaganj is
servicing the whole of Trans-Yamuna
area which includes Krishna Nagar also
with a small godown there.

(b) Lakshmi Nagar, Shakarpur and
Pandav Nagar are in Trans-Yamuna area.
The present area of Darvaganj distributor
being very large, consumers in these areas
do suffer some delay in supplies of gas
refills.
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(c) and (d) To improve LPG distribu-
tion in  Trans-Yamuna, two  new
distributors have been appointed, one for
Shahdara and the other one for Vivek
Vihar. With their commissioning, which
is expected in the near future, consumer
service is expected to improve. Further,
another distributor has been proposed
for Trans-Yamuna area this year which
will cater to Krishna Nagar. With
commissioning of this distributorship
consumers of  Lakshmi Nagar and
Shakarpur will be serviced by him.

Plots Acquired by P&T Department in
Janakpuri, New Delhi

9698. SHRI ZAINUL BASHER
Will  the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the number of plots the Posts
and Telegraphs Department has in
Janakpuri, New Delhi together with their
location and the purpose for which they
have been acquired, plot wise ;

(b) whether some residential plots
out of them are being used for storing
telephone cables etc. if so, the particulars
thereof and the reasons therefor ; and

(¢) the steps taken proposed to be
taken to rcmove these stores and put up
residences there ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) The
following three plots have been acquired
for building staff quarters.

Plot No. 1 : Pocket No. A-2/B

Plot No. 11 : Pocket No. A-4/B

Plot No. Il : Pocket No. A-2/C

In addition the following three plofs have
been acquired for building post offices.

A—3 Block, Janakpuri
A—B Block, Janakpuri

«C Block, Janakpuri
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(b) Construction of staff quarters is
in progress in Plot No. I, Plot No, III is
lying vacant. Plot No. IT is being used
temporarily for storing underground
telephone cables and other accessorices.

(¢) The sitc at Plot No. Il will be
cleared before the construction of staff
quarters start. The construction work is
being taken up carly.

Time Signal over No. 174 Through Tape
Recorded Voice

9699, SHRI G. NARSIMHA REDDY :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that of latc
the Telcphone Department has suspended
giving tape-recorded time over 174 during
carly working hours in Delhi ;

(b) whether it is also a fact that now
wc hear a female voice announcing time
instead of a tape recorded ; and

(v) the reasons why lime signals are
not given in ecarly working hours and
whal steps are being taken to ensure that
the time signals over the telephone are
made round the clock through a tape-
recorded voice ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRL VIYAY N. PATIL): (a) No,
Sir.

(b) No, Sir. At present the ume is
announced by an Automatic machine.
Only in case of interruptions on the
automatic time announcing machine, the
female telephone operators announces the
time.

(c) Does not arise.

Delivery Time for Supply of an L.P.G.
Cylinder Particularly in Trans
Yamuna Area

9700. SHRI K.B.S. MANIL : Will the
Minister of ENERGY be pleased to
state :
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(a) what should be the normal period
which a L. P. G. dealer should take for
supplying a cylinder after receiving the
complaint ;

(b) whether there is anyv type of
check of Government or Indane/Bharat-
Gas authorities to see the delivery time
taken by the dealer for an L.P.G. cylinder
particularly the L.P.G. Agencies of
Bharat Gas in trans-Yamuna colonies ;

(c) what action Government propose
to take in the matter and whether
Government propose to issue necessary
instructions to the L.P.G. Agencies for
Indane and Bharai-Gas in trans-Yamuna
area so that cylinders are made available
to the consumers at their residences and
that too within a prescribed time period,
if so, by when ; and

(dy if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHR1
GARGI SHANKAR MISHRA) : (a)
Distributors by and large supply refills
on day-to-day basis within 24 hours of
receipt of intimation from customers.
Unless therc is a break-down in supplies,
refills are supplied (o customers on
the same day. However, refill
requests received after  3.00 P.M.
are sometimes carried over to the next
day, particularly in locations which are
far from the show-room of the distri-
butor,

(b) Each distributor is supposed (o
maintain an Intimation Register which
records details of refill bookings made by
consumers as well as those of deliveries
made against each booking. These details
consist of period/time and date of book-
ing as well as delivery.

These Intimation Registers are checked
and monitered by Company Staff as well
as by Joint Industry Inspection tcams.

(c) and (d) In accordance with the
LPG Marketing Discipline Guidelines
evolved by the oil industry, it is manda-
tory for all LPG distributors to effect
home-delievery of gas cylinders.
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Violation of the said guidelines entails a
penalty on the dealer. Regarding supply
of refills within the time limit prescribed,
the position has been clarified in reply to
part (a) of this question.

Further to improve customer service in
the (rans-Yamuna arca, it has been
planned to open two ncw distributorships
during the current year and two more in
the next year.

Policy for Cameramen’s I’romotion/
Selection

9701. SHRI R.L.P. VERMA : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) in what way T.V. Cameramen
Cadre differs in functioning from F.D.
Cameramen ; and

(b) what policy has been adopted for
Cameramen promotion/selection grades
and pay scales etc.?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHR1 MALLIKARJUN) :
(a) In Doordarshan, there are only 2
grades of cameramen—-

(a) Grade | Rs. 840-1200

(b) Grade 11 Rs. 550-900

In the Films Division, there are following
7 grades :

(a) Chief Cameramen, Rs. 840.1200

(b) Newsreel Officer Rs. 840-1200
(¢) Cameramen (Cartoon

film Unit) Rs. 840-1200
(d) Cameramen) 5.G. Rs. 840-1200

Rs. 650- 960

(¢) Asslt. Newsreel
Officer Rs. 550- 900

(f) Asstt. Cameramen Rs. 425- 700
(g) Photographer Rs, 260- 400
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The Cameramen in Doordarshan are
presently in the Staff Artist Cadre. There
is a proposal to treat them regular Govt.
servants  subject to their  options.
However, the Cameramen in the Films
Division are regular Govt. servants.

(b) Cameramen Grade Il of Doordar-
shan with three years service in the grade
are eligible to be considercd for promo-
tion as Cameramcn Grade 1. The
promotion depends on the availability of
vacancies in the cadre of Cameramen
Grade 1. At present, therc is no pro-
posal for creating scleclion grade posts
for Doordarshan Cameramen.

Policy Rega.ding Transfer of Employees in
H.PC.L.

9702, SHRI CHHOTEY SINGH
YADAYV
SHRI RAJESH KUMAR
SINGH :

Will the Minister of ENERGY be
pleased to statc :

(a) what is the policy in Hindustan
Petroleum Corporation Ltd. regarding
transfer of its employees for one city/
location to another;

(b) 1s it a fact that HPCL is continu-
ing the transfer policy followed by the
ESSO even after the nationalisation of
the company; if so; the reasons therefor;

(c) if the answer to (b) above be jn
the negative, location-wise particulars of
all the employees who have not been sub-
jected to transfer for the last ten years
and are drawing salary of rupees three
thousands per mensem and above; and

(d) details of all the benefits available
in HPCL to an employee on his transfer
from one city to another location?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (1) to
(d)y The required information is being
collected and will be laid on the table
of Lok Sabha.
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Power from waterfalls

9703. SHRI HARIHAR SOREN: Wi]l
the Minister of ENERGY be pleased to
state :

(a) whethcr his Ministry has introduc-
ed any scheme under which possibilities
have been explored (0 gencrate power
from waterfalls;

(b) if so, the number of such watcrfalls
identificd at diffcrent places for generating
power;

(¢ whether Khandadhar, Pradhan
Part, Songhagara and Badaghagera watcr-
falls of Orissa have bcen selected for thal
purpose, and

(d) if so, the details of the schemes
prepared for generating power from those
waterfalls?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHER SINGH) : (a)
and (b) The hydro electric schemes utilise
water falls in river courses for power gen-
cration. The total hydro electric poten-
tial in the country has been tentatively
reassessed as about 75000 MW  distribut-
ed over 550 scheme sites.

(c) and (d) The project reports for the
development of hydro power are formu-
lated by the State authoritics/Generating
companics and suhmitted to the Central
Electricity Authority for appraisal and
techno-economic clearance. The project
reports of Khandadhar, Pradhan Part,
Songhagra and Badaghagera waterfalls of
Orissa have not becn received in the CEA
so far. However, during the annual
plan discussions in Nov./Dec. 82, thce
Project authorities indicated that the
Khandadhar scheme in the State has been
under investigation.

Power Plant at Ayodhya (West Bengal)

9704. SHRI BASUDEB ACHARIA :
Will the Minister of ENERGY be pleased
1o slate:
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(a) whether it is a fact that Central
Governmenl! have received a proposal for
setting up a power plant at Ayodhya in
District Purulia from  Government of
West Bengal; and

(b) if so, what steps have been taken
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (@
and (b) The proposal for expansion of
Santaldih Thermal Power Station in Puru-
lia District (to which perhaps the question
refers) by two more units of 120 MW
cach was received in March, 1983 from
the West Bengal Stale Electricily Board,
The proposed scheme is under examina-
tion by Central Electricity Authority for
techno-economic appraisal. Necessary
inputs such as environmental clearance,
availability of coal, land, water, etc.
have to be tied up before the scheme can
be appraised for techno-economic clear-
ance.

Plant load factor and power generating of
Thermal Plauts both Government and
Private

9705. SHRI N. K. SHEJWALKER :
Will the Minister of ENERGY be
pleased to state ;

(a) average plant load factor (in MW)
for the thermal power stations under each
of the State Electricity Board or Central
agency in each of the last three financial
years alongwith following details :

Year, name of the Board/Agency,
Total thermal capacity in MW,
average plant load factor, unused
capacity in MW;

(b) plant load tactor (in MW) for the
thermal power stations under the follow-
ing companies for each of the last three
financial years alongwith their total ins-
talled capacity (in MW) for the thermal
power;

(i) Tata Electricity Company;
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(i) Calcutta Electricity Supply Comp-
any,

(iii) Ahemdabad
any,

Electricity Comp-

(iv) Renusagar Power Company, and

(¢) in view of huge capital required for
new power stations do Government pro-
pose to sanction new thermal power sta-
tions to any agency which is not able to
run the existing thermal planls al a
minimum of rcasonable plant load factor,
comparable to that obtained in private

sector planis ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENLRGY (SHRI

CHANDRA SHEKHAR SINGH) : (a)
The plant load factors of different State
Electricity Boatds/Central Agency during
cach of the last threc financial years in-
cluding the thermal capacity at the end
of thec year are given in statement—I.

For certain periods in the year, ther-
mal power plants have to be necessarily
closed for statutory annual planned main-
tenance. They have also perforce (o be
closed on account of forced outages for
eflecting urgent repairs. Atlempt is o
keep in operation as much capacity as
possible all the time.

The output from a thermal plant is
also dependent upon  demand. The
demand for electricity has a characteris-
tic feature of variation from peak de-
mand to minimum demand, varying
through the hours of the day and through
the months in the year. The installed
generating  capacity has 1o be planned to
take carc of the peak demand and when
the demand is less, although the power
plant is in a position to generate more,
actual generation is limited by the demand
on the station.
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In view of the above, there is nothing
like ‘‘unused” capacity in a thermal power
station.

(b) The plant load factor of each of
these companies along with their total
installed capacity during the last three
financial years is given at statement—IlL.

In this connection, it will be pertinent
to say that the overall PLFs attained by
the State Electricity Boards in respect of
their thermal stations are not comparable
with PLFs of the private sector utilities
for their thermal stations. The figures
in respect of SEBs are combined overall
PLFs for all their thermal stations put
together, whereas in respect of private
sector utilities these are by and large for
individual stations. Further, some pri-
vate sector power stations are Captive
Plants for power-intensive industries such
as aluminium plant in respect of Renu-
sagar Power Co-running the station for
almost full load throughout the year.
As against this, the output of the public
sector utility stations is subject to varia-
tion depending upon the demand for
power.

Another important factor which makes
the two figures incomparable is that
some privale sector plants are running
on oil such as in the case of Tata’s and
are not subject to the severe strains and
outages occassioned by the coal handling
plant, the milling system, the ash hand-
ling plant, etc. which thc public sector
utility power stations have to undergo.

(¢) Action plans have been drawn up
to improve the performance of thermal
power slations owned by Boards/and
other public-sector power utilities. There
is no proposal at the moment under the
consideration of the Government for not
sanctioning thermal power station in
States where the plant load factors are
lower.
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Statement - I
State-wise P.L.F of various Electricity Boards Centrul Project
Period : 19580-81 to 1982-83
Board/Agency Year Capacity P.L.F
(MW) (%)
at the end of
the year.
1 2 3 4
1. State Eletricity Boards
l. D, E.S. U. 1980— 81 310.5 60.0
1981—82 310.5 50.0
1982—-83 310.5 51.0
2. Haryana 1980—81 360 31.7
1981—82 420 37.3
1982—83 420 32.1
3. J and K. 1980—81 225 2.0
[981—82 22.5 9.1
1982—83 22.5 —
4. Punjab 1980—81 440 37.8
1981 —82 440 41.3
1982 —83 440 50.9
5. U.pP. 1980—81 2307 36.5
1981—82 2311.5 37.6
1982—83 2811.5 39.7
6. Gujarat 1980—381 1591 50.0
198182 1801.5 53.6
1982—83 2011.5 57.9
7. M.P 1980—81 1462.5 52.4
[98]1—82 1562.5 49.9
1982—83 1982.5 50.2
8. Maharashtra 1980—8 | 2333 52.8
1981—82 2663 49.4
1982—83 3203 50.2
9, Andhra Pradesh 1980—81 1242.5 36.3
1981—82 1242.5 46.8
1982—83 1242.5 51.0
10, Tamil Nadu 1980—8I 960 34.5
1981 —82 960 37.8
1982—83 1170 44.0
11. Bihar 1980—S81 765 31.4
1981—82 765 35.5
1982—83 765 38.6
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1 2 3 4
12. Orissa 1980 — 8| 250 34.0
1981—82 360 35.9
1982—83 470 35.0
18. West Bengal 1980—81 928 42.1
1981—82 928 37.6
1982—83 1138 38.5
14, Assam 1980--81 207.5 36.5
198]1—82 312.5 34.8
1982—83 312.5 36.7
(i. Central Projects
1. Badarpur (N.T.P.C) 1980—81 510 46.0
1981—82 720 49.7
1982—83 720 49.3
2. Singrauli (N.T.P.C.) 1980—81 — —
1981 —82 — ==
1982—83 630 53.0
3. D.V.C. 1980—81 1257.5 37.6
1981—82 1467.5 52.4
1982—83 1467.5 49.6
4, Neyveli 198081 600 60.0
1981 —82 600 04.5
1982—83 600 73.0
Statement - 11
P.L.F. of various Generating Agencies
Period :  1980-8] to 1982-83
Sl. No. Name of Company Year Installed P.L.F.
capacity (%)
(MW)
I. Tala Electric Co. 1980—381 330 69.7
1981—82 330 77.0
1982—83 330 75.1
2. Calcutta Electric Supply
Co. 1980-—-81 328 57.0
[981—82 328 57.0
1982—83 328 57.6
3, Abmedabad Electric
Co. 1980 81 302.5 56.7
1981 —82 302.5 60.5
1982—83 302.5 68.7
4, Renusagar Power Co. 1980—81 125 92.0
1981—82 192.5 95.0
1982—83 192.5 93.4
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Direct Dialling Telephone Service with
England

9706. SHR1 RATANSINH RAIDA:

DR. VASANT KUMAR PAN-
DIT :

Will the Minister of COMMUNICA.-
TIONS be pleased to state :

(a) since when direct dialling telephone
services have been started to England :

(b) when and to what countries will
direct dialling telephone services start ;

(¢) is it a fact that Pakistan has more
direct dialling facilities than India, espe-
cially to the Arab Gulf countries ; and

(d) reasons for our being left behind
in this important communication link ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Interna-
tional Subscriber Direct. Dialling (1SD)
Telephone Service to England was started
from Bombay and Delhi in October,
1976 and January, 1977 and subsequently
from Calcutta and Madras in January,
1979 and July, 1980 respectively.

(b) ISD telephone service has been
introduced to Australia from 31st Mareh,
1983. Plans are under consideration for
extension of ISD services initially to a
few more countries in Europe, Asia and
Africa and later to other countries in the
world in a phased matter.

(c) No specific information in this
regard is avilable.

(d) The expansion of the ISD facilities
would require modification of the Natio-
nal Telephone network as weil as provi-
sion of adequate switching and channel
capacities.
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" Loss Suffered by Public Undertakings
Under Ministry of Chemicals and Fertilizers

9708. SHRI BHIKU RAM JAIN :
SHRI S.B. SIDNAL

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether it 1s a fact that public
sector undertakings under his Ministry
have incurred losses in 1982-83 ;

(b) if so, what is the total loss of fer-
tilizer companies and drug units, sepa-
rately ; '
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(c) whether a study had been made
into the reasons of losses in these units
and if so, the details thereof ; and

(d) the steps proposed to be taken to
remove trouble and show profits in these
units ?
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THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b) The following
under this Ministry have
during 1982-83

incurred losses

1. Fertilizer and Chemicals
Travancore Limited.

2. Fertilizer Corporation
of India Limited.

3. Project and Development
India Limited.

4. Hindustan Fertilizers
Corporation Limited.

5 Indian Drugs and Pharmaceuticals
Limited,

6. Bengal Chemicals a nd Pharma-
ceuticals Limited.

7. Smith Stanistreet Pharma-

ceuticals Limited.

(¢) and (d) The performance of each
company is reviewed every quarter and
in some cases more frequently. The steps
proposed to be taken include jyrer-alia
maodification in equipment and machinery,
installation of new cquipment and machi-
nery, wherever necessary, introduction of
Training and Management Devclopment
Programme, rotation of officers, introduc-
tion of incentive scheme, assessment of a
realistic rated capacity, provision of cap-
tive power plant etc. The snags in produc-
tion, capacity utilization and other prob-
lems are dealt with at the highest level for
evelving suitable remedial measures,

Vigor-
trade

In the case of drug Companies,
ous marketing steps 10 Improve
sales, stabilise technologies, reduce costs,
etc., are being undertaken. An action
plan in respect of each plant has been
drawn for time bound implementalion
and monitoring,

Rs. in crores
(Prov.)

8.00

119.54

2.52

45.66

30.31

1.45

Non- Finalisation of date of provisional
coverage of more than 800 cstablishments
by RPF Commissioner Bihar

97)9. SHRI RAMAVATAR SHASH-
TRI : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether it is a fact  that the dates
of provisional coverages in respect of
more than 800 cstablishments covered
under the Employees, Provident Fund and
Miscellaneous Provisions Act, 1952 have
not yet been furnished by the Regional
Provident Fund Commissioner, Bihar,
Patna, althoough they are coverable from
earlier dates under the aforesaid Act ;

(b) whether the Field officers
been visiting those establishments regu-
larly but they are not submitting nece-
ssary reports for finalisation ; il so, the
reasons therefore ;

have
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(¢) if so, what action has been taken
against the erring officials and for finali-
sation of provisional date of coverages ;
and

(d) if not, the reasons thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a)to (d) The required
information is being collected and will be
laid on the Table of the House,

Release of Bulk Drugsto M/s
Warner Hinduestan Limited

9710. SHRI SAMINUDDIN : Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased (o state :

(a) what are the rcleases of canalised
bulk drugs made in favour of M/s Warner
Hindustan Limited during the last three
years, year-wise ;
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(b) whether all the products for which
releases of conalised bulk drugs are made
are covered under industrial licences pos-
sessed by the company and if not, on
what basis were the releases made and in
accordance with  which policy growth
releases have been allowed ; year to year ;
and

(c) details of all letters with number
and dates issued by Government to CPC
recommending release of canalised raw
materials in favour of this company for
the last three years ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) M/s. State Trading Corpo-
ration (STC) have reported that the fol-
lowing canalised drugs were allocated by
them to M/s. Warner Hindustan Ltd.
during the last three years :—

Canalised

Quantity allocated

drug (in kgs)
1980-81 1981-82 1982-83
(April  <80- (April “81- (July <82-
March ‘81) June  82) June <83
1. Vitamin Bl — 385 310
(Mono)
2. Vitamin B2 90 222 177
3. Vitamin C 3700 3800 4915
4, Pip. Hexa- 1650 2000 1320
hydrate
5. Aspirin —- —_ 15765

(b) and (¢) STC have intimated that
the products for which entitlements for
allocation of canalised drugs were fixed
during the last three years, mentioned
above, were covered by the drug manu-
facturing licence issued to M/s. Warner
Hindustan by the Food and Drug Con-
trol Department of the Government of
Andhra Pradesh.

STC have intimated that the allocations
of canalised drugs, mentioned above, were

made 1in accordance with the Govern-
ment’s Distribution Policy for the relevant
year. The basis actually used by STC for
allocation under the relevent Govern-
ment’s Distribution Policy was as under;—

1980-81 Highest allocation received
by the unit during the years
1974-75, 1975-76 or 1976-77.
1981-82 Highest cntitlement of the

unit in any of the three
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years ;e 1978-79, 1979-80

1980-81,

1982-83 Entitiement for 1981-82,
Vide my Ministry’s letter No. L-32011/
4/80-DDI, dated 4th March, 1982, STC
was given a clarification that as per the

Distribution Policy the entitlement of
Vitamin BT for 1981-82 would be 310 kgs.

Transportation of Coal for Thermal
Generation in Guiarat

9711. SHRI R.P, GAEKWAD : Will
the Minister of ENERGY be pleased to
state : :

(a) whether Gujarat Chamber of
Commerce and Industry has urged the
Centre to evolve an alternative mode of
transport of coal from Madhya Pradesh
to meet the rising demand of coal for
thermal generation in the Gujarat ; and

(b) if so, the drtails thereof and the
reaction of Government thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
and (b) The representatives of the Gujarat
Chamber of Commerce and Industry
called on the Minister for Energy on 29th
March, 1982 and requested him that the
feasibility of slurry transportation of coal
by pipe line from the coalfields in
Madhya Pradesh to the thermal power
stations in Gujarat may be got examined.

The Gujarat State Electricity Board
and commissioned M/s. Engineers India
Limited to undertake preliminary feasi-
bility study for slurry transportation of
coal by pipeline from Singrauli coalfields
in Madhya Pradesh to the thermal power
stations of Gujarat, In order to examine
the possibility of introduction or coal
slurry pipeline transportation system n
the country, the Government of India had
set up an  Inter-Ministerial Working
Group in October, 1980. This Working
Group had considered the preliminary
feasibility study made by M/s. Engineers
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India Ltd. of slurry transportation of
coal by pipeline from coalfields in
Madhya Pradesh to the thermal power
stations in Gujarat., After taking various
factors into account the working group
had recommended that in order to
enables a proper view being taken for
future plan of action, it was necessary
that a more comprehensive feasibility
study pertaining to the power heuses
both in the Northern and Western Regi-
ons was undertaken. On the recommenda-
tion of the Working Group, the Govt. of
India had entrusted to M/s. Engineers
India Ltd. (FIL) the task of preparation
of a more detailed techno-economic
feasibility stuty of pipeline transportation
of coal in slurry from coalficlds in the
Eastern Region of the country to thermal
power stations both in the Northern and
Weslern regions. Mjs. FEngineers India
Ltd. have since sent their report to the
Government. The examination of this
report involving, [yer-aliv. detailed cost
benefit analysis of pipeline transportation
of coal on the routes concerned yjs.q pis
other modes of transport, has yet to be
completed.
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Seiziare of Hlegal Coal

9713. SHRT M. RAMGOPAI. REDDY:
SHRT SUBHASH YADAYV :

Will  the Minister of LENERGY be
pleased to slate :

(a) whether Government  have secn
the press reports which appeared in the
~Telegraph™, Calcutta dated 28 Maich,
(983 where in it has bren stated that in a
massive drive on 26 March, 1983, more
than 20 trucks carrying illezal coal by
operators of illegal coal mines have been
uncarthed

(b) s it also fact that these trucks
were holding forget documents for carry-
ing coal ; and
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(c) if so, has any inquiry into the
racket since been made and action taken
by Government in regard thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY  OF ENERGY  (SHRI
DALBIR SINGH) : (a) Yes, Sir.

(by and (c¢) Information is being
collected and will be laid on the Table of
the House.

Denial of Medical Facilities to Workers
of Closed Mills in Bombay

9714, DR. VASANT KUMAR
PANDIT : Will the Minister of LABOUR
AND REHABILITATION be pleased to

stale

(2y  whether the Employees  State
Insuronce  Scheme (ESIS) Bombay has
stopped for the last several months all
medical facilitics to the 3 lakh mill
workers and their families of closed or
partially working mills on strike ;

(by whcther  the Maharashtra State
Government had  assured  that medical
bencfils and facititics would not be denied
irrespective of the merits of the strike;

() whether the all India Federation
of 1 SIS Doctors has  appealed to the
Central Government to direct the Central
ESI Corporation to bear its 7/8th share
of expenditure ; and

(dy what steps Government have
taken to ensure health and prevention of
mal-nutrition and disease in the labour
population of Bombay ?

THE MINISTCER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) @ (a) Section 56 (3) of the
Employees State  Insurance  Act, 1948
provides that a person shall be entitled to
medical benitit during any week for which
contributions are payable in respect of
him or in which he is qualified to claim
sickness benefit or maternity benefit or is
in teceipt of disablement benefit.  The
textile workers in Bombay have been on
strike for over a ycar and are not drawing
wages. The contribution in their ¢ases,
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has, therefore, ceased to be payable. The
workers have accordingly become disen-
titled to medical benefit. The Employees
State Insurance Corporation can  nol
legally continuc medical benefit to such
workers. However, such of the workers
who have resumed duty are being allowed
medical benefit from the date they
resumed duty, after obtaining a certificate
from the employer regarding resumption
of duty.

(b) and (c) The Government has no
information in the matter. However, the
Employees’ State Insurance Corporation
continues to meet the 7/8th share of the
expenditure on provision of medical care
within the overall ceiling of expenditure
on medical berefit.

(d) The matter concerns the State

Government.

Recommendations of Second Bhagwati
Committee for comprehensive legal
aid Scheme

9715. SHRI AJOY BISWAS : Wil
the Minister ol LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) the recommendations of the
second Bhagwati Committee for imple-
menting  comprehensive legal aid
schemes .

(b) whether Government have taken
any decision to implement the recommen-
dations ; and

(¢) what steps  Government have

taken in this respect ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GULAM
NABI AZAD): (a) 1o (¢) The first
Committee consisting of Mr, Justice P.N.
Bhagwati as Chairman and Mr. Justice
V.R. Krishna Iyer as Member submitted
a Report on National Juridicare on the
3Ist August, 1977, The Committee itself
recognised that various studies would
have (o be made before even tentative
finality could be reached on many points
and hence the issues raised by the
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Committee’s Report were considered in
depth and uttimately it fwasy decided that
the work of formulating in detail and
implementing  comprehensive  legal aid
schemes  should be entrusted to a
Committee headed by Justice Bhagwati
himself assisted by other members. The
Second Bhagwati Committee known as
Committee for Implementing Legal Aid
Schemes has been set up by the Central
Government under the Chairmanship of
Mr. Justice Bhagwati, a sitting Judge of
the Supreme Court, to formulate and to
implement comprehensive  schemes for
legal aid to the indigent, by Government
of India Resolution No. F. 6(19)/80-1.C.
dated the 26th September, 1980. The

Committee evolved a ‘Model Scheme’,
for Legal Aid and in  accordance
with the ‘Model Scheme’ State
lLegal Aid and Advice Boards have

been set up in some States and Union
Territories.  Same  States/Union Terri-
tories have legal aid schemes of their
own.

The Supreme Court Legal Aid
Committee under the Chairmanship of
Mr. Justice D.A. Desai of the Supreme
Court has  been constituted for giving
legal aid and advice in cases coming
before the Supreme Court. Grants-in-
aid is given by the Central Government,
on the recommendation of the Central
Committee to the voluntary organisations
and the State Legal Aid and Advice
Boards for specific and approved projects
and  schemes, when  requests  are
received. ‘

Nylon Industry Facing Caprolactum Crisis

9716. SHRI G.Y. KRISHNAN : Will
the Minister of ENFRGY  be pleased to
state

(a) whether it is a fact that the Nylon
industry is heading for a caprolactum
crisis in the wake of a growing uncer-
lainty over its imporis ;

(b) if so, whether it is also a fact
that Government have not fully paid
attention tovards thelr demands ; and

(¢) if so, the Jdetails regarding the
facts in this regard ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) No,
Sir. The Statc Trading Corporation is
arranging for imports of caprolactam.

(b) and (c) Do not arise.

Imports of Fertiiizers, Drugs and
Pharmaceuticals

9717. SHRI CHITTA BASU : Will
the Minister of CHEMICALS AND
EERTILIZERS be pleased to state :

(a) what percentage the imports of
fertilizers, drugs and pharmaceuticals
constitute of the total imports of the
country ;

(b) whether it is also a fact that the
indigenous manufacturing capacity has
heen well established in these arcas ;

the gap between
indigenous supply

(¢) what has been
the total demand and

for the last three consecutive ycars
(year-wise) | and

(dy imports made (year-wise) ?

THE MINISTER OF CHEMICALS

AND FERTILIZERS (SHRI VASANT
SATHE) : (a) Drugs and Pharmaceuticals
constifuted less than 1.0%, and Fertilizers
5.2%; of the total imports into the country
during 1981-82,

(b)  While substantial  capacity for
production of  Fertilizers  has  been
installed and production of fertilizers has
also gone up significantly, the level of
production of fertilizers at present is not
adequate to meet the demand for ferti-
lizers in the country.

Indigenous production of bulk drugs
has bheen showing increasing  trends.
The country has become self-sufficient in
several bulk drugs and in formulations.
However, in view of ntroduction of new
drugs in world market and because of
international R&D  efforts, total selfl
sufficiency in all drugs is not possible,
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(c¢) In so far as Fertilizers are con-
cerned the gap between demands and
production is as given below : ‘

Year Gap between demand
and production
(in lakh tonnes)
Nitrogen Péos—q
1980-81 —15.14 —3.73
1981-82 — 9.15 —3.73
1982.83 — 8.39 4.40

(Estimated)

I

There is no indigenous  production of
Potash(K),  Entirc requirements  of
Potash are, therefore, met from imports.

In so fur as drugs and pharmaceuticals
arc concerned, in the case of bulk drugs
the gap in demand and production are
met by way of imports. .Dming‘ the last
three years the production and imports of

bulk drugs were as follows :
Year Production Imports of
ol drugs bulk drugs

(Rs. crores) (Rs. crores)

1980-81 240 87.24
1981-82 289 105.06
198283 325 -

(Estimated)

(Figures in respect of imports during
[982-83 are not yel available),

() Imports of Fertilizers during the
last three years were as follows :

Year

Value in Rs. crores
1980-81 925.22
1981-82 716.62
1082-83 227.90

(upto January '83)
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Imports of drugs and pharmaceuticals
during the last three years were as

follows :

Year Value in ]i: crores
1979-80 120.02
1980-81 112.80
1981-82 136.76

(Figures of import for thc year 1982-83
are not yet available)

Setting up Corporation for Gobar Gas Plant

9718. SHRI ERA ANBARASU : Will
the Minister of ENERGY be pleased to

state :

(a) whether Government propose to
start a new Corporation 1o construct
gobar gas plants in all the villages on
turn-key basis to popularise the gobar

gas plant ;
(b) if so, the details thercof ; and

(¢) if not, will Government seriously
think of starting such a Corporation with
the prime aim of saving valuable forest
from cutting for firewood and losing rich

manure through cow dung ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) and
(b) There is no specific proposal for
starting a new Corporation to construct

gobar gas plants on a turn key basis.

(¢) Government has created a new
Department of Non-Conventional Energy
Sources in September 1982 with a view
10, jnter alia. Provide impetus to various
programmes of new and renewable
sources of encrgy including biogas. A
National Project for Biogas Development

for setting up of small family size biogas
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plants in the couniry is already under
implementation through the State Govern-

ment  agencies/Departments,  voluntary

organisations, Khadi and Village Indus-
tries Commission. A number of existing

organisations including State Agro-

Industries  Corporations  are  being

mobilised for this work. The organisa-
tional structure is being continuously
reviewed and if the need for a new
organisation is established and found

viable, it will be set up.
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Loss incurred in P and T Department

9720. SHRI UTTAM RATHOD : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that the Posts
and Telegraphs Department has been in-
curring huge losses every year and that
during the period of the Sixth Plan the
total loss might run to over Rs. 600
crores;

(b) what is the loss originally estimated
for the Sixth Plan period; and

(¢) whether the reasons for the Josses
lhiave been investigated and any corrective
steps contemplated?

THE DEPUTY MINISTER IN THE
MINISTRY * OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) No, Sir.
(b) Originally also no loss was estimated
for the Sixth Plan period.

(¢) In view of (b) this does not arise.

Damage to Telecommunication system in
Orissa

9721. SHR1 CHINTAMANI PANI-
GRAHI: Will the Minister of COMMU-
NICATIONS be pleased to state :

(@) the extent of damage caused to
telecommunication system in Orissa by
1982 Cyclone;

(b) the amount spent in repairing the
damage;

(¢) the recent steps taken for the expan-
ston of telecommunication system in
Orissa; and

(d) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Telecomm-
unication services in the districts of Puri,
Cuttack, Balasore, and Dhenkanal were
interrupted by 1982 Cyclone. In these
districts, 4,000 local telephones, 100 trunk
circuits, 200 long distance public call
telephones, 50 telegraph/teleprinter cir-
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cuits, 60 telephone exchahgcs and 2 telex
exchanges were affected.

(b) A sum of Rs. 34,75,000/- (Approx.)
was spent in repairing the damages.

(¢) Steps are taken to cxpand the tele-
communication systems as per the policy
adopted by the > and T Department from
time (0 time,

(d) 23 small automatic Lelephone ex-
changes, 84 Jong distance public call
telephones, | Departmental Telegraph
office, have been opened. Capacity of
telephone exchanges has been cxpanded
by 1590 lines during 1982-83.

Transfer of Ampicillin Tribydrate to
Category 11 of price control
order

9722. SHRI TARIQ ANWAR : Wil
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether Ampicillin @ Trihydrate s
one of the major antibiotics used in the
country;

(b) whether Government propose (o
shift this lifesaving essential antibiotics
and also vitamin preparations which are
given along with antibiotics to Calegory
It of the Drugs Price Control Order,
1979; and

(¢) i not, the main reasons therefor ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) Yes, Sir.

(b) and rc) There is no proposal cur-
rently under consideration of the Govern-
ment to change their category.

Industrial Disputes pending in Labour
Courts

9723, SHRI C. CHINNASWAMY:
Will the Minister of LABOUR AND
REHABILITATION Dbe pleased to state:

(2) how many industrial disputes had
been admitted to Labour Courts and
Industrial Tribunals in  Dethi during the
last three years;
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(b) how many industrial disputes had
been disposed of by Labour Courts/
Industrial Tribunals in Delhi during the
last three years;

(¢) how many industrial disputes arc
pending presently in Labour <Courts and
Industrial Tribunals; and

(d) how many among them arc more
than two years old?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI DHARMAVIR):

(a) 16,018, °

(by 11,146,
(e) 22,520.

(d) 3,690.
Legal Aid to the Poor

9724. SHRI N. DENNIS: Will the
Ministry of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) the details of the steps to expand
the legal aid to the poor;

(b) the States in which the State legal
aid to the poor has been Organised:
and

(¢) the impact of this schemc?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GULAM
NABI AZAD): (a) and (b) A High
Powered Committee under the Chairman-
ship of Mr. Justice P. N. Bhagwati of
the Supreme Court to formulate in delail
and to implement comprehensive scheme
for legal aid to the indigent has been set
up by the Central Government vide
Resolution No. F. 6 (19)/80—I1C, dated
lhe 26th September, 1980. The Com-
mittee evolved a +‘Model Scheme’ for
Legal Aid and State Legal aid and
Advice Boards and in accordance with
yhe Model Scheme, Boards have been set
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up in thc States of Andhra Pradesh,
Gujarat, Haryana, Karnataka, Maharash-
tra, Meghalaya, Orissa, Punjab, Tamil
Nadu, Uttar Pradesh and the Union
Territories of Delhi and Pondicherry.
The States of Assam, Himachal Pradesh,
Jammu and kashmir, Kerala, Madhya
Pradesh, Manipur, Rajasthan, Tripura
and West Bengal and the Union Territor-
ies of Dadra and Nagar Haveli, Goa,
Daman and Diu have legal aid schemes
of their own. The Siate of Bihar has
also passed legislation in relation to legal
aid schemes. The setting up of Legal
Aid and Advice Boards in other States/
Union Territories en the paltern of the
Modcel Schemes evolved by the Committee
or any other suilable pattern has been
taken up by the Commiltlee.

The Supreme Court Legal Aid Com-
mittee under the Chairmanship of Mr.
Justice D.A. Desai of the Supreme Court
has been constituted for giving legal aid
and advice in cases coming before the
Supreme Court of India.

The Model Scheme postulates the sett-
ing up of a State Board of Legal Aid
and Advice as an apex body tn the State.
It envisages setting up of legal aid com-
mittees at the High Court level as also at
the District and Taluk/Tehsil levels in
accordance with the schemes or scheme
to be framed by the Board with the prior
approval of the Stute Government. It
also contemplates the constitution of an
Advisory Council of not more than six
persons for the purpose of advising and
assisting the Board in the establishment,
administration and implementation of the
legal services programme in the State.

(¢) No general study has been made
so far to find out the impact of the
Scheme in the various States/Union Terri-
tories. However, Dr. Dinesh Khosla of
Nova Scotia University (USA) was asso-
ciated with the Committee as Consultant
in June-July, 1982, for reviewing the acti-
vities and implementation of the Legal
Aid Programme of the U.P. State Legal
Aid and Advice Board. He has forward-
ed his tentative views but his final report
is yet L0 be received.
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T.V. Facility in Rajasthan

9725. SHRI JAl NARAYAN ROAT:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) what T.V. facility Government have
prdvided to the tribal areas in the coun-
try particularly in Rajasthan State; and

(b) if so. the details thercof and if not,
the reasons therefor and when this T.V.
facility would be provided to the tribal
areas in the country and particularly in

Rajasthan State?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARIJUN) :
(2) and (b) At the beginning of sixth Plan
T.V. service was available to 48103 villa-
ges covering a population for 482 lakhs
in the country. At picsent the rural
population covered has gone up to about
683 lakhs in 53.884 villages of the coun-
try. After completion of Sixth Plan
schemes T.V, services arc expected to
become available to an estimated rural
population of 1465 lakbs spread over
about 1,40.000 villages which includes
tribal arcas also. After completion of
the Sixth Plan projects, 24 tribal districts
will be covered.

As regards Rajasthan. T. V. service
is not available to the tribal arcas in
Rajasthan at present from the T.V. Relay
Centre, Jaipur and the low-power T.V.
transmitter, Suratgarh; However, parts
of the tribal districts of Chittorgarh in
the State of Rajasthan are expected (o
get service from a 10 KW T.V. trans-
mitter at Kota which has been identified
as one of the places for setting up T.V.
Relay Centre, along the P and T Depart-
ment's microwave route, under @ Pers-
pective Plan.  Setting up of a T.V. Relay
Centre at Kota, would, however, depend
on the availability of resources in  future
plans,
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Effect of fall in oil prices

9726. SHRI ASHFAQ HUSSAIN: Will
the Minister of ENERGY be pleased to
state:

(a) what will be the effect of falling
ol prices in the world market on the Oil
and Natural Gas Commissions massive

plan to double «<¢rude production by
1990;

(b) what effect it will have no Offshore
drilling programme which is costlier than
the onshore drilling;

(¢) i1s it a fact that India's second
attempt in three years to attract forejgn
explorers to its offshore shelf has fallen
flat; and

(d) il so, what is the 1evised program-
me before Goavernment in view of the
falling o1l prices?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) and
(b) No eflect is foreseen on the exjsting
plan of work of the Oil and Natural
Gas Commission, as the country is yet (o
became self-suflicient in the production
of crude oil.

During a recessionary market situation,
it Is advantageous (o continue explorat-
ory activities in prospective onshore and
offshore  areas, das equipment and
expert specialist  services as may be
required become available more readily
and also at lower rates.

(¢) and (d) Government has already
awarded the Saurashtra Offshore DBlock-
Il to M/s. Chevron in the first round of
bidding. Bids in the second round have
been received very recently and are under
evaluation.

Views ol press council on the report of
second press commission

9727. SHRI D.M. PUTTE GOWDA:
SHRI H. N. NANJE GOWDA:

Will the the Minister of INFORMA-
TION AND BROADCASTING be pleas-
ed to state:
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(a) whether Government have received
the views of the Press Council on the
report of the Second Press Commission;

(b) if so, details thereof;

(¢) whether the views of the Press
Council are under active consideration of
Government for its implementation; and

(d) if so, by what timc these are like-
ly to be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THL DI--
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
and (b) The views of the Press Council
on the recommendations relating to the
““Role of the Press Council”™ contained
in the Second Press Commission’s Report
have been received and the details thercof
are contained in the statement laid on the
table of the House. [Placed in library,
See No. LT 6556/83]

(¢) and (d) The views of the Council
have been taken into account while exam-
ining the relevant recommendations, but
no final decison has yet been taken.

News-Item Captioned *“Minisier Too Pays
InfAlated Telephone Bill”

9728. SHRI ANAND SINGH : Will
the Minister of COMMUNICATIONS,
be pleased to state :

(a) whether Government's attention
has been drawn to the news-ilem appear-
ing in the ‘Times of India’, New Delhi
dated 11th April, 1983 under the caption
«Minister too pays inflated telephone
bill” ; and

(by if so, total number of such
complaints received in the year 1982 and
so far in 1983 from subscribers by the
authorities of Delhi Telephones, Calcutta
Telephones and action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 VIJAY N. PATIL): (a) Yes,
Sir.
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(b) Total number of complaints of
excess billing received in the year 1982
and 1983 from the subscribers of Delhi
and Calcutia, Telephones is as indicated
below :

- - e ———

1882 1983

Calcutia Telephones 9837 1360  (Upte
March, 83)

Delhi Telephones 13101 2888 (Upto
March, 83)

bEvery complaint received is investigated
in detail to cxamine whether there was
any arithmetical inaccuracy in the bill
issued or fault in the. equipment or line
or the system. The previous and subse-
quent calling pattern of the subscriber is
also taken into consideration., In the
case of arithmetical in-accuracies, revised
bills are issued. In other cases, rebates
wherever justificd are allowed.

Decline in Performance of Thermal Unit
at Kothagudam

9729. SHRI P. RAJAGOPAL NAIDU:
Will the minister ol ENERGY be pleased

Lo state :

(a) whether there is decline in the per-

formance of the thermal units of

Kothagudam ;

(b) whether renovation work has been

carried in this thermal station; and
(¢) whether this work is complete ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a):
No, Sir, On the contrary, as will be seen
from the following Table, there was mar-
ginal improvement in the performance of
Kothagudam thermal power station during
1982-83 compared to 1981-82 as indicated
below :
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Station Generation (Gwh) P. LF. (%)
1981-82 1982-83 1981-82 1982-83
Kothagudam ‘A’ 981 1049 47 50
(240 MW)
Kofhagudam "B’ 502 521 26 27
(220 MW)
Kothagudam (C) 514 522 27 27
(220 MW)
(b) Renovation of the unit ol 110 THE MINISTER OF LABOUR AND
MW has been carried out, to the cx- REHABILITATION (SHRI VEEREN-
tent possible, in Kothagudam thermal DRA PATIL) : (a) : No posts of Addi-

power station.

(¢) The work of renovation on this
unit was completed on 11.02.1983.
Work on other units is yet to be taken

up.
Promotion of E.P.F. Oficers to Higher Posts

9730. SHRI KAMLA MISHRA MAD-
HUKAR : Will the Minister of LABOUR
AND REHABILITATION be plcased to
state :

(a) whether higher posts of E.P.I" Orga-
nisaiion such as Legal Officer, Senior,
Analyst F.A. and C.A.O. and Additional
CPFC are filled from outside ‘disregarding
the claims of the competent available
officers in the E.P.F, Organisation;

(by whether the E.P.F. Organisation
has been examining the suitability or
otherwise of 1its officers for these higher
posts and after exhausting the available
officers only the outsiders have been
brought in ;

(c) whether there is a lot of dissatis-
faction amongst the Officers as a result of
Government action to bring outsiders as
Law Officer, Senior Analyst, and FA and
CAO in the Organisation; and

(d) wheither Government have taken
any steps to train the officers in the EP.F.
Organisation so that they can shoulder
higher responsibilities for such technical
posts.?

tional C.P.F.C. and Legal Officer exist in
the E.P.F. Organisation, Appointment to
posts sanctioned and designated as Law
Officer, Senior Analyst and FFA and CAO
are regulated in accordance with the re-
cruitment rules.

(b) In terms of provisions contained

in Section 5D(2) of the Employees’
Provident Fund and Miscelluneous
Provisions Act, 1952, the  Central
Government being the compelent autho-

rity makes appointment to the posts of
Law Officer, Senior Analyst and FA and
CAO in accordance with the provisions of
relevant  recruitment rules.

(¢) There have been somc

tations in this regard.

represen-

(d) Such matters are
the Government's general
some officers of the E.P.F. Organisation
did receive training in arca of adminis-
tration, accounts, Vigilance, ctc.

regulated by
policy and

Telecast of Reports on P.M.’s Programme

9731. SHRI RAM AWADH : Will the
Minister  of INFORMATION AND
BROADCASTING be pleased (o
state :

(a) how much “‘time slol” was used
during 1982-83 by Delhi Doordarshan
Kendra in telecasting special reports on
Prime Minister's programmes and various
actjvities in the country; and
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(b) the complete details in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BBOADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY

VAISAKHA 13,1905 (SAKA)
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and (b) Between April 1982 and March
1983, Doordarshan Kendra, Delhi has
telecast special reports on Prime Minister’s
programmes and various activities in the
country during 1982-83 for a duration of
2 hrs. 15 minutes and 23 seconds as given

AFFAIRS (SHR] MALLIKARJUN) : (a) in the Statement attached,

Statements

Statement of special reports on Prime Minister's programmes Telecast front Delhi Door-
darshan Kendrua during 1982-83.

——— _— R —E—X i e - Lo

S. No. Date Programme Duration in

Minutes Sceconds

. 11.6.52 P.M.'s visit to cylone 10 00
affected arcas of

Orissa

P.M.’s visil Lo 8 00
Andhra Pradesh

gV ]

1.11.82

L
rJ
tn
[ ]
s &

>~

P.M.’s meeling with 27

(2]
OS]

Foreign Correspon-

dents in New Delhi

4. 12.3.83

P.M.’s Press Con-
ference in Vigyan

90 e 00

Bhavan, New Delhi on

the conclusion of the
Non-Aligned Summit

Total

2 hrs. 15 mts. 23 Secs.

Accumulated Depreciation Allowance with
Companies

9732. SHRI SATYASADHAN
CHAKRABORTY : Will the Muister
of LAW, JUSTICE AND COMPANY
AFEFAIRS be pleaszsd 1o slate

(a) whether Government have any idea
of thc actual amount of depreciation al-
lowance accumulated with the companies
so far ;

(b) if so, the details of the samgc; and

(¢) if nol, whether Government are
going (o make an assessment of the same
in the coming future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : (a) to (¢) Depreciation
represents  depletion in the value of fixed
assels as a result of their user in business,
which being in the nature of expenditure
is charged against income before arriving
at the net profits. There is no legal re-
quirement under the Companies Act, 1956
for companies to accumulate the amount
of deprecation provision made from time
to time in their books of account as a
separate fund.

The provision lor depreciation on fixed
assets made by the companies from time
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to time is shown by the individual com-
panies in their published annual accounts
as required under the Companies Act.
Consolidated data on the depreciation
provision made by all companies is, how-
ever, not available, and the Government
is not required under law to collect and
collate the same. Assessment of (he actual
accumulated amount of depreciation pro-
vision madc by all companies at work is
also not possible to be made unless
annual accounts of each company are
analysed. Such a task would hewever not
be commensurate with the time and
energy needed in achieving the purpose as
the number of registercd companies in the
country is now around 80,000,

Profit of 1.T.Is L.td.

9733, SHR1 SUSHIL. BHATTACHA-
RYA: Will the Minister of COMMUNI-
ACTIONS be pleascd to state

(a) whether the public sector Indian
Telephone Industries Lid. has made any
profit during 1982-83;

(b) if so, what is the amount of profit
and ;

(c) what is the percentage increase
profit as well in production over the
previous year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N, PATIL) (a): Yes, Sir.

(b) The estimated profit of Indian
Telephone Industries Ltd.  (ITl) for the
year 1982-83 is Rs. 1850 lakhs before tax.

MAY 3, 1983

120

Written Answers

(¢) The estimated percentage increas in
profit during 1982-83 over 1981-82 is 6.7
and the estimated percentage increase in
value of production during 1982-83 over
the previous year is 13.96, on the basis
of provisional figures.

Proposal to Produce Full Length Film

9734. SHRI GIRIDHAR GOMANGO:
Will the Minister of INFORMATION
AND BROADCASTING be pleassd to
state .

(a) the number of Films produced
during the year 1982-83 by Film
Producers and State Governments

language-wise ,

(b) the incentives provided by his
Ministry and State Governments for the
production of these films ?

(¢) the infrastructures and facilities
provided by Government therefor ;
(d) whether Government of India

have any scheme proposal to produce full
length films ; and
detailed

(¢) if so, the

therefor ?

proposals

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTRY
AFFAIRS (SHRI MALLIKARJUN) : (a)
During the year 1982, 763 films were
censored by the Central Board of Film
Censors. The language-wise break up of
these films is as under :

S. No. Language Total
1 2 3
1 Telugu 154
2. Hindi 148
3. Tamil 141
4 Malayalam 117
5 Kannada 51
6. Bengali 49
7. Gujarati 39
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1 2 k}
8. Marathi 24
9, Oriya 9
10. , Urdu 7
11. Punjabi 6
12, Assamese >
13. Bhojpuri 3
14, Rajasthani 3
15. Nepali 2
16. English 1
17, Malvi 1
18. Konkani 1
19, Brijbhasha 1
20, Maithili ]
763

(b) The National Film Development
Corporation gives loans for production
of feature films. A number of Staie
Governments like Karnataka, Andhra
Pradesh, Orissa and West Bengal give
subsidies to film makers for producing
films in regional languages.

(¢) The Corporation hgs set up a
16 mm infrastructure unit in Calcuita and
a sub-titling facilities to film makers.

(d) Yes, Sir. The NFDC has started
making its own  films by commissioning
outside directors under its 1009, financing

scheme,

() Under the scheme the outside
directors are commissioned to make films
on behalf of NFDC based on ouistanding
prize winning scripts. In such cases
NEDC meets full cost of the film. Under
this scheme the NFDC has sanctioned
the following 8 projects :—

. Atyachar (Marathi)

2. Adi Shankaracharya (Sangkrit)

3. Jaane Bhi Do Yaaron (Hindi)
4. Massey Sahib (Hindi)

5. Party (Hindi)

6. Tarang (Hindi)

7. Godam (Hindi)

8. Ghare Bairey (Bengali)

Guideline for publication of Union Govern-
ment Journals in regional languages

4735, SHRI BRAJAMOHAN
MOHANIY : Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state :-

(a) in which of the languages of the

country periodical ‘Jojana’ is being
published ;
(b) is there any proposal to publish

Jojana’ in Oriya ;

(c) what are the board guidelines for
the publication of Union Government
Journals and publications in regional
languages ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND PARLIA-
MENTARY AFFAIRS (SHRI1
MALLIKARJUN) : (a) The *Yojana' is
being published by the Publications
Division in ten languages, namely Hindi,
English, Assamese, Bengali, Gujarati,
Malayalam, Marathi, Tamil, Telugu and

Urdu.
(by No, Sir,

(¢) The journals and publications
brought out by the Publications Division
in English. Hindi and other major Indian
languages are intended, 00 alice 1O
disseminate information about the
policies, programmes and achievements
of the country in various ficlds of
developmental activity as well as various
relevant facts of the life and culture of
the country.

SC/ST Educated Unemployved Registered
in Employment Exchanges

9736. SHRI VIRDHI CHANDER
JAIN : Will the Minister of LABOUR

AND REHABILITATION be pleased to
state :

(a) total number of unemployed
educated Scheduled Castes and Scheduled
Tribes who have completed their educa
tion such as Post Graduates, Graduate,
Intermediates. High School and non-
matric are registered with employment
exchanges throughout the country, State-
wise on the 30th June, 1982 : and

(b) what measures have been taken to
provide employment to educated
Scheduled Caste/Tribes ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND
REHABILITATION (SHRI DHARMA-
VIR) : (a) The relevant information is
furnished in the statement laid on the
table of the House. |Placed in Iebrary.
See No. LT. 6557/83].

(b) Under the provisions of the Cons-
titution, posts are reserved for Scheduled
Caste/Scheduled Tribe candidates under
Central Government/Stale Goverpments
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and all other Public Sector Undertakings
(Central and  States) with a  view to
improve the employment opportunities of
the candidates belonging to these two
categories in these sectors.

Further, to improve the employability
of the educated unemployced Scheduled
Caste/Scheduled Tribe candidates, the
government is also running Special
Coaching Schemes for Scheduled Castes
and Scheduled Tribes candidates since
1973 to prepare them for various types of
compelitive examinations/selection tests
held by various recruiting  agencies
throughout the country, for clerical and
allied jobs. Intensive Coaching is also
imparted in different subjects viz., short-
hand, typing, general English and general
knowledge. The training is imparted in
selected educational institutions.

A Refresher Training Scheme for
practising shorthand and typing has also
been introduced in 10 Coaching-cum-
Guidance Centres for Scheduled Castes
and Scheduled Tribes located in  different
parts of the country in  order to help
them in acquiring the necessary speed.

The Sixth Five Year Plan document
estimates that during this Plan period
employment  opportunities equivalent
to 34 million standard person days will
be generated which will cover educated
uncmployed. Scheduled Caste/Scheduled
Tribe persons also. The Plan document,
in the Chapter ‘Manpower and Employ-
ment’, provides details of different
programmes for creation of employment,
which will also benefit the educated
unemployed. Some of the schemes with
considerable  employment potential for
the educated unemployed are :— (i)
Expansion of  Agricultural  Extension
System, (i) A gricultural Research
Programmes, (iii) Agricultaral Census and
Farm Management Studies, (iv), Technical
and Infrastructural Aspects of Operation
Flood 11, (v) Inland Fishery Project,
(vi) Minimum Needs Programme, etc.

The decentralised strategy for man-
power  planning and employment
generation that is being adopied through
the setting up of District Manpower
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Planning and Employment Generation
Councils and the New Deal for the Self-
employed are also likely to help the
educated unemployed, including Scheduled
Castes/Scheduled Tribes, substantially.

Setting up Grass Root Refineries

9737. SHRI B.V. DESAT : Will the
Minister of ENERGY be pleased to
state :

(a) whether it is a fact that 6 million
tonnes grass root refineries are to be set
up at Mangalore and Karnal at a cost of
Rs. 800 crores each as per preliminary
estimates made by the Department of
Petroleum ;

(b) whether it is a fact that Indian
Oil Corporation had been  making
enquiries from international companies
regarding the process, package and
estimated cost of hydro-crackers, and
have submitted feasibility reports 10
Government after receiving bids from
these compan ies ;

(¢) is it also a fact that Government
have decided not to take up both {he
refineries simultaneously ;

(d) whether Government have also
taken a decision that only Karnal project
will be taken first and the Mangalore
project almost after a year after the
completion of the present project ; and

(e) by what time the final decision of
setting up these projects will be taken ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a)
Preliminary feasibility repor(s in respect
of the grassroot refineries to be set up
in Karnal and Mangalore have been
received recently by  the Government
from the Indian Oil Corporation Limited
and the Hindustan Petroleum Corporation
Limited respectively. These are under
consideration.

(b) For preparation ol the preliminary
cost estimates 10C in consultation with
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EIL has been collecting the requisite
information regarding various techno-
logies including that of hydrocrackers
from various process Licensors.,

(¢) to (¢) Based on the demand
projections for petroleum products within
the country, the new refineries are
scheduled for completion during the
Seventh Plan,

Qil T'mport Bill

9738. SHRI P.M. SAYEED : Will
the Minister of ENERGY be pleased to

state

(ay whether India’s oil import bill this
year is going to be $70 million higher ;

(b) if so, whether in spite of O.P.E.C.,
cut of price of oil by $5 a barrel India
will have to spend more for the oil
import ;

(¢) what are the main reasons ; and

(d) whether India has taken a
decision not to purchase oil from Iran
which has not reduced the price ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) No
SIT.

(b) No Sir.

(¢) In view of (a) and (b) above,
qu>stion does not arise,

(d) Iran has also reduced the price
of its crude oil and it is proposed to
import 3.4 million tonnes of crude oil
from lran during 1983.

nistribation of Areas Among EPF
Inspectors in States

9739, SHRI R.P. YADAYV : Wilil the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a tact that the distri-
bution of the areas amongst the
Inspectors in the EPF Organisation in
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almost all the Regions is made on plump
and premium ;

(b) whether it is a fact that the distri-
bution is uneven and unequal inasmuch
as one Inspector is having 300 establish-
ments while an other is having less than
100 establishments and if so, what are
the details thereof-Inspector-wise. Zone-
wise and State-wisc ; and

(¢) whether in view of the above
Government arce considering  to  issue
clear instructions to the various Regional
Provident Fund Commissioners  for
proper distribution and proper posting,
without favouring anv one and punishing
any one ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRT VEEREN-
DRA PATIL) : (a) to (¢) The requisite
information is being collecied and will be
placed on the Table of the House.

Allocation of Funds for Peiro~{ 'hemical
Comiplexes

9740. SHRI SATYAGOPAL MISRA:
Will the Minister of ENERGY be pleased
to state :

(a) whether it 1s a fact that the Plann-
ing Commission has  sanctioned some
amount for setting up three petro-
chemical complexes, one each in
Maharashtra, Gujarat and West Bengal ;

(by what are the details thereof ;

(¢) what is the actual allocation of
funds for each of the three projects by
the Ministry of Energy ; anid

(d) what are the reasons for delay in
alloting the awmount sanctioned by the
Planning Commission 1o the three petro-
chemical projects when the Sixth Plan
has crossed more than 65 per cent of its
period ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OIF' FNERGY (SHRI
GARGI SHANKAR MISHRA) : (a) to
(d) There is provision of Rs. 385 crores
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(revised to Rs. 350 crores) in the Central
Scctor of Sixth Five Year Plan for the
proposed petrochemicals complex in
Maharashira,

There is no provision in the Central
Scctor of the Sixth Five Year Plan for
participation by the Central Government
in the proposed petrochemicals complexes
in Gujarat and West Bengal. The Plann-
ing Commission has agreed to a provision
of Rs. 25 crores for new projects,
including the above two. The outlay for
new projects is intended for taking
preparatory steps such as tying up of
technology and doing some basic and
detailed engineering. There i1s  no
separate allocation of funds for ecach
of the projecls.

TIqT EPTHT =@ A =\mad aigtataar

9741. = TIHATT AYTFT  SIEAT
T FHI AAT AT AATA AN FIT LA
f_'T‘ :

(%) #41 7g a9 7 & 2r #gar
aw i, fri e afer gf @
gaq afgfafaai am gi@r & #gr-
fadzre & waufs a7 35 & ¢ A9
T3 AI7FA ZT a2 47

(73') :q-f‘a' BT Al 91T g1v7 €9
AT F74 19 AT & {95z a7
TV 1 T AT

(1) zTmoaAala o g4 =T Y §F
T AT AT FA AA AT [FH F SR

H 20T F4i ¢ !

FAT WATAD G wXAAT (AW H T
a5 (ot Tade ) o (F) 7 ()
qTEA 7740 o & Tfaigay ay 919
24 & AATA oF AT FAATAG fAgE
fdar 2 @1 gazAT & O @Y R
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Development of Optical Fibre Cables by
I.T.I., Bangalore

9742. SHR1I H. N. NANJE GOWDA.:
Will  the Minister of COMMUNI-

CATIONS be pleased to state:

(a) whether the Indian Telephone In-
dustries, Bangalore have developed optic-
al fibre cables which will give better
phone services in the country;

(b) in which cities these cables are like-
ly to be tested ; and

(¢) how far these cables would be
better in avoiding frequent break-downs of
telephone services in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRT VIJAY N. PATIL): (a) No, Sir,

(b) and (¢) P and T Department has
plans to introduce optical fibre cable
systems in the public telephons network.
Indian Telephone Industries Ltd. (ITI) is
involved in development and manufacture
of equipment for such systems and not
for optical fibre cables themselves. A
system with imported optical fibre cable
was tested in Poona and tests are propos-
ed in Bombay and few other cities.
Because these cables are immune to fail-
ures due to ingress of moisture etc.,
better performance of telephone service
can be anticipated by wuse of these

systems.

I A-AQEAT A (Wew 73N )
H HgH F WIIT
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(@) afe gf, @ Fegeqr @R
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Demsand by Karnataka Government for
petrol and other Petroleum
products

9744. SHRI NARSING RAO SURYA
WANSHI: Will the Minister of ENERGY
be please d to state:

(a) Monthly demand of petrol, diesel,
kerosene made by Karnataka Government
during the period from 1 January, 1980
10 1st January, 1983 month-wise and the
extent to which their demand was accept-
ed and quantity actually supplied month-
wise during the period mentioned above;

and

(b) if the supplies were less than
demand what steps Government have pro-
posed to take to meet the demand in

full?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARG] SHANKAR MISHRA): (ay and
(b) Petrol is available on a frec sale basis
and no monthly allocation is made.

Monthly State-wise allocations of High
Speed Diesel Oil are made at 15%, growth
rate over the actual sales made in the
corresponding month of last year. These
allocations are only for the purpose of
planning the movement of the product,
since there is no restriction on sale of
High Speed Diesel oil and the demand is
being met in full by the oil companies.

The requirement of Kkerosene oil of
various States and Union Territories is
determined on the basis  of their his tori-
cal allocations/sales and 57, annual grow-
th rate over such allocations/sales for the
corresponding months. Taking into ac-
count the overall availability of the pro-
duct, movement capacity etc; monthly
allocations arc made. Besides the regu-
lar monthly allocations, ad-hoc  alloca-
tions o meet specific  situ@lions, like
flood, drought, festivals, €lc. are also
madc when necessary and justified.

Statements I, II and III showing the
sales of petrol (MS), allocations/sales of
High Speed Diesel oil (HSD) and alloca-
tions/sales of kerosene oil (SKO) made to
Karnataka during the period from 1st
January, 1980 to 31st December, 1983
respectively are laid on the table of the

House. [Placed in library. See No. LLT-
6558/83|

[t will be seen (¢ actual supply/sales
effected almost qich the allocations
made including g hoe allocations.

Opening of P.C.O.S. in Karnataka

9745. SHRI K. MALLANNA: Wil
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether Government have fixed
some targets regarding the esiablishment
of public call offices during the current
financial year;
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(b) if so, the number of public call
offices proposed to be opened in different
States, district-wise;

(¢) the number of PCO’s proposed to
be opend in different districts  of Karna-
taka; and

(d) the progress made so far in imple-
menting the above scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes, Sir.
A target of providing 1500 Long Distance
Call Offices through out the country has
been fixed,

(b) The number of Long Distance
Public Call Offices proposed to be opened
in different Circles is vet to be finalised.

(¢) The number of Tong Distance
Public Call Oflices proposed to be opened
in Karnataka Circle 15 yet to be finalis-
ed.

(d) Seven long Distance Public Call
Ofhices have so far been opened in Karna-
taka Circle in the current financial year.

Diversification of depreciation allowance
leading sickness of Units

9746. SHRI AJIT BAG: Will the Min-
ister of LAW., JUSTICE AND COM-
PANY ATT'AIRS be pleased to state :

(a) whether one of the main reasons
for the sickness of units is the diversifi-
cation of funds accumulated under the
head “depreciation allowance’:

(b) if so, the remedial action being
taken by Government in this res pect; and

(¢) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF [ AW, JUSTICE AND
COMPANY AFFAIRS (SHRI GULAM
NABI AZAD): (a) There are various
reasons for sickness of units but Govern-
ment are not aware that diversion of the
amount of depreciation provision on fix-
c¢d assets is one of the main reasons
therefor. '
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(b) and (¢) There is no legal require-
ment under the Companies Act for com-
panies to set aside the amount (3) provid-
ed from time to time in the books of ac-
counts by way of depreciaton on fixed as-
sets as a specific fund and for its use for
any specified purpose  (s). The
utilisation of the depreciation pro-
vision depands on the needs for circums-
tances of each company and is largely a
matter of internal policy of its manage-
ment. In view of this position the ques-
tion of taking and any remedial action
does not arise.

Committee of power experts and manufac-
turers {o draw standards for smalil
Hydel Equipment

9747. SHR1 M.V. CHANDRA SHE-
KHARA MURTHY : Will the Minister
of ENERGY be pleased to stale:

(a) whether a Committee of power
experts and manufacturers will be set up
to draw standards far small hydel equip-
ment;

(b) if so, whether the Central Board
of Irrigation and Power has begun action
to constitute the Committee in  pursuance
of this officially sponsored seminar on
small hydro stations;

(¢) what will be the cost per K.W. of
installation; and

(d) what will be the main functions of
the Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
to (d) Yes, Sir. The Central Board of
Irrigatian and power has initiated action
for constituting the Committee with Mem-
ber, liydro Electric, Central Electricity
Authority as its Chairman, The main
functions of the Committee would be to
standardise the specifications as well as
the equipment required for the small
hydro stations to the extent possible.

The cost of Small Hydro installations
varies from site to site. The cost s
mainly governed by the topographical
features, size of the installation, dischar-
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ge and head availuble at a particular
site.
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Safety Campaign by Petroleum Companies

9750. SHRI LAKSHMAN MALLICK :
will the Minister of ENERGY be pleased
(o state :

(a) whether some petroleum companies
have launched safty campaign to create
consumer awareness among the LPG
users ’

(b) if so, the names of the companies/
corporations which have taken steps in
this regard; and
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(c) the details of the campaign laun-
ched by these companies and cor-
porations ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PATROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKER MISRA) : (a) Yes,
Sir.

(b) and (¢) The Indian Oil Corpora-
tion Ltd. and Bharat Petroleum Corpora-
tion Ltd. have launched an intensive
safety campaign to creale safety awarc-
ness among the LPG consumers as
detailed below :-

1. Inserting safety advertisments in
leading papers and magazines on
all India basis in different
languages.

b2

Distribution of safety instruction
cards/booklets to domestic gas
consumers indicating  detailed
safety instructions and various
Do's and Don'ts in handling the
LPG equipment.

3. T.V. spots appearing al prime
time, from Bombay and also from
Delhi over the national hook up.
in Hindi and English.

4. Radio commercials on the AIR
in  Hindi and English from
Akashvani during super ‘A’ time.

5.  Water soap solution bottles are
being developed for free distri-
bution to the customers for
carrying  out leak-checks  on
cylinders.

6. Release of LPG safety film en-
titled <Safety with cooking gas™
was organised through films divi-
sion. Production of some¢ more
films and cinema slides on LPG
are  being planned by the oil
companies.

7. On a test basis, the oil companies
would depute their ficld officers
to visit some consumers’ promises
to make random checks of the
equipment to sce that the delivery
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boys are checking the consumers’
LPG cquipment properly. On the
scheme becoming successful, the
visits are proposed to be extended
to many more areas to cducated
the consumers about  safety
aspects,

8. It has also been recently decided
to enlist college girls during
summer vacations so that they can
go from house to house to check
up on the proper use of LPG
equipment from the house-wife.

Allotment of L. P. G. Agencies to Freedom
Fighters

9751. SHRI TRILOK CHAND : Will

the Minister of ENERGY be pleased to
state :

(a) what are the policy criteria, if any
aidldown by Government for allotment of
L.P.G. distribution agencies to freedom
fighters :

(b) how many L.P.G. agencies were
alloted to freedom fighters in 1981 and
1982 (till date) ;

(¢) what is the number of requests
from freedom fighters pending  with
Government for the allotment of L.P.G.
distribution agencies and what s the
period of (heir pendency; and’

(d) what are the reasons for the delay
in the disposal of these applications and
by what time the applicants are likely to
be allotted L.P.G. distribution agencies ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA ) : (a)
In the revised policy, 5°% of all dealer-
ships/distributorships of petroleum pro-
ducts to be awarded by the oil companies
have been reserved for freedom fighters.
Earlier this was 109 for social workers/
freedom fighters (SW/ FF) combined.

(b) to (d) Dealerships/distributorships
are awarded by the oil companies and
not by Government. Only such applica-
tions as are received in response to speci-
fic press advertisements are considered
by oil companies. Accordingly, out of
a total of 33 LPG distributorship propo-
sal processed by the Industry under
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‘SW/FF’ category, 29 distributorship were
awarded as on 31-3-1983. The rcmaining
4 are cxpected Lo be finalised shortly.

Villages in Cuttack District of Orissa
brought undcr

9752. SHRI A.C. DAS : Will the
Minister of ENERGY be pleased to
state .

(a) the number of villages in Cuttack
district of Orissa brought under cural
electrification programme during the
sixth plan period;

(b) the block-wise list of
of the above district which
electrified so far; and

the villages
have been

(c) the target sct for the electrification
of villages in that district of Orissa dur-
ing the remaining period of the Sixth
Plan Period ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) to (¢)
The information is being colleced and
will be laid on the Table of the House.

VAISAKHA 13, 1905 (SAKA)

1..P.G. Distributors of Bharat Gas and H.P.

Gas at Thane, Dombivali, etc.

9753. SHRI J. S. PATIL : Will the
Minister of ENERGY be pleased to refer
to the reply given to Unstarred Question

Written Answers 1 3§

No. 2566 on 19th October, 1982 regarding
ceiling on selling of L.P.G, cylinders in
Bombay and state :

(a) the number of LPG distributors
of Bharat Gas and H.P. Gas at Thane/
Dombivali/Kalyan/ Ulhasnagar/Ambernath

/Bhayandar as on 1st January, [975 and
1st March, 1983 ;
(b) the number of actual gas consu-

mers in each of th:se respective areas
under ecach of the companics (Bbarat

Gas/HP Gas) as on the respective
dates ;
(¢) the number of waitlisted persons

at each of these places with each of the

companies as on the respective dates ;
and
(d) the specific steps Gevernment are

taking/propose to take to clear the waiting
list as early as possible ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a)
to (c¢) The required information is given
in the statement enclose.

(d) Additional LPG distributerships
are being opened in a phased manner to
clear the waiting list as early as possible.

Statement

( Bharat Petvoleum Corporation Limited ; Bharat Gas)

No. of distributors

as on
1.1.75 1.3.83

Thane 1 3
Dombivali — 3
Kalyan | 3
Ulhasnagar/
Ambernath — 2

Total 2 (B!

No. of customers
as on

No. of waitlised persons

, _ B das on

1.1.75 [.2.83 1.1.78  1.1.83
7862 14211 9197 9275
- 12154 6200 11248

14937 10109 3608 3530
s 8721 7879 15275

22799 45195 26884 39328
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(Hindustan Petroleum Corporation Limited : H.P. Gas)

No. of gas agents/sub-agents

As on
L1775 1.3.83
Thane 3 2 - R
Ulhasnagar ) ]
Kalyan 1 b | >
Ambcrnath ) J
Dombivali i |
Bhayandar 1 [
Total 6 5
No. of HP Gas consumers No of Registrations for new
as on connection as on
1.1.75 1.3.83 1.1.75* 1.3.83
Thane 6580 12202 1800
Dombivali 4900 7200 14100
Kalyan 2104 — 12000
Ulhasnagar 1160 2900 8000
Ambernath 708 210 3000
Bhayandar 860 4010 4260
Total 16312 26522 43160

*Not available.
Relaxation of Newsprint Allocation Policy

9754. SHRI D.S.A. SIVAPRAKASAM:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the Registrar of News-
papers, India (RNI) has ever exercised his
power under Section 7 of Newsprint
Allocation Policy, 1982 and 1983 and
appendix to waive or relax any of those
provisions ; and

(b) if so, details of the valid reasouns
and the ©persons and newspapers
concerned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY

AFFAIRS (SHRI MALLIKARIJUN) : (a)
and (b) Yes, Sir, Thc power under
Para 7 of the Appendix to the Ncwsprint
Allocation Policy 1982-83. has  been
exercised by the Registrar of Newspapers
for India on a few occasions. For
example, newsprint was allotted to some
of the State Governments in the North-
Eastern Region, ¢.¢. Manipur, Nagaland
and Sikkim for distribution among news-
papers/publication of publicity literature
and to Faridabad Small Industries
Association for publication of 2 survey
report of the Faridabad industrial units.

Visit of Inspection Team of Central Electri-
city Authority to Maharashtra Thermal
Units

9755. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of ENERGY
be pleased to state :
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(a) whether it is a fact that with a
view to improving the thermal power
units in our country, the Central Electri-
city Authority has evolved plans inclu-
ding spot inspection and suggest remedies
thereto ;

(b) if so, the names of the thermal
power units in Maharashtra that have
been visited by the CEA during the last
one year and the nature of improvements
suggested for each ;

(¢) what would be the extra produc-
tion of electricity as a result of the
implementation of the suggestion made by
CEA and by what time these plans will
result in achievement of higher produc-
tion rates ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
Yes, Sir. A Task Force of CEA consist-
ing of CEA, BHEL and ILK engineers
keep on visiting the sites for drawing up
the timcbound action plans for the
recently commissioned 200/210 MW
thermal units to achieve full-load.

(b) The Task Force visited the
following sites in Maharashtra during the
last one year :-

(i) Nasik-—3, 4 & 5 Reviewed on
& Dhusawal--2 —18-19/2/82

-Reviewed dur-
ing 1-2/2/82

(ii) Koradi—6
Bhusawal—-3

The following improvements have been
suggested by the Team :-

NASIK: Modification to coal handling
plant, super heater and reheater quality
control for the strainer of the turbine
coutrol valve,

KORADI : (i) Improvement in coal
handling system.

(ii) Air heater modification.

(c) Itis expected that it would be
possible to achieve a PLF of 55-60%
from the 210 MW units. The benefits
are likely to materialize by 1983-84,

VAISAKHA 13, 1905 (SAKA)
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News Ttem Captioned **P&T Mazic of
Mail Bags™

9756. SHRI T.S. NEGI : Will the
Minister of COMMUNICATION be

pleased to state :

(a) whether Government's attention
has been drawn to a news report (Timas
of India dated 13-1-83) captioned **‘P&T
magic of mail bags'® in respect of RMS
and other postal services leading to heavy
overheads ; and

(b) what corrective steps Government
have in mind to rectify this state of
affairs (apart from increasing postal
rates) ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes, Sir.

(b) The Department has taken several
steps to streamline the working of the
RMS. These include gradual and selective
conversion of sorting sections into transit
sections to facilitate carriage of more
closed bags, introduction of preliminary
sorting in post offices, early clearance of
letter boxes and  provision of well
equipped sorting offices with Dbatter
working environments.

Improvement of Programmes of Madrag
Television Station

9757. SHRI C. PALANIAPPAN
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state

(a) what action is proposed 1o be
taken to improve the programmes of
Madras Television Station ; and

(b) what action is proposed to be
taken immediately to provide opportunity
to local artists for rural programmes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE

DEPARTMENT OF PARLIAMENTARY

AFFAIRS (SHRI MALLIKARJUN) :

(a) The process of improving programmes
telecast by Doordarshan Kendra Madras
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and indeed by Doordarshan net-work,
at a whole, is a continuous one, Among
other things the findings of periodic
Audience Research Surveys and reaction
of viewers through letters etc. are always
taken into account to cater to the
requirements of the people.

(b) Doordarshan  Kendra, Madras
already telecasts rural programmes for
rural audiences thrice a week ; each
telecast being for a duration of 30
minutes.  Full opportunity is  being
given to local aitists for these  pro-
gremmes. In fact, nearly 907, of the
participants  arc  those  drawn from
service areas.

Numker of Feirol, Dicsel Pumps and
Kacsene Cil Deputs

9758. SHRI SURAJ BHAN : Will
the Minister of ENERGY be pleased
to state !

(a) total number of petrol/diesel
pumps and keroseric ol depots  (separa-
tely) in the countiy on 31-12-82

(b) number  of  the petrol/diesel
pumps and kerosene oil depots covered
by the SC and ST people separately as
on 31-12-82; and

(¢) steps tuken and proposed te be
taken to increase the share of SCs and
STs in the said trade adequately ?

THE MINIST 2 OF STATE IN THE
DEPTT. OF PETROIFUM IN THE
MINISTRY OF ©NERGY (SHRI
GARGI SHANKAR MISHRA) : (a) As
on 31-12-1982 there were 12,332 diesel/
petrol outlets and 5070 SKO/LDO dealer-
ships in the country.

(b)y Out of (a) above, the number of
dealerships pertaining to ‘SC’ and ‘ST’
people was as under :—

Petrol/Diesel 192
SKO/LDO 147
(¢) From the date of reservation

policy the quota of 259 reserved for
‘SC/ST’ persons is being achieved.
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Bharat Gas Agencies in Delhi

0759, SHRI RAMPRASAD AHIR-
WAR : Will the Minister of ENERGY be
pleased to state :

(a) whether Government arc aware
that the number of Bharat Gas Agencies
is much less than the Indian Gas
Agencics in Deihi due to which customers
are facing problems in getting regular
supply of gas;

(b) whether it is a fact that no
regular Bharat Guas Agency had so far
been provided by Mys, Bharat Tetroleum
Corporation to the residents of all Trans/
Yamuna colonics and only one Branch of
Daryaganj dealer is feeding all the trans-
Yamuna colonies ; and

(¢) if so, the action Government
propose to take to case the situation
in trans-Yamuna colonies in respect of
Bharat Gas connections as well as
customers ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a)
and (by Tt is truc that the number of
Bharat Gas distributors is less than the
Indane Gas distributors in Delhi but for
that reason the consumers of Bharat Gas
are not in any way at any disadvantage
vis=c=ris the Indane Gas consumers except
in Trans-Yamuna arca where the Bharat
Gas consumers are facing difficulties in
getling supply of gas in time since this
area 1s beinu serviced by one Bharat Gas
distributor located at Daryaganj.

(¢) For improving distribution service
to consumers in Trans-Yamuna area,
Bharat Petroleum Gorporation Limited
have already issued Letters of Intent to
two new distributorship in the Trans-
Yamuna area, i.e.. one for Vivek Vihar
and the other one for Shahdara. Besides
these two distributorships, Bharat Petro-
leum Corporation Limited have plans to
open two more distributorships 1 the
Trans-Yamuna ;.¢, Krishna Nagar and
Geeta Colony during the current year.
Two more distributorships are proposed
to be opened in the next year,
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Drilling in Port Canning Area

9750. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of ENERGY be
pleased to s tate :

(a) the progress made so far in the
drilling operations in thc Port Canning
area; and

(b) the potentialities of the find, if
any ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a)
The ONGC have so far drilled one well
(Bodra-1) in the Port Canning area. The
second well in the area, namely, Bodra-2,
is currently under drilling and has been
drilled to 2402 metres as on [5-4-83
against the projected depth of 3550
metres.

(b) No hydro-carbons have been dis-
covered so far the area.

Tariff War between Meghalya and Assam
hotting up

9761. DR. KRUPASINDHU BHOI :
Will the Minister of ENERGY be pleased
to state :

(a) whether power tariff war between
Meghalaya and Assam is again hotting up
at a time when Dispur can ill afford in-
terruption of power supply in the Brahma-
putra valley particularly n the context of
potential or likely attempts to blow up
pylons and damage transformers;

(b) the steps tauken or proposed to be
taken to settle the matter amicably bet-
ween the two States;

(¢) whether all is not well with the
State Electricity Boards in the country;
and ‘

(d) whether Central Government pro-
pose to bring forward legislation in the
maltter, if so. the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHA-
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NDRA SHEKHAR SINGH) : (a) and (b)
Supply of elecric power from Meghalaya
to Assam was governed by an agreement
which empired on 31-12-1981. Since
then the matter has been subject to bila-
teral negotiations between the two State
Electricity Boards. Ministry of energy
and CEA have been rendering necessary
assistance with a view to resolving the
matter, but the tariff for the supply of
power by Meghalaya to Assam has not
been finally settled. However, Megha-
laya SEB has maintained regular flow
of power supply to Assam and at no
stage supply was interrupted.

(¢) and (d) While the prime responsi-
bility for improvement in the perfor-
mance of the State Electricity Boards
rests with  the State Governments, the
Central Government have issued guide-
lines from time to time to improve the
working of the State Electricity Boards.
These guidelines cover, juer-alla im-
provement in the tinancial performance of
the State Electricity Boards through
betterment of plant and cquipment and
increased capacity utilisation, rationaljsa-
tion of tariff structure, control over man-
power and inventory and bctter project
management.,  Emphasis has also been
laid on reduction of transmission and dis-
tribution losses through balanced invest-
ment on gencration, transmission and
distribution and implementation of system
improvement schemes. In addition to
this, the Central Government have been
monitoring the operational performance
of the State Electrici'y Boards. Techni-
cal assistance is aslo being provided to
the State Electricity Boards as and when
required. As a result of thesc measures,
there has been some improvement in  the
overall power generation in the country.
However, sustained effort on the part of
the States is necessary for realising any
significant improvement in the perfor-
mance of the State Electricity Boards,

Certain statutory changes in the Elec-
tricity (Supply) Act, 1948 have been con-
sidered by the Government in consulta-
tion with the States, regarding minimum
rate of return to be earned by the SEBs
and introduction of a uniform commer-
cial accounting system fer them. These
are being peocessed for further action,
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Delay in attending to telephone faults
in Calcutta

9762, SHRI AMAT. DUTTA : Will the
Minister of COMMUNICATIONS be

pleased to state :

(a) is it true that the Telephonc
Department charges  subscribers even
though the telephone becomes dead for
weeks, even months at a stretch ;

(b) is the average delay in attending
to a fault in Calcutta ten days; and

(c) have any steps been taken to shor-
ten the fault repairing period; if so, what
steps when taken and with what results?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) The
Departmental rules provide for suitable
rebates in rental to be considered in case
of long interruptions in services due 1o
in-efficient functioning or due to natural
calamities like floods elc.

(b) No, Sir.

(¢) The following steps are being
taken to reduce the faults and the repair-
ing time :

(i) Gas pressurisation
and primary cables.

of junction

(i) Laying of cables through ducts.

(ili) Use of jelly filled cables in the
distribution netw0fk.

(iv) Induction of the improved tele-
phone instrument coded 577" in
the network.

(v) Use of insulated drop wires for
the subscribers’ loops.

(vi) Replacement of aluminium wires
by copper-wires in the fittings at
the subscribers’ premises.

Membership affilitated to Central Labhour
Organisations in 1981 and 1982

9763,  SHRI SATYANARAYAN
JATIYA : Will the Minister of LABOUR
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AND REHABILITATION be pleased to
state :

(a) the authentic details of the mem-
bership affiliated to Central Labour Orga-
nisations during the years 1981 and 1982
and

(b) the names of the Committees of
the Ministry in which representation has
been given to them in the above ratio
indicating the representation given In
each case?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHAB-
ILITATION (SHRI DHARMAVIR) : (a)
Government has undertaken the work of
general verification of membership of
unions affiliated to the Central Workers
Organisations, as on 31-12-80. The
authentic details of the membership of
these organisations during the years 1981
and 1982 are not available,

(b) Does not arise,

Opening of New Branch Post Office in
Police Station Areas of district
Midnapur (West Bengal)

9764. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) how many or Branch Post Offices
have been opened in Panskura, Daspur,
Sabang, Pingla, Debra and Keshpur
Police Station areas of Midnapur District
(West Bengal).

(b) the names of the places in each
of these Police Stations;

(c) how many applications were receiv-
ed for opening the same in the last three
years from the villagers belonging to
those Police Stations ; and

(d) how many are pending ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Since the
commencement of the Sixth Plan, that is
1.4.80, 8 new post « [lices were opened in
the areas refired to. '
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(b) The information is as follows :—
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Name of the Police
Station area.

Name of post offices
opened,

Panskura

Daspur

Debra

Keshpur

Kolaghat Thermal Power
Project.

Kolaghat Thermal Power
Project Town-ship
Sabika

Dadpur
Samat.

Antala
Bhangaband

Mahinda.

(¢) 51. (Fifty one)

(dy 37. (Thirty seven).

Foreign Exchange on Royalties or know how

9765. SHRI HARISH KUMAR GAN-
GWAR : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased

to state :

(a) whether India is paying in foreign
exchange on royalties or know-how for
agricultural chemicals, fertilizers, insec-

ticides, pesticides and related items ; and

(b) if so, the total average value of

these for last three years ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) Yes, Sir.

(b) Foreign Exchange is released by
Reserve Bank of India for payments on
royalties or know-how in terms of the
Foreign Collaboration Agreemenis cntered

into for the purpose from time to time.

Unemployed M.As.B.As Engineers and
Doctors

9766. SHRI NARAYAN CHOUBEY :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(2) the number of registered unemp-
Toyed for the years 1980-81 and 1981-82;

(b) how many of them are Post Gra-
duates, Graduates, under ~Graduates,

Matriculates;

(¢c) how many are Graduate Engineers,
Polytechnic Engineers and Doctors; and

(d) how many have received jobs year
by year; how many have received calls

year by year ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRT DHARMA-
VIR) : (a) The number of applicants on
the Live Register of Employment Ex-
changes at the end of 1980, 198! and
1982 was 162.00, 178.38 and 197.:3 lakhs
respectively, all of whom were not neces-

sarily unemployed.
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(b) and (c)
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The information is furnished as under :

(in thousands)

Description No. on Live Register;as at the
end of | B
1980 1981 1982
1. Below Matric/illiterates 8036.7 8819.9 9983,9
2 Matriculates. 4568.2 5008.1 5560,2
3. Hr. Secondary/Intermediates/
under-Graduates. 2070.9 2325,5 2439.5
4. Graduates (Total) 1389.8 1542.8 1599.3
(iy Engg. Graduates 21.4 19.9 21.9
(i) Medical Craduates 14.8 15.5 17.7
5. Post-graduates (Total) 134.6 141.9 170.2
() Engg. Post-graduates 0.4 0.5 1.1
(ity Medical Post-graduates 1.8 0.6 0.8
.(s. Diploma holders in
Engineering. 90.3 106.2 N.A,

N.A. Not available.

(d) The number of placements cffected
by the employment Exchanges each year
is indicated as under

Year No. placed (in thousands)
1980 477.7
1981 504.1
1982 473.4
Information relating to calls received

is not being collected.

Expenditure on opcnings and other net-
work of T.V. during Asiad *82

9767. SHRI GEORGE FERNAN-
DES : Will the Minister of TNFORMA-
TION AND BROADCASTING be pleas-
ed to state :

(a) the total expenses incurrcd by
Government on the operations and other

network of television during the 1982
Asian Games throughout India and
abroad; and

(b) what is the total cost of television
relay of six Test Series of Cricket
Matches between India and Pakistan re-
cently held in Pakistan?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENT AF-
FAIRS (SHRI MALLIKARJUN) : (a)
As the capital equipment  was procurréd
for plan projects of Doordarshan or for
existing centres and deployed for the
Asian Games, the expenditure incurred
was mainly on minor works, training,
TA/DA and other office and miscella-
neous expenses. The total expenditure was
Rs. 76.00 lakhs approximatcly.

(b) The total expenditure for the relay
of six test Series of Cricket match bet-
ween India and Pakistan, held in  Pakis-
tan, was approximately Rs. 61,510/-,

AATE & I} 77 (77 FroHa

0768. = et g2 FAT FwAf
FAT T FqT A7 FIF o
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(F) a1 JHITT G T FEIT
@R Y JaATE, 1979 § 7 USAH
da a3 araria 2T THGA  FTETAR
FT TYTGHT FIT KT FFUY T AT |

(@) aar ATI@ FIHTL T fAgFT
rae Fg7 #fafq ¥ ag fawrfea &1 4
fe ga ®rgTET AT FAIAT @ &
frwe «waw” & #1 JrAr ATRY X
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Power Shortage in Punjab

9769. SHRI R. L. BHATIA: Will the
Minister of ENERGY be pleased to
state:

(a) whether the power position in Pun-
jab is very critical resulting in the shut-
down of industries and damage to the
standing crops;
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(b) whether as a result of the shut-
down, thre is not only loss in production
but lay-off of workers is also on the
cards; and

(c) if so, what action is being taken by
Government Lo tide over the critical situa-
tion and save the industrigs and standing
wheat crop from being crippled?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
No, Sir. The power supply position
remained absolutely normal during the
month of November and December, 1982
and no cut was imposed upon the agri-
cultural as well as industrial consumers.
However, during the month of January,
1983 the power cutl was imposed for ten
days in the 2nd and 3rd weeks. Even
during this time the requirements of Agri-
culture sector were fully met with. The
position was  satisfactory during the
month of February and March, [983.
During April 83 also, the power position
has remained satisfactory.

(b) Power cut on industry was imposed
for very brief spell during the 2nd and
3rd week of Jan., 1983 and even during
this period the restrictions werc to the
extent of 25 to 50% which did not appre-
ciably hamper the industrial production
because mostly the general industries and
continuous process industries were suppli-
ed power round the clock. As such,
there could not be layoffs on this
account.

(c) Does not aries in view of reply to
part (a) above.

Delay in Delivery of Telegrams

9770. PROF. P. J. KURIEN: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether it has come to the notice
of Government that there is delay in the
delivery of telegrams in many parts of
the country;

(b) if so, the reasons thereof;

(¢) whether Government have formu-
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lated any new scheme to expedite the
delivery of telegrams; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) and (b)
Yes, Sir, Telegrams are sometimes delay-
ed in their delivery at the destination for
one or more of the following reasons;

(i) Limited circuit availability owing
to break downs on Telecommuni-
cation links;

(ii) Interruptions enroute suffered by
telegrams which need to be tran-
sitted in two or more offices;

(iii) Recurrent power failures in somc
areas impeding the speedy dis-
posal of telegrams;

(iv) Shortages in the sanctioned streng-
th of Telegraph Offices staff com-
bined with sudden, unforeseen
absenteeism especially on Sun-
days, Holidays and festival occa-
sions; and

(v) Disproportionate increase in traffic
on occassions during festival or
marriage seasons.

(c) and (d) To expedite (ransmission
and delivery of telegrams, following mea-
sures have been taken:

1. Close watch is being kept on
performance of long distance
telegraph circuits.

2. The quality of telegraph service
is monitored and corrective action
is taken.

3.  Steps towards modernization of
Telegraph Nctwork to reduce
transit delays to telegrams have
been initiated. Gen-tex and
Store and Forward ‘l'elegraph
(SFT) system are progressively
being introduced in the Telegraph
Network to reduce the transit
delays.
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4. Enogine alternators are being pro-
vided in a phased manner in the
Telegraph offices as a stand-by
power supply arrangement.

5. To reducc Staff shortages action
has been taken to speed up the
recruitment programme of regular
staff as well as short duty staff.

6. A number of procedural changes
have becn made to speed up the
transmission and delivery of tele-
grams.

Fresh Suryey about bonded labour

9771. SHRI JAGDISH TYTLER: Will
the Minister of LABOUR AND REHAB-
TLITATION be pleased to state:

(a) whether Government plan (o con-
duct fresh surveys in different parts of
the country to ensure that no ‘bonded,
labour remains untraced;

(b) when this proposal will be effected;
and

(c) whether there has been any clearer
definition made for bonded labour, espe-
cially in certain States where this has
become a mcnace?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR): (a)
and (b) Under thc Bonded Labour Sys-
tem (Abolition) Act, 1976, the responsibi-

lity for identification of bonded labour-

ers and conduct of surveys for the pur-
posc rests entirely with the State Govern-
ments concerncd, who are the (Appropri-
ate Governments” under the act. The
Statc Governments have been requested
from time to time to take urgent and
effective steps, including undertaking of
intensive surveys in.susceptible areas and
1solated pockets to identify bonded Jab-
ourers, if any, cxisting and also to release
and rehabilitate them early.

(¢) The definitions of “*Bonded Lab-
our”, ““Bondcd Labourer” and ‘Bonded
Labour System’™ are contained in sub-
sections (e), (f) and (g) of Section 2 of
the Bonded Labour System (Abolition)
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Act, 1976. Since the Act extends to all
the States and (Jnion Territorics, the cri-
teria to decide whether a person fall in
the category of ‘‘bonded labourer’ apply
uniformly in all the States and Union
Territories. There is no proposal to
amend these definitions.
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Lodging of displaced Widows and their
wards from Bangla Desh in Mahila
Ashram, Karnal

9773. SHRIMATI PRAMILA DAND-
AVATE: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:

(a) whether it is a fact that the widow
displaced persons and their wards from
Bangla Desh have been lodged in Mahila
Ashram, Karnal;

(b) whether the inmates of this Mahila
Ashram, Karnal have forwarded a memo-
randum to the Primc Minister about the
conditions at the Mahila Ashram; and

(¢) if so, whether Government have
considered the requests of the inmates?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREND-
RA PATIL): (a) and (b) Yes, Madam.

(¢) Haryana Government is running
the Mahila Ashram, Karnal at their cost.
They have been requested to consider the
various demands of the inmates of the
Ashram. ‘They have also been asked to
formulate a schemc for the resettlement
of new migrant families in the Ashram
who have beccome rehabilitable according
to the financial ceilings prescribed for the
purpose. Cost of rehabilitation will be
borne by us.



159 Written Answers

R & a9 ®1 @ &1 Fh

9774. it a1q arfga aTaET
sy W fag ¢
St @@ Ao fag

FIT FAT GAT T8 19 &1 F91 FA
fe

(F) Fav vearfafy & &= @91 A
e FT qqT FAE F A0 FEad Gt
# gad & FTT AT AT 4T

(&) =tz i a1 A A E @
T @43 W JIAMAA1T Aaa (wed €1
FHTFAT 921 2 ;

(7) FT AR W AA 7 fFamid
fgo @ =T FT1 oFIT FAT AT

2

7 #1T

(9) zfggl, a1 Feavas sater
FAT § 7

At W & ofeaw faww ®
wEm Al (st o g@ew faw) o
(%) grEgiFEdl F w9 F fau
warfrf g & adrg saga Ay fan
TgT &

(&) & () w5 TET IZAT |

Appointment of Committee to review
growth in Drug Industry

9776. SHRI PHOOL CHAND VER-
MA: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(8) whether it is a fact that paras 12
and 13 of the new Drug Policy envisaged
substantial investment by Indian Drug
companies and free growth of formula-
tion activity, and appointment of a com-
mittee to review their growth;
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(b) has the committee been appeinted
and has it reviewed the position, if not,
the reasons for the same; and

(¢) whether Government propose to
give a free hand to 100 per cent Indian
companies, especially technocrat oriented
and those in backward areas, if so, details
of the scheme?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) to (¢) In paragraph 12 (xiii)
of the Drug Policy, a review was envisag-
ed after onc year of the announcement
of the policy on whether Indian compan-
ics will be allowed to expand formulation
capacities freely based on consumption of
indigenous buik drugs. No Committee
for this review was cnvisaged. A review
was done in 1979 and it was concluded
that po change in the existing policy was
called for.

Indian non-MRTP companies are frec
to register  themselves-with-DGTD for
additional capacity and this scheme does

not provide for any restriction from the
demand angle.

Promotional avenues for Programme
Admn. Cadre in A.I.R. and doordarshan.

9777. SHRI RAJESH KUMAR
SINGH ; Will the Minister of INFOR-

MATION AND BROADCASTING be
pleased to statc :

(a) what are the promotional avenues,
if any, for the members of the Programme
Admn. Cadre (PEX, ASD etc.) in AIR
and Doordarshan ;

(b) what are the highest/lowest grades/

designations in their promotional chan-
nels to which they can reach;

(¢) do the Members of the Programme
Admn. Cadre possess any degree/diploma
or special/additional qualifications relevant
to the nature of their duties and for pro-

motion to the higher cadre; if so, what
are the details thereof ; and

'(d) whether  staff members in other
disciplines in AIR/TV have similar/equi-
valent qualifications as the

7 stafl in
Programme Admn. Cadre ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) The promotional avenues arec as
under :

(i) Programme Executive : They are
eligible to be prompted as Assis-
tant Station Director.

(ii)  Assistant Station Director : They
are cligible to be prompted as

Station Director (Ordinary
Gradc).
(it))  Station Director (Ordinary

Grade) : They arc eligible to be

promoted as Station Director-

(Seiection Grade)/Dircctor Door-
darshan Kendra.

(iv)  Station Director (Sclection
Grade)/Director Doordarshan
Kendra : They arc eligible to be
promoted as Deputy Director-
General.

(v) Deputy Director General : They
arc eligible to be promoted as
Director-General.

(vi) Additional Director-general :
They are eligible to be promoted
as Director-General.

(b) A programme Executive can, in
course of time, occupy the post of Direc-
tor-General also.

(c) Recruitment Rules have prescribed
the qualifications e¢ssential if candidates
have to be appointed on direcet recruit-
ment basis through Union Public Service
Commission. Where promotions are to
be made, duly constituted Departmental
Promotion Committees consider  the
eligible officers in the zone and recom-
mend panels.

(d) This does not arise, since qualifi-
cations required vary from discipline to
discipline.  Separate recruitment rules
have been prescribed as per the relevant
job requirements.
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Aromatics Complex and Petro-Chemical
Complex at Barain

0778. SHRI BHOGENDRA JHA:
Will the Minister of ENERGY be pleased
to refer to reply given tc Unstarred
Question No. 245 on 22 [‘cbruary, 1983
regarding Aromatics Complex and Petro-
Chemical complex at Barain and state :

(a) whether processing of the proposal
for Aromatic Complex and Petro-Chemi-
cal Complex at Barain has since been
finalised ;

(b) if so, the details thereabout ;

(¢) if, not, any time-limit for finalisa-
tron ; and

(d) what arc the specific details of the
proposal ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) to
(d) A letter of intent has since been
issued (on 8th April, 1983) to the Bihar
State Industrial Development Corporation
Limited for the manufacture of 6,000
tonnes per annum of Nylon Filament
Yarn, preferably in a no industry district,
in Bihar. Proposal for another petro-
chemical plant is under process.

Additional DMT capacity for
Bombay Dyeing

9779. SHRI A. NEELALOHITHA -
DASAN NADAR : Will the Minister jof
ENERGY be pleased to state :

(a) whether it is correct that Bombay
Dyeing is going in for a dismantled out-
of-date DMT Plant, which is contrary to
Government’s new policy against pur-
chase of second hand plants; and

(b) whether it is correct that Govern-
ment have licensing of additional DMT
capacity in order to help Bombay Dyeing
to overcome its losses in Textile strike
in Bombay ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN

THE MINISTRY OF ENERGY (SHRI



163  Written Answers

GARGI SHANKER MISHRA) : (a) The
proposal of Bombay Dyeing and Manu-
facturing Co. Ltd., to import capital
goods (including second hand machinery )
was approved in April 1979.

(by No, Sir.

Quarters for Staff of Neyveli Lignite
Corporation

9780. SHR1 THAZHAI M. KARU-
NANITHI : Will the Minister of ENER-
GY be pleased to state :

(a) number of residential quarters so
far constructed for Neyveli Lignite Cor-
poration stafl in Tamil Nadu ;

(b) what is the yardstick that is being
approved for the allotment quarters to
Neyveli Lignite Corporation employees;

(c) is it a fact that no reservation is
being followed while allotting quarters to
SC/ST employees; if so, the reasons ; and

(d) if followed, in what types and how
many SCs/STs are alloted with type-wise
details ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHR1 DAL-
BIR SINGH) : (a) to (d) The informa-
tion is being collected and will be laid
on the Table of the House.

Reservation for SCs/ST's in drafted Pro-
motions in Neyveli Lignite Corporation

978]1. SHRI THAZHA1l M. KARU-
NANITHI : Will the Minister of ENER-
GY be pleased to state :

(a) whether it is a fact that no reser-
vation has been made for SCs/STs in
drafted promotions for officers (both
technical and non-technical) in Neyveli
Lignite Corporation, Tamil Nadu ;

(b) if made, cadre-wise details; and

(c) other facilities being offered to these
cadres ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) : (a) under draftec scheme
which was introduced w.e.f. 1-1-78 in

" Neyveli Lignite Corporation, no reserva-

tion is made for SCs/STs officers (both
technical and  non-technical).  Under
this scheme promotions are given on the
basis of rendering prescribed number of
years' services at diflerent levels. Since
these ar¢ time bound promotions, and
promotions are made irrespective of
vacancies at the higher level, all eligible
persons including S.C./S.T. are promoted.

(b) Does not arise.

(¢) In all cases of regular promotions,
Government’s directives regarding SC/ST
reservations are being strictly follo wed.

Demand of Sulphur

9782, SHRI N.E. HORO : Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether Government have made
assessment regarding the demand of
sulphur in the country ;

(b) whether our country is in shortage
of sulphure and if so, to what extent ;

(c) the details regarding the aclual
annual requirement ; and .

-
(d) the steps Government have {aken
to fill the demand-supply gap ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) Yes, Sir.

(b) There are no deposits of elemental
sulphur in the country. Thercfore almost
the entire requirements of sulphur of the
country are not through imports.

(c) The present requirement of sulpur
is around one million tonnes,

(d) In the absence of elemental sulphur
deposits in the country, cfforts are being
made either to substitute use of sulphuric
acid (where sulphur is used) by other
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acids or make sulphuric acid from sulphur
bearing gases from smelter. Efforts are
also made to use sulphur bearing minerals
for making sulphuric acid.

Issue of licences for mavufacture of TIPA

9783. SHRI R.N. RAKESH : Will the
Minister of ENERGY be pleased to
state :

(a) whether any letters of intent, indus-
trial licences have been issued for manu-
facturc of TPA-newer raw material for
polyester fibre and polyester filament, if
so, the details thereof giving the partly-
wise capacity, location, project cost ; and

(b) when the project(s) is/are expected
to be completed ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) No,
Sir.

(b) Does not arise.

Assistance from 1.L.O. in research work
for fighting occupational hazards

9784. SHRIMATI JAYANT] PAT-
NAIK : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

. (a) whether efforts have been made to
undertake research work in  the country
to fight occupational hazards ;

(b) whether 1LO has given assistance
for this purpose ;

(¢) if so, the delails about the cost of
the project introduced, if any; and

(d) the programme framed by Govern-
ment for this purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) :
(a) and (b) Yes, Sir.

(¢) Four ILO/UNDP. Projects compris-
ing of training, fellowships, experts’ secr-
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vices ; and essential equipment compo-
nents, with a total outlay of US Dollars
9,00,683, are in operation.

(d) Research Programmes relating to
design and development of non-respira-
tory type of personal protective equip-
ment such as protective clothing, gear
and equipment, undertaking of intensive
studies in industries where accident rates
are high : designing of appropriate train-
ing programmes and advising the manage-
ments on machine-guards etc. are already
being undertaken, under the Plan
Schemes, by the D.G., FASLI's Organisa-
tion.

Wide-Band Microwave Schemes to link
Bangalore-Guntakal and Madras-Vijaywada

9785. SHRI ANANTHA RAMULU
MALLU : Will the Minister of COMMU-
NICATIONS/ be pleased to state :

(a) whether it is a fact that wide-band
microwave scheme to link the Bangalore-
Guntakal and Madras-Vijaywada sections
have been completed ; and

(b) if so, the details alongwith the
facilities going to be provided and the
use with the new link ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRT VIJAY N. PATIL) : (a) Yes, Sir.
The radio and associated equipment is
installed, in both the sections. The equip-
ment is under performance observation
in Bangalore-Guntakal section and equip-
ment in Madras-Vijayawada section is at
final stage of testing after which it will be
put under performance observation. So
far only part of the multiplex equipment
have been installed in both these sections.

(b) Bangalore-Guntakal section is a
part of Bangalore-Nagpur  wideband
microwave link  and Madras-Vijayawada
section is a part of Madras-Kharagpur
wideband microwave link. These links
from national artery routes, which would
provide high grade circuits to number of
stations in the country,
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Setting up T.V. Stations in State Capitals

9786. SHRI CHINTAMANI JENA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whelher Government have proposed
a plan for setting up T.V. Cenlres at the
capitals of all States and Union Territo-
ries;

(b) if so, the details thereof ;

(¢) what is the time bound programme
and what js thc progiess made in this
regard ; and

(d) the names of the Capitals of the
States where TV Centres have been estab-
lished and the names of those capitals
which are still without T.V. Centres?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
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DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARIJUN):
(2) to (d) The capitals of 19 States have
at present, either full-fledged T.V. centres
or T.V. relay centres as per details given
in the statement, The capitals of 3 States,
namely, Haryana, Gujarat and Punjab
have no T.V. Centres at present. How-
ever T.V. service is already available to
the capital city of Gujarat (Ahmedabad)
from T.V. relay Centre Pij. The capital
of Haryana and Punjab (Chandigarh) will
get service from the T.V. relay centre
Kasauli (Himachal Pradesh), being set up
during the Sixth Plan period. Chandi-
garh al present already gets weak signals
from T.V. Centre, Jalandhar and the T.V.
Relay Centre, Mussoori.

In addition, fuli-fledged T.V. Centres
are being set up at Ahmedabad (Gujarat),
Bangalore  (Karnataka), Trivendrum
(Kerala) and Gauhati (Assam) during the
the Sixth Plan period. All these Centres
are expected to be commissioned by
1984-85.

Statement

Detuils of the Capitals of the States with TV Centres

Namt of the State

Nature of the existing TV Centre

1. Jammu and Kashmir

2. Himachal Pradesh

3. Uutar Pradesh
4. Rajasthan
5. Bihar

6. Assam

7. Madhya Pradesh

8. West Bengal

Maharashtra

O

10, Orissa

TV Centre, Srinagar

Low Power TV Relay Centre,
Simla.

TV Centrez Lucknow
TV Relay Centre, Jaipur

Low Power TV Relay Centre,
Patna.

Low Power TV Relay Centre,
Gaubati.

Low Power TV Relay Centre,
Bhopal

TV Centre, Calcutta
TV Centre, Bombay

Low Power TV Relay Centre,
Bhubaneswar
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11. Karnataka
12. Andhra Pradesh
13. Tamil Nadu

14. Kerala

15. Nagaland

16. Meghalaya

17.  Sikkim

18.  Tripura

19.  Manipur

TV Relay Centre, Bangalore (Interim)
TV Centre, Hyderabad
TV Centre, Madras

Low Power TV Relay Centre,
Trivandrum '

Low Power TV Relay Centre,
Kohima

Low Power TV Relay Centre,
Shillong

Low Power TV Relay Centre,
Gangtok

Low Power TV Relay Centre,
Agartala

Low Power TV Relay Centre,
Imphal

Loss by I.D.P.L.

9787. SHRI CHINTAMANI JENA ;
Will the Minister of CHEMICAL AND
FERTILIZERS be pleased to state :

(a) whether the Indian Drugs and
Pharmaceuticals Limited suffered a loss of
Rs. 27.44 crorcs during the year 1981-82;

(b) whether the company was asked to
make efforts to captur¢ a greater share
of trade market and reduce dependence
on institutional sale ; and

(¢) if so, what measures were taken in
this regard during 1982-83 and the results

achieved ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b) Yes, Sir.

(¢) Measures taken by the company
to improve its trade sales during 1982-83
were as follows :

(1) Restructuring of Marketing Divi-
sion Organisation and Strengthen-
ing it for better coverage and
service to the customers,

(2) Adoption of better sales promo-
tion programmes.

(3) Undertaking programmes for
increasing the sales efficient of
the field force,

(4) Strengthening of the aislribution
net work,

L

(5) Concentration on products having
high market potentia] and
demand.

(6) Kxercise of effective
controls.

inventory

(7) Dovetailing production to meet
the marketing requirements.

The growth in trade sales during 1982-
83 was to the extent of 12% over the
previous year,

Radio Stations/Relay Stations in Tribal
Belts

 9788. SHRI BHEEKHABHAT :
SHRI LAKSHMAN MALICK :
Will the Minister of INFORMATION

AND BROADCASTING be pleased to
state :

(a) whether Government have adopted
any pelicy for starting Radio Stations or
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Relay Stations in Tribal belts of the
country ;

(b) the number of such radio stations/
relay stations started by  Govern-
ment in Tribal areas of the country ;
and

(c) if not, why Tribals are deprived of
facilities as viewers and listerns of modern
media ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARIJUN) : (a)

Yes, Sir.

(b) 18. It may also be mentioned that
119 out of the 128 tribal districts are
presently getting radio coverage from the
AIR’s nctwork of 86 stations.,

(¢) Does not arise.

Schemes for Increasing On-Shore Production
of Crude

9789. SHRI N. E. HORO : Will the
Minister of ENERGY be plgased to
state :

(a) whether it is a fact that Govern-
memt have framed schemes for increasing
the on-shore production of crude ; and

(b) if so, the details regarding the
recent research of deposit of crude or
natural gas in any part of the country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) :  (a)
Yes, Sir.

(b) In addition to the proved on land
petroliferous basins like Cambay &
Assam, exploratory activities are being
carried out in the onshore in Rajasthan,
Ganga Valley, Bengal, Orissa, Tripura,
Krishna-Godavari and Cauvery basins.

During the year 1982-83 oil and/or
gas was struck/found at the following
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on-shore places :
(1) ‘Gamej’ and ‘Ognaj’ in Gujarat.

(2) “Gojalia’ in Tripura.

(3) The Hugrijan & Moran Mining
Lease area and Jorajan structure
in Assam.

Postal Stamp to Commemoate Non-Aligned
Conference

9790. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether any postal stamps have
been released to commemorate the Non-
Aligned Conference recently held in the
capital

(b) if so, what do the stamps depict
and their number ;

(c) if not, whether new postal stamps
will be released as a mark of respect to
the summit ; and

(d) when this proposal  would be
implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRT VIJAY N. PATIL) : (a) Yes Sir,
a set of two stamps was released on 7th
March, 1983 to commemoratle the
Conference.

(b)Y One stamp, in the denomination
of 100 paise, depicts the logo of the 7th
Non-Aligned Summit while the other, in
the denomination of 200 paise, portrays
Shri Jawaharlal Nehru. thc first Prime
Minister of India and a founder of the
Non-Aligned Movement.

(c) and (d) In view of the answer to (a)
and (b) above, does not arise.

fafa gexrera & wagfaa arfaay)

gagfaa wasfant & fag
FITEAT FST

9791. Y T fa=ra qraam : aa7
fafa, am Ak &g w1g A7 ag
qqTT &1 FIT F4 fF .
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(F) S7% WATAT § fafa= feammr
¥ o7 oy ATT g #FAATA FIT 2

(@) 378 & oA qgRfeEd
arfaadtjaggfaa saarfaat & fFaq
FAFTA & 31T g7 0T F 0T H IAR!
gfgsraar fFa+r 2

(W) FaT WEAF AN H qFAA
srfaat fsrgfaa saarfaat & &
wrefera #izr qur w7 foar qar 7

(w) =fz /8%, @ a9 FT A A0
F79 & fam grEre grer A faRg
FIW IS A0

(z) ®a1 =vFErv F7 fa=re ©9
yfrsifegr & (@as FI731% F34 FT
& ST AH-ET AggfaT arfaar @
qgq(Fa sArfEar #1 q@araaFd g
T AT T A€ AT e

(=) afz g, T smaw fEas
sfawifrai & fams Fnd #y 08
%5 A7 ag arimE far aFre a7 27

fafu, rma otz Fa F1T7 "IIEY
q 39 et (A AT AE mwE)
(F) & () F@AF TF287 A a1
WE ATAsT & 92q 97 7| &
ST |

qA HT AIT@ HAEAY ® A
- gfas wifaalmagfas w=-
wifaal # fau qreeyo
HIET

9792. Y Tiw fatrE qrEATE AT
qq W gAAty FA T3 Aq AP0
w33

(aﬁ) IT%  weATHg  F  fafye
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fawrt § o of-ary fFagd wAETO
FAGT &

(@) 3% 7 wqgfaa st my-
gfaa stamifadt & fraqy Fa=1r &

HIT Feda A T § I Ffazaar #4947
5 .

[

(T) #a1 gAF A0 K HIgiAT
sifaat maqf=g sasrfaar &  fao
yreferg F1z1 Q7 w3 faar qar 2

(o) =fe /&Y, A1 aFTAT FAE F
q F7H & fA4g 7vFT 19T F47 Ay
FITNE FT AT 2 ;

() @ar azFre vy wfgwfar s
faare FIaE FedT 2 o sggfEd
srfaaisragfas saarfaal & @i
IFAIFATY IO g9 97 WY ST
7 3aat faafea 48 799 2 ; R

(=) afazf, @1 st aF fraq sifa-
Fifeat & fams Frears #yag @
17 ag F7ars fFq gFe 1 7 7

W ol gagts d@ (o
qifas) @ (F) R (F) FHAT AF-
Fee-1 WA TS | [T 92 97 1@
TaT | ey FEAT Tero o 6559/83 |

() s AR |

(a) Tgrdr srgael & HFHT AN
g srfga  frfagar &1 sreao
gared &3 faar srar & W 97 4
A AT ATAT & SIC 9T qTHT |
fratfea afsar & ggme o arg 7%
fefeqat v =0 wew & o0 g7
w117 3

(%) &tz (=) urifere ffsqar &
fat sggfag srfy oz srqgfa 99-



175 Written Answers

wrfa & Seard 3 fafe arae
LT FT ATITAT F7T AT F7.
HILEAT F7A AT AfgFI7 & faeg
AFIMFATERTF FAA1E] 97 7 AT 7 |
qarfy, 2@ &1 & fager faaf @ ow7
F1E HTHAT 0T § T8 3037 2 |

Tmplementation of SC/ST Reservation Quota
in N.F.1L.. Fertilizer Units

9793. SHRI RAM VILAS PASWAN :
Will the Minister of CHEMICALS AND

FERTILIZERS be pleased to state :

(a) whether the Roster of Rescrvatio'n
of SCs/STs in being implemented in
promotion cases of SCs/STs in NFL
Panipat, Bhatinda, Nangal, Head Office,

New Delhi & new projects |

(b) if so, whether it is being main-
tained in all the categories of posts ;
and

(c) if the answer to (a) above be in
the negative, the reasons thereof ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT

SATHE) : (a) and (b) Yes, Sir.
(¢) Does not arise.

Reservaticn for SCs/STs in National
Fertilizers Limited, Panipat

9794. SHRI RAM VILAS PASWAN
Will the Minister of CHEMICALS AND

FERTILIZERS be pleased to state ;

(a) whether the N.F.L.. Panipat is
following Government instructions regard-
ing reservation of SCs and STs in direct
recruitment as well as in promotion issued
by Government from time to time ;

(b) if so, whether relaxation in terms
of specified period of experience kept
in the promotion policy is being imple-
mented in the promotion of SCs and
STs ;

(¢) if yes, up to which category of
posts and scale of pay the said relaxation

is being given,
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(d) is it also a fact that cases pertain-
ing to the relaxation in question were
field in the High ‘Court of Punjab and
Haryana by SC & ST employees
against NFL, Panipat and same were
withdrawn by NFL; and

(¢) if so, the rcasons ihercof ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
STATHE) : (a) Yes, Sir.

(b) and (¢) The National Fertilizers
Limited (NFL) provides for such relaxa-
tion in  experience in appropriate cases
for promotion upto the scale of pay of
Rs. 960-1610 where SC/ST  candidates
with requisite experience are not available
for promotion againgt reserved posts.

(d) and (¢) Two writ petitions were
filed by a few employeces of the Panipat
unit of NFL in the Punjab and Haryana
High Court during 1982 secking to dircct
company to effect their promotions in the
multiple scales of pay as per the reserva-
tion policy. Since multiple scales of pay
have been withdrawn by NFL and the
petitioners would be duly considered for
promotion, keeping in view their eligibi-
lity the petitioners withdrew the writ
petitions

Execution of Mukunde. _a aulabad Projects
in B.C.C.L..

9795. SHRI A.K. ROY : Will the
Minister of ENERGY be pleased 1o
state

(a) dctails of the Mukunda and Anla-
bad Projects in B.C.C.L  giving the
capacity, investment and employmental
potential ;

(b) area that used to be acquired in
both the projects, both the coal bearing
and non-coai bearing in each of the
projects; :

(¢c) probable scheduled of the projects
giving the dates on which the work would
start and the production would commence;
and

(d) whether there is  any delay in the
execution of the projects, if so, the
reasons thereof ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI
DALBIR SINGH): (a) to (c) While
Anlabad report for Mukunda project is
still under formulation stage. Details
given bclow, therefore, pertain to Anla-
bad Project only :

Capacity : 0.72 m.t. per year

Investment : 26.18 crores (1980
prices)

Employment 1807 persons (includ-

potential : ing redeployment of
surplus worker from
other mines  of
BCCL)

(a) 158 acres
(b) (non-coal bearing)

Land required :

Date for starting Oct. <80
the work:

Date for commen-  81-82
cement of produc-
tion :

(d) While Mukunda project is yet to
be sanctioned, implementation of Anla-
bad has been delaved by about one year

so far, due to". 77 . ¢

(i) occurrence of fire in one of coal
seams whereby the development
work was delayed.

(iy an installation for drainage of
methane gas has to precede before
full scale mining operation can
start. FEngineering of methane
drainage  scheme is under
progress.

(iii) Land could not be acquired for
some of infrastructural work at
the surface.

Tailport Dam
9796. SHRI A. K. ROY : Will the
Minister of ENERGY be pleased to
state ;-
(a) whether the D.V.C. is going to
construct the Tailport Dam on the
Damodar, if so, facts in details ;
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(b) total area to be acquired for the
dam and the number of land-losers ;

(c) whether the landlosers are
pro»osed to be given land in exchange of
land taken or employment; facts in
details;

(d) whether it is a fact that the need
to have another dam has arised due to
the high siltation of the original Panchel
PDam; and

(e) ifso, (i) steps taken to desilt
Panchet Dam to avoid another dam
drawing fresh land ; (ii) and to control
the future rate of siltation ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEK 'AR SINGH) : (a) Yes, Sir
The Tail Pool Dam will be constructed
approximately four kilometers downstream
of the existing Panchet Hill Dam across
the river Damodar adjoining West Bengal
and Bibar. This dam is an auxiliary
structure to the main project viz. Panchet
hydel Unit No. 2

(b) Rioti land acquired for construc-
tion of the dam is as under :

Bihar Portion 124.47 acres

West Bengal portion 157.82 acres

Besides, Govt. land measuring 119.53
acres in Bihar and another 515.53 acres in
West Bengal will be required for the
purpose. Since no house or homestead
land falls within the area required for the
project there will not be any displace-
ment of people as such. However,
number of persons who are affected by
the acquisition of land are as follows :

[§9 ]

Bihar 15

West Bengal 222

(c) Since DVC has no spare land, it
cannot initiate any scheme of offering

land far land. The DVC has no
obsection to the offer of Iland
for land if the respective State
Governments can provide the same. The
Tail Pool Dam Project during its opera-
tional stage does not have virtually any
additional employment potential. How-
ever since the employment potential in
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the DVC as a result of construction of
tail Pool Dam is not likely to increase,
DVC has agreed to give additional
compensation to the tune of Rupees 6.6
lakhs for the land losers and has also
agreed to contribute Rupees 2 lakhs to
any scheme to be set up by the Govt.
of Bihar to provide gainful employment
t{o these persons and Rs. 2.47 lakhs in
West Bengal portion for taking up deve-
lopmental work.

(dy No, Sir.

(¢) Does not arise.

Demonstration by Displaced Villagers
hefore D. V. O

9797. SHRI A. K. ROY : Will the
Minister of Energy be pleased to state :

(n) whether he is aware of a demon-
stration before the D. V. C. Headquarters
at Maithon by the displaced villagers and
local people on 21 March. 1983, if so.
facts in details;

(b) whether any memorandum  was
submitted, if so, details of that, with steps
taken on cach of the points;

(c) whether he is aware that many of
the persons displaced from the DVC Dam
have not yet got employment and even the
panel of the displaced persons for future
employment has been cancelled; and

(d) if so, the reasons thersof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a) to
(d) the information is given in the State-
ment laid on the Table of the House.
[Placed in library Sec No. LT 6560/83. ]

Application for Telephone Connections
in South of Calcutta

9798. SHRI K. LAKKAPPA : will the
Minister of COMMUNICATIONS be
pleased 1o state :

(a) whether it is a fact that a large
number of applicants under various cate-
gories for telephone connections of th:
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exchanges under administrative control of
Area. Manager South of Calcutta, Tele-
phones have been awaiting issuance of
Work Orders since 1979-80;

(b) if so, the facts there of, with
exchange-wise number of applicants under
different categories till 15th April, 1983
within the control of the said office,
amount of interest paid or credited for
delay in issuance of work orders along-
with the average execution rate of various
work orders per month;

(¢) action being proposed to update
the issuance of work orders; and

(d) action also being proposed to be
taken to improve the working of the
exchange, electrical gencerators etc. within
his administrative jurisdiction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRT VIJAYN. PATIL): (a) to (d)
The information is being collected and
will be laid on the Table of the House,

Exports of lrugs ,

9799. SHRI NAVIN RAVANI : Will
the Minister of CHEMICALS AND
FERTILIZERS be plcased to state :

(a) the dctails of (he drugs exported
from India  during the years 1980-81,
1981-82 and 1982-83 and the amount
mmvolved;

(b) whether it is a fact that there is
a decline in our export of drugs;

(¢) if so, what are the reasons there-
for and what steps have been taken to
increase the export; and

(d) the names of the companies which
are exporting these drugs ?

THE MINISTER OF CHEMICALS AND
FERTILIZI'RS (SHRT VASANT SATHE):
(a)Based on the reporc received from Basic,
Chemicals, Pharmaceuticals Cosmetics
Export Promotion Council (CHEMEX-
CIL.), the value of drugs and pharmaceu-
licals (including fine chemicals) exported
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from India during 1980-81 1981-82 and
1982-13 are as follows:—

1980-81 Rs, 76.18 Crores
1981-82 - Rs. 95.41
1982-83 s Rs, 111.06

The details of the drugs and pharma-
ceuticals (including  fine  chemicals)
exported during 1980-81 and [1981-82 are
shown in the Statement laid on the table
of the House. [Placed in library. S¢» No.
LT 6561/83]. Such details for 1982-83 are
not available.

(b) and (¢) No, Sir, However, the
measures taken to increasc further exports
were mentioned in the answer to Unsta-
rred Question No.6966 given in the Lok
Sabha on 12th April, 1983 laid on the
table of the House. [Placed in library.
See No LT 6561/83 ]

(dy This information is not available.

Upgradationof B. P. O* Os E. D. S.0s
to the Status of D. S. Os in H.P.

9800. PROF. NARAIN CHAND
PARASHAR : Will the Mimster of
COM UNICATIONS be pleased to
state :

(a) the names of the places in Hima-
chal Pradesh in respect of which the
postal authorities have proposed the
upgradation of B.Os,/E. D S.0s. to the
status of D.S Os. on the payment of
NRC either by the Panchayats or by the
State Governinent, during the last three
years, district-wise;

(b) if so, the names of the EDBOs,
in respect of which the upgradation has
been approved ; and

(¢) the likely date by which the
upgradation would be approved on the
remaining cases and the reasons for
delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OIF COMMUNTCATIONS
(SHRI VIJAY N. PATIL) f{a) : Places
where upgradation of exira Departmental
Pos' offices into departmental sub offices
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was proposed on NRC basis during 1980-
81 1981-82 and 1982-83 is indicated in the
attached statement.

{by All the proposals indicated in the
Annexure have been approved.

(c) Doces not arise.
Stateme o

Extra Departmental Branch/Sub  offices
proposed for upgradation into Depart-
mental Sub Oflices in Himachal Pradesh
on NRC basis during 1980-81, 1981-82
and 1982-83.

1980-81]
Mandi District :

. Jamini
2. Marhi
[051-82

Hamirpur District:
1. Takoli
Kangra District :
1. Barkhandi

2. Bhawana
Puhak
Fatehpur
Lahru

Ladori
Rajoon

Raja ka Talab

I

*Mandi Distl. :
1. Drubbal

Simla Disli.
1. Dhami

186R82-63
Bilaspur Distt.s:
1. Barmana

Kangra Distt.
I Baroh
2. Qusba Kotla

Kulu District :
1. Haripur
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T.ahaul and Spiti Distts:
1. Gondla
2. Jahlman

3. Udaipur

Mandi Distt. :
1. Seoh

Una Distt.:
1. Haroli

N. R. C. Arrears for Jangal Reri D.S.O.
In Hamirpur District by Staie Governinent
of Himachal Pradesh

9801. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether State Government of H. P.
paid the N.R.C. arrears for Jangal
Beri D.S.O. in  Hamirpur District of
Himachal Pradesh;

(b) if so, the exact amount paid by
Government and the period for which the
amount has been paid.

(¢) whether this post office has since
been restored as D.S.0. ;

(dy if so, the date w.e.f. which it
has been restored; and

(¢y if not, the likely date of its
restoration and the reasons for delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
SHRI VIJAY N. PATIL) : (a) No, Sir.

(b) Does not arise.
(¢) No, Sir.
(d) Does not arise,

(¢) Restoration can be considered
only on payment of past arrears and
guarantee of future losses by the State
Government.

Fire in I.T.I. Plant at Naini, Allahabad

9802, SHRI
SHARMA:

NAWAL KISHORE
Will the Minister of COM-

MAY 3, 1983

Written Answers 184

MUNICATIONS be pleased to state:

(a) whether it is a fact that a big fire
broke out in the Indian Telephone Indus-
tries Plant at Naini, Allahabad in March,
1983,

(b) if so, the details of loss of life
and property suffered as a result of the
fire; and

(¢) what were the causes of the fire?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRTI YWJAY N. PATIL): (a) to (¢)
A fire broke out in the ITI's Naini Unit
on the 19th of March, 1983, when the
filter of the Air-conditioning Plant was
being cleaned by petrol by contractor’s
labour. The fire was brought under
control in about 45 minutes, Four cont-
ractor’s labourers and one ITlI employee
received burn injuries of varying degrees.
One of the contractor's men received 909,
burn injuries and expired on the 23rd of
March; 1983. The loss of property is
estimated at Rs. 15,000/-, An Enquiry
Committee headed by the Deputy General
Manager (Telephone Division) of 1TI,
Naini Unit, is enquiring into the incident.

Participation of British firm in rhe Deve-
lopment of Oil

9803. SHRI CHIRANIJILAL SHAR-
MA: Will the Minister of ENERGY bpe
pleased to state:

(a) whether it is a fact that British firms
have offered participation in the develop-
ment of oil and gas resources in Tndia;

(b) if so, the details and main terms
of the offer; and

(¢) reaction of Government thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) to (c)
For the development of oil and gas res-
ources, ONGC and OIL have been avail-
Ing assistance in arcas like consultancy,
contracting, services, equipment supply
etc., from foreign {iiius from time to time
on an *‘as rcquired  basis” on payment,
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British firms have been responding to
tenders being issucd by ONGC and OIL
in this regard and contracts have in the
past been awarded to British firms also
wherever their offers were found to be
technically and otherwise suitable.

Absorption of daily wage workers against
Regular Group ‘D’ post in T.V.
Centre in Delhi

9804. SHRI BHEEKHABHAI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to refer to
the reply to Unstarred Question No. 241
on 22-2-83 regarding employees working
on daily wages in Doordarshan Kendra
at Mandi House c¢tc. and state:

(a) number of daily-wage workers and
temporary artists whose services were ter-
minated after the ASTAD 1982 and Non-
Aligned Movement (NAM) Conference in
different TV Centers at New Delhi;

(b) thc number of vacancies of daily-
wage workers for which sanction has becn
obtained for regularising their services in
different TV Centres at Delhi for the
years 1982-83 and 1983-84; and

(c) what is the number of daily wage
workers absorbed against regular Group
‘D’ posts in the different TV Centres at
Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
to (¢) The Information is being collected
and will be laid on the Table of the
House in due course.

Improper scales to 1.'T.1. trained draftsmen

9805. SHRI M . ISMAIL: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether Government have received
any information that U.P. Government
have neglected the draftsmen trained in
the Industrial Training Institutes (1.T.L.)
by giving them pay scale prescribed for
unqualified draftsmen in grade 1I; and
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(b) If so, whether Government propose
to take action to uphold the standard of
the course?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR): (a)
One representation from the Drawing
Staff Association of lrrigation Depart-
ment under the Uttar Pradesh Govern-
ment has been received stating that the
ITI passed draughtsmen have not been
given the same pay scale as arc meant for
qualified draughtsmen.

(b) Since the issue falls in the juris-
diction of the State Government, the
Central Government is not in a position
to interfere in the matter.

Sanction of Electric connections in
Delhi Cantt.

9806. DR. A. U. AZMI: Will the
Minister of ENERGY be pleased to
siate:

(a) what is the procedure and condi-
tion to sanction industrial, commercial
and domestic power conncctions in Delhi
Cantonment;

(b) can cither (a) above be sanctioned
in premises of which one is neither a
tenant nor an owner and whether proof
of lawful possession of the premises is a
pre-requisite and insisted upon;

(¢) can either (a) above be sanctioned
without obtaining the lighting and fan
(domestic/commercial) connections;

(d) what is the procedure for the grant
of these;

(e) has MES brought out any ‘‘guide
to electrical consumers™ incorporating
therein the procedure to be followed and
adhered to in the matter of applying for
power connections; and

(f) if so, will a copy thereof be laid
on the Table of the House?

'THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHA-
NDRA SHEKHAR SINGH): (a) The
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normal procedure adopted for sanction-
ing electric connection Lo private consu-
mers in Delhi Cantt. is as under:—

(i) The intended consumer submils
an application in the prescribed
proforma requesting whether the
MES can instal a service connec-
tion and supply electric energy.

(ii) The application is processed by
three departments, viz. Canton-
ment Board, Station Headquar-
ters and MES Gerrison  LEnginecr.,
The Cantonment Board may issuc
a no objection. The Station
Headquarter may give the accept-
ance of necessity. The MES con-
siders the technical feasibility and
assess the cost involved for pro-
visioning and electrical service
connection.

(iiiy The Station Headquarters/Area
Headquartes issues the sanction
for provision of electrical connec-
tion.

(iv) The consumer deposits the esti-
mated amount and the MES
executes the work. The consu-
mer enlers into an agreement with
the Gerrison Engineer in the
prescribed form. The supply of
electricity by MES for paying
consumers in Cantonment is divi-
ded into the {ollowing Classcs:—
Class ‘A’

(a) For illumination which includ-
es supply to any apparatus or
plant used for the ultimate
production of illumination in
any form e.g. optical lanterns,
motor generators for cinema
projectors, etc.

(b) for ventilation which includes
supply to any apparatus or
plant used for the ultimate
purpose of ventilation or air-
conditioning, ¢.g. pankha mo-
tors and non-industrial fans;

(c) for small domestic and other
clectrical devices (e g. electric
irons and radio apparatus)
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which can safely be connected
{o a non-power circuit with-
out risk of injury to wiring
and fiittings ctc.

Clasy ‘B’

For power purposes during the
normal hours of supply including
supply to refrigeration, heating
and small domestic and other
clectrical consuming devices, not
classified in ‘A’ above, when a
scparate powcer circuit has  been
provided also to fans, blowers,
etc. used for industrial purposes.

Clasy ‘C’

For purposes as defined in ‘B’
above restricted to MES generat-
ing installations and to certain
hours laid down by the CWE,
which shall not in any case inclu-
de the period of peak load on the
installation.

Class ‘D’
For street lighting.

(b) As per Indian Electricity Rules,
application can be made by an owner, a
tenant or an occupier. As mentioned
in para (a) (i) above the application forms
mentions the ldentification Number of
the premises. Owner’s name, street
name, ctc. As such any occupier of
the premises can ask for electrical con-
nection, if technically feasible and if
sanction is accorded, for the electrical
connection.

(¢) Yes, Sir.

(d) The procedure has been explained
in part (a) of the answer.

() Yes, Sir.  MES has brought out
Rules for the supply of clectrical energy
distributed by them to paying consumers.

() A copy of IAFW-2191 is given in
the statement laid on the Table of the

House. [Placed in Library. see No.
LT. 6562/83)
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Non-payment of Salary of Employees of
EPF Organisation, Karnataka

9807. SHRI N.E. HORO : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state ;

(@) is it a fact that the salaries of
employees of the Employees’ Providenl
Fund organisation in Karnataka who
went on strike during September and
October, 1977 are not paid and the c¢m-
ployees are still agitating for that; and

(b) if so, what action has been/pro-
posed to be taken by Government to
pay the samc ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a) Yes, Sir.

(b) As there were no valid grounds
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for the employees to go on strike, the
absence was treated as dies non on the
principlc of * No work no pay’. There
is no proposal to review the decision.

Payment of Bonus by Bharat Petroleum
Corporation

9808. SHRI NIHAL SINGH : Will
the Minister of ENERGY be pleased to
state whether the total profit earned by
the Bharat Petrolcwm Corporation Limit-
ed during the last three years and the
amount paid to the employees by way
of bonus ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : Profit
earned by Bharat Petroleum Corporation
and the ex-gratiu payment made to its
employees are indicated below year-wise :

Yecar Profit  before Profit after tax Ex-gratia payment
tax (Rs./lakhs) and other adjust- to employees
ments (Rs./lakhs) (Rs./lakhs)
1979.80  2482.05 1109.95 60.53
1980-81 2311.45 1078.93 61.50
1981-82 2960.64 - 1412.98 62.50
Provisions of the payment of bonus Commission Member that Government

policy has resulted in scarcity of drugs
Bharat Petroleum Corporation Limited and increased imporis of even the most
as it does not fulfil the conditions stipu- basic ones ;

lated undet Section 20 thercof. Hence (b)
the payment of ¢xrgraiia to the employees
of Bharat Petroleum Corporation
Limited.

under Bonus Act, 1965, do not apply to

if so, whether this is due to non-
utilisation of capacity at home ; and

(¢c) whether-Government have made
any indepth study with a view to im-
proving the present situation and if so,

Government Policy Resulting in Scarcity _
' ! & the details thereof ?

of Drugs
THE MINISTRY OF CHEMICALS
9809. SHRI G.  NARSIMHA
REDDY : Will the Minister of CHEMI- AND FERTILIZERS (SHRI VASANT

SATHE) : (a) Yes, Sir.

(b) and (¢) The production of bulk
drugs and formulations since 1979-80
(first year of the Sixth Plan poriod) upto
1982-83, is given below, along with annual
pro-rata Sixth PPlan and Annual Plan
targets — ‘

CALS AND FERTILIZERS be pleased
Lo state :

(a) whether Government’s attention
has been drawn to the news item in the
Financial Express dated 20th March,
1983 re. the statement of a Planning
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Imports and exports of bulk drugs and pharmaceuticals from 1979-80 to
1981-82 are given below :(—

(Rs. in Crores)

Year Tolal Imports Total exports

as per DGHS as per CHEMEXCIL
1979-80 120.03 71.16
1980-81 112.81 76.18
1981-82 136.77 95.41

During the current ycar (April, 82 to
January, 83), production of 57 bulk
drugs out of 86 monitered essential bulk
drugs in the organised-.sector has
shown an increase over the correspond-
ing period in the last year.

In respect of several essential bulk
drugs the country has reached o stage of
self-sufficiency.

Government have taken the following
measures to increase the production of
drugs in the country ;—

1, A large number of industrial
approvals have been granted and
their implementation is closely
monitored and steps taken to
resolve problems, if any, In im-
plementation.

2. Steps arc being taken (o increase
the production of bulk-drugs and
formulations in the Public Sector
by improving L(he capacity uti-
lisation.

3. The schemes  for  automatic
growth, recognition of installed
capacitics and schemes for re-
endorsement of higher capacities
based on the best production per-
formance as per Industrial Policy
announcements (o increase in-
dustrial production have been
cxtended to the drug industry
subject to certain conditions.
Additional  measures, if any,
needed will be taken (o step up
the production of drugs in the
country further.

No country can be totally self-suffi-
cient in its requirements of drugs and
pharmaceuticals because of introduction
of newer and newer drugs as a result of
continues and massive international re-
search and dcvelopment effort in the
drugs field. Tn certain cases short-falls
in production arisc because of inability
to use the full capacity on account of
some unavoidable problems like power
shortage, labour unrest and technological
difficulties etc. In such situations the
gap between the country's requirements
and iandigenous production ol particular
drugs are necessarily to be met through
imports so as to meet the needs of
consumers.

Proposal for a National Wage Policy by
the President All India Organisation
of Emplovers

9810. SHRI CHINTAMANI JENA :
Will the Minister of LLABOUR AND
REHABlLITATlON bc pleased to state ;

(a) whether it is a fact that the Presi-
dent of All India Organisation of Em-
ploycrs has proposed for a national wage
policy which would help to create greater
employment opportunities; support indus-
trial harmony, mobile rural sector and
involve the people in the process of
cconomic and social development;

(b) if so, the action taken by Govern-
ment in this direction ; and

(¢) what other suggestions have bcen
made by the President of All India Orga-
nisation of Employees Union addressing
the Golden Jubilce scssion of the AIOQE -
in New Delhi ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (aV Yes, Sir.

(b) On the recommendation of the
Tripartite Labour Conference held in
September’ 82 a proposal to constitute a
Tripartitc Wage Committee with experts
on it which would go inte the various
issues of the wage policy is presently
under consideration of the Government.

(c) The other suggestions made by the
President of All India Organisation of
Employers while addressing the Golden
Jubilee session of the AIOE include (i)
thorough overhaul of Labour Legislation
to make it an instrument of progress
which would balance rights and obliga-
tions ; (ii) creation of an industrial rcla-
tions Commission; (iii) suspension of
cash benefits for sickness during strike
period and putting a ceiling of 56 days
on cash sickness benefits; (iv) improve-
ment in the productive capacity of the
work force as a basic means of improv-
ing their lot; and (v) paiticipation of
workers in the affairs of trade unions
themselves which would be the first step
for the success of the participative
arrangements.

Complaints by SC/ST Associations in
N.L..C., Tamil Nadu

9811. SHRI THAZHAI M. KARU-
NANITHI : Will the Minister of ENER-
GY be pleased to state :

(a) how many complaints have beep
lodged by affected Scheduled Caste/
Scheduled Tribe inviduals as well as SC/
ST Associalions in Neyveli Lignite Cor-
poration, Tamil Nadu about untoucha-
bility problems ;

(b) if received, the details thereof ;

(¢) is it also a fact thal no action has
been taken on the above complaints ; if
so, the reasons; and

(d) il taken, the details thercof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
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BIR SINGH) : (a) Neyveli Lignite Cor-
poration Limited or Department of Coal
(Ministry of Energy) have not received
any complaints from SC/ST individuals
or Association regarding untouchability.

(b) to (d) Question does not arise.

g foe Fa1Eal 1 HIwaAl
¥ afg

9%12. 7t gLrW TiEA . AT Q@A
YT IATF GAT T2 AT FT FIT LA
fa -

(%) #a1 g7 ua oAdfas zar-
qeat & afg g € ;

(@) afz g, at FT-F19 &) Far8T7
zag garfag gd ¢ A1 zas geai A
feas wfaea afg g€ 2 ;

(FT) F41 GTFHTL FT qA 2 fF 57
S1980F TAT3AT & gear 7 Wi afg
& FIIC ATH ATGHT FAH SIAIT &
afeg wamar g ; ¥k

(w) afz g1, a1 g= feafs & -
FLOT T HATAT FAT FIH ISTUAT 7

T@AT AR IA& Al (Y ama
aw$) : (F) A (@) wAw gl
1Y ATAT F Feq AR F1U 1T &Y
dEq fwa 772 T wig amAl ¥
frorfeafan wrgazw,  @fafesiga
G @9F IERGITE ST qewial-
ST ®Y dgT wiaa g1 go
qIHRAT H geat # 50 wfamd qw &6y
g% 2 | T a7 wfFag w1 azAi 99
fe drarger gtar g3 ararfea wig agEi
wgeat ¥ afg g &1 afg s
24 wfaEa 2
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(1) &7 (=) ATHIT GO ATH
YT ST BrY ATAT & GeAT H HIAT-
g7 HraifiE QT st geg T A
fawrfeart & s ¥ fFar sl @ |
AU & gom ARG 97 yH e
Fwa HTAT AT A+ {3 &1 q0E
FATAT T FIAT AT F70H  TeqTeT H
TAET FY 7% grarfaay 5 gEar av
fedaz &+7 ¢ | Heat 7 gfg #v w7
Yo AT Tyl &1 1d574 ITa7
&

Tqrfa STAFE A1 FTLFT A1 77 3471
97 379 HUA g ¥ I fFO
TT g 1 IITEIMA

(1) 30 ST4F TEAF STHI 7 SH071-
feg dzee  wgar  wifedan
GATLAT HT HIAT Foaw & g2

AR

(ii) Sftaq verd ®Ig A1 F IeqT-
g7 & foo #walaa 32 a
STTAET & AT T2 15 AH(
ged 420 7 |

(iii) % ATAT 74T ®Y ATAT T
AT HIHT goF A BT AL TE 2,
Wa I qATT ®TH A
srratfaa fear siEr g

(iv) % A" qegaiqar 97 25
gyfase &1 fraradt §1\7 gew
AT FTGT 2 |

(v) #AS"T F HeuT § q9q FHI
gfafzaa s F fao 0
TIFTT  GIRT  qUT-I7Y q3
AT Hegqq 67 717 € |
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Funds earmarked for mini Micro Hydel
Schemes

9813. SHRI MADHAVRAO SCIN-
DIA : Will the Minister of ENERGY
be pleased to state :

(a) whether it is a fact that Govern-
ment have decided to earmark Rs. 100
crores for developing mini and micro
hydel schemes over the next two years ;
and

(b) if so, the details of the steps taken
or proposcd to be tak:n to identify the
technology and cquipment nceded to im-
plement the aforesaid schemes ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
Planning Commission has been approach-
cd to make a provision of Rs. 100 crores
for funding of Micro/Small hydro-electric
schemes during the G6th Plan period.
However, approval of the Planning Com-
mission in the matter is awaited.

(b) The technology and equipment
required for the development of Micro/
Small hydro schemes is the same as that
of other hydro schemes and is available
in the country. However, a Committee
of Power experts and manufacturers
under the Chairmanship of Member
(Hydro Electric)y Central  Electricity
Authority is being constituted by the
Central Board of Irrigation and Power
to standardise the specifications as well
as the equipment required for the small
hydro stations to the extent possible.

Pilferage of other lubricants in Petrol/
13iesel by supplieirs of companies

9814. SHR1I GHUFRAN AZAM :
KUMARI  PUSHPA DEVI
SINGH :

Will  the Minister of ENERGY
be pleased to state

(a) whether Governmenl are aware
that petrol and deisel suppliers of the
concerned companies are pilfering other
lubricants in the petrol and diesel before
supplying to the concerned petrol pumps.
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(b) how many such cases have come
to the notice of Governmen; guring the
last one’year ; and

(¢) action conlemplated by Govern-
ment in this regard against the persons
found guilty ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM 1IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a)
No such case has been reported to
Government.

(b) and (¢) Do not arise.

ger-ant aeifaaw weaAt fafaes
F wRaral & fag g
gfang

9815. =it fagre fag : #ar m@t
g7 gg a9 &1 F9) F0 {6 ger-anf
g2ifagn FFAY fafaze o arfas ot
2 W<t AT 97 fEAT FHAT
T FT LG 2 AT IR rara gfa-
g0 garg &3 & fau Fur syAeqr 3

e

FAt wnea & atfwaw fawwr |
Ta WAt (st ani AT fer) WS
o Fro Fwaar fao ¥ 325 #Arfaw
o7 1357 2faF AATL TTA FHAATA
FIH F TE & | FFTAT & A7 Aifas
saarfar & fau srar qraeer gaey
T wFTT F F A1 fam gwre E—

(1) FFIHT AT SATHA FIT TAAT
> fraa weawa wAATAT FI
[IH WHA _FATT X G
gdgqd & fqu wav fat0
o1 fear sraT g

(2) =R=rfear &1 ar ar FEIH1 HT
AT AGAT ST 9T 9T T
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waq g {r srrazaEar/s9-
Feyar grav g, fvr @@ &
qg 9 IT IT AN gIAT
ST A2 gfeaisami F eged
I HTH FIT & |

(3) =ea  FaafeAr &1 woAT
g1 fEoo qr aq F faqo
gFTT T HETIAT && STl

e |

(4) afas magdr ara sg=fegn
T fau wgFw g F1 oHrd
gfaar agt 2 |

qatfargw IeqrEt & DA F
fag wdtma ®) 230 & afg

9816. =it fagia fag : FT FZ&d
U7 gg a9 7 FAT FIT

(F) femr® | s, 1977 & 31
wqad, 1983 a% #iew fewz i gid
e AFA a9 F St & faw frgi-
frq wram #1 g0 F fHaq1 are gfg
F1AE F; AT

(@) feamw | 7w &, 1977 #71 feafq
F U1 TAc o Slo fagewr &
FHIA AT ST FAT O7 ATT AT IAGT
g¥ fradr g 7

FAt weEE & Qgifaaw  fawm
Tsg @AY (o il mET {Ae)
(F) 19Fa, 1977 & AL, 1983
F 3r-q a¥ 72T fagfre qur @i aie
I g &1 fafr 9T STAT AT FHRA
T T FT I ST TSTAT TAT 9T FITq
faat® 1-4-1977 & 15-7-80 &, 1-3-81
¥, 16-8-8] T TAT 1-10-1982 F |
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(@) To dro So F1 T fasr
# fam oo qro Yo faavsT at FH)-
o AT FT | WF A, 1977 F1 g97 ferfa
F1 3.37 714 of7 fadzy 9 faam
[-3-81 & ZH TWT T2IAT q¥ TF qHF
ATy v Aqgifaa w9 |5 A
14.2 fEaATmm qar (2.8 fwaram &
fagzs & fAo 3.0 v171 wff fadsw
Fv faar wr ar )

wad ®1AgT gwA fAsm (A
gadt) FTAYT 97 FHAIN
afaey fafa qar sqa
TISFT ANAT FY IR
qaTTiE

9817. =it fagiw tag @ T *=W
LYz gaata TAT TZ AATT A1 FITHIA
fe gas7 wiAgy Faq fasw (0
TqAT), FAgT 7 fFaq FHATT IAF
nagdr wiv fraa wifas a9gd &
FrATT 07 FA &7 g ¢ 74 o
A gt § 0T GOF ¥ FEOAT A
Faarar wigmg  fafa qar =040
15 A0 AT i fFEadr gaafa

FHT FI15 7 A9 37 97 Fqrar wfE
FT 21T FA1 2 7

w9 v gAgta wet (o @A
qifes) : WIS gIATF  HIHIT Y,
TfatsE 31 3403 FHAIG fw
AAGE 7T AT 904 FHATE wifaw
UAZL ATATT 97 TFH a0 g | {1y fru
T faave & gy fog? 9 awf &
Qo gfassm & wfarg fafy a3
T HF ®TH )37.1] AT TIT THT
f&r & syv w18 o wrfer awrgT A

g —
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(vT7 =T ¥ )
1980-8 1 43.87
1981-82 46.77
1982-83 4647

(FFF9Y, 1983 aF)

A fam o fagvo  wgae fose
A aaf @A afqreE G FRAG
TI5T FHT AT H 58.30 ATE Fo &l
ifer I\ AT AY, WX AFSEHT TGV
qfaqfa # araa 5.3 A wUY AT
vifer awTaT 9

(FIq FTET H)
1979 17.62
1980 20-00
1981 - 2068
Portrayal of Life and Culture of People

of Assam

9818. SHRI RAMJIBHAT MAVANI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that the Assam
Government has requested the Centre
to instruct the Central media to
ensure a better exposure of the life
and culture of the people of Assam
and the rest of the North-Eastern region
or other parts of the country;

(b) if so, the salient points of the
representation,;

(c) the action taken thereon;

(d) the outcome thereof;

(¢) whether Government propose for
the expansion and such facilities for
portrayal of life and culture of Gujarat
and Western Region also ;

(fy if so, the details thereof and when
and how the same will come into force;

and
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(g) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRT MALLI-
KARJUN) : (a) to (2) Such requests have
been received by ‘this Ministry. from time
to time. It has been the constant
endeavour of the media organisations
under this Ministry, namcly All India
Radio. Doordarshan, Song & Drama
Division. Films Division, Publications
Division, Directorate of Advertising and
Visual Publicity, c¢tec. to project suiiably
through appropriate  programme  formats
the various issuves and facets of life and
culture of the people of Assam and the
rest of the North Eastern Region as also
Gujarat and other parts of the country.

Documeniary Films

9819. SHRI ANANTHA RAMULU
MALLU : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to lay a statement showing :

(a) whether there is any advisory
board to advise and give suggestions Lo
Government recarding the documentary
films produced by Government ;

(b) if so. the details regarding its
composition and functions ;

(¢) the detains regarding the documen-
tary films shown during the last two
years till date; and

(d) the details regarding the total
expenditure incurred on each film ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARIJUN) : (a)
and (b) There is no Advisory Board to
advise and give suggestions 1o Govern-
ment regarding documentary films pro-
duced by the Films Division. Subjects of
the films to be produced are decided at a
Inter-minisirial meeting which is held
every year. In this meeting Ministries/
Departments suggest subjects keeping in
view their publicity requirements.  The
sponsoring  Ministries/ Departments
pominate subject matter  specialists to
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serve as consultants for the approval of
scripts as well as of the films on the
subjects.  If the films are meant for the-
atrical rclease, they are shown to Films
Advisory Board constituted by the
Government. It is only after the appro-
val of Film Advisory Board, that docu-
mentary films  are  released on the
commercial  circuit  under compulsory
exhibition scheme in  different cinema
houses throughout the country, Besides
production of films by the Films Division
through its own departmental units, films
arc also commissioned to be produced
through independent producers who are
on the approved panel of the Films
Division. The subjects are assigned to
independent producers on the basis of
tenders and treatments received. Films
Division also purchase and accepts films
on donation from independent producers
and private agencies.

(c) and (d) A Statement is laid on the
table of the House. [Placed in library.
See No LT, 6563/83]

Profits Shown by Companies

0820. SHRI N.E. HORO : Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS : be pleased to
state :

(a) whether some cases of companies
have come to the notice of Government
which nave shown high profitability/high
overhead cost during the last four years;
and

(b) the details regarding the profit,
yearwise and company-wise during the
last four years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AT'FAIRS (SHRI
GHULAM NABI AZAD) (a) Arising
out of the review of Cost Audit Reports
so far made six cases of high profitability
(/.€, gross return in excess of 40% on

“capital employed consistently for a period

of 3 years) were noticed during the last
4 years. No case of high vverhead cost
warranting action was noticed.

(b) The details of profit made for the
last four ycars companywise and year-
wise in respect of cases referred to in (a)
are given in the statement attached, '
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L..P.G. Facilities in Towns of Kerala

9821. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
ENERGY be pleased to state :

(a) the towns of Kcrala are at present
having the facility of cooking gas;

(b) whether Government propose to
give the facility to more towns of Kerala;
if so, the details .

(¢) how many consumers have been
given the facility of cooking gas at
present in Kerala ;

(d) how many applications are pending
in Kerala for cooking gas connections;
and

() when those applications are expec-

ted to be cleared ?

THE MINISTER OF STATE IN THE
DEPTT. OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GAR-
GI SHANKAR MISHRA): (a) LPG
facilities are available at the following
locations in the State of Kerala :
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3.  Shertallai
4. Trippunithura
5.  Manjeri
6. Badagara
7. Trirur
8. Palai

9. Chittoor/Thathamangalam
10. Thruvalla
11.  Muvathupuzha
12, Chavakkad/Guruvayoor
13, Irinjalakuda
14,  Chalakudy
15.  Punalur
16. Attingal
17.  Kottarakara
18. Chengannur
19.  Adoor
20. Mavelikkara
21. Kunnamkulam

22, Thodupuzha.

(¢) and (d) Requisite information is

given below:

' Existing Waiting T
consumers List

10C 1,02,617 32,583  (Feb 83)
BPC 5,914 3,695 (March '83)
HPC 1,200 4,160 (March '83)
1. Calicut LPG, the above waiting list is expected to
2. Ottapalam be liquidated expeditiously.
3. Pulghat Wailting list for cooking gas connections
4. Tellicherry in Delhi

5. Kanhangad 9823. SHRI BABURAO PARANJPE :
5. Lacnannie SHRI ATAL BIHARL VAJ-
7. Kasargode _

8. Alleppy PAYEE :

9. Cochin/Ernakilam/Alwaye Will the Minister of ENERGY be

10. Kottayam
11. Malapuram
12. Quilon

13.  Trichur

14. Trivandrum.

(b) The oil companies are expeted (o
extend LPG facilities to the following
new locations in the Siate of Kerala
during the current year :

1. Changancherry

2. Kayamkulam

(e) With the increased availability of

pleased to state :

(a) what is the number of persons in
Delhi in waiting list  for being  given
cooking gas connections at present and
by when they will get the same ; and

(b) how many new gas connections
are being each month at present ?

THE MINISTER OIF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) As
on 31-3-1983, the number of persons on
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the waiting iists in Delhi for allotment
of new gas connections was 4,59,465.

Waiting lists are being neutralised as
rapidly as possible in accordance with the
availabl'ty of LPG synchronised with the
procurement of LPG tank wagons, tank
jorries, bottling plants, cylinders, pressure
regulators and the opening of new distri-
butorships

(b) Oil companies plan (o relcase
1,17,000 new gas connections in Delhi
during 1983-84—the monthly average
being about 9750 connections.

Annual retarns by Food Corporation of
India Employees Unioa

9824, SHRI BHEEKHABHAI : Will
tte Minister of LABOUR AND REHA-
BILITATION be pleased to refer to the
reply given to Unstarred Question No.
3608 on 2 November, 1981 and to Unstar-
r«d Question No. 3943 answercd on 22
March, 1983 regarding annual returns by
Food Corporation of India Lmployees’
Union and state : '

(a) whether it is a fact that recently
the Food Corporation of India Emplo-
yees Union (Regd. No. 2237/Delhi) has
submitted its annual returns for the years
1981 and 1982 ;

(i) if so, the number of member of

this union as on 31-12-1982. .

(i) the date of last election for this
union held at the National Executive
Committee level ; and

(iii) the year upto which the Registrar,
Trade Unions, Delhi has cancelled the
Registration of the Unions for not filing
annual returns and the further action
proposed ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) :

(a) According to the Registrar of
Trade Unions, Delhi, a faction of Food
Corporation of India Employees Union
(Registration No. 2237) led by Shri
Upender Kumar has submitted its annual
returns for the years 1981 and 1982.
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(i) The Union's membership as on
31-12-1982 shown in the returns stood at
38,611.

(iiy In the annual return submitted by
the Union for the year 1981 the Union
has not mentioned when the election of
office bearers was held. In the Return
of ycar 1982 it is mentioned t hat election
of Office bearers for tenure of 1982-84
were condncted in the National Confe-
rence held on 8th and 9th of May, 1982
at Chandigarh.

(iii) The Registration ol those Unions
who had failed to submit Annual Returns
upto the ycar 1977 have cancelled.
Necessary action against the defaulting
Unions who have not filed their Annual
Returns for the years 1978, 1979, 1980
and 1981 1s being initated by the Regis-
trar of Trade Unions, Delhi.

Request by U.P. Government for
Additional Grant for Power Schemes

9825. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of ENER-
GY be pleased to state :

(a) whether the UP. Government
have made any request for the sanction
of additional grants to enable it to imple-
ment the power generation schemes in
the rest of the Sixth Plan;

(b) if so, the details thereof; and

(¢) whether the request has been con-
sidered by the Central Government
and if so, with what results?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
to (¢) According to the imformation
available with the Planning Commission
no specific request has recently been
received to this effect from the Govern-
ment of U.P. Central assistance Is given
to the State for its Annual Plans in the
form of block grants and block loans
based on the formula approved by the
National Development Council. Grants
are given to the State for its Plan as a
whole and not for any specific sector
of development. The Plan outlay of
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U.P. for 1983-84 was fixed at Rs. 1375.00
crores out of which the State Govern-
ment has recently indicated a figure of
Rs. 471.44 crores (including Rs. 1.00
crote for additional sources of energy)
for the power sector.

Antibiotic Units

9826. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state :

(a) the number of antibiotics units
established at different places in the
country ;
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(b) the loss or profit incurred by each
of those antibiotics plants in 1931-82 and
1982-83; and

(c) the details thereof ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) Sir, there are 13 antibiotics
units established in the eountry.

(b) and (¢) Details regarding loss or
profit incurred by each antibiotics com-
pany during 1980-81 and 1981-82 are
given in the Statement attached. Such
deatils for the years 1982-83 arc not yet
available.

Statement
(Rs. in lakhs)
Si. No. Name of the Company Profit
Company year ending after tax
during
1 2 3 4

1, Mjs. Alembic Chemical 1980-81 (—) 71.95
Works Co. Ltd. 1981-82 223.03
2. M/s. Boehringer Knoll 1980-81 22.09
Limited 1981-82 17.72
3. Mys. Cyanamid India 1980-81 26.16
Limited 1981-82 2.25
4, Mj/s. Pfizers Limited 1980-81 241.38
1981-82 261.18
5. M/s. Ranbaxy Labora- 1980-81 60,93
tories Limited 1981-82 115.36
6. M/s. Indian Drugs and 1980-81 (—) 1682.00
Pharmaceuticals Ltd. 1981-82 (—) 2744.00
7. M/s. Hindustan Anti- 1980-81 (—) 639.47
biotics Limited 1981-82 (—) 569.43
8. M/s. Standard Pharma- 1980-81 (—) 94.78
ceuticals Limited 1981-82 n.a.
9. M/s. Synbiotics Limited 1980-81 52.18
1981-82 81.24
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1 2 3 4
10. M/s. Parke Davis (India) 1980-81 39.68
Limited 1981-82 n.a.

11. Mj/s. Dey Se Chem Limited 1980-81 (—) 2442
1981-82 (—) 18.12

12. M/s. Mac. Laboratories 1980-81 (—) 18.86
Pvt. Limited 1981-82 n.a.

13. Ms/. Themis Pharmaceuti- 1980-81 22.29
1981-82 @ n.a.

cals Limited

Price of Rifampicin

9827. SHRI TARIQ ANWAR : Will
the Minister of CHEMICALS AND FER-

TILIZERS be pleased to state :

(a) when the price of Rifampicin was
allowed at Rs. 5861 per kg. by Govern-
ment in the formulations based on this
drug and when the price of Rifampicin
declined to Rs. 4209 per kg;

(b) what steps have been taken to
recover the difference from the manu-
facturers of formulations of this anti-
TB drug under the Drugs Price Control
Order, 1979;

(c) is it a fact the major bceneficiaries
of the unintended profit are also the
major manufacturers of Ethambutol
tablets ; and

(d) is it also a fact that the average
landed price of Rifampicin is around Rs.
3000 per kg; if so, what steps are being
taken to make this ecssential life saving
TB medicine available at fair and reaso-
nable price to the poor TB patients of
this country ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) The landed cost of im-
ports based on c.i.f. import price of
Rifampicin during the year 1981-82 work-
ed out to Rs. 4209/-per kg. In the year
1979-80 the c.i.f. import price was Rs.
5746.84 which with incidentals gave the
landed cost of Rs. 5861/- per kg.

(b) Notices have already been issued
with a view to recover the difference bet-

ween price of Rs. 5861/-per kg. allowed
in the formulations earlier and the actual
price which prevailed before formulation
prices was reviewed based on Rifampicin
price of Rs. 4209/- per kg.

7 (¢c) Some of the manufacturers of
Ethambutol Tableis also manufacture
Rifampicin formulations.

(d) There have been reports of some
further reductions import price of bulk
Rifampicin. The data of latest import
price has already been called for from
Ministry of Health and Family Welfare,
If it is found that import price of Rifam-
picin has further declined, necessory
changes in the price of formulations
based on Rifampicin would be effected.

Difference of opinion Oil Nature of
Technology by National Laboratories

9828. SHRI TARIQ ANWAR : Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to refer to
the Unstarred Qestion No. 1620 on Ist
March, 1983 regarding Central Coordi-
nation Committee for high technology of
bulk drugs and state :

(a) whether the opinion of any Natio-
nal Laboratory forms the basis for iden-
tifying the nature of technology involved
in the production of any drugs; if so, the
name of the National Laboratory and the
drug involved ; and -

(b) whether there were any differences
of opinion among the National Labora-
tories on the question of technology in-
volved in the production of drugs ; if so,
the details thereof ?
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THE MINISTER OF CHEMICALS
AND FERTILIZERS (SdARI VASANT
SATHE) : (a) The High Level Commit-
tes did not consult any National Labo-
ratory for identifying the nature of tech-
nologies involved in the production of
bulk drugs by foreign druz companizs.

(b) Does not arise.

Dozumentary Film on tribal plac>s in
Rajasthan
]

9829. SHRI JATI NARAYAN ROAT :
Will the Minister of INFORMATION
AND BROADCASTING bz pleased to
state :

(a) the namsas of the film so far nmade
on the tribals ;

(b) the names of the documentaries
filmis so far made on the tribals;

(¢) if not, thz rersons therefore;

(d) whather Government propose to
make films/ducumentary  films on the
tribals during the remaining period of
Sixth Plan period; |

(¢) if so, the names of the tribal places
which are to be screened and whether
Rajasthan State's tribal places are to be
screened in those films ; and
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(f) if so, the details thereof and if not
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN) : (a) and (c) Production of feature
films is mainly confined to private sector.
Although some feature films based on
triabal motif and themes based on tribal
life have been produced, it is not possible
to indicate their titles because the
Government does not maintain such
statistics.

(b) The Films Division has so far pro-
duced/purchased/accepted as donation
58 films on tribals since 1950. A list of
these films is given in the statement
attached.

(d) to (f) At present, 17 documentary
films on tribals arc under various stages
of production by the Films Division. Out
of these, six 16 mm featureties arc being
made by Films Division’ Regional Pro-
duction Centres at Calcutta and Banga-
lore which have been started as Plan pro-
jects under the Sixth Plan. Thess films
relate to tribals in North-Eastern region,
Nicobar, Orissa, Karnataka, Andhia
Pradesh, Madhya Pradesh etc. none of
these films relates to tribal places in
Rajasthan. The Films Division could
consider the possibility of making films
on tribal places in Rasthan in future.

Statement

List of films Produced| Purchased|Accepted as donation by Films Division
on matters concerning to tribals

Sr. Name of the film Year of production
No.
I 2. 3.

.  Adivasi 1958

2. Changing Perspective 1970

3. Closed Centurics Openifig Years 1966

4. Close to Nature 1968

5. hokra 1968
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1 2 3
6. Gaddis 1970
7. Hillmen and Homespun 1970
8. My Land My People 1969
9. Nefa Part I 1957

10. Nefa Part 11 1957
11.  Our Original Inhabitants 1953
12. Report From Heartland 195¢
13. The Totos 1968
14. The Vanishing Tribe 1961
15. Glimpses of Assam 1952
16. Glimpses of chota Nagpus 1962
17. The Happy Islands 1960
18. Home of the Kodavas 1950
19. Manipur 1972
20. Folk and Tribal Images 1978
21. Man and the Forest 1971
22, Lakshadweep 1974
23. Man in Search of Man 1974
24. Arunachal 1972
25. Lamps 1977
26. Where Time Stands Still 1978
27. Simple Technology for Simple Peopie 1978
28. Rhythms of New Life 1979
29. Settled Cultivation 1979
30. A Change 1980
31. Chhatisgarh 1980
32. Rhythms of Eastern Region 1980
33. Of Forest Tribals and Progress 1979
34. Meghalaya ' 1979
35. Baster-Rhythm of Progress 1975
36. Song of Birsa 1981
37. The Badias 1980°(Purchase)
38. Kalbelias Nomads of Rajasthan 1980(Donation)
39. The Nomad Puppeteer '1974(Donation)
40. Mizoram 1976
41. Tripura 1976
42. Call of the Flute 1963
43, Enchanting Mizoram 1976
44. The Jewel of Manipur 1982
45. Dances of Assam 1965
46. Dances of Maniput 1952
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47. Jn Nagaland

48. Manipur Dances

49. Carry the Colour along

50. Region of Harmony

51. The Garos

52. Mizoram Today

53. Prayas

54. XKhosbad Experience

55. Bhorer Alo (16 mm)

56. Jeebaku Debi Nahin (16 mm)
57. The Only Answer (16 mm)
58. Knasi Tribes of Meghalya (16 mm)

1935

1965

1982

1981

1982 (Purchase)
1982

1983

1982-83 (Donation)
1981-82

1982-83

1982-83

1982-83

Telephone situation in Rajasthan

0830. SHRI JAI NARAYAN ROAT:
Will the Minister of COMMUNICA-
TIONS be pleasced to statc the sleps
taken by Government to improve the
telephone situation in the country during
the Sixth Plan period particularly in
Rajasthan State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : The follow-
ing steps are being taken to improve the
telephone situation in the country in
general and Rajasthan in particular:

() Use of insulated drop wire for
subscriber connections in the
congested areas.

(i) Replacement of aluminium wire
by copper wire in subscribers
fittings.

(iii) The maintenance routines and
inspections arc being tighcened.

(iv) Recommendations of the Com-
mittee on Telecommunications
are being- implemented progres-
sively.

(v) Opening of about 3500 new Tele-
phone Exchanges in the country
including 229 in Rajasthan.

(vi) Opening of 20,000 long distance
public call telephones in the
country. Out of these 60! arc
in Rajasthan.

(vii) Opening of 100 Telex Exchanges
in the country, out of these 3
are in Rajasthan.

(viii) Opening of 4) Trunk Automatic
Exchanges in the country, out of
these 2 are in Rajasthan.

Setting up Radio Stations in Rajasthan

9831. SHRI JAI NARAYAN ROAT :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the names of the places in
Rajasthan State where Government pro-
pose to set up new radio stations in the
remaining period of the Sixth Plan and
what would be the expendilure ; and

(b) if not, the reasons therefor ? .

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) There is an approved Sixth Plan
proposal to set up a radio station at
Kota in Rajasthan at an estimated cost of
Rs. 50.82 lakhs.
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(b) Does not arise.

Difficulties in starting New Coal Projects

Will the
pleased to

9832. SHRI A.K. ROY :
Minister of ENERGY be
state :

(a) whether the difficulties in land
acquisition have become the single big-
gest retarding factor in starting new coal
projects ; if so, facts in details ;

(b) whether it is a fact that absence
of a comprehensive policy on giving em-
ployment to the landless constitutes the
main factor in such diffizulties ; and

() if so, facts in details and the
steps taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) : (a) In some areas, diffi-
culties coming in way of acquiring and
taking over possession of lands have been
one of the factors leading to delay in
starting new coal projects.

{b) and (c¢) Under the law, the com-
panies are to pay compensation to those
whose lands are being acquired and this
responsibility is being discharged by the
companies, However, in addition to
cash compensation, the companies are
offering employment to the affected per-
sons subject to availability of vacancies.
Technical and vocational training
schemes have also been introduced for
training such persons in order to make
them eligible for suitable jobs.

Deterioration of Calcutta Telephone Service

9833. SHRI ANAND SINGH : Will
the Minister of COMMUNICATIONS
be pleased to state :

(@) whether it is a fact that the
working of Calcutta Telephones has been
fast deteriorating day by day and whe-
ther assistance system of 19) there has
been rendered unserviceable due to ab-
sence of opel desk light etc. and due to
other faults ; and
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(b) if so, the facts thereof  and the
action being proposed to be taken in
these regard ?

THE DEPUTY MINISTZR IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) No,
Sir.

(b) Does not arise in view of the
reply at (a) However, the following steps
arc being taken to improve the telephone
services furthzr in Calcutta : —

(iy Gas Pressurisation of junction and
primary cables.

(i) laying of cables through ducts.

(iii) Use of jelly filled cables in the
distribution network.

(iv) Induction of the improved tele-
phone instrument coded <677 in
the network.

(v) Use of insulated drop wires for
the subscribers’ loops.

(vi) Replacement of aluminium wires
by copper wires in the fittings at
the subscribers’ premises,

(vii) Maintenance routines and inspec-
tions have been tightened.

Shortage of Cooking Gas in Haryana

9834. SHRI CHIRANJILAL SHARMA:
Will the Minister of ENERGY be pleas-
ed to state :

(a) whether itis a fact that there
is acute shortage of cooking gas supply
in Haryana ;

(b) if so, the steps to be taken to
meet the shortage ;

(¢) whether there is any proposal for
more cooking gas outlet for Haryana ;
and

(d) if so, the details thereof ?

THF MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN

THE MINISTRY OF ENERGY (SHRI
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GARGI SHANKAR MISHRA) : (a)
and (b) No, Sir. There is no acu_to
shortage of cooking gas supply In
Haryana. Sporadic shortages however
do acour which are attended to by the

oil companies.

(c) and (d) The industry plans to open
22 new LPG distributorships in Haryana
during the current year.

USSR’s offer of sefting up an Automic
Power Station in India

9835. SHRI CHIRANIJILAL SHAR-
MA : Will the Minister of ENERGY be

pleased to state :

(a) whether it is a fact that the Soviet
Union has offered to set up an automatic
power station in India; and

(b) if so, the reaction of Government
of India?

THE MINISTER OF STATE IN THE

MINISTRY OF ENERGY (SHRI
CHANDRA  SHEKHAR  SINGH) :
(a) No, Sir.

(b) Does not arise.

Setting up Petroleum Rcfirery in Haryana

98%6. SHRI CHIRANIJILAL SHAR-
MA : Will the Minister of ENERGY be
pleased to state :

(a) the progress made so far in setting
up a Petroleum Refinery in Haryana ;
and

(b) by what time this project will be
completed ? ‘

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) The
preliminary feasibility report in respect
of the Karnal refinery project as prepared
by the Indian Oil Corporation Ltd. has
been received by the Government and
is under consideration,

(b) The refinery is scheduled for com-
pletion during the Seventh plan period.
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Post Oifices working on Suniays and
Postal Holidays

"9837. SHRI CHINTAMANI JENA :
Will the Minister of COMMUNICA-
TIONS be pleased to statc :

(a) whether there are some post offices
all over the country which function on
Sundays and Postal Holidays ;

(b) if so, the names of such post
offices and their working hours on Sun.
days and Postal Holidays in the years /..
1980, 1981, 1982 and 1983;

(c) are there some letter boxes in the
country which have clearances of daks on
Sundays and Postal Holidays ; and

(d) if so, the number of such letter
boxes in the country, with State-wise
list ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) and (c)
Yes, Sir.

(b) and (d) The information is being
collected and will be laid on the Table
of the House.

SIS A S o G e
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Starting a Gas-based Fertilizer Plant®
in Bombay

0839. SHRI ERA ANBARASU : Will
the Minister of CHEMICALS AND FER-

TILIZERS be pleased to state :

(2) what is the latest development of
starting a gas-based fertilizer plant in
Bombay utilising Bombay high gas, which
is being blown out due to lack of facilities
to exploit it for commercial purpose; and

(b) when the production of fertilizers
would start and the total cost of the

plant ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) The gas-based fertilizer
plant and Thal near Bombay is at an
advanced stage of implementation. The
basic design for the Ammonia and Urea
Plants has been completed. Procure-
ment of most of the equipment has been
finalised and erection work has also
begun, Arrangements have also been
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made for provision of infrastructure
facilities like water, power, railway sid-
ing, etc. Besides, civil works on build-
ings, workshops, factory roads, reservoir,
underground piping, etc, are fast progres-
sing.

(b) The project was approved in May
1979 at an estimated cost of Rs. 511.34
crores and is to be completed in two
phases. Phase I is expected to be
completed by September 1984 and Phase
1T by December 1984,
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Purchase of Electric Shovels and Dumpers (c) what justifies the purchase of Rs.

by EC.L. 26 crore with electric shovels and dum-

by ECL ?
9841. SHRI  SUSHIL BHATTA- pers By

CHARYA : Will the Minister of ENER-
GY be pleased to state : THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
(a) whether it is a fact that project MINISTRY OF ENERGY (SHR1 DAL-

reports mnot requiring approval of the BIR SINGH): (a) and (b) To meet
Ministry are being made by ECL and the projected Coual demand on ECL,
CMPDI1 with money not alloted in the necessary projeet reports were prepared
budget for buying machinery ; by CMPDIL and are now under consi-
deration/approval at dilterent levels. Pro-

(b) if so, what arc the reasons behind jects costing more than 'Rs. 10 crores
preparing reports on the techno-economic needs approval of Government. No ex-
feasibility of such projects even without ponditure is incuired on any project

geological exploration ; and which has not been finally approved by
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the competent authority. No project
report js formulated without proper geo-
logical exploration.,

(¢) These equipments are required to
increase the excavation capacity so that
the share of opencast production in ECL
is increased. Procurement of FElectric
shovels and dumpers was done against
approved budget. Total payment made
during 1982-83 towards Shovel and Dum-
pers is Rs. 15.88 crores. This includes
spillover of 1981-82 alongwith fresh pro-
curement during 1982-83,

Second Class Mail for Assam

9842. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether the Postal Department has
declined to accept second class mail for
Assam : and

(b) if so. what are the reasons ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) and (b)
The booking of second class mails for
Assam was temporarily suspended in
Feb, 1983 for about 10 days on account
of disturbances in Assam. The services
were restored immediately thereafter.

EFFI Client Managerial Practice
in companies

9843. SHRI SUSHIL BHATTA-
CHARYA : Wil the Minister of LAW,
JUSTICE AND COMPANIES AFFAIRS

be pleased to state :

(a) whether Government are awarc
that Companies Act has proved inade-
quate to provide eflicient managerial
practice in the 27 years since the law came
into force ; and

(b) if so, what steps Government pro-
pose to take 10 make Company Direc-
torship effective ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHU-
LAM NALI AZAD): (a) and (b) No
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Sir.  The Companies Act, 1956, which
came into force on 1-4-1956, is under
constant review and necessary amend-
ments (o it are effected from time to time
with a view (o ensuring effective manage-
ment. For example, the managing agency
system was abolished from 3-4-70 by an
amendnient to the Act in 1969, Appoint-
ment  and remuneration of Managing
Directors/whole time  directors/Managers
of public companies and private compa-

nies which arc subsidiaries of public
companies require the approval of the
Central  Government under section

269 of the Act. Central Government
does not accord approval unless it is
satisfied that the proposed Managing
Director or whole time director or mana-
ger is in its opinion is ‘fit and proper’
person and that the appointment is not
against the public interest. The Central
Governmenl  have ualso powers under
section 408 1o appoint  Government
directors in a company to prevent mis-
management and  oppression and under
section 409 prevent change in the Board
of Directors likely to affect the company
prejudicially,

Further  certain proposals  including
those of Sachar Commitiee [or  professio-
nalisation of management are under the
consideration of Gaoavernment.

Regularisation of Muster Roll, Casual
Workers in Law Ministry

9844. DR. A.U. AZMI: Will the.
Minister of LAW, JUSTICE AND COM-

PANY AFFAIRS be pleased to state :

(a) whether his Ministry has received
any order issued by the Department of
Personnel and Administrative Reforms in
the month of August, 1979 regarding
regularisation of muster roll  workers/
casual labourers engaged in his Ministry
and  departments/Subordinate  Offices

under 1t

(b) whether these orders of Department
of Personnel and Administrative Reforms
had not so far becn implemented by his
Minisiry as well as Deptis./Subordinate
offices under his Ministry even after the
lapse of more than three years, if €0, the

. reasons therefor :
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(c) whether his§ Ministry propose to
get this order of Department of Person-
nel and Administrative Reforms imple-
mented in the Ministry as well as Depart-
ments/Subordinate  Offices under  his
Ministry in the near future ; if so, the
details about the time to be taken ; and

(d) if not, the reasons thercfor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : (a) No such orders have
been issued by the Department of Person-
nel and Administrative Reforms in
August, 1979,

(b) to (d) Do not arisc.

Statutory Social Security Scheme

9845. DR. A.U. AZMI : Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether a Study Group on Social
Seeurity had recommended the integration
of existing social securily schemes and the
conversion of the various Provident Fund
Schemes into a statutory scheme for the
old-age, invalidity and
pension-cum-gratuity ; and

survivorship

(b) if so, what arc the recommenda-
tions of the Group and have the recom-
mendations been implemented by now; if
so, how ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a) Yes. Sir.

(b) The major recommendations made
by the Study Group were as follows :—

(i) One single agency should be set up
for administration of the Employe-
es State Insurance Act and the
Employees’ Provident Fund Act,
the Coal Mines Provident Funds
Act, etc.

(i) The quantum of cash benefits
admissible  under the ESI Acit
should be enhanced.
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(iii) There is considerable scope¥for
improving the Standard of medi-
cal care and treatment for wor-
kers covered by the EST Act.

(iv) The time is ripe for converting the
provident funds into a statutory
pension scheme,

(V) A scheme of old age invalidity
and survivorship pension-cum-
gratuity should be adopted.

(vi) The existing scale of lumpsum
payment under the Workmen’s
Compensation  Act  should be
increased.

(vii) Improvement should be made in
the direction of avoiding closures
and consequent retrenchment by
creation of a Fund through which
industrial units in temporary
difficulties can be assisted and
kept running.

The recommendations mentioned at
(i1), (iii) and (vi) above have been imple-
mented to the extent possible. The other
recommendations have not been imple-
mented, as these were not  considered
practicable.

British experts’ recommendations for
Improvement in power supply in the capital
Power Supply in the Capital

9846. SHRI BHIKU RAM JAIN :
Will the Minister of ENERGY be pleased
Lo state :

(a) whether it is a fact that the Bri-
tish experts had made recommendations
for improvement in supply of power in
the capital ;

(b) if so, the details thereof ; and

(¢) whether these recommendations
have been implemented and its details ?

THE MINISTER Ol STATE IN THE
MINISTRY OF ENERGY  (SHRI
CHANDRA SHIEKHAR SINGH) : (a)
Yes, Sir.

(b) and (¢) M/s, B,E.l. were requested
to send two Engineers to Delhj to make
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recommendations on methods of improv-
ing the reliability of supply in Delhi.
The Engineers visited Delhi for study of
the system during 7-10-82 to 23-10-82.
The main items of their recommendations
as well as the present position of the
action taken by D.E.S.U. thereon is indi-
cated hereunder :

I. Auto Reclose on 220 KV Delhi Ring :

Carrier inter-tripping on both circuits
between (i) Mehrauli-Najafgarh ; (i)
Najafgarh-Narela and (iii) Narela-Patpar-
ganj have been commissioned. The work
in respect to the circuits between 1.P.
Stn.-Badarpur and Badarpur-Mchrauli
shall be commissioned after the carrier
cabinet at Badarpur end 1s made functio-
nal. The work on singlc phase auto
reclosing is in progress and expected to
be commissioned shortly on all circuits
between Mehrauli-Najafgarh, Najafgarh-
Narela and Narela-Patpargan).

2. Alignment of Isolators in 66 KV and
33 KV Sub-Stations :
Checked and corrected in all the Sub-
stations. However, this is being done as
a regular mainienance programe.

3. Pilot Cables associared with 33KV
SJeeders.
The work of commissioning of pilot

cables associated with 33KV feeders eme-
nating from L.P. Station has already been
taken up. Out of 22 cables, work has
been completed in respect of 12 feeders
whereas for the remaining, it 18 expected
to be completed in a couple of months.

4.  Location of cables and the Production of
cable route plans.

Cables routle drawings for 66KY as
well as 33KV Lines available. For 11KV
cables recently laid /being laid cable route
drawings are being prepare d and for the
old cables, the feeders where drawings are
not available, have been identified and
the route plans are being prepared pro-
gressively.

5. Earthing of 33KV and 11KV cables

Termination.

The cable termination at 33KV and
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1KV  Sub-Stations are being checked
for adequacy of the size of earthing.
Necessury corrective measures, wherever
required, are being taken.

6. Tests to determine the rating of 33 KV
Cables.

This is being got done through Calcutta
Electric Supply Corporation (CESC).

7. Training of D.E.S.U. Work Force.
&

8. Establishment of o D.E.S.U. Training

Institute.

Programme have already been drawn
up for training of Linemen, Cable Join-
ters, Supervisors, Operators and Fitters.
One such course for Linemen in colla-
boration with PETS has been recently
concluded.  Action for establishing a
fulfledged Traiming lnstitute in D.E.S.U.
is under way.

9. Protection Department Staff Level.
&

10. 11KV Protection maintenance respon-
sibilities.

The Protection Sectiom has: been
strengthened with the posting of one
Superintending Engineer. For covering
the provision in respect of 11KV system,
XEN as well as other staff as cleared by
the Ministry of Energy are being provid-
ed.

L. Provision of Fault Passage Indicators.

The Fault passage indicalors already
available with D.E.S.U. are being install-
ed for use. Since such indicators are not
indigenously available, the possibility of
getting them manufactured indigenously
is being explored with  some leading
manufacturers.

12, Nwmbering of K.V, Switchgeurs.

A diagramy board indicating 33KV,
66KV and 220 KV system of DESU has
since been installed at Shakti Sadan System
Control. Due to limitation of space, the
size of this operational board has to be
kept small. For indicating the coded
indentification number of OCBs and
isolators etc. back up drawings are béing
made ready for reference. Also the codi-
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fication of numbering of circuit breakers
and isolators is being done in consulta-
tion with NREB so that it could fit in
for use under compulerisation Pprog-
ramme, later.

13. Emergency Repair Arrangements.

For attending of the breakdowns
quickly, arrangements are being made to
equip cach breakdowns van with‘ V.H.P.
communication facility .

14. I1 Ki° switchgear ‘*ASEA  design

Fault performance.

Modification in the ‘*ASEA’ make
switchgear as recommended is under way.
Travel Recorders are being used for
checking the timings of the individual
poles of the breakers for further correc-
tive action.

Power Targets in Sixth Five Year Plan
and Revision thereof

9847. SHRI NAWAL KISHORE
SHARMA : Will the Minister of ENER-
GY be pleased to state :

(a) what was the original target of
power generation during the Sixth Five
Year Plan ;

(b) whether it is a fact that the said
target of power generation for the Sixth
Five Ycar Plan have been revised ;

(¢) if so, what were the revised
targets |

(d) if so, what is the latest revised
targets of power gencraiion for the Sixth
Five Year Plan ;

(¢) whether this revised target is like-
ly to be achieved ; and

(t) 1f not, the rcasons ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
to (f) Sixth Five Year Plan envisaged
energy gencration of 191 billion units to
meet the demand by the end of Sixth
Five Year Plan, Accordingly. genera-
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tion capacity of 19,666 MW was targetted
for commissioning during the Sixth Five
Year Plan period as per year-wise details
given below :-

6 Year Target
1980-81 2687
1981-82 4087
1982-83 4354.5
1983-84 4236
1984-85 4301.5
19666

———— e e e e e e —_—

During 1980-81, as against the target
of 2687 MW. thc achievement was
1823 MW,

During 1981-82, the original target
was revised to 3212 MW against which
the achievement was 2175 MW.

During 1982-83 a capacity of 3060 MW
wds commissioned/rotatcd as against a
revised commissioning target of
3482 MW,

A capacity addition of 4032 MW is
targetted to be achieved in 1983-84.

Based upon the capacity addition dur-
ing the first 3 years of the Sixth Five
Ycar Plan and the progress of on-going
Schemes under construction, a capacity
addition of about 14,000 MW is expected
to be achieved during the Sixth Plan
period.

Energy generation of 170 billion units
in utilities and non-utilities is expected
by the end oi 1984-85.

Eleciricity Supply Amendment Act

9848. SHRI NAWAL KISHORE
SHARMA : Wijh (he Minister of
ENERGY be pleased (0 state :

(a) whether Government were consi-
dering to enact an Electricity (Supply)
Amendment Bill ;

(b)y if <o, the salient

thereof ;

features
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(c) whether the opinions of Stale Survey of Hill Districts of Orissa for
‘Governments have been obtained on the Hydel Power Projects
proposed amendments in the Bill ; 9849. SHR1 GIRIDHAR GOMAN-
GO :  Will the Minister of ENERGY be
(d) whether it is a fact that certain pleased to state :

States have opposed the proposed amend- A »
Ve OPDOSEC The prop (a) whether Government of Orissa

ments in the Bill ; has surveyed the hill districts of that
State to locatc possiblc and feasible
(¢) if so, the proposed amendments sites for mini, medium and major hydel
in the Bill which have been opposcd by powcr projects and thc project reports
have been prepared during the Sixth
the State Governments and what are the ¢ Plan - Ak &
names of the Statc Governments which
have opposed the said amendments ; and (b) if so, the names of the districts

. ) and thc sites therefor :
(f) what is the reaction of Central

Government thereto ? (¢) whether any of the hydel project
~ reports have been submitted by that State
THE MINISTER OF STATE IN THE Lo his Minislry for clearance during the

MINISTRY OF ENERGY (SHRI Sixth Plan ; and

CHANDRA SHEKHAR SINGH): (a) _ _
to (f) Yes, Sir. Cerlain statutory (d) if so, the names of the projects

changes in the E]cclricily (Supp]y) Act, and the dec.:isionl) taken by his MiﬂiSll’}'
1948 have been considered by the on the projects
Government in consultation with the

States, regarding minimum rate of return THE MINISTER OF STATE IN THE
to be earned by the State Electricity MINISTRY OF ENERGY (SHRI CHAN-
Boards and introduction of a uniform DRA SHEKHAR SINGH) : (a) to (d)
commercial accounting system for them. The details of Sydro-electric schemes
The views of the State Governments have identified by Orissa and submitted to
been considered while proposing the Central Electricity Authority for techno-
amendments in the Electricity (Supply) economic clearance are given in the state-
Act, 1948. ment enclosed.
Statement

Hydroelectric Schemes Under Examination Consideration

SI. Name of Schemc District where Installed
No. the scheme is capacity
located (MW)
I. Upper Kolab Extn. Koraput **80
2. Potteru Korapul *x* 6
3. Rengali St-11 Dhenkanal 150
4, Bhimkund Multipurpose
Project Keonjhar 738

NOTE : *¥  Project reports of Upper Kolab Exin. and Potteru Projects have
already been clcared by Central Elcctricity Authority from techno-

economic angle.
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Telephone Facility to Ramanaguda Cuttak Block in Gunupur Sub-division

Block MWC uttak Block in and sent proposal to O.SE.B. to 'share
Gupupur  Sub-division | ; R

the cost like other schemes of the disteict

where such costs have been borne by

9850. SHRI GIRIDHAR GO-
MANGO.: Will the Minister of COM-
MUNICATIONS be pleased to state :

O.S.E.B.

~(d) if so, the details therefor in this

(a) whether the Telecommunication -regard including other schemes ; and

Circle, Orissa has prepared schemes to
provide telephone facility in the areas
of high transmission lines in Koraput

(e) if not, the reasons for non-
inclusion of the above Blocks in that
scheme by the Circle ?

districts’:

(b) if so, the names of the arease® THE DEPUTY MINISTER IN THE
therefor and number of schemes so far MINISTRY OF COMMUNICATIONS
completed ; (SHRI VIJAY N. PATIL) : (a) Yes,

: Sir.

(¢) whether the Circle has prepared
the same scheme to provide telephone (b) The names of the areas and.the
facility to Ramanaguda Block and Bisam- proposed schemes are given below . —

Name of areas Proposed schemes
1. Jaypore (K), () Jeypore (K)-Balimela-Gouindapalli UHF
Scheme
Gouindapalli, (i) Malkangiri-Kudumulugumma Multi Access
Kudumulugumma, Rural Radio system.
Balimela (iiii) Balimela-Malkangiri Carrier System.
Malkangiri
2. Jeypore (K), Sunabeda (1) Jaypore (K)—Koraput Narrow Band Micro-
wave.,
(i) Korapul-Sunabeda 745 DX system.
3. Koraput, Laxmipur (i) Koraput-Laxmipur UHF system.
Narendrapur, Rayagada (i)  Laxmipur, Narayanpatna Multi Access

Rural Radio system.
(iiy  Rayagada, Kashipur Multi Access Rural
Radio systems

None of the above mentioned schemes has been completed so far.

(c) No Sir. Safety Lapses in L.P.G. Plants
7 - 9851. SHRI MADHAVRAO SCIN-
() Dogs nol arise. DIA :  Will the Minister of ENERGY

: . . be pleased to Stale :
(¢) Re-enginecring of telecommuni- P F

cation lines is not necessary at present (@) whetheritis a fact that some-
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time back the Chief Controller of Ex-
plosive, Nagpur, on getting reports of
many instances of grave safety lapses
in all the L.P.G. plants in the country
from its inspectors, sent a letter giving
warning and urging immmediate co rre-
ctive steps to all oil companies ; and

(b) if so, the sleps in that regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF PETROLEUM
(SHRI GARGI SHANKAR MISHRA) :
(a) No, Sir,

(b) Does not arise.

Subsidising of P&T Services

9852, SHRI MADHAVRAO SCIN-
DIA : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether Government have receiv-
ed recommendations for subsidising the
postal service from general revenues
and ploughing back the profits of telecom
service from their own growth ; and

(b) if so, Government's reaction in
that regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 VIJAY N, PATIL): (a) No,
Sir.

(b) In view of (a) above docs not
arise.

Representation from employees of United
News Agency for fixation of wages as
per Palekar Award

9853. SHRI MADHAVRAQ SCIN-
DIA : Will the Minister of LABOUR
AND REHABILITATION be pleased (o
state

(a) whether any representation has
been received from the United News of
India Employees Federation for giving
weightage of service in fixation of wages
f)f news agency employees as provided for
in the case of newspaper employees In
the Palekar Tribunal Award ;
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(b) if so, what are the details thereof ;
and

(¢) what 15 Government's reagtion
thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a) to (¢) A representa-
tion has recently been received from the
UNI Employees’ Federation stating that
though newspaper employees have been
given benefit of weightage of service in
fixing pay, such benefit has not been
given to employees ol newsagency under
the recommendations of Palekar Tribunal
as accepted by Govt. The Federation has
decided to challenge the same and apply
for modifications of award by giving a
‘notice of change'. Before this, the Fede-
ration has desited that a meeting be
convened of management of news agency
and workers represenlatives to solve the
question amicably.

The request of the Federation for con-
vening meeting of management and em-
ployees of news agencies is being exa-
mined.

qqgyT ag faua @aw ¥ A &
fg=r Y qfa

9855. =1 afg =7 97 : 71 FAf
GAT ag aAA F1 FAT FAT %

(%) FAT WET qIA GIEHFTT q@YET
19 {49q HF5 T UATATT FTHIT F7T
sa®l (auF w1 fgear 781 7 W@ g;

(@) atcgr, argq 939 § fau
AT GHEWIT FT FeAHT FIT F FAT
FITT 2, HIT

(7) F01 F5EG qFR F1 fq971€
7g giafeaa 3 f& avq waw a@FR,
USRI TXFR &1 971 {6 faga wae
q e 2 fag g &1 sfaq 9 3, #18
314 #EW I&TT T2 M afz 7, a

FT A g 7
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FAT AT § [T wEY (o S5
sy fag) : (&) T, 87 92w 9w
fres #% aof § gagsr am fagq 7=
& xroreqE &7 faga a1 QA
feemm 7@ T =@FT § ) wSEAR AT
faga geng &1 A¥aa 5 a0 1980-
g1  avd [.14 fafagwafaz afa-
fa7, ag 1981-82 & &Y71F (.08 fafa-
a7 gfaz wfafes wiv 1982-83 F 17
0.58 fafams afaz 4

(@) "ed wga & q1g-mg qageE]
arg faga #ms & (2.5 Wt & 4720
q (40 ) @17 FFaa siq faga S 79-
aFq afea wret e ma  faga a7
(523 wnaErz) H (5%) W0
g1 e fAga FE (4 < 43 AMNEE)
T FART AER T faga a7 (3 X
33 HAMAIT) d TAEA 4l T4F &7
g Egifaeg 7 | 2F% F WAT 91T IR
HIX G132 AT 9 faqd #75 WS-
rqig W fega g oAwi widr a7 S
faga &z AT AFTIT AT 19GT F7R
gy w5 7 Fga @)

CFFEA g gl o 7y
gaor faeE qonAT AWATAT €9 6 A
TR FT TEY F ) FATfE imEA GO
3a< & 7 fuz &1 fawnr A1 4eq gam
et afewdl a7 fae @ fgrar 2
TISEA(F, 0T AT 77 JT7 TG8T
are famra #7317 3enifea way fHad
w1 AQGA A FIAL Z | HET G227, AT
I T (AT ot wAgEr av fadga
Fegt o efaa fAsa 1 3T F2Ar
T ) TA YA & TEAT AT F0F & T-
fieq AT FeEl F TTSEANT AOAT g
fgmmt qTeq TR FT AFT F | WA 0L
TFEAT &1 faga aearg Tieast wwan
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& | afw wew w3 T faga &1 S
&T ATHAT FI @I & 3afA0  WSegqrH
F1 gagel a9 faga &= § 379% 2
feeqr &Y faga acars A€ #Y T2 2 |
qvge A1 &7 A W HAGT F KT @i
a9 & s feafq e fams w78 9v

(T) FE@ FEIT gIU fEg g
YA GTAT F FTIT G g4 H F
guTT gAl g T 38+ fgem ¥ w4
faga ac1g il 1980-81 #A17 [98]-
82 & gruA 7w | fufaus gfqe
gliafaa 4i, 19g2-83 & QIUA  HIH
T (.0 fAfdqaq g4z ufafea <@
TE |

Setung up Low Power Relay Trausinitters
in Rural Areas

9856, SHRI G.Y. KRISHNAN :
SHRI SUBHASH CHANDRA
BOSE ALLURI :

Will the Minister of INFORMATION
AND BROADCASTING be pleased (o
state ;

(a) whether there 15 any proposal
under consideration of Government (0
introduce some low power relay trans-
mitters to provide television coverage of
national programmes in the rural areas
uncovered by the Doordarshan network ;

(b) if so, the details regarding the
policy and programme of Government
in this regard :

(¢) the estimated cost of this system ;
and

(d) the details regarding the locations
where such new transmitters are likely to
be located 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF  PARLIAMEN-
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TARY AFFAIRS (SHRI MALLIKAR-
JUN) : (a) to (d) 20 Jow-power T.V.
relay transmitters were cstablished on an
experimental basis in connection with
T.V. coverage of 9th Asian Games 1982,
These transmitters also provide coverage
to rural areas. Future expansion of T.V.
scrvices through low power transmitlers
will depend on the availability of resour-
ces.

Micro Hydel Schemes by D.V.C.

9857. SHRI B.V. DESAIl : Will the
Minister of ENERGY be pleased to
stale :

(a) whether it is a fact that the Damo-
dar Valley Corportion has formulated
schemes for setting up 11 micro-hydel
projects within the command area to
create a total capacity of 2470 KW,

(b) if so, what will be the total expen-

diture involved in implementing these
schemes ;
(c) whether any study was undertaken

by the Corporation in this regard ; and

(d) whether these projects will be set
up and when the work on these projects
will be started ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
.CHANDRA SHEKHAR SINGH) : (a) to
(d) An identificatton report on the devc-
lopment of 11 micro/small hydel schemes,
with total installed capacity of 3470 KW,
prepared by Damodar Valley Corporation
has been received in the Central Electri-
city Authority. As, this report is -very
preliminary in nature and it does not
contain the essential details like estimates
of cost, hydrological data, plan of deve-
lopment, energy outpul calculations,
detailed drawings etc., the Corporation
have been advised to carry out the
detailed studies/investigations in this
regard and submit the detailed project
reports to the Central Electricity Autho-
rity for examination.

These schemes could be considered
for implementation after their techno-

economic feasibility is established.
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S.T.D. facility in Orissa State

9858. SHR1 ARJUN SETHI : Will the
. Ministecr  of COMMUNICATIONS be
pleased to state :

(a) what are the names of the towns
to be linked by STD facility in the State
of Orissa during the current financial
year;

(b) whether Governmenl propose to
extent facilities in tribal areas of Orissa;
and

(¢) if so, the details in this regard
and the scheme or efforts being made to
improve telephonz services in the rural
areas as well as in remote areas in the
State of Orissa?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Paradeep.

(b) and (¢) Therc are no plans to
extent STD  faciljtiecs to tribal areas
during 1983-84. However, subject to
availability of finance and materials,
about 10 telephone exchanges and about
50 long distance public telephones are
proposed Lo be opencd during 1983-84
m rural and remote areas of Orissa.

As regards efforts being made to
improve lelephonc  services in  rural
areas as well as remote areas in the State
of Orissa, (he recommendations of the
Committee on Telecommunicationg are
being implemented progressively ;. all
rural telephone exchanges brought under
group maintenance scheme.

Publicity to Developmental Activities in
Rural, Backward and Remote Areas

9859. SHRI ARJUN SETHI : Will the

Minister of INFORMATION AND
BROADCASTING be plecased to state:

(a) whether there is any proposal
under the consideration of Government
regarding the information and publicity
to programmes of developmental activi-

ties specially in rural, backward and
remote areas ; and
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(b) if so, the details regarding the
scheme to be implemented in such areas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHR1I MALLIKARJUN) :
(a) and (b) Government consider  dis-
semination of information and publicity
relating to developmental activities as
an essential input for educating and
motivating the people for greater parti-
cipation in the developmental process.
This is an on-pgomg  activity.  Mult-
media publicity compaigns on  various
devclopmental schemes involving various
media organisations under this Govern-
ment are evolved and implemented all
over the country, including rural, remote
and backward areas, using imaginative
and informative formats designed to suit
the diverse conditions obtaining in the
country.

Officers sent abroad

9860. SHRI KAMLA MISHRA
MADHUKAR : Will the Minister of
ENERGY be pleased to state :

(a) how many engineers and other
officers of Department of Power have
been sent abroad on foreign assignment
since January, 1981 ;

(b) criteria being adopted for the pur-
pose ;

(c) is it a fact that foreign assignment
of officers is being dealt by a particular
administrative section/Desk of the Depart-
ment of Power;

(d) is it also a fact that somc of the
officers at the helm of affairs are allowed
to continue for years together irrespec-
tive of Government policy to replace
them every three years ;

(e) if so, how many such persons are
available in the Department of Power
who have been on a particular seat for
years together ; and

(f) action taken to minimise the com-
plaints against the present administrative
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set up by replacing the persons who are
on such work for years together ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
One Officer of the Central Power Engi-
neering (Group A) Service has been
deputed abroad for foreign assignment
since January, 1981. A few other Officers
were also deputed abroad for training,
providing short-term consultancy services,
cle.,

(b) The criteria for different types of
assignments are laid down by the Depart-
ment  of Personncel and Administrative
Reforms/Ministry of Finance (Department
of Economie Affairs) and these are strictly
followed.

(¢) No, Sir. Matters relating to foreign
assignments, providing consultancy ser-
vices abroad and training abroad etc. are-
dealt with in Dillerence Desks/ Sections
of Department of Power.

(d) to (f) Officers and staff urc dep-
loyed according to the requirements of
public service from time (o (ime.

Overlapping grades in E.P.F. Organisation

9861. SHRI R.P. YADAY : Will the
Minister' of LABOUR' AND REHABI-
LITATION be pleased to state :

(a) whether there are several grades in
Regional Provident Fund Commissions
in the E.P.F. Organisation and (he
grades are .overlapping and are not in
conformity with the grades in the sister
organisation of E.S.1. Corporation ;

(b) whether the Officers are required to
wait for as long as five years even to get
promotion of only Rs. 50/-; and

(c) whether Government have accepted
the recommendation of Faqir Chand
Committee only to increase the pay scales
of Central Commissioner and F.A. and
C.A.O., leaving others to fend for them-
selves ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
NDRA PATIL) : (a) There are four grades
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of Regional Fund Commissioners in the
Employeces™ Provident Fund Organisation.,
They are as given below :

Grades

(i) Regional Provident Fund
Commissioner (Spl. Gr.)

(i) Regional Provident Fund
Commissioner (Gr. T)

(iii) Regional Provident Fund
Commissioner (Gr. IT)

(iv) Regional Provident Fund
Commissioner (Gr. I11)

—_—— et c————

The equivalent/comparable
tion are ;

Regional Director (Gr. 1)

Regional Director (Gr, 1I)
Regional Dircctor (Gr. 111)
Regional Dircctor (Gr. 1V)

(b) Promotions from one grade Lo
another grade depend upon various fac-
tors such as availability of vacancies,
suitability of officers, provisions in the
relevant recruitment rules, etc.

(¢) Proposals to rationalise the pay
scales of Regional Provident Fund Com-
missioners in the light of the Fagir Chand
Comimittee's recommendations are  under
examination of the Government.

Lack of Coordination between enforcement
wing and Sub-regionai Officers in EPF
Organisations

9862. SHR1 R.P. YADAYV : Will the
Minister of LABOUR AND REHABI-

LITATION be pleased to state :

(a) whether Government arce aware
that all P.F. Inspectors in the Employees
Provident Fund Organisation do not
assist the Sub-Regional Officers Incharge
in procurring returns from the defaulting
establishments because they treat them-
selves attached with Enforcement Wing
and not accountable (0 SRO because

grades in

Pay Scale

B Rs, 150 -1800.

— Rs. 1300-1700.

- Rs. 1200-1600.

— Rs, 1100-1600,

the Employces’ State Insurance Corpora-

. Rs. 1500-2000,
— Rs, 1300-1700,
. Rs. 1200-1600,

— Rs, 700-1300,

]

their tour programme, tour diary and
reports are kept and dealt with only at
Regional Offices and there has arisen an
administrative snag ;

(b) whether there is no link and coor-
dination between Fnforceament and Ac-
counts Sections because enforcement is
dealt at Regional Offices and Accounts
and Sub-Regional Offices with the result
that Accounts side is always in the dark
because Inspectors do not cooperate with
(he establishments are default ; and

(¢) whether in view of the above,
Government are considering to transfer
the Enforcement Wing to S.R.Os for
better handling and gearing up the En-
forcement machinery ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 VEEREN-
DRA PATIL) : (a) to (¢) The required
information is being collected and will
be laid on the Table of the House.
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Survey Re: Coal Reserves

9863. SHRI AMAR ROYPRADIIAN :
Will the Minister of FNFRGY be pleased
to state :

(a) whether Government have carried
out a survey in coalfield of the country;
and

(b) if so, the names of the places
where Government have found huge coal
reserves and what would be the estimated
coal reserves in each place ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OI COAIL IN THE
MINISTRY OF ENFRGY (SHRI DAL-
BIR SINGH) : (a) and (b) As per assess-
ment made by the Geological Survey of
India in Sept., 1978, Coal reserves in India
stood at 1,11,878 million tonnes for a
seam thickness of 0.5 metre and above
and upto a maximum depth of 1200
metres.  Names of the fie lds where large

reserves have been found are as under :—

Name of the Field (State)

(a) Raniganj (West Bengal)

(b) Jharia (Bihar)

(¢) Singrauli (Madhya Pradesh)

(d)y North Karanpura (Bihar)

(e) Godavari Valley (Andhra Pradesh)
(fy South Karanpura (Bihar)

(2) Rajmahal (Bihar)

(h) Talcher (Orissa)

(i) 1B river (Orissa)

4)) Chanda-Wardha (Maharashtra)

(in million tonnes)
(approx.)

27,174
19,522
10, 83
10,246
8,504
5.363
3,856
3,530
2,376
2,207

As a result of exploration carried out
in 24 coalfields spread all over India, a
total reserve of 6828 million tonnes has
peen estimated during the last 5 years.

Capacity ntilisation of Talcher and
Ramagundam Fertilize: Plants

9864. SHR1 PRATAP BHANU SHAR-
MA : Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether it is a fact that coal-based
fertilizer plants of Talcher and Rama-
gundam are not operating on their full
capacity due to the requirement of some
additional equipments .

(b) if so, the details thereof ; and

fc) what effective steps Government

are taking lo improve the production
capacity of these plants ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b) The main reasons
for low capacity utilisation are lack of
standby equipments, power cuts, power
failures, power dips and extremely tight
steam balance.

(¢) A Technical Study Group was ap-
pointed to study the problems faced by
coal based fertilizer plants of Talcher
and Ramagundam. It suggested short-
term and long-term measures to achieve
full rated daily and annual production

capacities which are ;
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Short-term Measures !

(a) [Installation of stainless steel col-
lecting plates in the secondary
Flectrostatic Precipitator :

(by Provision of expansion bellows
for Air Separation Unit regene-
rators |

(¢) Replacement of existing turbo air
compressor blades with improved
blades.

(dy Tmprovement in and modifications
to the Waste Heat Boilers of the
gasifiers.

Lﬂﬂ_{,’-!t"f‘l” Veasures :

(1) Modifications to the Air Separa-
tion Plant.

(b) Installation of the 4th gasifier,
(¢y 4th stream of coal preparation
plant (at Talcher only).

(d) Atmospheric Ammonia storage.

(e) Captive power plant (60 MW)
one of the boilers will also act
as 4th boiler for steam generation
plant,

Action has been initiated for short-
term measures, The Fertilizer Corpora-
tion of India Ltd., has submutted the
feasibility report for long-term measures,

Techuology to get esergy from Under-
Ground Heat Sources ol Fearth

9865. SHRI PRATAP BHANU SHAR-
MA : Will the Minister of ENERGY
be pleased to state :

(a) whether 1t is a fact that
developed countries have achieved tech-
nology breakthrough for getting cnergy
from the underground heat sources of the
earth ; and

some

L 4

(b) if so, what are its prospecty in our
country ?
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THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) The use of
energy from underground heat sources
where steam or hot water is available at
economic depths is well known ; recently
there has been some progress in a few
industrialised countries regarding 1ech-
nology for utilising energy from under
ground hot dry rocks. Even in these
countries, however., such technology is
still in an experimental staze.

(by Tn India the prospelcs are being
explored initially throygh studies for
locating promosing hydrothermal reser-
vOoIrs,

Sanction of funds by R.E.C. in Karnataka

9866. SHRI NARSINGH RAO
SURYAWANSHI : Will the Minister of
ENERGY be pleased to state

(a) whether the Rural Electrification
Corporation has sanctioned funds for
rural clectrification schemes in Karna-
laka ;

(b) if so, the names of the schemes
and number of villages covered by these
schemes ;

Y

(¢) number of villages identified in
Bidar District and when these would be
completed ; and

(d) the norms adopted by the R.E.C.
and the Karnataka State Electricity Board
for providing electricity in rural areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
Yes, Sir. REC has sanctioned a  total of
302 schemes upto 31-3-1983 for a total
loan assistance of Rs. 81.00 crores in
Karnataka,

(b) The names of the schemes sanc-
tioned by REC upto March, 1983 in
Karnataka and_the number of villages
covered under the schemes are given in
the annexure-I laid on the Taple of the
House. [Placed in library. See No. LT.
6564/83.] These schemes include 6,922
new villages for clectrification and 17,792
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villages already electrified for intensive
electrification.

(¢) REC has sanctioned 10 schemes
for Bidar District upto March, 1983
covering*235 new villages and 606 already
electrified villages. A ‘statement 1T show-
ing details of the schemes sanctioned,
villages covered, date of sanction, year
of completion is laid on the Table of the
Housc. [Placed in library. See No. LT.
6564/83.]

(d) The norms adopted by the REC for
sanctioning schemes in all States including
Karnataka arc given in the Statement 111,

Delimitation of Parliamentary Constituencies

9867. PROF. NARAIN CHAND
PARASHAR : Will the Minister of LAW
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have taken
any decisions for fiesh Delimitation of
Parliamentary constituencies in view of
the growth in  populations and also (o
ensure almost equal electorate for each
of these constituencices ;

(b) if so, the likely date by which the
delimitation would be carried out ;

(¢) if not, the reasons therefore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRT G..U-
LAM NABI AZAD) : (a) to (¢) Accord-
ing to the articles 82 and 170 of the Con-
stitution, as amended by the Constitution
(Forty-Second Amendment) Act, 1976,
the number of seats as allotted and the
territorial extent of constituencies, as
determined by the delimitation by Parlia-
mentary and Assembly Constituencies
Order, 1976, are unalterable until  the
relevant figures of the first census taken
after the year 2000 A.D., have been pub-
lished. The FElection Commission has
recommended that articles 82 and 170(3)
of the Constitution may be suitably
amended so that while the total number
of seats allotted (o various States in the
House of the People and in the State
Legislative Assemblies, may remain un-
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altered, the original position of fresh
delimitation of Parliamentary and Assem-
bly Constituencies, in each State and
Union Territory, after every decennial
census_may be restored. The recommen-
dationjof the Commission is at an advan-
ced stage of consideration.

Opening of branch and Sub-post offices
in rural sectors

9868. SHRI K. PRADHANI : Will
COMMUNICATIONS

be pleased to state :

the Minister of

(a) whether it is a fact that Govern-
ment have fixed some targets for opening
more branch and sub-post offices in the
rural sectors in the various States during

the current financial year; and

(b) i so, the dctails regarding thc

scheme of Government during the
current financial year, State-wise and
districtwise. of the rural post offices going

to be opened ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) In rural
areas post offices are generally opened as
extra departmental branch post offices.
This comes under the Plan and targets are
fixed for the same, Some of the Extra-
departmental post offices are also upgraded
as sub offices on the basis of workload
and financial performance. This is outside

the Plan and no targets are fixed.

(b) 2500 extra departmental branch
post offices are 1o be opened in the rural
areas of the country during the current
financial year. The target has been sub-
allocated to Postal Circles as in the
statement attached. Information is beimg
collected in regard to State-wise and
District-wise allocation and will be placed

on the Table of the House,
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Statement

Circle-wise targets fixed for opening of Rural Post O ffices in India during 1983-84.

Sl. No. Name of Circle No. of P.Os.

- to be opened.
1% Andhra Pradesh 150
2 Bihar 300
3. Delhi 2
4. Gujarat 100
5. Jammu & Kashmir 40
6. Kerala 75
1. Karnataka 70
8. Madhya Pradesh 278
9: Maharashtra 225
10. North Eastern 185
14 2 North Western 110
12, O.rissa 135
13. Ra jasthan 160
14. Tamil Nadu 120
15. ~ Uttar Pradesh 320
16. West Bengal P 180
Reserve 50

Total 7. 2500 =

Unsafe Coal Mines

9869. SHRI K. PRADHANI : Will the
Minister of ENERGY be pleased to
state:

(a) whether Government have declared

some coal mines in the unsafe category:
and

(b) whether Government have consi-
dered the issue of the workers so far as
the question of evacuation from the places
around those unsafe coal mines is con-

cerned including the places where those

workers have been rehabilitated?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) and (b) There are no
unsafe mines in operation. If at any
time a mine or any part of mine is con-
sidered unsafe, Directorate General of
Mines Safety issues a prohibitory order
under Section 22(3) of the Mines Act and
the mines so declared unsafe are not
worked till the hazards
removed,

- have been
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war aqt wgamr fas qemen & §19
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afafsa o' vfae fomvaw, 1983 aF
gara fRo stie &7 aEar

q'qT AT WRATET % &A™
SHYBYT ATEH
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ggwr Fqd & A1 AT F % g F1G-
¥ SrEwaT &1 G0 3 F fag #71-
qr€ 1 &7 @ ¢ Avee afwe w1 A1,
1984 qF ITAT FIIT A4 KT A
JaT 2 |

(&) A=, 1983 & AU HHI-HEH-
FIaTE giFz Fo | H 137 92 A1 FA
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T Aifaat F Fat7 gfiremor wiew avq &
fqo WSy arAr 91 TH 9T AT [ 7-3-83
7 97 fear qar 7

Assistance sought by Foicign countries
in sciting up fertiliser Plants

9872, SHRI MOHANLAIL PATEL: Will

the Minister of CHEMICALS AND FER-
TILIZERS be pleased to state;

(a) whether itis a fact that India is
now in a position to assist other develop-
ing countries in setting .up fertilizer
plants;

(b) whether any such country has
approched India in this connection; and

(¢) if so, the names of those countries
and what sort of help has been asked for
and the help rendered by the Government
of India for setting up fertilizer plants
in those countties and on what terms and

conditions?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI . VASANT
SATHE): (a) Yes, Sir.
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(b) No, Sir.

(¢) The question does not arise.

Presence of Chairman of ONGC at
Headquarters, Dehradun

9873. SHRI R. N. RAKESH: Will the
Minister of ENERGY be pleased to
State:

(a) what is the average stay (excluding
Holiday s and Sundays) of the Chairman
and other Members (separately for each
Member) of the Oil and Natural Gas
Commission at their headquarters iz,
Dehradun in a month during the Ilast
three months:

(b) cxpenses of travelling of the Chair-
man and members (separately for each)
during this period with detail as to how
many ki:lometres were travelled by each of
them by the staff car provided to them:
and

(¢) if such absence from  headquarters
is beyond proportions, what steps are
being taken by his Ministry?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) to (¢)
The information is being collected and
will be laid on the Table of the House.

Import of Caprolactum

9874, SHRI BHEEKHABHAIL: Will’
the Minister of ENERGY be pleased to
state:

(a) the prices of consumer industries
of imported and domestic caprolactum
in January 1983 and April, 1983; and

(b) what steps are being taken to
import caprolactum to meet the demand
of consuming industries?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) The
price of imported caprolactum (inglugjve
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of import duties) in January, 1983 and
April, 1983 was around Rs. 28,000 per
tonne and Rs. 29,000 per tonne respec-
tively. The price of indigenous caprolac-
tum (inclusive of excise duty and CST)
in both the months was Rs, 29,500 per
tonne approximately.

(b) The State Trading Corporation is
arranging for imports of caprolactum.

REC fails to achieve targets of villages
electrification in M.P.

9875. DR. VASANT KUMAR PAN-
DIT: Will the Minister of ENERGY be
pleased to state:

(a) whether the Rural Electrification
Corporation has failed to reach its targets
of village electrification in M.P. State,
particularly the backward districts;
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(c) whether the short fall is due to (i)
lack of co-ordination by State Electricity

Board, (ii) inadequate credit fagilities to
farmers (iii) inadequate organisational
set-up in the State and (iv) inadequate

supply of power in the State;

(d) whether this problem was taken up
by the REC with State Government; if

so, the results thereof; and

(e¢) what further steps are being taken
by the REC itself to achieve the targe(s?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHA-
NDRA SHEKHAR SINGH): (a) and (b)
During the first 3 years of the Sixth Plan,
the targets of village electrification in
Madhya Pradesh under the schemes of

(b) figures for 1980-81, 1981-82 and Rural Electrification Corporation have
1982-83 of tergets and achievements in been fully achieved, as per details
each district of M.P. Stale; below:

Year Target Achievements
1980—81 2085 3350
1981—82 3010 3529
1982—83 2660 3581
Total ; 7755 10460
Under the Rural Electrification schemes are for backward areas in the State, the

sanctioned by REC in the districts cover-
ed by Minimum Needs Progr amme/Revis-
ed Minimum Needs Programme which

targets and achievements of village elect-
rification during the first 3 years of thg
Sixth Plan are as follows :(—

Year Targets Achievements
1980—81 759 k 1428
1981 —82 1600 1840
1982—83 800 1754
Total : 3159 s
District-wise targets under REC/MNP Normal Plan) for the year 1980-81,

Schemes 'have not been fixed by REC/
Planning Commission. The district-wise
achievement of total village electrification
(including those covered by the State’s

1981-82 and 1982-83, is given in statement.

(c) to (e) Do not arise in vyiew of ans-

wer to (a) and (b) above.
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Statement indicating the totaf number of vitlages, villages electrified during 1980-81;
1981-82 and 1982-83 in the State of Madhya Pradesh

.
SI. Name of the Total No. Villages electrified during
No. District of villages 1980-81 1981-82 1982-83
1 -2 3 4 5 6
1. Bhepal 545 17 116 67
2. Balaghat 1,295 75 35 31
3. Bastar 3,382 76 113 86
4. Betual 1,308 38 29 127
5 Bhind 892 15 132 52
6. Bilaspur 3,517 111 56 81
7. Chhatarpur 1,077 104 40 148
8. Chhindwara 1,901 496 428 65
9. Damoh 1,156 60 3 57
10. Datia 401 18 10 49
11. Dewas 1,038 53 52 73
12. Dhar 1,484 21 76 90
13, Durg . 1,811 55 40 53
4. Guna 2,006 89 78 156
15. Gwaliar 753 79 23 105
16. Hoshangabad 1,405 54 32 89
17. Indore 641 3 97 19
18. Jabalpur 2,263 39 57 63
19. Jhabua 1,326 48 55 76
20. Khargone 1,096 115 74 67
(West Nimar)
21. Khandwa 1,764 98 71 43
(East Nimar)
22, Mandla 2,092 65 111 108
23. Mandsaur 1,580 143 255 116
24, Morena 1,249 86 30 147
25. Narsimhpur 998 51 20 41
26. Panna 932 30 21 74
27. Raigarh 2,198 52 43 75
28, Raipur 3,842 132 52 90
29. Raisen 1,429 53 74 57
30. Rajgarh 1,670 66 71 127
31. Rewa 2,302 37 82 52
32, Ratlam 1,044 26 35 66
33. Sagar 1,856 90 82 68
34. Satna 1,756 68 83 64
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1 2 3 4 5 6
3s. Sehore 1,015 90 18 169
36. Seoni 1,595 69 60 46
37. Shahdol (,978 50 172 127
38. Shajapur 1,065 109 40 84
39, Shivpuri 1,286 108 87 156
40. Sidhi 1,790 19 188 153
41. Surguja 2,396 107 1J0 115
42. Tikamgarh 881 3] 50 104
43, Ujjain 1,098 59 143 —
44, Vidisha 1,510 64 78 88
45, Rajnandgaon 2,263 81 70 94

Total 70,883 3,350 3,620 3,818

Distribution of official work within the

Labour Ministry

9876. SHRI R. N. RAKESH: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether it is a fact thal the work
relating to overseas employment is being
done in the main Ministry of Labour;

(b) whether it is also a fact that the

overseas employment

dealt withi

(c) if

work was carlier

n the Directorate General of
Employment and Training;

S0,

the circumstances under
transferred to

which the work has been
the main Labour Ministry and S now
being done by the Sccretarial staff of the
Ministry; and

(d) whether the overseas employment

work also relates
pact and if so, why this work
transferred from

main Ministry of Labour?

to the employment as=

has been

the DG, E&T to the

THE MINISTER OF LABOUR AND

REHABILITATION

DRA PATIL):

(b) Yes, Sir.
June 1976 1o March

transferred

Affairs.

1o

(a) Yes, Sir.

It was dea

Ministry

It

of

(SHR1 VEEREN-

with from

1979 when it was

External

(¢) On 1-8-1981, following the decision
of the Government regarding Allocation
of Business Rules, the work relating to
emigration was transferred to Ministry of
Labour. This work is now being handl-
ed by the Main Secretariat.

(d) In view of the sensitivity and im-
portance of the work relating to emigra-
tion of Indian labour, their working and
living conditions and wages etc. a full
fledged division was created in the Main
Secretariat.

Shortage of Accomodation in P&T office
at Nawada district Headquarter
of Bihar

9877. SHRI KUNWAR RAM: Will
the Minister of COMMUNICATIONS be
pleased (o state :

(a) whether about 150 employees are
working in the Posts and Telegraphs
office at Nawada district headquarter of
Bihar;

(b) whether adequate sitting accom-
modation is available there for these
cmplovees;

(¢) if not, whether inconveniences is
caused to these cmployees in  disposal of
official work;

(d) if so, whether a proposal is under
consideration for providing suitable ac-
comm odation; and
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(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes, Sir.

(b) No, Sir.

(c) Yes, Sir. The officials might be
inconvenienced in disposal of official
work.

(d) Yes, Sir. There is a proposal for
vertical extensjion of the present Head
Post Office building.

(¢) Does not arise.

- Merger of Editorial Staff of collected
works of Mahatma Gandhi with CIS

-, 9878. SHRI R. N. RAKESH: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the date when the UPSC approved
the merger of the editorial staff of Col-
lected Works of Mahatma Gandhi with
their counterparts of Central Information
Service in the Ministry and when the
merger actually took place:;

(b) whether there was a delay on the
part of the authorities of the Ministry in
effecting the said merger, thereby made
deliberate delay the denying the seniority
to the editorial stafi of the Collected
Works of Mahatma Gandhi from the
datc their incusion into the CIS by the
UPSC was approved; and

(c) the steps taken or being taken (o
restore the seniority of the Editorial staff
of the Collected Works of Mahatma
Gandhi as approved by the UPSC?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION FAND
BROADCASTING AND IN .THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHR1 MALLIKARJUN):
(a) and (b) The Union Public Service
Commission agreed on 23-8-1976 to the
proposal of the Ministry of Information
and Broadcasting for the merger with the
Central Information Service of the Edi-
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torial Staff of Collected Works of
Mahatma Gandhi only after the screen-
ing of the officers concerned had been
completed and the posts in question were
included in the relevant Schedule by an
amendment to the Central Information
Service Rules.

The screening of the officers was com-
pleted by the Commission on 11-5-77 and
the CIS Rules could be amended in con-
sultation with all concerned and brought
into force with effect from 3rd Juné,
1978. The screencd officers were, there-
fore, formally appointed to CIS w.e.f.
3rd June, 1978. With thc concurrence
of the Commission, the absorbed officers
from the CWMG were placed -en=bloc
below the last officers of CIS in (he rele-
vant gradc as on 3-6-1978,

It would thus be scen that there was
no deliberatc delay in the Ministry in
either effecting the merger or in fixing
seniority of the merged officers.

(¢) Does not arise.

Distribution of Energy produced in Lower
Lagyap Hydel Project

9879. SHRI KAMLA MISHRA MA-
DHUKAR: Will the Minister of ENER-
GY be pleased Lo state :

(a) how much portion of energy gene-
rated from 4> 248 KW DG sets in lower
Lagyap Hydel Project was given to pri-
vate contractors'other agencies during
1981-82;

(b) rate per KWH charged from them,;

(¢) is it a fact that there is a great
variation in the generation cost and
cnergy sold to the private and other
agencies; and

(d) if so, how the deficit in generation
cost and selling rate is met?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a) to
(d) The infort ition is being collected
and will be la.d on the Table of the
House.
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India’s Gober Gas Technology getting
popular 2

9880. §° I K. MALLANNA: Will
he Minister of ENERGY be pleased to
state:

(a) whether it is a fact that India’s
technology in regard to gobar gas is
gaining pepularity in the world;

(b) if so, whether UNCTAD has also
asked developing countries to seek assis-
tance from India’s technology of gobar
gas to develop a new source of energy;

(c) if so, the names of such countries
where Indians have set up any unit in
foreign countries; and

(d) the special programmes, if any,
launche d to promote this important sour-
ce of energy in view of its attraction by
some foreign countries?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) Yes, Sir.
Many developing countries and inter-
national drganisations like UNIDO and
UNDP have shown interest in India’s
biogas technology.

(b) No, Sir, however India’s experien-
ce in this regard has been referred to in
a UNCTAD’s report on Energy supplies
for developing country.

(¢) Indian experts have set up biogas
units in Afghanistan, Brazil, Kenya,
Mangolia, Sri Lanka and Tanzania.

(d) A National Project on Biogas
Development is being implemented since
1981-82 and nearly 80,000 biogas units
have been set up during the past two
years through the State Governments,
State Corporate bodies, voluntary orga-
nisations and Khadi and Village Indus-
tries Commission.

Generation cost and check on Machinery
in Jower Lagyap Hydel Project

9881. SHRI KAMALA MISHRA
MADHUKAR: Will the Minister of
ENERGY be pleased to state:
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(a) whether gcgeration cost per unmit
of 4 %248 KW DG sets of Lower Lagyap
Hydel Project comes to Rs. 8 per unit”
for the year 1981-82;

(b) is this cost comparable with other
Projects under progress in India;

(c) whether about 42800 KWH of
energy was generated from these sets
whereas their capacity was about
85,70,880 KW during 1981-82;

(d) whether Government have ever
checked the high generation cost from
these sets and did they ever consider to
keep one D.G. set to meet the require-
ments and to dispense with the other
three units for better utilisation else-
where;

(e) if so, when and what remedies
were incorporated;

(f) if not who is responsible for im-
proper check over the valuable machin-
ery; and

(g) action taken against the defaulting
officers?

& PHE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHA-
NDRA SHEKHAR SINGH): (a) Infor-
mation is being collected and would be
laid on the Table of the House as soon
as possible.

~ (b) As the cost of energy generation
depends upon the amount of energy
generating fuel used, location of ‘station,
percentage of over-head charges of head-
quarters and other organisations allocat-
ed to the respective projects, different
interest rate adopted, purpose for which
the sets are wused vyjz., stand-by, peak
generation, base operation etc., it is net
possible to work out the cost of genera-
tion on a comparable basis.

(¢) Yes, Sir.

(d) The diesel sets originally installed
for providing construction power were
being used for supplying power during
emergency and to restart the Lower
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Lagyap ME Power Station after shut-
down.

(e) to (g) Does not arise.

Rajadhyaksha Commitiee recomendations

9882. SHRI A. C. DAS : Will the
Minister of ENERGY be pleased to
state:

(a) whether Rajadhyaksha Committee
had made certain recomendations for the
improvement of the functioning of the
State Electricity Boards; and

(b) if so, the steps taken by various
States in implementing those recomenda-
tions? :

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHA-

- NDRA SHEKHAR SINGH): (a) and (b)

Yes, Sir. The Committee made several
recomendations in regard’ to power sector
Planning, Project Formulation and Imp-
lementation, Operation and maintenance
of generation, transmission and distribu-
tion facilities, rural electrification, the
financial performance of SEBs, the oiga-
nisation and management of the power
supply industry and research and deve-
lopment efforts needed for the power
sector. The Committee has made seve-
ral’ recomendations for improving the
overall operational performance of the
power supply industry. Many of these
recomendations are within the competen-
ce of the States and suitable guidelines
have already been issued to them for
‘implementing these recommendations, In
view of the long range technical and
administrative measures involved, imple-
mentation of these recommendations will
take some time before they can pecome
effective. The Committee has jnter-alia,
made same major recommendations
regarding the need to improve the overall
management of the State Electricity
Boards through introduction of more
objective procedures of recruitment, ten-
ure and removal of the top personnel of
the SEBs. The Committee has also
made certain recommendations regarding
rationalisation of tariff ‘structure and
higher financial rates of return to be
earned by the Boar ds.
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In regard to the major recommenda-
tions of the Committee on Power, several
rounds of discussions have been held with
the States. The States have expressed
their reservation against implementing
certain recommendations of the Commi-
ttee. It is considered desirable to con-
tinue consultations with the States for
evolving a consensus among them before
any further action can be initiated for
implementing these recommendations.

Development of Biogas and Other Alter-
native Sources of Energy in Orissa Districts

9883. SHRI A.C. DAS: Will the
Minister of ENERGY be pleased to state :

(a) the names - of the districts of
Orissa where programmes for the develop-
ment of bio-gas and other alternative

energy sources have been introduced
in 1982-83 ;
(b) the achievement made in those

districts of Orissa in implementing the
above programmes in that year ; and

(¢) the details thereof ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) to (c) Pro-
gramme relating to alternative energy
sources, namely family size biogas plants,
community/international -biogas plants,
sewage gas plants, solar photovoltaic
pumps and wind pumps were introduced
in Orissa during 1982-83.

The district-wise break-up of installa-
tions is given below :

Balasore ; Familé/ size biogas plants-
114 ; Bolangir Family size biogas
plants-51 ; Cuttack : Family ' size biogas
plant 100, community/institutional biogas
plaaes=3 and solar photovoltaic pump-1 ;
Dhankanal: Family size biogas plants-91;
Ganjam : Family size biogas plants-105
and wind pumps-4 ; Kalahandi : Family
size biogas plants-70 ; Keonjhar Family
size biogas plants-61 ; Korapur : Family
size biogas plants-53; Mayurbhanj : Fa-
mily size biogas plants-175; Phulbani :
Family size biogas plants-20 ; Puri : Fa-
mily size biogas plants-100, sewage gas.
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plant-1 and wind pumps-8 ; Sambalpur :
Family size biogas plants-7]1 and Sundcr-
garh : Family size biogas plants-51.

Besides, the Khadi & Village Industries
Commission have set up 970 family size
biogas plants during 1982-83 in somec dis-
tricts of Orissa.

Filling up Vacancy of Local Language
Expert in Cuttack Radio Station

9884. SHRI A.C. DAS : Will the
N inister  of INFORMATION AND
BROADCASTING be pleased to state @

(a) whether it i1s a fact that the post
of the local language cxpert s lying
vacant in Cuttack Radio Station since
long ;

(b) if so, the steps taken by Govern-
ment Lo Nll up the vacancy ; and

(¢) by when the above vacancy will
be filled up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) to (¢) All India Radio appoints
programme officers with good knowledge
of the local language of the region con-
cerned for planning and production of
programines, 0 no language experts per se
are recruited in AIR.

Purchase of Power Equipment and
Spares from the USSR

9885. DR. A.U. AZMI : Will the
Minister of UENERGY be  pleased to
state :

(a) whether it is a fact that while
purchasing clectrical equipment from (he
U.S.S.R. no clause was inserted in the
Contract/Agreement about the free flow
of spares for a given number of years
or their licenced production, in the ab-
sence of which many Electricity Boards
have to depend for their supply by USSR
which country has stopped production of
60 and 100 MW Generator Sets apart
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from delays caused in the deliveries ;

(b) if so, what are the reasons
thereof ;

(c) the details of the Electricity Boards
that have been affected by thec non-avail-
ability of spare parts ;, and

(d) how do Government propose te
meet the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI1
CHANDRA SHEKHAR SINGH): (a)
to (d) The information is being collected
and will be laid on the Table of the
House.

Britania kndustries [.td.

9886. SHR1 DIGAMBER SINGH :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether the Britannia Industries
Ltd. has now changed its ownership and
management ; if so, the name of the
foreign firm which has now taken it over
and «ts foreign and Indian equity
capital ;

(b) whether any non-resident Indian
is also holding some capital in this Com-
pany in the new set-up; if so, who is he
and his extent of holding ;

(¢) the amount that would be repa-
triated by the new holding company ab-
road in the form of Head Office and
other expenses; and

(d) which is the Indian Company now
managing its affairs and wicther the past
Chairman and Board of Direclors have
been replaced; if not, the reasons
thercfor ?

THLE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD): (a) to (d) The latest
annual return of M/s. Britannia Indus-
tries Ltd. made upto 10-11-1982 and filed
by the company with the Registrar of"
Companies, Calcutia does not reveal any
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change in its ownership and management
till that date. Further no application or
intimation for acquisition or transfer
of shares of the company undcr
the Companics Act has been receiv-
ed by the Government till date.
The information as available with the
Department of Economic Affairs (based
on the position of non-resident holding as
on 24th September, 1982) on the basis
of the application of the company seek-
ing consent for issue of bonus shares,
also shows no material change in the
shareholding pattern. Government are

not aware of further change, if any, in
the ownership and management of this
company.

Demand for Reduction in Price of
Soda Ash

9887. SHRI M. ISMAIL : Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased (o state :
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(a) s it a fact that M/s. Tata Chemi-
cals Limited whose soda-based products
represent 90 per cent of their production
are multiplying profits year after year ;
and

(b) what action has been taken on
the demand of consumer’s associations for
the reduction of prices of soda ash ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH):
(a) Mys. Tata Chemicals Limited, Mitha-
pur, Gujarat are engaged in the manufac-
ture of soda ash with an installed capacity
of 3.60 lakhs tonnes per annum. They
are also engaged in the manufacture of a
mumber of other items. The pre-tax
profit and sales turnover of the com-
pany during thc last three years, as indi-
cated in the balance sheet of the company,
was as under :

(Rs/lakhs)

*Year Pre-tax profit Sales turnover
1979-80 926.20 5860.27
1980-81 1229.31 7888.50
1981-82 1165.63 8350.04
#*Accounting period July to Junc. -
(b) The Bureau of Industrial Costs & TIONS be pleased to refer to the reply

Prices were requested to make a cost study
of the prices of Soda Ash by individual
manufacturers. The report of the BICP
on the above matter has been received.
In the meantime the Government conven-
ed a meeting of the Soda Ash manufac-
turers and the Associations of Soda Ash
consumers on 20-4-1983 to discuss the
various issues involved i.e. the production,
distribution, pricing and import of Soda
Ash. Government are yet to take a final
view on these issues.

Automation of Jayanagar And Madubani

Exchanges
9888. SHRI BHOGENDRA JHA :
Will the Minister of COMMUNICA-

given to Unstarred Question No. 7833 on
19-4-82 regarding direct dialling system

at Madhubani and Jayanagar for Dar-
bhanga and Patna and state ;
(a) what is the anticipated time-

schedule  for automation of the exchanges
and provision of transmission media at
Jayanagar and Madhubani Exchanges ;

(b)  whether buildings for the proposed
exchange at Benipalti has been secured ;
if so, time schedule for its functioning and
connecting of various P.C.Os under Beni-

patti Sub-division ; and
(¢) whether captive power generator
has begun functioning at Darbhanga,
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Laherisarai and Madhubani Exchanges but
even then mostly large number of tele-
phones are dead; if - so, the reason
therefor ?
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THE DEPUTY MINISTER IN: THE
MINISTRY OF COMMUNICATIONS/
(SHRI YIJAY N. PATIL): (a) Ex-
change-wise position is given below :

Likely automatisation

likely provision
of transmission
media

1. Jayanagar During 7th Plan

2. Madhubani

By end of current plan
or early 7th Plan.

During 7th Plan

By end of current
plan.

(b) The building for the proposed
exchange at Benipatti has been arranged.
The telephone exchange is likely to be
commissioned during June 1983 and
various PCOs connected to it during
July 1983,

(¢c) The power gencrators are func-
tioning at Darbhanga, Laherisarai and
Madhubani exchanges and telephone ser-
vice of these exchanges is generally satis-
factory.

Preduction Targets for Drugs in Sixth Flan

9889, SHRI RAM PRASAD AHIR-
WAR: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether the investment and pio-
duction targets for drugs in thc Sixth
Plan will be achieved;

(b) what is the actual achievement so

far in relation to the targets; and

(¢) what measures Government pro-
pose to take to achieve the targets?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) The Working Group of the
Planning Commission had estimated that
the indigenous production of bulk drugs
and formulations at the end of the Sixth
Plan should be Rs. 665 crores and Rs.
2450 crores respectively, The actual
production of bulk drugs and formula-
tions during 1982-83 was estimated at
Rs. 325 crores and Rs. 1545 crores res-
pectively. The Sixth plan targets were
based on the demands projected on the
basis of anticipated growth rates of at
the beginning of the plan. These
demand projections are proposed to be
reviewed during the current year.

(b) Information is given below:

Year o _Bulk Drugs (Unit Rs. crores) e
Production Annual Actual % Achievement
Prorata plan produc- of target Anpual
VIth Plan target tion Prorata plan
Vith plan
1 2 3 4 5 6
1979—80 226 274 226 100.0 82.5
1980—381 280 270 240 85.7 88.9
1981—82 348 280 289 83.1 103.2
198283 432 325 325 75.2 100.0

(Estimated)
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(c) The Government have already
taken the following measures (o increase
the production of drugs mn the country.

(1) A large number of industrial
approvals have been granted and
their implementation is closely
monitored and steps tzken 1o
resolve problems if any, in imple-
mentation.

(2) Steps are being taken to increase
the production of bulk drugs and
formulations in the public sector
by improving the capacity utili-
sation,

(3) The schemes for automatic grow-
th, recognition of installed capa-
citiecs and the scheme for re-
endorsement of higher capacities
based on (he best production
performance have been extended
to the drug industry, subject to
certain  conditions.  Additional
measures, if any needed will be
taken to achieve the Sixth Five
Year Plan targets,

National Energy Commission

9890. DR.VASANT KUMAR PAN-
DIT;

SHRI B.V. DESAL:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHR1 GHULAM
KOCHAK:

SHRI GHUFRAN AZAM:

RASOOIL.

Will the Minister of ENERGY be ple-
ased to state:

(a) whether Government are seriously
considering to establish a ‘*‘National
Energy Commission™;

(b) if so, when;

(¢) what would be the policy malters
allotted to this National Energy Commis-
sion on research and development of
énergy resources, new technology, recycl-
ing of wastes and conservation of forest

svealth; and
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(d) what would be the constitution of
this mew Commission and what co-ordi-
nation is expected from this in all the
spheres of energy production in the
Centre and State levels?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHA-
NDRA SHEKHAR SINGH): (a) to (d)
Government of India have set up an
Advisory Board on Energy. The respon-
sibilities assigned to this Board and the
composition of this Board is given in the
statement attached.

Statement

The Advisorv Board on Energy shall be
responsible for:

(1) continuously reviewing the energy
situtation in the country in the
global context and  proposing
future energy options on and
integrated and coordinated basisi

(1) formulating an integrated energy
policy covering commercial and
non-commercial sources of cnergy,
and evolving operational arrange-
ments for management of supply
and demand in all sectors and
monitoring their implementation
keeping in view technology
options in industry, transport
etc. hoving regard to the intensity
of energy use;

(iit) periodically assessing the likely
demand and availability of differ-
ent forms of energy and suggest-
ing appropriate arrangements to
m-el the country’s energy needs
on an optimal basis  keeping in
view the need to conserve our
resources as well as the environ-
ment; and

(iv) proposipng pricing policies of all
forms of epergy, keeping in view
their ;yrer se availability, opport-
unity costs and conservation of
energy.

The functions of the Board
shall be advisory in nature and
the Board will submit its reports
to the Prime Minister.



283 Written Answers

MAY 23, 1983

Fritten Answers 284

Compositon of the Advisory Board :
a

The Board shall comprise the following:

1. Shri K.C. Pant, M.P, —Chairman
2; Dr. V. Kurien, Chairman —Member
National Dairy Development Board.
3 Dr. Kamla Chowdhry —Member
4, Dr. G.S. Sidhu, DG, CSIR —Member
5 Shri V. Krishnamurthy —-Member
Managing Director, Maruti Udyog Ltd.
6. Dr. R.K. Pachauri, Director, —Member
Tata Energy Research Institute.
7. Dr. A.S. Ganguly, Chairman, —Member
Hindustan Lever Ltd.
8. President of Federation of India -——Member
Chambers of Commerce and Industry.
9. Shri P. N, Kathju, Jaipur —Member
10. Secretary, Planning Commission --Member
11, Shri Lovraj Kumar —Member

The Board may, with the approval of
Government enlist assistance of experts,
consultants and institutions and also con-
stitute panels where required.

The term of (the Board will be initially
for two years.

Potteru Irrigation.Cum-Resettlement
scheme in Orrissa

9891. SHRI ARJUN SETHI. Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

. (a) whether it is a fact that a scheme
has been framed by Government, called
«Potteru Irrigation - cum - Resettiement
Scheme’ in Orissa;

(b) if so, the details regarding its cost
and when it will come under execution as
well as the time by it is likely to be com-
pleted; and

(¢) the details regarding ils progress
made so far in ils completion?

THE MINISTER OF LABOUR AND

Secretary of the Board.

REHABILITATION
DRA PATIL):

(SHRI VEEREN-
(a) Yes, Sir.

(b) Potteru Irrigation-cum-Resettlement
Scheme was sanctioned on 18-12-1975
at an estimated cost of Rs. 1181
crores for the irrigation component and
Rs. 27.C4 crores for the resettlement com-
ponent of the scheme. The estimated
cost of the irrigation part is now likely to
go up to Rs. 58.41 crores. The Irriga-
tion scheme being executed by the Go-
vernment of Orissa, was scheduled to be
complered within 5 years from the date
of commencement and the resettlement
component within 8-9 years. According
to the present indications, the Potteru
Irrigation Scheme is expected to be com-
pleted by 1986. The work on Resettle-
ment Scheme is likely to be completed by
1984,

() Under the Potteru Irrigation Sche-
me the construction of the barrage, radial
gates, sluice gates, gater for head regula-
tors and afflux bundhs is complete. The
remaining works relaling to main canals,
distributories, water courses, etc., are
under different stages of construction,
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Under the Resettlement Scheme, 4748
displaced persons families have been set-
tled. Resettlement of landless (ribals
against 25% reclaimed land for resettle-
ment of landless tribal families is done by
the Government of Orissa. So far 679
tribal families have been settled on 2392
acres of land.

Tmproverment in Telecommunication Facilities
in  Gujarat

9892, SHRI NAVIN RAVANI: Will
the Minister of COMMUNICATIONS be
pleased to statc:

(a) whether Government have prepar-
ed any draft plan for providing and im-
proving the communication facilities in
Gujarat State during the year 1983-84;

(b) if so, the details thereof and the
scheme chalked out for each district of
Gujarat State; and

(¢) the amount earmarked?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) to (¢) No,
Sir. At present, teieccommunication plan
is prepared for the country as a whole
and not State-wise. Objective of the
plan is to give telephone connections on
demand by 1990,

fastst aret gran @ty g igwR
' F HIFHA

9893. =t T TiF VIEH : FI FWE
HAY Ig FATT F7 w1 FHEq fa

(%) FATETET A Am F fafie
fasreft arst gror @ au vy Frer
q7% #Y IsgaTe, et #1 F1AFE 2
AT1980) 7 w3 AF @A 71 AT )

(&) afz zt, 71 37947 Teg7 faa
a5 T

() I9% 9veRT 917 v\ wEg
T foaT Tz § aar garg fro § 7
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FAT geATAG ® I WA (A T
fnav fag) : (F) A7 (@) IIHA
qaaT ¥ 9317, fafwsm sy faws
a1zt grer men an fawg ZfAEET
1980 T % g 2 fHAH ma IFT T_&
T, 31 fgeet H, 0@ TrSEdmT HOHR
mF fRRrEA R A AT A 9

() =AF F A FAAFH AT AT
[ & g q IAGT AT WLAT FL
£ W I A4 A AT AT VETE |
UE T[AEH FOAIE FAHAT ZIL AT
W TACF |
7 A wA FH A G gEr 2
15 fawer A1t & AxAFr fagas
T geafera fautaren g1v 7997 *®9
qHA ZIA & FIVON AT AT AT STAT
2 yre agfya graiieRs 3va &
ST & w15y fasAr arEf g 2T
FOTT @ waer # e faaifeq
ZAT fagtA & 93ATT sgvem A
w07 fao qra 2 o mrast fAEE,
AHTTAT VAT AEAEF  A€GF ZIT
TTEMAT F ggeqn % yiFezgT &
farm & € wfwar sfgar (ngouw.
1966) * ATET BIT & |

Esiablishmen. ol Auto Telephones Exchange
at Junagarh in Gujarat

9894. SHRI MOHANLAL PATEL:
Will  the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the names of the cities in Gujarat
State where there are man-operated tele-
phone exchanges functioning with more
than two thousand lines ;

(b) what arc the criteria adopted for
establishing an auto-telephone exchange
jn a city;
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(c) whether there is any proposal to
establish an auto-telephone exchange in
Junagarh in Gujarat; if so, since when
the proposal is pending before Govern-
ment; and

(d) what are the reasons for not estab-
lishing Auto - Telephone Exchange at
Junagarh and when it is likely to be
established?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Following
cities have manually operated exchanges
having more than 2,000 lines (1) Anand
(2) Junagarh (3) Navsari (4) Surrendra-
nagar (5) Bhuj (6) Broach (7) Jetpur.

(b) Manual exhanges are converted in-
to auto-exchange on the basis of follow-
ihg criteria:

(i) District Headquarter,

(i)  Manual exchanges of over 1500
lines capacity.

(ili) Longer pending demand.
(iv) Requirement of STD.

(¢) Yes, Sir, proposal to automatise
Junagarh is under consideration since
1977,

(d) Building ror housing the Auto-ex-
change could not be available earlier.
Now it is almost complete. It is now
hoped to commission auto exchange at
Junagarh by the end of next year,

Guidelines for appointment of Dealerships

9895. SKHIRI A. C. DAS: Will the
Minister of ENERGY be pleased to
state :

(a). whether revised guidelines have
been issued by Government to oil indus-
try on the appointment of dealerships;

(b) if so, what are those guidelines;
and

(c) the programme of Government in
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appdinting the dealer for diesel, kerosene
and petrol duri~g 1983-847

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGT SHANKAR MISHRA): (a) Yes,
Sir.

(b) A oopy of the revised guidelines
has already been laid on the Table of the
House in reply to Lok Sabha Unstarred
Question No. 3837 for 22-3-1983.

(¢) As a part of their programme, the
oil companies plan to put up about 621
retail outlets and 320 SKO/LDQO dealer-
ships during the current year all over the
country.

Broadcast of Election Campaign by A.L.R.

9896, DR. KRUPASINDHU BHOI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to

state

(a) the coverage given to the various
parties during the recent Assembly elec-
tions;

(b) whether allegations have been
made about alleged bias in reporting the
election campaign by A.I.R.; and

(¢) if so, the facts of the matter ahd
the steps taken to clear the air?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJON): (a)
The information is not available in a
compiled form nor can it be compiled in
a reasonable time since the labour invo-
lvee scrutiny of thousands of news
bulletins,

(b) and (¢) Some complaints regarding
the coverage of recent Assembly Elections
were received, but on investigation they
were not found to be based on facts,
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Place-Wise Power Generation Capacity
in Bihar

9898, SHR1 CHANDRADEO PRA-
SAD VERMA : Will the Minister of
ENERGY be pleased to state the place-
wise power generation capacily available
in Bihar and the actual production
thereof ?

Name of the Power

Inst alled Generating
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THE MINISTER OF STATE IN THE
MINISTRY OF . ENERGY (SHRI.
CHANDRA SHEKHAR SINGH) : The,
name of major power gcncraling. stations
in Bihar and the quantum of energy
generation from these power stations,

during 1982-83 is indicated below :-

Generation during

Station Capacity (MW) 1982-83 (MU)
Kosi Hydel Project 20 13.
Subernarekha Hydel Project 130 127
Patratu Thermal Project 620 2206
Barauni Thermal Project 145 380

Film “Gandhi”

9899. SHRI RAIJNATH SONKAR
SHASTRI : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased 1o state :

(a) whether Government are aware
that Dr. Ambedkar has not been
included in the film “Gandhi™ produced
by Richard Attenborough :

(b) if so, was the script of the film
before its production scrutinised by
Government at any level to remove the
factual inaccuries, if any ;

(¢) if so, which authority scrutinised
the script of “Gandhi” submitted by the
Producer of the film ;

(d) was Dr. Ambedkar included in the
original script of <“Gandhi” submitted by
the Producer of the film, if so, what are
the reasons for the omission of Dr.
Ambedkar from the film ; and

(e) if the answer be in the negative,
what are the reasons for not removing
the lacuna at the approval stage of the
script ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN) : (a) Yes, Sir.

(b) and (¢) It is true that Dr.
Ambedkar does not figure in the film
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‘Gandhi® made by Sir Richard Atten-
borough. The script of this film forms
an integral part of the co-production
agreement, which has the approval of
the Government.

(d) and (¢) No Sir. The film does not
purport to be a faithful documentary
treatment of historical facts and scquen-
ces, but is an endeavour to portray, in
a dramatic form, the message of
Mahatma Gandhi.

1.oss Suffered by Fertilizer Plints
Affected by Power Cut

CHINTAMANI PANI-
the Minister  of

9900. SHRI
GRAHI Will
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CHEMICALS AND FERTILIZERS be
pleased to state :

(a) the number and the names of the
fertiliser plants affected due to the poweér
cut imposed by various State Govern-
ments ; and

(b) the quantum of loss suffered by
cach of those fertiliser plants due to that
reason in 1982-83 ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b) The requisite
details are given below :-

Names of the Plants affected
by power cuts imposed by
the State Governments

Loss of Production (In thousand tonnes of
nutrients) during 198283

(1) (2) (3)
Nitrogen P,O,
Talcher 35.4
Rourkela 41.0
Namrup 8.7 -
Bhotinda 3.1 —
Udyogamandal 3.9 1.5
Cochin 5.1 0.8
Madras 13.7 6.7
Baroda 9.5 —
Mangalore 3.7 —
Tuticorin 6.1 1.0

e —

Abolition of A.P. Legislative Council

9901. SHRI CHITTA BASU : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to

state :

(a) whether the Andhra Pradesh
Assembly has recently adopied by an
overwhelming majority a statutory resolu-
tion seeking the abolition of the Legisla-~
tive Council ; and

_ (b) if so, whether Government have
since taken any step as visualised under
Article 169 of the Constitution ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI
GHULAM NABI AZAD) : (a) Yes, Sir,

(b) Necessary action has been initiated
for processing the matter.

Installation of New Telephone l.ine in
the Country

9902. SHRI NAVIN RAVANI : Will
the Minister of COMMUNICATIONS
be pleased to state :

(a) what is the target fixed for prowid- -
ing new telephone [ines in the country
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-

during the Sixth Five Year Plan and the
break up State.-wise :

(b) the number of lines has been
provided upto March, 1983 State.wise
and total in the country ;

(¢) whether it is a fact that there is
very slow progress in this regard ; and

(d) if so, what extra efforts are being
made to achieve the targel ?

THE DEYUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) A target
of providing 13.30 lakhs of new telephone
lines in the country is fixed for the 6th
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Five Year Plan. Targets are not
assigned State wise but on annual basis
field unit-wise,

(b) A statement showing 1he number
of new lines provided State.wise in 6th
Plan upto 31.3.1983 is attached,

(¢) and (d) As adequate supply of
exchange equipment is not available, the
progress of giving connections is slow.
However, a large quantity of equ.pment
and cable are being imported to meet
emergent  demands. Factories  for
augmentation of the indigenous produc-
tion of switching equipment, cable, line
materials and telephones are also being
set up to meet the future demands.

Statement
Sl. State New lines provided Total No. of connections
No. upto 31-3-1983 in as on 31-3-1983,
6th Plan,
1. Andhra 39,9.9 1,65,288
2. Bihar 5,981 60,562
3, Guijarat 40,620 2,26,167
4, J&K 2,973 15,924
5. Karnataka 35,229 1,51,265
6. Kerala 25,966 1,20,192
7. M.P. 11,262 81,010
8. Maharashtra 98,718 5,02,794
9. N.E. States (Assam, Manipur,
Tripura, Mizoram, Nagaland,
Arunachal, Pradesh and _
Meghalaya). 4,241 37,468
10. N.W. States (Punjab, Haryana,
Himachal Pradesh, Chandigarh,
(Union Territory). 38,449 1,61,406
11. Orissa 4,248 28,500
12. Rajasthan 27,182 83,119
13. Tamil Nadu. 33,505 2,29,588
14. Uttar Pradesh 19,786 1,57,:21
15. West Bengal 22 346 2,23,346
16. Delhi 49,123 2,22,839
24,66,696

Total :

4,52,538
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Non-Inspection of establishments by
E.P.F. Inspectors

9903. SHRI R.P. YADAV : Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether Governmeni are aware
that a large number of Inspectors in
E.P.F. Organisations are slack to the
extent of being callous in submitting tour
programme, tour diaries and reports to
concerned officials in as much as several
Inspectors have not carried out a maxi-
mum of 45 inspections nor submitted
prosecution reports of defaulting estab-
lishments, nor submitting tour diaries etc.

(b) if so, what are the details of ins-
pections inspector-wise and State-wise for
the last one year ;

(¢c) whether in view of above Govern-
ment propose to take very stringent  view
of such neglect on the part of the c¢n-
forcement machinery ; and

(d) whether in view of the above
Government  propose to introduce an
intelligence wing in all regions (o keep
watch over the conduct of Irsyectors who
are generally hand in glove with defaul-
ling employers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a) to (d) The required
information is being collected and will be
taid on the Table of the House.

Project for Extracting Aromatic and
distilled oil from Medicinal Plaunts

9904. SHRI R.P. DAS: Wil the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to state :

(a) whether attention of Government
has been drawn to a news-item appearing
in the Statesman, Delhi edition dated
26 March, 1983 in which it has been
reported that a fractionating unit for
extracting aromatic and distilled oil from
some medicinal plants will be set up

VAISAKHA 13, 1905 (SAKA)
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by the West Bengal Pharmaceutical and
Phytochemical Development Corporation
at Telipara, near Banarhat, in Jalpaiguri
district in North Bengal ;

(b) if so the details thereof: and

(¢) whether his Ministry has anything
to do with this project?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(a) Yes, Sir.

(b) and (¢) As per the information
made available by M/s. West Bengal
Pharmaceutical and Phytochemical Deve-
lopment  Corporation Ltd., they have
proposed to set up a fractionating unit
at Telipara for precessing 5000 Kgs. of
Citronella oil in the first year for produ- *
cing various active principles such as
Citronellal. Citionellel, Geraniol etc.
They have also stited that the technology
for this Project would be made available
indigenously and that the Project is ex-
pected to commence production at the
end of 1983,

Tle products from the project are es-
sential oils which are mostly in the small

o scale sector. No licence has been issued

or this Project of M/s. West Bengal
Pharmaceutical and Phytochemical Deve-
lopment Corporation Ltd.

contact with HMG Nepal for hydel
generation

9905. SHRI BHOGENDRA JHA :
Will the Minister of ENERGY be pleased
to refer to the reply given on 12-4-83 to
U.5.Q. 7073 regarding eonstruction of
Dams over river Koshi and State :

(a) whether any contact has since, been
made with HMG Nepal for hydel genera-
tion multi-purpose Dams over rivers Koshi,
Kamia and Bagmati ? If so, details there
about ;

(b) if not steps to expedite Nepal’s
consent ; and

() whether in the second half of 1979
Bihar Government had sent any intima-
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tion for 7000 MW hydel generating Dams
over tributaries of river Koshi, if so,
details thereabout and Government reac-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
and (b) These and other projecls on
rivers flowing from Nepal to India are
being discussed with HMG Nepal. The
discussions were held from 19th to 24th
April, 1983.

(¢) No, Sir.

Number of persons prosecuted for kecping
bonded labour in various States

9906. SHRI BHOGENDRA JHA .
Will the Minister of LABOUR AND
REHABILITATION be pleased to refer
to the reply given to Unstarred Qestion
No. 8039 on 19-4-83 regarding number
of persons prosecuted for keeping bonded
labour in various Slates and state :

(a) the causes for registration of neg-
ligible number of cases of bonded labou-
rers in Bjhar, Haryana, Himachal Pra-
desh, Karnataka, Tamilnadu and what is
the condition of the States not mentioned
in the Appendix ; and

(b) what steps are being taken to en-
force the Central Law throughout the
country to end this system of bonded
labourers within a time bound programme
of launching administrative, political and
media compaign?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI DHARMAVIR):
(a) The causes for registration of negli-
gible number of cases against the keepers
of bonded labourers in Bjhar, Haryana,
Himachal Pradesh, Karnataka and Tamil
Nadu are being ascertained from (he res-
pective State Governments and the infor-
mation will be laid on the Table of the
House. The States other than those
mentioned in the Appendix to reply given
to Unstarred Question No. 8039 on
19-4-1983 have furnished nil information
in regard 1o prosecutions of keepers of
bonded labourers,
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(b) The bonded labour system stands
legally abolished throughout the country
with effect from 25th October, 1975 under
the Bonded Lobour System (Abolition)
Act, 1976, 1dentification of bonded labou-
rers and their resultant release and reha-
bilitation is, however, a continuous pro-

cess. The State Governments, who arc
responsible for enforcement of the Act,
have been requested from time to time

to take urgent and effective steps, includ-
ing undertaking of intensive surveys in
susceptible areas, to secure early release
of bonded labourers,
wherever found existing. In order to
complete the process of rehabilitation of
bonded labourers in a time-bound prog-
ramme, State-wise targets for rechabilitation
of bonded labourers are being fixed annu-
ally and the State Governments are requir-
ed to achieve the targets within the stipu-

lated period. The State Governments
have also been requested to give due
cognizance 1o the newspaper reports

highlighting the existence and problems
of bonded labourers as also to launch
publicity compaign to bring about better
awareness about the problems of identi-
fication and rehabilitation of bonded
labourers and wherever already launched,
to intensify them.

Houses taken_ on Rent in Delhi by FCI

9907. SHRI MANOHAR LAL
SAINI : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state :

(a) how many residential
Delhi have been taken on rent by the
Fertilizer Corporotion of India, since
when and what are their details :

houses in

(b) are houses in which lease deeds
have expired not being vacated even on
asking for dehiring them by their owners;
and

(c) if so,
thereof 7

the details and reasons

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) to (¢) The Fertilizer Cor-
poration of India (FCI) has taken on
lease threc residential houses in Delhi for
s officers. Of these, two houses were
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taken in August, 1980 and October, 1980
and their lease period is still affective.
The lease period of the third house which
was taken in October, 1970 has, however,
expired, According to the acrangement
made with the owner of the house, the
ECI has agreed to vacate it by 3lst July,
1983.

Closing of Iron Ore Mines

9908. SHRI MANMOHAN TUDU :
Will the Minister of LABOUR AND
REHABILITATION be pleased to statc :

(a) whether it is a fact that some iron
ore mines in Gorumahishani, Suleipat and
Badampathar in Orissa have closed down:

(b) if so, the reasons of the closure of
those mines ; and '

(c) the steps taken by Government to
revive those iron ore mines

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) :

(a) According to the information recei-
ved there is no closure of some iron ore
mines in Gorumahishani, Sulcipat and
Badampahar in Orissa.

(b) and (¢) Do not arise.

11.52 hrs.

SHR] SONTOSH MOHAN DEV
(Silchar) : Sir, I have given notice of
a motion under rule 193........ (Interruption)

MR. SPEAKER : The Business Ad-
visory Committee will take care of it.

SHRI SONTOSH MOHAN DEV:
It should be allowed. Unnecessarily, this
is being propagated in both the Houses.
Statements are being made maligning the
Prime Minister and the Government.
The House of Commons motion is also
there... (Interruption) The Home Minis-

ter is also present. Let him make a-

statement.

VAISAKHA 13, 1905 (SAKA)
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MR. SPEAKER : I have already told
you. I communicated to you yesterday.

SHRI SONTOSH MOHAN DEV : It
should be allowed. (Interrupitions)

s omEd fagid arwdw (Frﬁ'
faeeft) : sreqer Agiza, 15 @A FEA
¥ oAfg 2 & ofmiar &y
FeSATHY ®T ATT ATTHT EqTT @V=AT
argar -g | afzardr # 9gF ¥ gArd
g7 | OFT a0 2 fF  AFarg §0
FIAAIZT TGN FT 7% |

Qe WEIIT : TIF-AIH FIT

st e Pagidt anvwday s A @
foF wraer #&Y o A & ST | T8
qfr“r #aq #1 fazarqd § awz aqiw &
agr v feafq &

qegey HEley . Y WU »9AT
AT Z, AN AT AR F W agw
fafraa g 1 g7 sarer fa=tE arg #a7
g1 A%t 2 f g19 g19 &1 #12, ure
IS § 2 AT TH TIFTT FT a1q1q<00
qar faar so 7 #9 Z@iw fafaew
ATgT T 19 ar”r | 9g @I | &
[0 qa17 2 | 92 BaEq IF23 FT W@
EA I K 3'«,-,_ qET F ATAT @A | HIS
fafsaa gzarzsT FHI ] Dfer @
Z | BY 9 AT IOH J5 FY JG T
ar fF zud za fawn § v aar
FETE |

afed 397 92T § auAr A% ¥
oF = FIAT ATEATE | S99 g’m
fezare fzar 2, 9% 98T &1 sregey
FATAT 2, I U ATAT € AT &
UF FRIAT A1 98 97, 9 TqqAqT T
wIEH ok uEr AT 90, 9@, I«
FEI WY T E F gASATC gE 4T
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qIUAE g8, 99 §8 BITFL qcATHE A
a7 %X feur % F@r fF o ava A
T8l &, wgfaa 2 1 #a1 ors &1 4
g9 TEY g, S AT FY WA, AT &1
FLF, T A K7 341 F1 g &
g @ froag ZwogEra &, A ava
g &, I8 WIig-At g 2 7

ag wrE wTE ¥ fyTragT g @ g,
Y4 & ATH 9T 9499 B TET £ | 99
AT BATT & 4T 7IAT 2 7 o 1a9-314
fear sttar g a3 faar s 2 7 @
HIIF AILTH & Fgal Argar g f&
T 3G ATT FT 47T 1T HYHT FgA
¥ 991 7 43 FT A9T H, F19 TE FI
qFT, FAT A TA A1 F| &7& A &
qEd | g 1A FGT aF Ad! AT 7
ZE &1 FIT FATT AT FAFT &7 AT 7
{1 GTAT AET 20 F41 g ! fFA
g1 gH Saq fagr asw ? oag uw
by raATE A 2, fowad i 7 A9
N FT AFAT ATRRC T FIEAT
Fifgr (@ F faw # wrEgar AT
ATFET | ST &7 WS 71 ATH &7 2,
37 FF T FH 7z ATAAT AR fF
AT F FETHT TAT FF FL T AF
qEY AFT, AT g FE G F AIAT 2

gaAT 797 SrAAr 2 fF g7 wd aifa
¥ 45FT T a9 &1 419 1T G0 ar
T TR FT 37 ATTH 19 FI AT |

THE MINISTER OF HOME At-
FAIRS (SHRI P.C. SETHI): If you
kindly permit, me, I would like to make
submission. If you permit, I will make

a statement on Assam and Punjab
{OmMOrrow.

M ged fagidt arswdt . UF AT
FT &fwn, oF w9 77 AfFo
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What about Patiala ?

SHRI P.C. SETHI : We are collecting
the facts from Punjab Government.

SHRI RAIJESLHI PILOT  (Bharat-
pur) : 1 have given a notice under
Rule 193, Whatever is printed in the
magazine, whether it is {rue or not, the
Minister must givc a statement. We want
a very specific reply.

qeger At ag 2@ | & faw
feegg 52 | &7 aqr faar &

(sTawTT)

qeast HEEd | UIEET S, A1 fasraa
uggresddr Fuel v Mfaw g1 @ g,
IAY qY FIq |

(soaEum )

qenel WEIRY ; H4 ATIHRT a1 fear
z oo g ;i w7a 2 7w fawaa
TEETEH FHIT &1 WITT 7 7 FIAT

i
r
o |

SHRI SONTOSH MOHAN DEV : |
have given a notice under Rule 193. 1
would like to know whether you are going
Lo permit it because these malters have
been mentioned in one of the journals
with a motive (0 malign our Prime
Minisler in our country at o time when
there is a move in the British House of
Commons to discuss this matter......

MR. SPEAKER : [ have received a

niotice.  Business Advisory Committee is
dscussing today. We shall come to a
decision.

AT HI AT FAT AL gAq § 7
galg Y, F wmOEr uAs Ag
fFar z | H4 UF ST ATTHRY AT g
ot ;T 7 foa fr w7 <@ ¥ | wwen
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queY ufeEa sfag aa 21 81 Wl &,
ag ®4 Arawt & W1 fazarg feEman
qT |

Y wAvT awre (fzaty) o QT
ara & & g7 wmrad TawE @ g
17 TaHT T-WAT AT g FIAT F18A7

afed oF arg § qaa wreaw @ Av-
FIL T TE Fgar Flgal g |

qEqed Wy - AAT FEAT AR £ ¢

ST RATCH & ETET : dg Al F AT
qg ®g (@ ag wedg & W9 g

qeuy wglay A8, &l |

M7 QA g @0 g9 fr-
ZC T ART 9 4 27 {0 13T

qLAE Wglgq - 370 a1d & |

| RARW ;€ "4 d7 987
fedt &1 =¥AT faar a1 17 oOF  gaw
# wqarfas sew< =ATIAT 9T ) 4R
ArEwEFAT zafao qgr aqr 2 fa e
qrEAr AT 797 7 &1 2¥d @

qEYeT  AELaw : A9 FTE HeaE
AET ETAT Z | He &1 5T FTT qaqae
TEY AT 2 |

ST AF7 W FWEl ;98 3 7 fF
ATqH FET AT & afFw gwrg mgeT
g A wig o) T F 2| AR ge
fag s qta & 2 A7 vrvaafa ot o
qATT FH G 7

wegel "gaa : J #g fzar o

st AN JAS) - F AGFT 0F
AFTIFT JAT g A1 7 faw aur A
T 2 ... (FmEsT)

VATSAKHA 13,1905 (SAKA)
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SHRI C.M. STEPHEN :
to seek a clarification on what the Home
Minister said. He said he would make a
statement about Assam. There are two
aspects which I would just like to khow.
One aspect is the general situation in
Assam and the other aspects is the situa-
tion which he has brought to your notice
just now, namely the article in an impor-
tanl journal stating that the massacres
done were manipulated by the Govern-
ment and that article appearing at a time
when the House of Commons is cone
demning the same thing. 1 am only ask-
ing is it with respect to this grave un-
patriotic and seditious allegation or is it
a gepcral thing that you are going to make -
a statement on, what is the matter that
you are going (0 make a statement
on ?

I would like

MR. SPEAKER :
of both the jthings.

He has taken note

SHR1 C.M. STEPHEN : [ would just
like to know. Assam slatements are
coming and coming. In view of the sedi-
tious allegations made, what is the state-
ment he would make ?

SHRI P.C. SETHI : My statement
would contain the entire situation of
Assam and it will also include the article
which has been published.

ST AW ALY WA AT, H g
A4 H 429 FAT3T SIE(7 F1 ey
qET FAT ATZAT 97 AfHF7 3rq Ty
FT I FET 97 AFTT g | AGFT 4T
& (smau)

TEURT WGNIT : AT FF T 72
ST AAIGR JEet 0 2aq faqa v
far & 7
qraer Wiy ¢« fEwar g |
12 brs.

S AAW Q@G ITT FA  @f
>
ol
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Heger WEEY AT 74T |

AT quTd C WNT AT AIE-
THET & Hagwre 2, a7 gq=F E  Wiz-
TS 1 Haz F77 | A1 Frr gaEfaT
f_r I"'(ﬁaﬂiﬂﬂ)

oft T Twew oW (TAT) o AsTe
agtey. & 979 193 % qga whTe<
F Ak § Frfea faar 3

Aeqer WA ; ATTHT dZ WA 2
It 1s already admitted.

sfY T Tq®Y UF © 2l TET @ 2 |

feitr wgien ¢« (T84 g9 uEed-
¥ HITA AT TAT A7 | AET I fRA
% forw <@T 911 193 # feagwaa Fv-
qTET |

SHRI BRAJAMOHAN MOHANTY
(Puri) There is a serious erosion of
Constitutional mechanism in Tamil Nadu.
The judges of the Madras High Court
are under police surveillance. [ would
like to...

MR. SPEAKER : Not allowed.

(hiterruptions)

SHRI HARIKESH BAHADUR (Go-*

rakhpur) Would the Home Minister
like to make a statement on the deterio-
rating law and order situation in Delhi ?

YA HFNAG ; ATTH HTHA &1 FT
fem &

SHR1 HARIKESH BAHADUR : |
have given notice of an Adjournment Mo-
tion on this.

At WEEY . HT AN, AT AT

STTIT |

ft Tt g Fag (feasmang)
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©qeT WEIRd, FATgY A1 Ag® gfa-
afgdy & wzsz@ ¥

qAeT HEEY | @ |
That 1s under my consideration.

PROF. RUP CHAND PAL (Hoo-
ghly) : 1 have drawn your attention
(o a serious maftter that the Trans Na
tional Information  Corporations are
making in roads and they ar¢ making
direct contacts with Section of Indian
press; alrcady the Associated Press...

MR. SPEAKER We have got it
under consideration. I am getting the
Tacts.

sft gt awre) o Arfgar FEIAr
FATCH -

MR. SPEAKER : 1 have already ad-
mitled a Calling Attention for tomorrow.

Now, papers to be laid on the Table.

12.03 hrs.
PAPERS LAID ON THE TABLE

Annual Reporis (Part I and Part II) of
the Registrar of Newspapers for India on
press in India, 1931, Annual Renort of and
Review on the working of the children’s Film
Society, India. Bombay, for 1981-82 and a
memorandinn  regarding it. Annual Report
of and Review on the working of Indian In-
stitatec of Mass Communication, New Delhi
for 1981-82 , and statements for delay.

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHR1 MALLIKARJUN) : I
beg to lay on the Table :—

(1) A copy each of the following Reports
(Hindi and English versions) :—

(1) Annual Report (Part I) of the
Registrar of Newspapers for
India on Press in India, 1981.
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[Placed in

(2)

(3)

(4)

(9

(6)

(i) Annual

[Placed In

Report (Part 1) of th_c
Registrar of Newspapers for India
on Press in India, 1981.

Library. See No. LT
—6543/83]

() A copy of the Annual Report
(Hindi and English versions) of
the Children’s Film Society, India,
Bombay, for the year 1981-82,
together with Accounts and the
Audit Report thereon,

(tit) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
Children’s Film Society, India,
Bombay, for the year 1981-82.

A copy of Memorandum (Hindi and
English versions) regarding activities
of the Children’s Film  Society,
India, Bombay.

A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the papers mentioned at (2)
and (3) above.

Library. See No. LT
—6544/83]

() A copy of the Annual Report
(Hindi and English versions) of
the Indian Institutc of Mass
Communication, New Delhi, for
the year 1981-82 along with
Audited Accounts,

(i) A copy of the Review (Hindi and
English versions) by the Govern-
ment  on the working of the
Indian Institute of Mass Commu-
nication. New Delhi, for the year

© 1981-82.

A stalement (Hindi and English
versions) showing reasons for delay
in laying the papcss mentioned at
(5) above.

[Placed in Library. See No. LT

—6545/83]

VAISAKHBA 13, 1905 (SAKA)
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Notifications Under Control Excise
Rules 1944 o

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARIJUN) : On
behalf of Shri Janardhana Poojary I beg
to lay on the Table a cony each of the
following Notifications (Hindi and English
versions) issued under the Central Excise
Rules, 1944 :—

(1) G.S.R. 327 published in Gazette
of India dated the 23rd April, 1983
together with an explanatory Me-
morandum making certain amend-
ment to Notification No, 123/81—
Central Excises, dated the 2nd
June, 1981 regarding sale of goods
in the Domestic Tariff Area by
Free Trade Zones.

(2) G.S,R. 355 (E) and 356 (E) pub-
~ lished in Gazette of India dated
the 27th April, 1983 together with

an explanatory memorandum re-
garding exemption to Polypro-
pylene staple fibre and tow, Poly-
propylene spun yarn and Poly-
propylene blended yarn from pay-
ment of Central Excise duty, upto

the 31st October, 1983.

[Placed in Library. See No. LT
—6546/83]

COMMITTEE ON PAPERS LAID
ON THE TABLE

Minutes
SHRIMAT]I KRISHNA SAHI

sarai) : Sir, T beg to lay on the Table
Minutes (Hindi and English versions) of

(Begu-

the sittings of the Commitlee on Pa,pf:rs
laid on the Table relating to their Thir,
feenth Report,
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COMMITTEE ON PAPERS 1.AID
ON THE TABLE

Thirteenth Report

SHRIMATI KRISHNA SAHI: Sir,
I beg to present the Thirteenth Report
(Hindi and English versions) of the Com-
mittee on Papers laid on the Table.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

Twelftlh Report

SHRT P.V.G. RAJU (Bobbili) =
Sir, I beg to present the Twelfth Report
(Hindi and English versions) of the
Committec on Absence of Members from
the Sittings of the House.

VEGETABLE OILS CESS BILL*

THE MINISTER OF AGRICUILTURE
(RAO BIRENDRA SINGH) : Sir, 1
beg to move for leave to introduce a
Bill to provide for the levy and collection
of a cess on vegetable oils for the deve-
lopment of the oilseeeds industry and the
vegetable oils industry and for matters
connected therewith,

MR. SPEAKER : Motion moved ;

“That leave be granted to introduce a
Bill to provide for the levy and
collection of a cess on vegetable
oils for the development of the
oilseeds industry and the vegetable
oils industry and for matters
connected therewith,”.

Prof. Ajit Kumar Mehta.
Mo wfaa grIT Ngar (THEIGT)

qEqe HEIST, ATHTIOTAT 39 fa9q &7
HAT 1T qATT &1 &1 5% 99 g“rar al

*Published in Gazette of India extraordmary part 11, Sectnon 2, dt. 3-5- 83

MAY 3, 1983

Veg. Oils Cess Bill 320

FaA wraadrgs Ffadfaw saew
SaeqHz 417 faq @1 § fA09 Ag
FIAT | fF779 F79 F1T A5 FIT g8
7 fd e (zmaem) -

To TARA FAT fqg (FUATAT)
fastsft = & ¥, zafam fagg #3772

e |

Mo wfaq Fw1T Aga
AT qET 2 |

qET OET

qeqed WEIEq . AR FT TE 3
AT FIITA F7 VE 7 | .

gro wfem gwre dgan : fa09 ga-
farm #e vegr g fa wrq 33 W #7188 FC
M 7 oar fAT F¢ F.ogzig 2 oar
JART AT AA47 AIS(7 97 95 AT & |
7t AT 19T 0 €qAT & Ggq  H
FfaFaw g9 47 197 979 w91 @ &
&1 917 Zqa 7 w3 91w #7 ag-
TAT A& FIT, IAAT & 20 AT H
AZ4 AT | FAfE ATTIC FFAT
AITHT THIAYT v Far  q27 2 (fgeer
fedl A w3 fedt ur seg & am
9§ Al 9% T(TMAETE JIHT F qgq-
Y FEAT AT H19T §7 TE | 37 FTq
JIATFATA] F1 AgA FF 21qT ¢ | I9-
AIFATHT F FZ F1 oM § @HT &
# go fae1 &1 fay #3 7@ § 1 95 UF

12.05 hrs.

(MR. DEPUTY-Speaker in the Chair)

FITOT FAT | FZAT TAT 1T 2, AT 9
A&7 ATE 2 feafq ool g s 2
fa @m fzdi & &7, &®ia v g%Hq0-
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FIT H, ¥ qeqT AIAT§ A7qeq ™ gl
FrAt & WYT o &1 ATH AT-ATATI
FIA 1A BATITLT AT IS 2.

MR. DEPUTY SPEAKER : [ think

you are going into the details of the Bill.

PROF, AJIT KUMAR MEHTA : 1
am not going.

MR. DEPUTY SPEAKER : Come to
the constitutional propriety and legal
points.

PROF. AJIT KUMAR MEHTA : If
you can only hear the translation...

MR. DEPUTY SPEAKER : Genuinely
I came to the conclusion that you are
going into the details. T have heard the
translation. Pleace come to the consti-

tutional propriety.

Sto AT FATX AZAT © T Ig Fg
w/rar f& s AT F g T Twqgd
FITAIT § M5 gl AT 8 fFas Frer
FINIFATAT FT TZT FL Z1AT 7 |

AT T wigafrga TAILoEy ¥
forgr 2 f& 53 a1 safasan ufea 5 o
wfg feaea gy 1 | =qar wf feaed
AT 92 &Y 41, W HIT THF! 5 TIAT
F7 I #, TAN W glar & fFoww
wfusFan Fg FATFT AT | TqUT qAT
5 %o & &rd ¥ TAAI Agl @Y &,
siifr fafeaa &9 § o wgfs gar &
fr wfas & wfas dar sga faar 97
a9 qfF 91 F7. Ifg & el
Yl #Y @A qg—THET W §
ITT & 2T ATHIGT FIAT ATAT & |

ST FVE F7 AT G E AT FHAT
qg il femar sraT & qUr ;A9 Y sy
gizafiaae dwveen & o g fFar
z o za ufa &1 gevER @ fFETT Y
g & Frgr wraw ) afE g sy

VAISAKHA 13, 1905 (SAKA)

Veg. Oils Cess Bill 122

afy sfes wwzd) a1 st & &1 39
T YT TOTHE FV AT X | A7 A9
TE AT =7 57 7 27 w9 gq
g qgfeg o1fr 591 21 wrofir Ay oo
HY ANAT FAA gem w7 24 7 29 #Y
TH AT KT AF 7 - ATTT 479 S§TTF
Atz mve Ffafas graa =3aqdz qiF
fam, 1083 F wizafems wnveEg §
fomaT F—

““Clause 11 of the Bill provides that
the Central Government inay, after due
appropriation made by Parliament by law
in this behalf, pay to the Board by way
of grants or loans such sums of money
as it may think fit for being utilised for
the purposes of the Bill.”

masa ag fa s e 3997 € fagar
Ifad Fawa © IEE AT | FGFT OW
Fi2 3ar Agt 2 fF qafe wfr sar
AL I T LI EEa s I A D
fao aufer z,, way wfew wrfe san
A1 WTT 77 T 51T TH I T F°7 q8)
FIT |

==Y g9 FIW(1 & T F1E FI 99-
WaqHt & fza &1 98 A9¢ & g
¥ =y faiy F@TE |

v v fog o fedY eftwe aige,
wgar st 7 afafaw wraw @@ fawq
F1 gaETfa®a &1 §, AATA A1EA HiE
st Ffedfaw  wrger wdaqde &S
gary & fau w1 faw 4w & @rg,
gagr gaifawa &1 F1§ Afeq ag
fanr & | TOFT Wawd & fr ag @€
FATY & gF ® 2, =fww &9 % f@aars
S g v wrs amar g Ay a9y

- A

g9 ® By 49T, .,
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sro wrfe e gAY | AT AT A
HINE AGA T2 7 |

i e Tag o 78 S8 T 9@
F oy @a ft FRTE fF | Fo Al
TqA Farg S 2, 3aE  forr arferan-
¥z qgF UFE TG FT qH &, WA 59 4
fam & Wi gH | Fo § FFFT § o
q% s @A F feAArT qriare
A AW @ E

HIIFY F1 98 @AY g, 98 {aeg
fazree 2 f & gg Tgdr Fwy, A
qg & W g1 Jy | g fAw gn
FM R FAT AN | FF AT faw
FTEAT AT I 9T AT AT, AV AR
qw 78} grr afew fafaa =7 o smmar
oI g 9q1 @7 Jroar fw fFEar q@
qgar gur & | IAfAT AT 9 39T IH
gi4 &1 @9rd 921 Agl  gar & afew
IqFT FFEIA FIT F fqu, IaF feel-
aF ST AdwHe & fqu wEe &
geL IFF1 HF qUF # GFgAE F
fag Tgddz &7 wraEr g FAifE
ardt i 9T ggdr A & arg fagAr
FaTaTT Y 2, SqF[ 97 AT ATAT 2 |
ot =T o194 wifg fwar &, saFr 71

afaq adf § o< g 999 39 amq w0

qrzarad AT gaifaa g 2 1« J9 st
Qe #1E g M g AT FE gy
TG FAT 2 | AT F FFAqd
* fag, framt &1 sser @i 3§
farg, erare &1 a3 & fAov o =g
e F1 gfaurg 7 F fqm ) Fre)y
Tarew & e fergrATy & @eev
600-700 FUS &q4 &I Frefasr srrae

MAY 3, 1983
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Oils Dev. Board Biil

TETIE BYEW B Z¥ |qIS ST WY AT gV,
2T § THEY FHY Z, THRT ©F T faar
T10, T TH 90 ®I1 EIH & @y H{Iv
za& fqu gar9Y wze fifsoa & og
f& sg& =T & 98~ g1 A9 Tg FTEd
¢ fr g9 e Hiour #7 7 fF 338 a
FLAY TS | fergEam W WU JWAH
TrEFE FIH G AT qd FIR! gFg-
FATT F Srez7 qET NI, a1 W&t &9qT
et g7 THT g1 FTOA7 | ag a1 dr-dy
g T gt ¢ WY & gg  famanw
fear gaar g f& zg a7 fw #@-
Agd &1 srEFE agE & far 7
greeY #1 ggraar § for €Y zEawe
T ATTIN |

MR. DEPUTY-SPEAKER : The ques-
fion is :

““That leave be granted to introduce a
Bill to provide for the levy and collection
of a cess on vegetable otls for the deve-
lopment of the oilseeds industry and the
vegetable oils industry and for matters
connected therewith.™

The motion was adepied

RAQ BIRENDRA SINGH : 1 itroduce
the Bill.

NATIONAL OILSEEDS AND VEGE-
TABLE OILS DEVELOPMENT BOARD
BILL.*

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : 1 beg to

move for leave 1o introduce a Bj|| to
provide for the deveclopment under the
control of the Union of the oilseeds
industry and the vegetable oijls industry
and for matters connected therewith.

**Published in Gazette of India extraordinary. Part 11, Section 2 dt. 3-7.83,
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MR. DEPUTY-SPEAKER ; The
question is :-

<““That leave be granted to introduce a
Bill to provide for the development under
the control of the Union of the oilseeds
industry and the vegetable oils industry
and for matters connected therewith.”

The motion was apopted.

RAO BIRENDRA SINGH : | intro-
duee the Bill.

12185 brs.

MATTERS UNDER RULE 377

© ¢t¥) Pemand for Censtruction of a broad
gauge Railway Line between Kottayam

and Madurai.
SHRI SKARIAH THOMAS (Kotta-
yam) : Sir, Kerala has a legitimate

grievance that it has not received a fair
share of railway development. The total
kilometrage of railway line in Kerala is
far below the national average, and this
has created serious impediments in the
ecomamic development of the Statc.
Kerala consists of three distinct geogra-
phical entities namely the highland,
midland and the coastal region. The
main railway line passes through the
mid-regions and a large chunk of the
population living in the highland do not
have any rail facilities. It 1is this region
which produces various cash crops which
earn us valuable foreign/exchange. Thus,
there is a long-standing demand that a
Broad gauge line from Kottayam to
Madurai should be constructed to cater
to the needs of the people of this area.
This railway line could touch impostant
- cash crops-producing areas like Ponkun-
Bnam, Kanjirappally, Mundakkyam,
Peerumede, Kumali etc. and help the
quick transportation of these crops. This
line will bring about allround develop-
ment of the statc as it can give an
impetus to the important commercial
activities.

Therefore, 1
Minister that in view *of the inadequate
railway facilities in Kerala a survey may
immediately be undertaken to censtruct

request the Railway

the Kottayam-Madurai broad gauge
railway line.
MR. DEPUTY-SPEAKER : Shri

Mobhanlal Patel—Not here. Prof. Nirmala
Kumari Shaktawat.

(ii) Need 10 provide barbed fencing
around Army firing range at Pokha-
ran

Mo fretar gadt nwaraa (faa)-
Tg) : § FG GIFTC FT AW A

AT ¥ FYRIAA & T T FT Agew.

QU GUET & G WIANE ®TAT

AE AT | GO F AT FT ARATN
g & T a1 F1 fA gofa § o7 agr
TER T AT ¥ WE T FUT wSw
THTT AT qIT 2 |

Y& O 9 g7 9g9d &1 &, 39 a7
F wFd ot g wa e ¥ fog
TIAT FI&G & QAT @HAFT  TH
I E | AR g7 § Taw & @ren
#F THIS TG IZ 25 dT 30 WU
gfy feer & feqra & warst & agr
F9 3T 2 | ATA-HANA H TT  FNT
G AT qTEG dMAd g0 F& q4T
gAT ATRR YT ATH § @ FoY & WE
AREIGE-a

qF: AR & I T |
firags F& 7 fF 30 Iiewrd &7 F
qrIF S &1 SrAT ATFRY )

. M FIET F @TAT @IHT GG &
ZFTN H -2 F1 FAAT 3T fere
fawar st =R
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[wro fagar Fardy waATa |

NFT qT€IT & Jg ATAT 19T F
&rP @Y qTAT geuw oufad TS
AT AT |

FTTIAT 9T AT aT%G & FHHI {747
IT gU Ty WA H qAw faewiE g|
& | o ZAFKT AFAT, AFFAT IGT G-
T A ATUT ATAT 1T | g QT
MAT FT€T H T2 g TFT THLZ YA
‘w1 ofrs Ay fawmT T @1,
quig: Tt &3& feT 8 sfsaa &350
1 AY IF ) g9 39 qIE AT IS
N qeg FT AU H19 A FW g
FART AFT JT HIAT |

(iii) Payment of Compensation to the
heirs of workers who died in the
Kahnjar
project.

SHRI CHINTAMANI] JENA (Bala-

sore) : Sir, [ want to raise a matter

of urgent importance under Rule 377.

I will read it in my mother tongue Oriya.

medium  irrigarion dam

The next of Kith and Kin of the
workers Kkilled on 26th January, 1983
due to the sudden collapse of the chim-
ney in the Kalinjar medium irrigation
dam project construction slage are very
much agitated over the delav in getting
compensation. The target date for the
completion of the dam was somc time in
1985. But the concerned contractor
wanted 1o complete the work  before
time and therefore hastened the work
haphazardly without providing for the
safely of thc workers. The poor (ribal
workers werce engaged in the work cven
on the national holidays.

As many as 100 workers, most of
whom were tribals, were brought to site
for construction work. According to the
engineering plan the depth of the verti-
cal chimney should have been 6 {L.
whereas the contractor (ook the depth
to 20 ft. without providing adequate
safety measures to the workers from the
possible landside from the sides of the
pit. Unfortunately, the poor tribal wor-
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kers fell victim to the collapse.of chim-
ney on the 26th January, 1983. The ac-
cident took place at 12 p.m. whereas
the rescue operation stated after 8 p.m.
As a result of this nine workers died
without medical attention and others
were rescued. Some kith and kin of the
workers were injured seriously. 1t is
really unfortupatc that proper medical
attention was not given to the injured
workers.

The helpless dependents of the victims
should be given immediate compensation;
otherwise they will die of starvation. [
request the Labour Minister to personal-
ly order the payment of compensation
without any further delay.

(iv) Broadcasting prograinmes of religious
teaching from Oriya Bhagavat and
other religious book from AIR.

SHRIMATI JAYANT] PATNAIK
(Cuttack) : Mr. Deputy Speaker, Sir, All
India Radio is one of our most effective
mass media which is giving ever expand-
ing coverage. Simultaneously with edu-
cative measures, directed towards econo-
mic betterment, it would be desirable to
include programmes to preserve and
popularise our valued culture and to
strengthen efforts to reach material to
the people which have permanent values,
moral and social.

In Orissa, Oriya Bhagwal written by
Jaganuath Das which is not a translation
of Sanskrit Shrimad Bhagavatam but
subsiantially original, has been worship-
ped in Oriya house-holds for hundreds
of years. Traditionally it has been ac-
cepled as of binding value. Recital from
Oriya Bhagval and discussion would be
valuable contribution of All India Radio
o spread cultural values to mould the
social conduct. Other eminent Oriya epics
such as Sarala Das Mahabharat, Balram
Das Ramayana could also be covered simi-
larly under this programme as a regular
feature Lo promote social, moral ; cultu-
ra] and also literary values. There could
also be periodical discussion on scrip-
tures such as Koran, Bible, Granth Saheb
or Gurba ni.

In view of this, I demand that this
proposal should receive serious considera-
tion of the Government of India and
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AIR should broadcast regular program-
mes on the above lines.

(v) Negotiation beiween Management and
Unions for settlement of wages in
Central Sector Enterprises.

DR. A. KALANIDHI (Madras
Central) : In the wake., of expiry of
wage agreements in various Central
public sector enterprises all over India
wage negotiations are being carried on.
There is actually a deadlock in the dia-
logue mainly due the guidelines imposed
by the Bureau of Public Enterprises. Ac-
cording to the guidelines, the manage-
ments cannot ofler more than 100% of
previous year's wages and DA neutrali-
sation at Rs. 1.30 per all India consumer
price index. This fitment benefit on the
revision should range only between Rs.
35/- and Rs. 75/- and the minimum and
maximum should be Rs. 598/- and
Rs. 1419/-, the settlement should
be given effcct  to from the date
of signing the  settlement ; it s
also empasised that a system of produc-
tion-linked wages be introduced. This is
an imposition of pre-concluded decision
on the working class and jeopardiscs the
very collective bargaining system. It
amounts (o signing on the dotted lines
imprinted by the Burcau of Public Enter-
prises and discussions in the industry
level have, therefore, no meaning at all.
1t is reported that Government 1s going
to appoint & commission (o decide the
guantum in the matter of DA neutralisa-
fion. Appointment of such a Commission
will prolong the negotiations already
delayed. I appeal to the Hon. Finance
Minister to bestow his attention on this
burning issue and allow the managements
and unions to nego tiate freely . based on
the paying capacity and on the principle
or collective bargaining for arriving at
their own wagc sctilegments.

(vi) Primary School Teachers’ strike in
Delhi

ot szt fag (Y qroraay (7€ faest)
faarr 29 a5 @ 1983 FI iFH AN H
foreqr a9 AYTS FEAT HATAT § ST
g1 7 faeedt § wrafvs wwe frerwi

F1 gzard & vooe feafy qar a7 AR
¥ g9 @i F1 75 FEAAE ®
gragey W UF  SYATFGU TEATG AT
¥R &q gu A1 aFqsy faar or IHA
FET 7T 9T

(AT Al F1 0 gfad w7
g0y @zt @ fa fawai & wfafe-
fagt Y T T5F 28 AT o, [983 FI
fezsft & IT-vI599TR 94T &I F1d~
FI9T qI97 & A9 gE A1 qg=fa &
STTY®  FAAU & AT §ET &1 FTH
17 & fao ox gfqfg vfsa w3 7
faora, forms wigfafuat $1 agafs &
fwar qarz 1’

frg geare srsarasi & uF wfa-
fafi & g% aqmar 2 fx 2g a9 @ 1983
F1 IT-TISHAA 90 Y&q  FIEHT
qi9g ® q19 F1% A qE7 g€ 1 arat
20 AT 7 F1 g FaAfF AOHI &
gfafafaat &1 fagrs 51 & fAFE=e
gq-Trsaqra @ faer % fau gfaw grar
o ST AT |

29 T T HIATHIT F1 MT T A
Fxgsq f=aT AT IHY T GILOM FHY
ff f& foeelt wTET AR gearEd
STEAITST & A1 AT A7 faefaer
T G AT & HITATH &1 F1% AW
gt aroyr, fqad waeawr mygfes
farer 1 F1 g2ATT @ER G STITIAT

faga a1 fear &I 929l ¥ ag
eqee g1 mar g & wiafas faast
gEaTE Sy @A F1 hEAT fwar @
Fa1fw 3¢ awar e & avFre &1 @ay
qAEITAAYT g a8 SFEr ot sfag
wit 9 fa=ary 39 & fau dae a8

2
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[ srzar fagrdr arsrddy |
A wir 2 fa faerr awr w9

FETO ST HAT 739 W TJAFT THT
qg T F7 fF FIATAT AATIHT g
i 28 AT T FT gL AT AT 29 AW A
®I gE °Y | ST FAT 4g WY q@re fF
grafa® et &1 T g fa=r
# fou fag acgw F9 &1 [t gar
ar sa#1 fawrfr sar g 7

ZEATH] AATTHT HT VKT H 21T
TR & S(12F ATTY T qGT I &
et FTITT T FIET & fawg H A
EqST ITIATAT ATAZAT 2 |

.(vii) Sanction of Payment of overtiine to
the Employees of India Government
Mint, Calculta

SHR1I SOMNATH CHATTERJEE
(Jadavpur) : Mr. Deputy-Speaker,
Sir, the employees of the India Govern-
ment Mint, Calcutta, have been for years
legitimately demanding computation of
their overtime wages for work done be-
yond the prescribed hours at the time
rate, that is, basic pay, D.A., special pay,
if any, CCA and HRA taken together.
The employees of the Hyderabad Mint
as well as of Bombay Mint are being
paid overtime wages computed at time
rate. Recently, the Governmenl has taken
a decision to sanction payment of over-
time wages at time rate including HRA ;
only the employees of the Calcutta Mint
have been singled out and are not being
given overtime wages on the basis which
is applied to all the employees of the re-
maining 1ndia Government Mints, inclu-
ding Nasik Security Press.

The employees of the Calcutta Mint
are being discriminated against and re-
peated representations have been made,
but to no avail. The employees of the
Calcutta Mint have obtained a decision
in their favour from the District Court
at Alipore on the identical question
which was before the Supreme Court,
but the Government preferred an appeal
therefrom in the Calcutta High Court,
which is pending since 1968. On the plea
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of the pending appeal, Government is not
honouring the decree of the distriet
court, while permitting identical facili-
ties to the employees of other Mints and
denying the same to the employees of
the Calcutta Mint.

1 would urge upon the Government to
immediately sanction payment of over-
time wages on the basis of proper com-
putation, that is, including HRA, other-
wise the resentment caused amongst the
employees will affect production which
the employees wish to avoid.

(viii) Measures (o coatrol floods in
‘(L}I;)t;arkll;[:;;e sTlml Basti disiricts of
S} WATE FO (TR ) fwT
TATT § TATTIC A4 FieAT AGHT 13
T qFf ITT 2T F AvEgY A7 FEAY
fg=7 & sfasra ww #1 Faw A9
avare #7 faar 2 w7 frateT &= &
AT YT IaFT AgTIAF  Wfgur oMt
gAY BIZ-BIET FET TS 31 1T F 3T
qIT qFET AT I & | FAT-FI0G TH
81 T 9% gAF q2AY TZT 2 AT e
feu qr7 & 1 W1 FT FATLT @A AT
Ffgsia T4 T § 7 97 Ao
F fam For9 FIHC T FraEHT FT
frafa=r #3F gvzz 9@ § F7 @I
g | FIATA 97 Wi AT AT 7H7@%
Fe g w7 fawar g #27 F fao
T MAFT AL o AF FIT AARAT
Agt g1 aF1 | AfeT s g v afae
T AT AT A FT IFIT AT qHT
o | T ot fafkea =7 8 g 78 Far
ST AFAT fF =9 arsarat 9T wrfady
FA 24 ¥ |t #re fEEar gug
AT | 3 &1 F7g GIFIT FT HE
oA ATSAT HFRT FATHr gy foad
91T AT BT 1T A 0 faqr TH
a7 & faarfaai #1 g« 7 #1 fagar
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§B g3 aF FH &I AT qF AT JT A7
¥ gz AT Ay 9% fag gy | qAvwTT
FT §F T FT AT FI07 Afeq fF
FAT IRl AT MET o #OFrE #F
T FY ITF gAY F1 qJEqr 7T
aruaar qgw #wre arvege 5w
veF g7 8 fawr w7 www wrfae
qrt 3 gwa frmrd & fan ad
ferar str TEaT W7 AT ATOAT 7 fAFET
gE T AgY Y AIVIT NEIAFT T AE
5F SYA AT F AATAT ASF TR
qisr # afvafaa a8t far ar aFar

TAT A TTAT Afpe wve gAE
TEAF AZT ATAI 4 FZIH[ AT GIFAA
F FIE W AN 9 FT HAGFAT 2 |
fags 21 1 #7 7 A7 AFET G AT
foartat, a=l, gargre qivAr, FIET
geatfa owey il F faarfaar @ Ao
fgv fagra 1 =sa3zq) sy A% T8
21 AET 7

(ix) Need to improve the efficiency of
Railways in Bhavnagar Rajkot Divi-
sion.

SHRI MOHAN LAL PATEL (Juna-
gadh) : Mr Deputy-Speaker, Sir , Bhay-
nagar and Rajkot Division occupies a
pride of place in the map of Indian
Railways. But, unfortunately, the pas-
senger traffic and the efficiency of rail-
ways in this division is decreasing gra-
dually, On the other hand, in other Divi-
sions like [Eastern Railway, Southern
Railway, the passenger traffic is increas-
ing steadily. The decrease in the above
said Division of Western Railway is
mainly due to verv slow speed of the
trains. In fact, some of the trains in this
Division have been cancelled due to less
traffic. If this position continues, many
more traing may be cancelled in the near
future. This is a great threat for the
living in the areas of Rajkot and Bhav-
nagar which are very important com-
mercial. centres, Therefore, | would like

to offer two valuable suggestions for the
kind consideration of the hon. Railway
Minister.

First of all, the speed of the trains that
are run in these Divisions must be increa=
sed with immedijate effect.

Secondly, superfast trains should be
introduced between Delwara and Ahme-
dabad via Veraval, Junagarh, Jclalsal‘i
etc. These trains should reach Ahmeda-
bad at the latest by 4 p.m. This will
enable the Delhi passengers to catch the
superfast train which starts from Ahme-
dabad at 5.10 p.m. The travellers for
Bombay conveniently catch the train
which starts at Ahmedabad at 6.00 p.m.

I hope that the hon. Minister would
accept both of my suggestions and take
immediate steps in this regard.

(x) Compound interest charged by
banks on loans given to small farmers
siY Fq1e fag (F09TRT ) ITIEALT
werzg, gra 31 fafae g a%)
nd qg#1 Y wfafrgi grer 71 w|or far
ST V8N &, 39 9T IV ¥ 6 Har
AT I & 3(+q § 5979 AVTFT oAU
q arrfer &7 foran stiar 2, f67 39 9%
AT g ATT &1 Wifq ey @7 2
T qg FH AT AF AT @A g |
I FIOT AT T 0d PR
il A9dT qeEdt & fag far wq
IF FT F1 guA-fAgE g s
F3d & far aage f&y g W

arg # ag AW fafaw aw @
fo 977 ag yad% fore ggdia @
AT 37 WFGT & A1 9T FTT 97 9
10 sfawd &1 aq#1 =is @ faar
SET & A=Y ATAAw fEEE @
SHIT 7%9fg 715 & famar w177 &)

¥ wradtg fra A9 T & AT
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[ =7z fag]

¢ & w12 o7 wfwg At &1 & a
FaETdl AgrAr vifer v geya qv #
o AqF AT ST STE WY AT
qaat g€ 9¥gfz sa1w F1 777 F7 faar
ST | T AT GIHO & OHOT A &
fry meehie 21 aget A= F fAAn
EaE) |

(xi) Facilitics and Payment of wages to

canteen workers equal to those of
Central Government Employees

st 97ERE SE1E FW{ (A7) ¢ I
vy HEYET, FFEIT HIFTY A AT
waqt § 21 GFIT F ST 99 |
ww faamedia #17 g0e0 5gFE 1 R
warera A feqiw 1-1¢-79 F1 vF  Srfa-
AT F qEd 29 HITH AIFTL F e
fafaer gg ¥ wiva & w7 H oMfas
frar | 9% sigaTT Y A=Al &
gz g9 & Fraf g Aafag IR F €T H
i e w1 g qfagEAT & 91w
Y qE-RATHA T HEAA Fuarfear &1
ot ware Frgfaarst § qf\7 &
TET |

-

aroig £ f& ¥ qFerg 9 feAmE
99-10-1080 & &Y TaH WA & T
FHFT FT T2F10 FHIN F €7 H
w1 faar & YT sen 7Y FHAT
& g &1 SAE AqANIE UF e
gfaury fauifea #3 4 & | 2o Hor-
qT X W I FATAT FT {FAO fFwAT

2

wTaed 2 fa faAi® 22-4-83 1 I=9-
a9 FATAET A 497 FAq § TE qe-
a@n ¢ f& &7 & saarfaal #1383 &
agwaw v gfawn & osig o oW

FET FAATIIA F1 & ATAT &
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[, TUHRTT T 7 q9E 2 I
74T AT FY FEe go £+ AT FR[T-
frai &1 wrea avere a7 afag=al
w19 213 2y fafe (o170 7 & F70T
FAAATT 17 ey glamn anr §3 )

THE AFRICAN DEVELOPMENT
BANK BILIL

THE DEPUTY MINISTER IN THE MI-
NISTRY OF FINANCE (SHRI JANAR-
DHAN POOJARD) : Sir. on behalf of Shri
Pranab Mukherjee, | beg to move* :

“That the Bill to implement the
international agreement for the
establishment and operation of the
African Development Bank and
for matters connected therewith,
be taken into consideration."

Hon. Members will recall  that in
December, 1981, the House considered
and adopted unanimously a motion in
respect of India’s membership in the
African Development Fund. The African
Development Bank is a sister organisa-
tion of the African Development Fund.
Both have the same objectives; to help
further the economic and social develop-
ment of regional members countries by
providing financial and technical assis-
tance for selected developmental projects
and programmes. The difference is in
their operations, being that the African
Development Fund provides loans on
softer terms (lower interest rate and lon-
ger repayment period) while the African
Development Bank provides loans on
harder terms. The twe institutions are
thus modelled on the IDA and IBRD
respectively.

Unlike the African Development Fund,
which has as its members, non-regional
countries, the initial constitution® of the
African Development Bank provided for
membership ol only regional countries.
However, in order (o mobilize external
resources required for stimulating growth

- —
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and accelerating the pace of development
in the regional member-countries the
Bank. after protracted internal negotia-
tions, recently resolved to throw open
its membership to non-regional countries
who are, or would become members of
the African Development Fund.

India has already become a member of
the African Development Fund, and had
carlier indicated her intention of joining
African Development Bank, as soon as
it was possible. This decision was in the
context of our belief which was also
endorsed by the House when considering
the African Development Fund Bill, that
it would be necessary to supplement our
bilateral relationships with the African
countries, by associating ourselves with
multilateral organisations like the African
Development Fund and the African Deve-
lopment Bank. Membership in these ins-
titutions would enable us to participate
in the procurement of goods and services
for projects funded by them, and in the
process would help not only in promoting
our exports, but also in strengthening our
links and contacts with the developing

countries of Africa to the fullest extent

through trade and cooperation. This
objective has already been approved by
the House when it decided in favour of
our joining the African Development
Fund ; it will be further stren gthened if
we join the African Development Bank
as well.

Negotiations are under way on the
quantum of shares that should be allotted
to India, and other procedures necessary
to effectuate our membership. According
to the provisions of the Bank Agreement,
the Bank has to be accorded certain
status, immunities, exemptions and pri-
vileges in the territories of the members.
The grant of these immunitics and pri-
vileges require the assent of Parliament,
Similar provisions exists in the Agree-
ments establishing the African Deyelop-
ment Fund and the Asian Deavelopment
Bank etc. Legislation similar to the one
as presently proposed, has been passed
earlier in respect of African Development
Fund, as recently as February 1982, Al-
though we had earlicr been given to
undetstand that India would be allotted
1100 shires of the value of 11,00,000
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million Bank Units of Account (B.U..&.)'
equivalent to U.S, $14. 63 million, we
have subsequently been informed that we
will be allotted 1000 shares only as an
initial subscription to the Capital Stock
of the Bank, the value of which would be
B.U.A. 10 million (U.S. $13. 30 million).

Of our total subscription only 25 per
cent is expzcted to  be paid-in and the
rest will remain outstanding, a caliable
capital, The paid-in portion of U.S.
$3.325 million has to be remitted in five
equal instalments of approximately U.S.
$0.665 million each,

The Bill seeks to give effect to the
immunities, exemptions and privileges of
the Bank in the territory of India, as
also to empower the Government to
make necessary payments to the Bank
towards meeting our subscriptions and
any other required charges in the course
of implementation of the Bank Agree-
ment.

MR. DEPUTY SPEAKER : Motion

moved :

““That the Bill to implement the inter-
national agreement for the estab-
lishment and operational of the
African Development Bank and
for matters connected therewith,
be taken into consideration.”

The time allotted is one hour for
this Bill ; and Shri Somnath Chatterjee
will initiate the discussion. I think we
have Lunch Hour to-day. So, we can do
this Bill by lunch time.

SHRI SOMNATH CHATTERIJEE
(Jadavpur) : [ support this Bill. This
House, as the hon. Minister has rightly
said, has already approved the participa-
tion of our country in the African Deve-
lopment Bank, and as a necessary con-
comitant of our participation in the
African Development Bank, we have to
become a party to the Agreement estab-
lishing the Bank which requires, as the
Agreement postulates. that the status,
immunities, exemptions and privileges as
are contemplated in Chapter VII, of the
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agreement have to be given legal and
statutory status. With that object as
also for the purpose of enabling the
government to contribute to the fund,
this Bill has been brought forward. The
objects of the agreement which have
resulted in the setting up of the African
Developnient Bank, are to strengthen the
African solidarity by means of economic
cooperation between the African States
and the necessity that was felt of accele-
rating the development of thc extensive
human and natural resources of Africa
to stimulate econom:c development and
social progress in that region. It is nece-
ssary that there should be coordination
on national plans of economic and social
development for the promotion of har-
monious growth of African economy as
a whole and expansion of the African
foreign trade and in particular of inter-
African trade. 1 think it was a good
approach, When the agreement was
being finalised, there was an amendment
or a clause was added whereby it became
possible for states which are outside the
region, African region, that is non-
regional members, to become party to the
agreement.  Therefore, there is a  scope
which is a reality now of not only Afri-
cans themselves organising but to pro-
mote their economy, thier trade, their
financial conditions. But they had been
the subject of exploitation for years by
colonial powers. This is proper (hat
our country should have joined in the
economic development of the African
States and the people of Africa. It is
a good sign that there is partnership now
of African and non-African countries,
which, we hope, will facilitate additional
flow of international capital : and this
Bill will be a real instrument for economic
development and social progress of the
region, and mutual benefit of all parties
to the agreement will ensue. Therefore,
I am supporting this Bill.

Our government, as a member of this
Bank, will make all sincere and serious
effort to come to the help of the people
of Africa. There are great scope for
work to be done in that sphere. Still .
people of that country, apart from people
in various other continents and the sub-
continent like ours, are passing their days
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in great misery, tribulation and economic
disparities, Therefore, it should be the
endeavour of our country, in association
with the African States and other member
States, whether within the region or out-
side the region, to make continuous and
sustained efforts to raise the standard
of living of the people there. Still colo-
nial exploitation is continuing in different
shapes or forms either overtly or covert-
ly ; and it should be our endeavour,
through this Bank, apart from other
areas, to come to the help of our African
brothers,

The political independence is still to be
achieved, apart from others, by Namibia.

It should be our endeavour to see that,
whatever may be our difficulties, India, as
a member of the African Development
Bank, would render all possible help to
the African people. 1 find from the
Minister’s statement made just now that
there is a slight change in the member of
shares which have been allocated to our
country. The Financial Memorandum
which is attached to the Bill says that 1100
shares were to be  allocated to us. Now
I find that it will be only 1,000 shares.
Of course, this is a matter of arrangement
and agreement with the authorities and
certainly, we should support the provision
that has been made in this Bill for mak-
ing the financial contribution. I do not
wish to take time of the Housc any long-
er, and we support this Bill, the objects
behind it and we only hope that this
Bank will be a real institution for bring-
ing about substantial help in the econo-
mic development of Africa.

MR. DEPUTY-SPEAKER: Now the
Minister will reply.

SHRI SOMNATH CHATTERJEE: Is
nobody else going to speak?

MR. DEPUTY-SPEAKER: Shrimati
Geeta -Mukherjee, have you given your
name? Are you speaking?

SHRIMATI GEETA MUKHERJEE
(Panskura) : Both on  behalf of hon.
Shri Chitta Basu and on my behalf and
on our Party’s behaii also. 1 am support-
ing this Bull,
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SHRI CHITTA BASU: it is an ideal
speech.

MR. DEPUTY-SPEAKER: That is
good.

SHRI JANARDHANA POOJARY :
Mr. Deputy-Speakar I am grateful to all
the hon. Members for extending their
support to this Bill. As T have slated
carlier, this Bill has got laudable objec-
tives and as stated by hon. Member Shri
Somnath Chatterjee, it is for mulual
benefit that this Bill has been introduced.
I again thank the hon. Members for their
suggestions and also for their coopera-
tion.

MR. DEPUTY-SPEAKER: Now, the
question is :—

““That the Bill to implement the inter-
national agreement for the estab-
lishment and operation of the
African Development Bank and
for matters connected therewith,
be taken into consideration.”

The Motion was adopted.
THE DEPUTY-SPEAKER: Now, we¢

shall take up Clause by Clause consider-
ation of the Bill.

The question is:

«That Clauses 2 to 7 stand part of the
Bill.”

The Motion was adopted.
Clauses 2 to 7 were added to the Bill

MR. DEPUTY-SPEAKAR: The ques-
tion Is:

«“That the Schedule stand part of the
Bill.”

The Motion was adopted.

The Schedule was added to the Bill.

MR. DEPUTY-SPEAKER: The ques-
tion is:
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“That Clause I, the Enacting Formula
and the Title stand part of the
Bill.”

The Motion was adoptcd. '

Clause | the Enacting Formula und the
Title were added to the Bill.

SHRI JANARDHANA POOJARY: 1
beg to move:

*“That the Bill be passed.”

MR. DEPUTY-SPEAKAR: The ques-
tion is :

“That the Bill be passed.”
The Moiion was adopted.

12.50 hrs.

CENTRAL INDUSTRIAL SECURITY
FORCE (AMENDMENT) BILL

MR. DEPUTY-SPEAKER: Now we
g0 to the next item.

SHR1 CHITTA BASU: This is very
bad. You should give me time to com-
pensate for this because 1 have not
spoken.

MR. DEPUTY-SPEAKER: We will
now take up the Central Industrial Secu-
rity Force (Amendment) Bill.

SHRI CHITTA BASU: You should
give us more Lime.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1I NTHAR RANJAN LASKAR) : I
beg to move:

““That the Bill to amend the Central
Industrial Security Force Act,
1968 be taken into consideration.”

The Central 1Industrial Security Ferce
was constituted in 1969 under an Act of
Parliament, namely, Central Industrial
Sccurity Force Act, 1968 for the purpose
of providing better protection to the
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industrial undertakings in the public sec-
tor as well as those belonging (o thc
Government.

This Force has been in existence now
for 14 years and it has grown in size
from a sanctioned strength of about 2000
to that of approxxmalelv 49,000 officers
and men. This Force is today providing
a security cover to 115 industrial under-
takings located in all parts of the
country. While the Force has grown in
size and made progress in improving its
operational efficiency, certain deficiencies
have come to notice which arise from the
legal charter of this Force. These defici-
encies have come in the way of this
Force functioning more efficiently and
effectively. For instance, while the mem-
bers of this Force can intervene and arrest

a person who may be committing an’

offence against the property of an indus-
trial undertakings, they have no power to
intervene if an offence is committed
against a person concerned with running
that industry. Similarly, while members
of the Force can protect property belong-
ing to the undertaking, they cannot afford
protection to other property which may
be lying in the premises of the undertak-
ing. This becomes a major problem in
case of property lying in various ports in
the country. Also, the members of the
Force being niether police officers nor
members of an armed Force, do not have
the power to arrest persons who may
enter upon prohibited and protected
places. These and many other deficien-
cies, which have come to notice, have
necessitated amendment to the CISF Act
and thus to strength the legal charter of
this Force.

The broad changes that are envisaged
in this Bill are as follows:

The Central Industrial Security Force
will be made into another armed Force
of the Union in the same manner as BSF,
CRPF, ITBP. This will enable the mem-
,bers of the Force to deal with persons
who may (resspass into prohibited and
protected places and will also enable a
higher standard of discipline, training and
morale.
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Itis proposed to confer upon the
members of the Force the power to arrest
without warrant, persons who may ass-
ault, wrongfully restrain, voluntarily
cause hurts etc. to the members of the
Force. Similarly, the power to arrest
without warrant is proposed Lo be extend-
ed to cognizable offences involving im-
minent danger 1o life of persons engaged
in carrying on the work of the undertak-
ing. Property which may be lying at the
premises of an undertaking will also be
brought within the ambit of profection of
CISF in the same manner as property
belonging to the undertaking. ‘

In order to improve the discipline,
conduct and efficiency of the Force, it is
proposed to enhance the punishment for
offences which may be committed by the
members of the Force such as violation
of duty, wilful breach of rules, regulations
and lawful orders, cowardice etc. from
six mounths to one year. Similarly, it is
proposed (o regulatc the formation and

functioning of associations of CISF per-
sonnel,

All the amendments proposed in the
Bill are aimed at making this Force a
more effective instrument for providing
security to industrial undertakings in the
public sector. Many of these undertak-
ings are of a highly sensitive and vital
nature such as the installations of Depart-
ment of Atomic Energy and Department
of Space. The security and smooth
functioning of these undertakings is
essential not only for the economic grow-
th of the country but also for its defence.
It is, therefore, in national interest that
CISF should be suitably strengthend to
enable it to discharge these onerous res-
ponsibilities more eflectively and efficien-
tly. 1t is with this end in view that this
Amendment Bill has been brought for-
ward and 1 hope all members of the
House will lend their support to it.

With these words, | commend the Bill
to the House.

PROF. RUP CHAND PAL (Hoogh-
ly): Mr. Deputy Speaker, Sir, even at
the stage of introduction, you remember,
I vehemently opposed this Bill. As you
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know, it is a dangerous piece of lcgislg-
tion that is being proposed. When in
1967 this Bill first came before the House,
it took hours...... (Interruption)-

MR. DEPUTY SPEAKER: Dangerous
piece of legislation to slop some other
dangcer, 1 think.

PROF. RUP CHAND PAL: No, Sir,
not at all. 1 am giving you t(he whole
background, how it came and how even
the Congress Chief Ministers reacted at
that time. Ultimately, it so happened
that this House rcferred the whole thing
to a Joint Select Committee and cviden-
ces were recorded from several quarters.
At that time, we remzmber in West Ben-
gal, Mr. P. C. Sen was the Chief Minister,
the Congress Chief Minisrer. Not only
Mr. P. C. Sen but several other Chiel
Ministers also vehemently protested that
this was a scrious in-road into the juris-
diction of the State. Now, after so
many years further inroad into the States
jurisdiction is being made, that public
order, according to the Constitution, is
within the jurisdiction of the State. What
happened is that after that Joint Select
Committee submitted its report, even Iin
the face of steep opposition, it was adopt-
ed and whal is our experience during all
these days?

SHRI CHITTA BASU: Bitter exper-
ience.

PROF. RUP CHAND PAL: Yes, you
are from Durgapur, your experience must
be very bitter. In Durgapur what hap-
pened is that the Central Industrial Secu-
rity Force not only decteriorated the in-
dustrial situation, but the prospect of
increasing production also due to their
serious intcrference was brought down
From all these we see? Everywhere we
have seen that whenever there was an
industrial dispute, when very justified
demand were made by the workers, the
management, which was a party to the
industrial disputes, indiscriminately and
unscrupulously used these forces to bring
the workers (o book, to punish them, to
attack them and to sabotage the organis-
ed movement or agitation that they could
have organised by that time,
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If you look at the genesis of this Bill,
now this force is being transformed into
an armed force. What is the genesis? 1
think Mr. Chavan is here, he will remem-
ber that in 1964 when there were commu-
nal riots in places like Jamshedpur and
Rourkela, such an idea of a Central
Force was mooted. Then again in 1969
it came and after the Joint Select Com-
mittee’s Report, it came into operation
after getting passed in 1969, If we rem-
ember, what was the purpose? That was
specifically under-scored, emphasised by
the then Minister Shri V. C. Shukla at
that timc. When he gave the reply to
the criticisms, he said that it was exclus-
ively a watch and ward force. Even at
that time questions came up as to whom
are you going to defend? They were to
back management. How are you going
to operate? There are 115 public under-
takings which are being referred to here
are going to be protected by this force.
Some sensitive Defence undertakings or
the Space Resecarch Stations or all these
things have been mentioned, but what will
happen? Not only it is making serious
in-road into the authority of the States,
but there are other complications also.
There are joint sectors and it is being
suggested here that this Force will be
used even in cases where the States are
having 51 per cent shares in a joint sector.
It will complicate the situation. Not only
it will complicate the situation, but at
such a time when the Government is try-
ing to assuage the feelings of the States
and assuring the pecople that they have
instituted the Sarkaria Commission to
review Lhe present relationship and to
restructure the whole gamut of relation-
ship, financial and all at such a time......
(Intervuption ).

MR. DEPUTY SPEAKER: You can
continue after lunch.

PROF. RUP CHAND PAL: Yes, Sir.

MR. DEPUTY SPEAKER: The House
stands adjourned to meet after lunch at
2 p.m.

13 hrs.

(The Lok Sabha then adjourned for Lunch
till Fourteen of the Clock)
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The Lok Sabha re-assembled after Lunch
eight minutes past Fourteen of the Clock.

(MR. DEPUTY-SPEAER in the Chair)

CENTRAL INDUSTRIAL SECURITY
FORCE (AMENDMENT) BILL— (o,

MR. DEPUTY-SPEAKER : Prof. Rup
Chand Pal may continue.

PROF, RUP CHAND PAL : Sir, as
I have been telling you, it is not only an
inroad into the autonomy o: into the
jurisdiciion of a State, but it is a very
serious maltter that the Central Govern-
ment does not  believe the States. The
States arc taking carc of installations
involving crores and crores of repees,
their own as also those of the private
sector. But the Central Government is
not prepared to trust the State Govern-
ments in the performance of their duties.
If such is the attitude of the Central
Government, then tomorrow Birla will
say that ‘I do not beliecve the States;
permit mec to raise some armed forces to
protect me.” Tata will also say so, and
even our hon. Member from Asansol
may say that ‘1 requirc some Central
Securily Force to protect myself because
although T am the Congress (1) President
there, my own men arc abusing me.

The Central Government

......

SHRI ANANDA GOPAL MUKHO-
PADHYAY (Asansol) : What dare you
doing to R.S.P. and Forward Bloc
people? (Interruprions)

SHRI SOMNATH CHATTERIJEE
You are their supporter.

PROF. RUP CHAND PAL : What |
have been telling you

SHR1I ANANDA GOPAL MUKHO-
PADHYAY : Heis hundred per cent
correct. The Chief Minister of Tripura
had asked for CBI enquiry into the aflairs
of the murder of the Congress M.L.A.

PROF. RUP CHAND PAL : He is
very impartial and not like you.
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SHRI SOMNATH CHATTERIJEE:
He could not afford to go to Calcutta
because of the Panchayat’s nomination in
that party. He remained in Delhi to
avoid so many troubles and to avoid
being gheraoed.

SHR1I ANANDA GOPAL MUKHO-
PADHYAY : My friends are very kind to
me.

MR. DEPUTY SPEAKER : In all
this 1 find nothing with regard to the Bill
under discussion,

PROF. RUP CHAND PAL : It will
deteriorate the industrial relations. Qur
experience is that the management at the
time of any industrial dispute are very
much inclined to use such force against
the workers who are agitating on very
justified demand. In this connection,
here 1 am referring to a different matter.
When the Bill came first in 1967 at the
time of enactment it was said by the then
Minister Shri Shukla that it was being
formed on the lines of the Raiiway
Protection Force as a watch and ward
force. What is the experience with
regard to the Railway Protection Force ?
Has it improved the situation 7 We have
several times on the floor of this House
referred not only from this side but from
that side too that we should do away
with this force to improve the situation.

SHR1 ANANDA GOPAL MUKHO-
PADHYAY : We have gol the experience
of the West Bengal Police. Chander Bosu
lost his brief case.........

MR. DEPUTY SPEAKER : Prof. Pal,
are you yielding ?

PROF. RUP CHAND PAL : No.

MR. DEPUTY SPEAKER : He is not
yielding.

(Interruptions)

SHRI SOMNATH CHATTERIJEE
From his own peopies quarter.

(Interruptions)
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PROF. RUP CHAND PAL : They are
galking my time as also the time of the
Housc. (Interruptions)

SHRI ANANDA GOPAL MUKHO-
PADHYAY : My thoughts are serious.
That is why they hurt them.,

(Intervuptions)

PROF. RUP CHAND PAL : Section
9 proposes :

“(1) Any member of the Force may,
without any order from a Magistrate and
without a warrant, arrest.

(i) any person who voluntarily causes
hurt to, attemnts voluntarily to
causce hurt to, or wrongfully
restrains or attempts wrongfully
to restrain, or assaults, thrcatens
to assault, or uses, or threatens
or attempts (0 use ...... o

We know how they are being used in
practical life that in the name of attempt,
innocent people, good workers, are being
put in prison  As is eur expericnce in
other sphercs, al! the forces had been
working against the interest of the
workers, whenever they had been placed
at the installations in the past.

It is not only ‘attempt’, but also
‘against whom a reasonable suspicion
exists’.  On the basis of suspicion only
the workers will be arrested. It isa
dangerous  proposition. It is being
done in the name of defence. What s
our experience at the time of serious
political situation,..

SHRL ANANDA GOPAL MUKHO-
PADHYAY : Our experience is very
wide. Nine workers of the Siate Electri-
city Boards were dismissed without assig-
ning any reason.

MR. DEPUTY SPEAKER : Prof.
Pal is not yielding.

SHRI SOMNATH CHATTERIEE :
Has Shri Mukhopadhyay given his name
as a speaker ?
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MR. DEPUTY SPEAKER : No.

SHRI SOMNATH CHATTERIJEE :
Let him for a change, speak. Tt is
time.

PROF. RUP CHAND PAL : When-
ever | speak any truth regarding him, he
seems very much perturbed and he always
tries to jump up.

SHRI ANANDA GOPAL MUKHO-
PADHYAY : 1 was supplementing the
truth.

PROIF,. RUP CHAND PAL : Our
experience is that on the basis of simple
suspicion, good workers, honest workers,
dedicated workers and patriotic workers
have been just punished like anything.
What is the other side of the picture ?
At the time of any crisis we have seen
that the workers have produccd as much
as they can by their sweat and by their
blood. They have joined hands to de-
fend the country, That is the expericnce.,
These patriotic workers have been ques-
tioned and they are being subjected to
such harassment by these provisions. [
oppose all these provisions and the Bill
totally.

Then again, if you create such islands
of Central force making inroad into the
jurisdiction of the States, What is the
future? Suppose you are going to protect
even installations run by the State
Governments, how the complications may
arise and how the relation between the
Centre and the States gets totally com-
plicated 7 Some States are providing
power to the Central Government installa-
tions where these Central Security armed
forces are proposed to be placed. If they
just try to protect the power-houses, on
the plea that they are supplying power to
the Central installations, without the
approval of the State Government, what
will happen ? It will only complicate
the relationship between the State and
the Centre.

Then again you may just agree with me
that there are townships adjacent to the
plants, What would be jurisdiction of
these armed forces ? They will go any-
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where, enter any house and arrest any
person without warrant even on the basis
of suspicion. Does it nol go against the
freedom, personal freedom and liberty
that is guaranteed in our Constitution ?
1t goes against that.

Lastly, a very important ques-
tion is that by raising these forces
into the armed forces, the rights

of forming association are being taken
away. In this very House, whenever we
have discussed problems of the Central
police forces, suggestions have come that
their grievances may be ventilated and
their associations may be formed as in
West Bengal where the forces have been
permitted to have their own organisations,
associations etc. Not only that. The
report of the Commissions like the Na-
tional Police Commission has suggested
such things. Though the National Police
Commission have submitted their report,
we do not know the total reaction of the
Government. We know this match that
they have come out with a statement that
this report was biased although this was
later on contradicted partly, Any how,
even in the report of the National Police
Commission, it has been suggested that
these police forces should be given their
right to form association and that will
be very helpful in settling the grievances,
to find out suitable machinery and to
redress whatever grievances they may
have for which they might be agitating,

I oppose this Bill. It is nots imply
because of the arguments that have been
put forward that this is required in the
interest of security of this country. The
armed forces are held in high esteem by
the people of this country and it has been
the opinion of the Senior Members of this
august house and of every rvight thinking
person that they should not be exposed in
such a way that the respect they command
may be eroded. Is this the way and the
manner in which we are going to use the
armed forces which wil deteriorate the
industrial relation, which will deteriorate
the relation belween the Centre and the
States and which will take away the
rights of the people and the civil rights ?
This will be a dangerous thing. L oppose
this Bill on this score also.
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I hope that the hon. Minister will agree*

with me on this score and withdraw this
Bill even at this siage.
SHRI M. SATYANARAYAN RAO

(Karimnagar) :  Mr. Sir,

I support this Bill.

Deputy Speaker,

SHRI
the Bill ?

CHITA BASU :  Why support
You are a good man.

SHR] M. SATYANARAYAN RAO:
| am a good man. Thatis why I am
supporting. The “‘support” does not
mean that this Bill, when it becomes an
Act, should harass the labour or the in-
nocent people. In my specch, I will refer
1o that also.

The hon. Member from the Opposition
just now was saying that it will affect the
Centre-State relations. 1 do not know
how it will affect the Centre Stale rela-
tions. | do not know whether I may be
under the mistaken impression or he may
be under the wrong impression.,  This Acl
is not applicable to the State at all,
This is very from the Statement
of Objects and Reasons of the Central
Industrial Security TForce (Amendment)
Bill which has been brought forward here.
It concerns with the public sector indus-
trial undertakings belonging to the Centre,
not the States. In what manner the
States came into the picture I do not
know. Nothing is mentioned about the
State here.

clear

MR. DEPUTY SPEAKER :
public sector undertakings are in
States.. That is what he means.

The
the

SHRI M. SATYANARAYAN RAO :
We know, the public sector undertakings,
whether it is the property or other things,
nowadays have become very complicated.
It has becn mentioned very clearly also
that it is because of the complexily of
industrial undertakings that this amending
Bill has been brought forward in order tq
take prompt action against the people
who indulge in such activities which will
go against the protection and also the
safety of the property and the persons
who carry on the work there,
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About 115 industrial undertakings are
there which are mainly sensitive under-
takings like the installations of Depart-
ment of Space, Department of Atomic
Energy, Oil Refineries, Petro-chemical
Plants, steel Plants and major ports.
These are very important not only from
the point of view of production but also
from the point of view of the security of
the nation. That is why this Bill is very
necessary and I want to congratulate the
hon. Minister for bringing forward this
Amendment to empower the authorities
to arrest any person. Butl would like
to have an assurance from the hon.
Minister. If this power is given to the
people to arrest anybody without warrant,
there is every likelihood of it being mis-
used also. This is meant against the
people who actually work in the industrial
undertakings. About other people, I do
not think they will be able to enter the
industrial undertakings. In 99 per cent
of cases, they will be dealing only with
the people who are working there, that is,
the labour. If this power is given to the
authorities to arrest any person without
warrant, it will be too much. 1 do not
know whether the hon. Minister will
reconsider this matter. 1 want the hon.
Minister to give an assurance on this
aspect of the matter. The provision of
‘‘arrest” may be there because if that
provision is not there, how an they pro-
tect the property and other things ? This
is the only thing on which I want the
hon. Minister to give can assurance,
that is, about the arrest without warrant.

The Home Ministry has got so many
forces under it, like, the Assam Rifles the
Border Security Force, the Indo-Tibetan
Border Police, the Central Industrial Secu-
rity Force and also the Central Reserve
Police Force. But I would like to know
from the Hon. Minister —although he
may say that it is not relevant here, but
because we are dealing with the forces,
after all, it is one of the forces of the
Home Ministry—why there are so many
forces. I can understand that for some
historical reasons you have provided for
Assam Rifles in those days to deal with
such insurgent activities etc. But now
BSF is also used for that purpose and
also Indo-Tibetan Border Security Force
etc, The objective of Border Security
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Force and also Assaw Rifles and also
Indo-Tibetan Force, I think, is to safe-
ourd our borders there. But we are also
using them for internal purposes, wher-
ever it is necessary, in order to maintain
law and order. You used it during West
Bengal clections and on other occasions
recently during 1X Asiad here. When
this is there, why should we have so many
things ? Why should there be confusion ?
I think the time has come for you to
bring one force. You may call it Border
Security Force or somthing like that. Bora
der Security Force, Assam Rifles and also
Indo-Tibetan  Border Security Force
should be merged with one organisation,
by whatever name you may call that
organisation.

The Central Reserve Police and the
Central Industrial Security Force can be
kept apart. The objectives of these forces
are different.

I would like to know from the Hon.
Minister what he i1s going to do with re-
gard to this, There is not much scope
here. Of course, I will also mention
about the Association. Now they are
restricting the members of the Industrial
Security Force not to form any Associas
tion and not to carry on any activities
relating to the formation of any Asso-
ciation. I do not know why they are
restricting this. When you are giving
this right to form Association to Police,
why do you restrict the right of these
Forces ? 1 think the functions of this Ins
dustrial Security Force are similar
to those functions carried on by Polige.
There should not be any discrimination
between them because I think this force
does not come under armed force or
under any force of that sort. But the
dutics which it is required to discharge
are only regarding maintenance and also
protection of the property. I think they
should be given the freedom to form the
Association.

I support this Bill.

SHRI INDRAJIT GUPTA (Basirhaf) :
Sir, I rise to oppose this Bill. The back-
ground of this Bill, I think, dates back
to the year, 1979, when the Janata
Government was in power here and there
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was very serious and widespread revolt
in the ranks of the Central Industrial
Security Force in many States which, you
will remember, culminated in the tragic
happenings at the Bokaro Steel Plant
where the CSIF personnel were involved
in a direct clash with the army. The
army was ordered into action to quell
the so-called revolt of the CISF personnel
and there was exchange of fire and about
22 or 25 CISF jawans, I do not remember
the exact number, were Kkilled in that
firing. There were two or three casual-
ties on the army side also. But apart
from the Bokaro incident, there was
widespread unrest and agitation in diffe-
rent parts of the country. I should have
thought that one of the lessons which the
present Government would draw from
that experience is to learn the reasons for
this very explosive outburst which took
place and the reason was (he fact that
there was no machinery, no provision,
no arrangement by which these jawans of
the CISF could represent or ventilate
their grievances, cven if the grievances
were justified, Had there been some such
machinery, some such provision, perhaps
in good time, the Government could also
have been warned that these things were
accumulating below the surface and dis-
content was mounting and steps could
have been taken to remedy the situation
before it burst out. But in the absence
of any such provision and in the absence
of these Jawans being able to go to
anybody. to any of their senior officers,
to represent their grievances, hese very
serious happenings took place. Of course,
I would not expect Mr. Laskar to say
that all this happened because the Janata
Government was there, This is one subject,
one copic, you will find, where he will not
blame the Janata Government for it
whatever they may do on other counts;
here they are of the same mentality as
the people at that time were. At thal
time the Home Minister was Mr. H.M.
Patel who was a formed Secretary of the
Defence Ministry and his mind was
thoroughly  defence-oriented, military-
oriented. In this matter, of cause, our
Congress-1 friends have no complaints.
Later on, when things were brought to
light, it was found that the CISF jawans
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were not even given proper uniforms in
proper condition to wear, they went
about in tattered and torn uniforms
which were not repiaced. And these
very fundamental and life-and-death mat-
ters which could not have been solved
in time ? It came to light that officers,
as officers do at other places also, emp-
loyed illegally, irregularly, these jawans
for their private duties in their houses—
make them take their children to school
and bring them back from school, take
their dogs for a walk in the park and go
with the Afemsahibh when she goes to
bazaar for markcting. These are not the
duties of the jawans of the CISF who are
supposed to protect ensure the security
of these public sector undertakings.
All these thinzs came to light later on,
things which could have been settled long
before if there had been any normal,
rational, logical machinery for them to
be able to represent their grievances.
That was not done. Later on, when
severe disciplinary action was taken, a
large number of people were removed
from service, many hundreds or perhaps a
thousand or two thousand were suspen-
ded, many wcie transferred, there were
various forms of punishment inflicted on
them, during the remaining period of the
Janata regime, these people had been
gommg round making representations to
various people, including Mrs. Gandhi
who was then out of office. | remember
very well that they had approached Mr,
Chavan who was also out of office. And
at that time these leaders had given them
all sorts of assurances and promises
saying, “*“What can we do now ? We are
not in power ; the Janata Party people
are in power ; but if any day we have the
opportunity again, we will certainly see
to it that justice is done 1o you because
we think that you have got very reasona-
ble grievances and we do not approve of
this kind of punishment and victimisation
which is  being carried on.” 1 would
like to ask Mr. Laskar as (o what has
happened to all that now, now that (hey

are back in power and the Janata
Government is  no more. Now they

have come forward with (his Bill, a Dra-

conian Bill, and I would like to ask them

whether,  simply by  making this

force an armed 1orce, it is going

to ensure better security and protection
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of the undertakings. For that matter,
what is the meaning of ‘Armed Force’?
It is a technicality. They are, of course,
armed : they have got arms; they do nol
always carry arms with them, but they
are not a force which have no arms; they
have arms. In 1979 the Army was used
to seal off and to occupy some of the
armouries of the CISF. Where do the
armouries come from if they have no
arms ? In plain, commonsence language,
they are an armed force, they have got
arms. They had even exchanged fire with
the Army at Bokaro, I may remind you.
I do not approve of these things But the
point of the matter is that they have got
arms. The CISF was established in the
year 1969 following that very disastrous
fire which took place in the Heavy En-
gineering Plant at Ranchi and which was
suspected to be due to sabotage. Then
the CISF was brought into existence and
it has been in existence for a pretty long
time. Now I can tell you from my  ex-
perience that the CISF which is now dep-
loyed at various public sector undertak-
ings is as incompetent and inefficient as
the Railway Protection Force in prcvent-
ing theft of property, pilferage and
various similar things. You should know
that. T can tell him that in the Calcutta
port, for example, a huge amount of
pilferage goes on from the godowns of
the port and so on. It may be going on
in other parts also. ...

SHRI M. SATYANARAYAN RAO :
That is why these powers are required.

SHRI INDRAJIT GUPTA : What s
the power required ? The power which is
required to prevent collusion. Whole rail-
way lines—you will be surprised to know,
whole railway lines which belong to the
Port Trust railway which are laid inside
the area of the Port Commissioners, those
lines have been removed and physically
carried away. Nobody knows who took
them away and where, The CISF is sup-
posed to on duty there. So this is not
the way that simply by saying that now
it has become an ‘armed force’, stricter
discipline will be there on the members
of the force and so on and that they are
going to ensurc better protection or secu-
rity.

I also suspect, as Mr. Satyanarayan Rao
said just now, that the Home Ministry is

VAISAKHA 13, 1905 (SAKA)

‘Central Indus: Sec. 358
Force (Amdt.) Bill

also anxious to be a master of huge
armed force under its disposal under
various heads. I would like to know from
Mr Laskar what it the total number now
of all that—the BSF, CRP and CISF.
The figure of the CISF is given here—
that it has gone up from 2000 to 49,000,
officers and men. Then there is the
Indo-Tibetan force and Assam Rifles and
various para-military and military forces
which are under the direct c¢ommand of
the Ministry of Home AfTairs, Govern-
ment of India. What is their total num-
ber ? That total number I would like to
know. Are they trying to build a parallel
kind of armed force which will complete
with the Defence forces. They want to
build up a big empire of the armed peo-
ple under their direct control. I do not
scc why should they do this at all. CISF
is an armed force. They do possess arms.
If you want to give them better arms
and (rain them better, that is a different
matter. But they have not said anything
about that. ...

SHRI1 VIRDHI CHANDER JAIN :
That is the matter.

SHRI[ INDRAIJIT GUPTA ; That is
the matter ? I do not know. They should
say that. The object is that they are to
see—first of all the pe ople who are work-
ing in these undertakings, that is, our
workers on whom ultimately the success-
ful operation of these undertakings
depends and not on the CISF, it depends
on the people working inside and who
are our own public sector workers and
if some people are there, and this can be
everywhere, who may indulging in some
thefts, the job of the CISF is to defect
them, prevent them and search them
sometimes when they go in and go out
as the various bodies like—vou know,
watch and ward and that type of people
uscd to do before CISF came into exis-
tence. I do not see that there is any
necessity for such a big piece of legisla-
tion. It will only encourage them, as
Prof. Rup Chand Pal correctly said, to
use this new power in a very oppressive
and repressive manner against the wor-
kers. There is no guarantee at all against
that. For example, this arrest without
warrant which is being provided for. It
says that any member of the CISF, even
an ordinary constable or jawan can arrest
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anybody without a warrant. 1 think in
similar types of legislation which we have
"got, there is at least some provision that
nobody below a certain rank can exercise
this power. Here, there is no safegaurd
at all. Any ordinary constable or jawan
of the -CISF can go about atresting
people without warrant. [ object most
strongly to this. There are ranks of
people here—head constables, Naiks,
etc. in this organisation but when it
comes to the power to arrest without
warrant, there is no limitation whatso-
ever. Even an ordinary constable who
may be himself involved in some way or
other with some miscreants or may be
in eollusion with some people, as we can
see, if he is given such a power that he
can arrest anybody without warrant, I
think it.is liable to very serious types of
misuse. This power cannot be given and
it must be restricted, making it clear that
nobody below a certain rank can exer-
cise this power. Here any member of this
force can do it .

Then, Sir, about the right to from as-
sociation, 1 remember, Sir, that in 1979-80,
after that big agitation had been sup-
pressed, these people were assured—1 was
looking up and I have got the old records.
They had some discussions with the
Deputy Prime Minister, with the officials
of the Home Ministry and with the Ins-
pector General of the C.UI.S.F. This
was in October 1979, A statement was
issued, signed by Mr. R.P. Pandit, Chief
Convener of the Association, Mr. K.R.
Nair, Member of the Central Negotiating
Commiittee and Mr. P. Manoharan Nair,
Member of the Central Committee of the
Association.

Here, they say in this Statement that
they were given: a sympathetic hearing
by the Home Minister. Then, they had
discussions with the Inspector-General
and the Government has agreed to
approve of the formation of associations
in the C.I.S.F. units. That is to say, it
was agreed that at the units level, they
would be allowed Lo form associations
specifically for the purpose of represent-
ing their grievances. They must have
some channel or there must be some

and choke them off.

MR. DEPUTY-SPEAKER : 1 think
there will be association of trade unions.

SHRI INDRAIJIT GUPTA : Not trade
unions. It was an association. That
was also restricted to the units level.
They were told that they cannot have
associations at the State level or at 'all-
India level. They will not be permitted.
But, they will be allowed to have asso-
ciations at units level for represerting
their grivances.

Here, of course, everything is ruled
out. They are threatened with dire punish-
ment and penalty they join or establish
or form an association at any level. What
is this ? I think they are absolute ]y acting
like blind people. They will land them-
selves in some trouble later on. This is
not the way that you can t(reat your
employees. There must be some reasona-
ble way of decaling with these things.
Therefore, 1 agree that there is a big
scope here for misuse. He should give
the matter a second thought. Just because
something has been drafted and brought
here it does not mcan that it cannot be
improved or rectified.  Sir, I do not have
much to say about this. But, I would say
that the right to form or join appropriate
associations, through which they 'can
represent their  grievances or their
demands or whatever they may be, is
essential. This right must be given (o
them. The power to arrest without war-
rant first ol all, 1 think, is an odious
thing. It should be removed altogether
and nobody should bc arrested without
warrant. If they insist on keeping such
an abnoxious clause, then, it must not be
restricted to any ordinary constable or
jawan. They should not be given such a
draconian power. 1t must at least be
restricted to  some level of officers.
Officers below that rank should not be
allowed to exercise this power.

L would also finally suggest that the
Minister should look into the assurances
which were given al that (ime. He will
find that there were (wo types of assxj-
rances given—onc was that the cases 'of
a large number of people who had ‘been
suspended, who had been dismissed ' and
victimised and all that in various ways,
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would be sympathetically considered.
And, as far as possible, those victimisa-
tion ‘measures would be wvacated ; the
suspension orders would be withdrawn.
The second assurance was about the
formation of association at the units
level. Now, it seems to me that the
Congress Government is Lrying Lo outdo
the Janata Governmenl at that time.
The Janata Government carried out a
very big repression and, perhaps they
were panicstricken. I believe they were
quite panick when the C.1.S.F. unrest
took place. The panick is not a good
counseller. In a mood of panick, they
behaved in that manncr. But, these Con-
gress leaders  went round at that time
assuring these C.1 S.F. that it ever they
came back to power, they would ucat
( hem very generously, leniently and all
that kind of thing. Itis time, I think,
for them to show whether they are really
serious about the assurance which they
gave. May be, at that time, they were in
the Opposition. Now that they have come
back to power, they should not have the
slightest  hesitation in  honouring this
assurance. So, I would like Mr. Laskar
when he replies to the debate to speak
about these things. As far as this Bill
is concerned, 1 consider it to be a dange-
rous type of Bill. It is totally unnecces-
sary and it will not add to better protec-
tion or securily by simply declaring it to
be an armed force. So, I am totally op-
posed to this Bill and 1 suggest to the
hon. Minister to withdraw it and bring
it again after suitable amendments and
it'need not be incorporated as part of
the armed force at all.

SHRI S. A. DORAlI SEBASTIAN
(Karur) : Mr. Deputy Speaker, Sir, |
welcome the Central Industrial Security
Force (Amendment) Bill, 1963. This
amendment is long overdue. In apprecia-
tton of the adage ‘Better late than never’,
I'have to say that this will receive ac-
claim from all sides of the House.

When the parent Bill was passed 15
years ago, the Central Industrial Security
Force had 2,000 officers and men. To-
day the strength of the Force is about
49,085 officers and men. They are de-
ployed in I15 indus(rial undertakings.

All these years the CISF men were
the butt of ridicule from the public.
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Their writ would run only within the pre-
cincts of the public sector undertaking.
Anyone can commit robbery or a dacoity
and if he is not caught within the precincls
of the Undertaking, the CISF had no
authority to arrest him outside the com-
pound of such a public undertaking. The
State police would also not take cognis-
ance of the offence committed by such a
person within the precincts of the under-
taking.

This amendment enables CISF to be-
come the armed force of the Union at
par with Central Rescrve Police. Now
this force would be able to provide
security to the vital industrial under-
takings.

Here, | would like to point out the
necessity for ensuring that this force be-
comes a real security force. There are
widespread rumours that the CISF men
are in collusion with the workers and
employees of industrial undertakings and
they pilfer the stores and components with
impunity. Sir, whenever the public sector
undertakings ar¢ disposing of scrap mater-
1al and industrial wastes by auction or ten-
der, the bidders remove excess material
over and above the bid value jwith the
connivance of the CISF men. ] Rs. 10
lakh worth of goods are removed in one
industrial undertaking in one y€ar you
could imagine how much would go out
from 115 units. Crores worth of goods
are moved out every year. The public
money is being taken away by the men
who arc supposed to save the stores.
Actually they collude with the bidders
and remove the good every year. It has
become a common phenomenon in every
industrial undertaking. 1 would like the
hon. Minister to look into it and take
some steps to stop this pilferage by em-
ploying some more peoplc or adopting
other methods.

We have now Central Reserve -Police,
Indo-Tibetan Border Force, BSF and
such other armed forces of the Union
which are complementary to our Armed
Farces.

I would like to suggest that a high-level
Committee should be constituted to find
out the deficiencies in the working of these
para-military forces and suggest remedial
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steps. There is need for doing so be-
cause of frequent reports of thefts of
fire-arms from these forces, There have
been reports that the fire-arms found
with captured dacoits of Chambal Valley
bore the marks of CRP, CISF, BSF etc.
I do not want to make wild allegations
about collusion of men belonging to these
forces with anti-social elements, but oeur
Home¢ Minister will confirm what T am
saying. While we make CISF as the
armed force of the Union, adequate steps
should be taken to cnsure proper protec-
tion of their Aimouries. In  the first
week of this month, arms from (wo arm-
mouries were reported to have been
stolen. It may be a far-fetched suggestion.
Yet 1 make bold to say that there is need
to declare the Organisation of Civil
Defence also an armed force of the Union,
so that they are endowed with the autho-
rity 1o prevenl recurring communal
clashes in the country.

Sir, as our colleage, Mr. Satyanarayan
Rao and other friends just before were
telling that the power to arrest those people
should not be vesied below the rank al
least of Deputy Commissioner or Deputy
Superintendent. Otherwise the ordinary
constable will take this power and he will
always collude with the people who are
also just taking out the properties from
the undertakings and that it will cause
enormous loss o our country. To that
extent I would say that unless he has got
the Warrant order from the Court or any
higher authority, he should not be per-
mitted to arrest the people. With these
words 1 conclude.

DR. A. KALANIDHI (Madras Central):
Hon. Mr. Deputy-Speaker. Sir, on behalf
of the DMK, I rise to oppose the Central
Industrial Security Force (Amendment)
Bill.

This Bill seeks to make the force an
armed wing of the Union. This is like
the simple imprisonment being converted
into life term imprisonment.

The establishment of this force is a
classic example of the encroachment of the
Centre in the State Sector. The State
autonomy is being impinged upon by
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this kind of an enactment. The CRP is
there to subserve the interests of the
Centre in the States. Now CISF will be
a complementary force. It will be the
force of oppression of the workers in the
Public undertakings. It may not be out
of context to mention about Mr. Amal
Rai, in his book ‘Inter-Governmental
Relations in India’ has dealt with this
point. He had this to say that -

“‘unnecessarily central control tends to
create tension in relations between
the Centre and the States. No
wide-spread Union-State  conflict
is ensured. This can be attributed
to uni-party rulec in  both the
Central and the State.™

Now, Sir, the picture has changed.
Many of the regional parties have come
to the State power. The same view . was
expressed by Dr. A.L. Mudaliar, who
was a veteran Gynaecologist by profession,
a senior statesman and who was Vice-
Chancellor of Madras University for two
decades. Dr. V.K. John expressed the
same opinion in the Madras Legislative
Council also. The same opinion was ¢x-
presssed by my Party founder, the late
Dr. C.N. Annadurai, who was popularly
known as Anna. He while answering to
the questions in the Press Club of India in
New Delhi said :

“*Under the present Co nstitution powers
which  strictly came under the
States’ spheres are  being  slowly
taken over by the Centre.”

He further pointed out that ;

“*An ideal Centre was one which
left sufficient powers to States and
kept just enough powers to jtself
to protect the integrity and sove-
reignty of the country,”

Sir, the time has come to review the
question regarding the deployment and
operation within a State of Central forces
like the CRP and the Central Industrial
Security Force bearing in mind that main-
tenance of law and order is the primary
concern of the States.
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Sir, some time back, the soldiers in the
BSF posted at Manali Oil Refinery and
Madras Harbour resisted the oppressive
treatment of the Commandants. They
took procession. Unfortunately, instead
of listening to the grievances, they were
transferred to different corners of the
country.

I am afraid that this Bill will take
away the right to form associations or
unions. On this point also, [ oppose
this Bill,

With these words, T conclude,

sit A9 wvg Trm (9TAT) ;IO
wqEY WEIRT, U F 9T ITT F A
AT FFATHT F ATHT T4 G197 Fg A
Z | oA /A ZAT £ PR 393 & avg
FY AT AT 2 TE TwEg T fagma
qifadzfeoa 7 wzr f5 ¥=3 o1
&1 {5 qv 715 F977 =9 51 arar
z 3aFt afemra 7z fAwe vy o
OTF AT FF T FH TF I F7 A0
AT H E1 T | 97 TRl Fer 2 ®
TEY FEAT g | Iegia a8 A F@r f®
I Wfvar F g grg S g A
grar & |

ITTEAET HET2g a':;:%f T T,
T FAT FIT AT T gErI A
gfemrd szvafaa & =y 25 2 | fraq
g A9 FA A qvHaE fgaar &)
ATT-AT7 IYT T AT Far A1 2 ff O
HefEes vk 7 #10 7F F7 @ )
A FATY q G4 azq wwarfear &y
ATETE 49000 & T2 & | Azvafmm o
T3A AT 175 F FG F1 AT F ) FgN
AT AT HT AAIT TAT AT 3T
T ogq A Fr fewm | gz 2
feda 1 wfazat a3 & gfraq ary
T3 A S Aar gid £, aga savaa)
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FAF ) AT agA ga AT F
T AT TR W A1 a9 AH 2,
T WY AT T ATA S | T AT 9N SHIA-
AT9Y YT AF qAGL B # I IV A
BT AT F A W, WEAA § ATA HIA
T gEgd 77 g 9§ A
ATFL T GI907 FL 4T 7 |
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T F A i 4T 7Y AT §, WA
wZlzn 43 g0 %, A% ATAN BN Z
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qT A\l T WA AT UAHEA FT AL
AT @ 2, 3ay W N arfew 2o
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FAT ¥ | wT wEeatE § faan e
®IET g7 fAe 7 a1 34 qANT FAT
fear w13 ? w3 ymAa Ay Afvar §
b C I e 1 e £ A o 1 2 A
ST AY IT _ET FI0FIH ISA A7 7

aim xgq 2 fa fugfes ga9 T
77T F1 4T qa&a HIF AT 2 7
R (Y qfemw 9gz 2, 39 97 HAY
FI1E AT H3AT ¢ a1 39 THT Fgaar
fF yraFT TFET 7 fqg qrEE a9
gt g ¢ fse fraT &0 AT aFEr ST
¥ 94 9% IF W@T AT 7§ ITH A
o FIAT G247 2 | IHH AT F FAT
wawd & ¢ fag MeT v AW F7
7, 37 gga 9% faafea g99 Agl
A Y FAT FIA | HAC FT AT FA
TR £ a1 F4T A8 T4 (F g0 qIGE
qFT WA F A9 A¥e TEEAT |
qiver ar  efwfasw gar &7
Under Sections 332 and 333 of IPC, it is
not necessary to have it. You-can arrest
any person. But then within 24 hours,
you have to produce him before the Mag-

istrate.for a remand.

qg 1T "I AFWHE ARl 1€ fE
AT FUT TAAT G20 81 78 2 7
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A STHT Iee Wag & &l 7 TAAT ATAET
dt | & a7 9rgar g fF vae ¥ w@f
qAT # 7 37314 FEl fF a4 "q7 g,

Y FT AHIFAT 2, AEFLITAST 2 ar
IATT qFT AFA 2 | F WY T AW
a7 fF faqsrize arees o1 qur gae

T
[ 7]

AT wg T UFE ATH g, SEST
TS 2 | FAF Wigel AT HFA FET
et & far adn, Afwa fasanfe
FIAS W FH FI47 2, YAT Fg T
TEAE FIGT 2 Al 3% fAers o F-
FIET g1 AFAT 2 1

MR. DEPUTY SPEAKER : Mr. Satya-
naran Rao said that there may be misuse
of it. You suggest some medicine
for it,

SHRI MOOL CHAND DAGA : The
question is for preventive purpose. What
is the question of misuse, I do not under-
stand, because, after all, it is TPC.
There are certain bailable offences. You
can arrest any person. Bul then you have
to release him on bail.

SHR1 KRISHNA CHANDRA HAL-
DER : Misuse can always be there.

SHR1 MOOL CHAND DAGA : Sup-
pose you require a warrant within one
hour or two hours and the Magistrate is
not there and the other officers are also
not there. How can you get a warrant ?
By the time you get it, he will run away
with the property.

MR. DEPUTY SPEAKER : When
somebody has been arrested without a
warrant, have you ever argued on behalf
of the person who had been arrested
without a warrant in your life as a
lawyer ?

SHRI MOOL CHAND DAGA : Sir,
under Section 51 of the Criminal Proee
dure Code, one can be arrested.



369 Cenitral Indus, Sec,
Force ( Amd:.) Bill

SHRI M. SATYANARAYAN RAO :
Section 151, Cr. P.C., not 5I.

SHRT MOOL CHAND DAGA -
Then, what happens ise if it is a bailable
offence, then he will be released. If it
is not a bailable offence he has to be pro-
duced before the Police authorities within

twenty-four hours.

SHRI A. NEELALOHITHADASAN
NADAR @ Then a person cannot be
arrested.

SHRI MOOL CHAND DAGA : He
has put a pertinent  question. The
Deputy-Speaker had asked whether orc
can be arrested without a warrant or not.
When the suspicion is there, one can be

arrested.

SHRI M. SATYANARAYANA RAO :
Mr. Deputy-Speaker, any person can be
arrested without a warrant under section
151 Criminal Procedure Code, if there is
any likelihood of a cognizable offence
being committed.

SHRI MOOL CHAND DAGA : No.
Pleagse try to understand. If there are
suspicious. circumstance, il onc person
found. in suspicious circumstances, he can
be arrested. Suppose a Policeman' finds
a4 person in a street in suspicious circum-
stances, he can arrest that person. He
can get a warrant and arrest him.

AN HON. MEMBER : [Tuis not that

easy.

SHRI MOOL CHAND DAGA 3 He
can say, whatever he likes. He will do
whatever he can do.

It is your opinion. You can go through
the provisions.

AN HON. MEMBER : How can he
be arrested ?

SHRI MOO1. CHAND DAGA : You
can think over it. He can do it. 1 say
that in suspiciouys circumstances, one can
be arrested.
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If you read it, you will see. See
Clause 10 about Section 15 A. Tt says—

“15A. (1) No member of the Force
shall, without the previous sanc-
tion in writing of the Central
Government or of the prescribed
authority, —

(2) be a member of, or be asso-
ciated in any way with, any
trade union, labour union, politi-
cal association or with any class
of trade unions labour unions or
political associations; or...... ”

So, if he gets the sanction of the

Government, then he can.

In the Statement of Objects and Rea-
sons, 1t is mentioned—

biane an urgent need has been felt for
making the Force an armed force
of the Union and for giving some
additional powers for dealing with
the problems of security of the
industrial  undertakings. It is
therefore proposed to amend the
Central Industrial Security Force
Act,’

T |3 F0AT A TAAHE F1 ST HTHAS
SHT &, 995 A¥I7 9¢ gg faq «rar
TAN & | WAL HIEA KT F GG
Zed S 7 Fd, 1 98 wITA &Y 441 7
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A1q1, fIa® FI0T IT W FT AFQ
IH T | 0F I 9IFTET FQ & | oY
AT UF OF g51¢ 9T "EAT 913 g,
§g AN § IFATA 9T T 98 T &
aedl 9 o1 v, = fEa gaEr gfpm
ag 297 f 7 AE & gra @Y 43
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THA ::é:?;: q Y grEvRIaTE g ! E’#
TOTTHIIIT 40 FAT HAH ¢ 7
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SHRI SOMNATH CHATTERIJEE :
After your visit to Canada you have
charged.

SHRI MOOL CHAND DAGA : What-
ever I have {0 say, I am saying. You are
also a lawyer. You can say. 1 think it
is not a bad Bill, and I am support-
ing it.

MR. DEPUTY-SPEAKER : Shri Hari-
kesh Bahadur.

st gfedm agg (T1EYY)
QAT II1EAET HETET, AWl T
ATEE &1 WV HY AT | M1 HEE
FT WG AT F J13 JF o1 W fw
FATRT  FIET & I8 TA9 F1%1 gfv-
aqT g AT Z 1 AZA 9BA U TIT TET
we F FET 4 fF TS vw v e
HAT @ A1 A9HY 7% &1 smar &
SaTel W TRV FIT 7 AfFA dg
SRR N B B o o A
Fear & #3ifw sra 7 qo7 7v@ o T

T IEE |

w1 fagaF T77 ¥ yeqq fagr 2 @g
o 1T fggaF g 91 § gawT faoy
FIAT § | F99 g 97F17 NE 2 D
§ T UFT & agd 419 14 FAT TH
qEA & g0 AT A7 2 opyfe gwa
g% #uam fauy g fe@ar 2 afsa
ITFT IIFTT & FAT FI1T gATT A8T
qg( | JEAa qFAfvar vaE & A9 99,
uqfaae afgay ¥feas oz F q19
qx #{1¥ gusfezam feaeyzy taz srfy
F AW 9T LA {IHTT 7 997°q  H1H
g1 fam 3 faas gr afwr sng 1
AT T FAFT I1 AFAT 2 | Tg
FAA A IH AW H I 2 oz
AIEHTL FT A7 & fFasr yg 7
FRFIfTT FTaqq F¥ & fau Iq
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fwaT sfasmiz =fgy, gasr gqq o
FIAA & ATEAW § g1 J1a1 7 FE-
fawai 7z 3 FF Towe & aadm g
F AT FIA FrORTAT H (a1 &
s & afy wgmwfa #1 e
A4 F99 FT BT F fam g | g8 W
FEN AT 7FAT 7 7 92 o7 FAT A
@I E FH geaviedia gEr A & S
99 I femy AT F, IAET AT g™
¢\ ¥R o fr wevicdt gar s &
g S ggd AT @q AME TR E,
IA9 OF T g AT g F wwarfar
FT WA &4 A7 39 97 gfFaey
A & [T =7 73 F1 FTAA AT
BINIT |

MR. DEPUTY SPEAKER : No powcer
on earth can crush the working class.
And you are mentioning it in the month
of May.

SHRI HARIKESH BAHADUR : You
are absolutely correct byt this point
should be understood by the Government.
They are of the opinion that they can
crush  the entire working  class.
That is why, I am - opposing this.
A # gz g vl 91 fa seAddm

AT FIT F FATS T ATHFY FET 5T
AFTT KT AT 414 a1 Arfser 7 =19
TE AT

gY@ & a7 FeA1 9gar g
faar @iez faveAret &0 St weawE
far s wgr 2 gwar fafisg w7 @
TRIIIT 7 513 | A9 99 F F8
A E C AL I -t - A A |
SITRTHT 3UFT &1 ¢ 4 & Jega1egoy g
Y &Y AT FAT AEAT # fF I 2m
JEIT F1 SAISTAT 3799 T AT THF
qET B AWET FT IeE4 F1EET 8
2 =0 O AT | agr ST ST
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or FfFa Farer F arfes oy F 1

FAAT & IRIY qAT TreAT aga faar
>

&

-

SHRI MOOL CHAND DAGA : Sup-
pose, this amendment ‘without warrant’
is removed, will you then support the
Bill ?

SHRI HARIKESH BAHADUR : No.
The motive behind the Bill is that the
Government wants to suppress the work-
king class. That is why we are opposing
this Bill which is nothing but a link in
that chain of repression.

greaa¥, & Fg @1 97 fF g9 997
F FAAT FIFATT G FIG FHA FI
AT HfETAT FI4H 7 AFHTIL & TH-
Aqr fgertt | gay #1€ gyrr T@ &
qTOAT | AT W 3 4T IAN F AT
q¥ ff #lo A0 THo UFo  F FAM
o g ¥, gl WY 7z g1 FAT £
Mfear ET 2| IaIETOT F AL 9%
meEqR 57 7 oF |rF #1 FTEEr
2 ggi @Y Mg vy Uw grer ¥ foqo
frgaa &7 9% 2 | F27 917 A gray
AT F 1 AR AATH FHATAT HIT
gqR A A FAIATE fF qgi L gt
& FTLEM & F@ AT &7 (G Wi
AT Ao HrEo THO Tho & FHATIAT
F gra o =fr a1 SEr e gaan
qeq FIRT JATHT o AT T dfe-
FIT ITFT AT = a7 A o Fg fF
TAY FHTIRITAT AT ¥ Fifear w=w, ag
qTT WX AU § AR ATAT E | STH BT
¥ 3@ qeg F1 AfqFTT FHT o A
FY TFAT ARG &, TAT ALY AT AR
w1 FRg T JTEET & A ST A
&1 59 F19 7T agraraq F faw &
AT AT FT @ 2 | TAF A H FHL
aTQY, Yar F A€ GwwAr g, F#ifh
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e %1 feqfq & 39 &1 F] g
GEHRTT &1 THT AAFHTL a4 & a90T
Hlo #TEo TH 0 THo HT giaureil #1312
eqT IAT ATfgu o faasr aag A
EIRR T G- ‘szwrar‘r TqF qIH
" [T FI ATAY q7T 2 | IAFT AFA
#1 faarg zsa1 78F w@a ¢ | afew
IHY AT ISTT FT ITPT @A & | 39
FIFTIA 90T 9% fGga qrearasi
a7 =79 fZa7 grar AR 3T AT
F FTIOT FI g7 &4 F fa0 T@ FaA
IBIT 1A, 3% Fw  afus glawm
frefr gicft, 395 staa & §o aga<y
At AR A gEIS ¥ AT A
F UF Q19 § T A9 ATIHT FF T99
i, @ F® wAI garn, JET g8
g & qfywic e g a ar fafz=ag
w9 8 THFT FEIANT AT | EHH AT
JqF AET &1 gFAT |

¥ gg Wr Fga1 dF@ar g f& @
Fezd geefezaa fagnifedy &1 &
forer g1 ara9 37 &Y Fifam &7 ST

??“r Z, 3% 9TE ILHIC &1 FI;T F4AT
2, a8 aga ATHIAT | m:m?r ST gFar

g | fagdr o ol arEg 2, It fF g
FIXH A H 2, 37 U4 ardal &t
gud &I ATHT 919 & AU g
YE q g TATH FIAT AT AT ET |
Y A o | g oY sar g, forawr fa
20 aF 1 faiy & @ g |

§ =7 R AHF T §T Fga gU,
o iAo g5 S A9 gegy ¥
gy FE M fF F 3@ fagas &
gdY o7 gqq 7, 9ifag & & I 9=
JuUEHT 15 g977 fagaw I, foaw
g qTEqd H AL & UFT AT [qF
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[ gfedw awray |

HX 9T 9% I o+l F1 qg1 AqT
T TR FT AT T6 |

st IFEqTE ST} (FTALE) o 39T
vqeT WFIRT, Fea g AR gLEAT IA
FTA 1968 # AAHT FIT & {0 T8
fadas oY wraa g8 # Sw AT
¥ o fpar AT 2, B OIFET QIAIT
gedl § AT G g | giEifE 39
ge% ¥ 43 gu arfagy grar Fg1 AT
% fr sutar & saman TRl &7 qO-
ATESE AT AR, ST SqA HWTAFT
sfasiar Fg0 &, FHfAEE Fgd &,
q9gdl #0491 F WIAT FEd &,
adgr ®gq o | gHIX IUT & WIE ¥F
Fa & qUGF 2, IfRT PR IATT qFA
q¥ =T g7 A1aT &, 99 § 98 Iwar
g fo ag gaar wgragw fawa® 7 &<
¥ T A 7 @ 8 | T TH A
gefatiwwsr w5 g mwagd &
gF H ag 2 1 A, T g fa &
Y FIT FT AT FF, § g Fq91
AT ATFZAF AFHAT ..

MR. DEPUTY-SPEAKER : If Mr.
* Harikesh had remained on the other side,
he would not have opposed it. Similarly,
if you had remained on the opposition
side, you would not have supported it.
St FEATA AATH] : ATAAG FYT8qET
ST, ITFAL JX T ardr A 39 arq Ft
A% ST | # fqagT &7 @ oar fE
BIR T H IR AT fg ¥ steqifira,
fasg gt wr 2 |

M frewt e ewim 0 3qTemer
WERd, €T F fEEHT A FEyr

st AT qAA T fawTE fv-
AT AT AST A BY TR R | gATY Are-
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fro awF T agg & W WA
T F @ §, ATE F Yegw TAAAC B
yugRfHr gf a1 wT agAHT &
yrewefds gf | aga ¥ U@ arvE,
o, sfasar &t wrgdz daey § 9
@ 9, dfew fady sroam fas @
T, AFTT Z AT F, IAR] GIRIH
ZE-A1FR fHarT ;M I JI4 AAA-
N ¥ qusT FAI WA 97 am W
freee avenfow fasra €1 @r gy, ar
gg Wi SEd gramar & & g -
fr wfqesmt & oy ow T
AT qaga GET-HorreAY gy arf@gd
frgs sgfas av=i A awAIF F
SUFT HT agT A% § |

Iy, 917 q1 9% g9 ag de@d &
fe &1 812 IWa w7 &, 1 WWAE
dqeT § 9ofa 2, faaay 1% ey av
FT% A7 sufgq AAET g, ST W &
qYE &1 4¥9. a7 @AY §—d N1 Fre-
W€ FHIF 2, AT g A 2, Suww
g AT 2 | UEl grera H We ey
TAIFTL AT UST GFX Te-58  Ffa-
SSIAT 1 AATAY & AT IAHT sqqedqT Al
qgd T a19 2 | {57 F1e@09 ar wfa-
TSI H AFS-gATU & qIATE H AT
gL FHATIN FTH FIJ &, Ig7 71 599-
T AT ATE €T F T AT FIE qoUF
T gHT-ES 1 I TEY 8, z@lAy qmr
97 UHT ®TF HT FeqAT HTq7qHGAT & |

faa 7% arfagi 3 g7 faq &7 faay
faar 2, & 9791 18 Fagar avgan g fe
SAFT Hal BT qfqw wa €Y 2, Fawr
AETT &1 909 F3§ & o7, 9 f& 7

AT AIHTT F A 93 39T wEd @

Tafan gad fadw s | § fawis
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¥ forr faaw frar sma—ag &%
ARAFETEY AT Fhgaer #1 a1q TE & |
THET FgT & fF o FTAT § gEATE
FT O, ATFT AT ATAY AT AR
FEy 30, Mfew 48 Fed Zq, AT
FATAR, AT FAAET, LA A AT
frarare arg 2 faadT & aga &1 e
wedt 7 favra wvar g, #AifE =7 fad
Y Ty ooy wAE A 2 fF wagal
FEATA F7a 4 JET A4 A7 HWf2T
FIA F TAFRT 07 1 AR ATAT 1T
FEd F TFT A7 | q4 AT 5 ARHEA
Y gAAT GHAT 21 AT AR, AfFHT TAT
THAT AHY TG F 0 TAE HA AT
¥E ATFIT FT 491 G 2 7

s faa ga g 2@d 2 % ararfie
FeqAT § Z8ATH, AISHIE, ThAT, I9-
g9, AETAAT gl gl 2, f998 gan
JeqTEd F1 AgT TFA qgAAr g |
THFT FAT IoATa9 97 &1 HHL A
qzqr, afew agd AT FATE gE AN
T THT ATAT 2, eRfaar g A &,
AWMAAT g ATAT g ) 34 AAT &0
TFgTy * A0 uF TIFT AT JTHG-
T T FT, BT FT AT TJgq I 2
YT 7 a1 f3zamg 2 fa s wifa-
g g fas Hawwaw@w 2, 9
FgT WA @ qra-faa1v 7@ F a1
W F I AR g AEAr 2 fF
AT 3 AT 98 ATT a1 ArAqrfas
fagra a5t & gar @ifgr | gas fou
W T GIHFTATTA KT AT Feqeq
HIAT 3 |

g9 AP g8 I@d ¢ & gmier I
FHTAGIZ & UH UM T%q 77 99
Bl & 17 g9 gg A6 ¢ fF g7t &
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¥ qursraTg g3 a¥E & euifga g 9g
AT TET OT S WA= FT FH
g, BE-aT FT wF ¢, AIfawAAGT FT
®F F, 98 THIF &I 1T AT qHI-
arg & TEF 97 99 FL g K g
=7, ag T12 ey a9 F1 &1, fae
wgswa &1 @, fwdr arfa &0
2r, fear fawrig®t F1 & AT
FeefT &7 &1 21, SAFI TAAIET  HIGT
faa | 54 g 7A9rAdIg 1 T FIT
* oYv qHTHETE F LIEA 9 AAqAT B
T 79 ¢, a1 g9 gg W1 I@FT  q3ar
& fF qursaie & UE ¥ F-F9 8
ferra 2, ®19-59 A1 g g 1 K
bqT gt g f aad ast arer agi
FT 9113 & | AT 92 % SIqf
€ 4T IYWT G797 HT AqH Fex W
fea gu & oiv w97 79 # qarfas 37
&1 sAGEA[ FHT FATT |

uF qra & gg Wl F@AT ATEAT §
f& ag a3 sfFzm sfs srzae g9
ST H &, A9 W YA yFW F wg
@A | SAST AAN qlEAT &, AV
T IH gIA &, IAFT HAT 9T v
& "7 IqH IaF1 a8 faamar smar g
o fog 38 ¥ oaT%a & gA7 a1 gHE-
qq % gAY IT IfACSET T &[T FAT
Frfer | 97 ArzET FFT FT meET-
afFv & z9 gvg &1 oggedr 2, i
g ST AT &7 7 F yfaesi g,
a5 -ag fae AT aast dwefar g
Ik gAYl & fAg Ao § wF aw
Fq1 AGY graT ATfgw 1 T AT ZEET
fa<rer st 3@ &, ag 9 quw § Tg
Aq1aT | FAFT, fgrgearT w1 qaw awr
EY & A IgT 92 -T2 Arectan
W Z A g grfag g8 & gAR
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[ =t segaTer ST |

w1 gemifaa waeq Hegfaee @ 2, i
Igi 9T 43 §U 2, ofF agl aX LA
grETefmw H gIarer g7 2, a9
auwar g fmasd sam &, 995 4
gsfafaal F ga ax F Faq & §1
a8l TX AW Fi 39 qa & fag i@
FL ¢ fF FTA T 5H @ AT OTe-
T giAr F1fgu | & FEAT 98 AR &
fF gagr vy feg ag @ 2 1 97-
WTAT 9 919 § ¢ (& o1 99q &1 |-
g0 &T AGT &g «, AT H I Lg-
AN ¢,  EI ANT AL F
gearm #wF & fau IwwE g,
fsra¥ Seqrsa 9 gid1 §, IemET 39
gl ST § o ST wsgel e Arfasi &
e § WIE g9 ¢, IA%I ag H °F
FT @7 S, A1 g sfage g sw
F1 IST FT G[ (U, 1 IGY 3T AN
#7819 giar g, faas Jeg s e ed
gla & AR ST 3qq &g & fag 7
WS FT a0 ¢ | Fel 9% Aegdl d
FT dT4T ad &, Fal T TSR 59
FI A0 ¢ ATATY gIATA  HA F,
forad guTT I3 F7T I9TET FH Il 2
AT THug Qg S=FEgar 2§ ozq
AATH =S &1 T@d gU, g dgd AR
g for siteriforr wfaezmEt & <0 w9 8y,
IFT T @ § A419E fHar o ok
JUET ATHT H1 AMGT ATT T FAF]
wsrga fear s

g9 fagas &1 5geg  wwgd )
AT FAAAT 1 Iq% AT srfeprz
F1 SAAT 8T & | 92 A1 F A19Y gg
& fFaga Fv 9w g | 9T T avE A
I gIAT, a1 EW AT 3AET favry wvg
T qIETT § wg A fr ag ww
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fagsrqoe & & gwag dea & &
2uTeY gfeqs arsvefasm § AT AT
AET wy w1 FEIfq 90 gE 8 A
Jgd a3t qraI § o T FTHT IAA
T GAT & | SAHT TAT FIAT, SWATH
FIFI Y7 IAFT AATY @AT W G-
FT KT FA £ | AL-AYT wegEtw,
SgT 97 BYATE &AGT 7, TEATE qATY
grar 2 sig usvEer, guigy, faag
AT FrET9T, IAAT 28T giAr mifgw
THEF AATAT FeTATSHT AT A4l a714
T 9ga g I9HA g, wreefEmm g
WA g & e & fag A}
SYTEIT F1 AIfqqa® Fam & fag 34
TIE & a4 &7 agd aST STazqAFAT g |

WS ¥ aga § AT BE I A
frergw g1 s & | 9 g7 ave A
e ot g% g1l & S IFET g
glaT € | wigaT 977 yrecfsw §
Wi EiSt 317 gfaa & freae @y #91
W g SrEar 2 WK AR gaway,
siarETY, fauigl siq 93 feu sng @
zafdT 93 gwrg & fa zqd o e,
o ATTo dro, &0 THo THo A
frzras &t &1 v@ o 90| o

afggqd &1 ga¥ aimar & S
aifgm |

BHTR Agd & afeas o swefavm oy
& Wel 9% dgd HEgraqu AT awdr
€ | A1 &7 T gard SiETe AR X
mifedt &1 g agi 9 a9ar g1 W
TI@ & AT &7 907 A4 AT &y
g @ % fau afggw @mr zaw
few w7 woige aw 7€) g & =
11 AT fgwrsrg 9 g9 | 59 qreq.
faear &1 @aqwa &7 srERgwE §
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# Zor Y Far ofvadY g g or iy o7
QAR 7 AA ST K[ AAE AFT ATRAT
g fr 3= ad awwagw ¥ AET
AT fofyear & fa=re w97 F A7 TH
faer i1 2w ¥ v £ g% fazarw 2
foe ST AT EHET FT0FEA AT AT
2 T # A& ot gEgfz enosft | W
FIAA T AT q o 74T qz@ATE, AL
o1 uarrfFe aeai #1 afafafuar av
TAF AT | T ST B AFT G A0
Tz a7 F1ATC fg 21T | IFq1ET q@r
¥t gad wggar faad) 3 A
F qrq & srgAY Frq AWIT FEATE

sy vRd FAR fag (fFhsEs)
Fzfeaaa faggpfedy 3z j9cg 9 #raw
qr | I9 99T § FIATE T8 TEr 97 |
I3 gaT T¢ ATEART a7 &1 % 41 %
Tg FAA TET-AZT TAET L A5AATHF
faee AT ST | 3 FEFT AT AW A TG
smar fwar @ (% gz s awg &
FIA TZ AT WAET AT TF 2| A3
ST FY A gEr AT’ waraT FAre

zafam & arx § 8 g4 7 TET
& wrad g afr S w1 e gfead
FEAZINA F AUMZHA 245 #T AT
femrar =mgar 2 TeH gfTaa wiT
Tz F A49] & 1  FAT AT 2 -

Article 246 —*‘Subject-matter of laws
made by Parliament aad by the Legisla-
tures of States.”” I read clause (4) of
article 246 :

“Parliament has power to make laws
with respect to any matter for any
part of the territory of India not
included in a State notwithstand-
ing that such matter is a matter
enumerated in the State List.”

Now, I will read out Seventh Schedule
(Article 246)—Union List :

“Defence of India and every part

VAISAKHA 13, (905 (SAKA)
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thereof including preparation for
defence and all such acts as may
be conducive in times of war to
its prosecution and after its ter-
mination to effective demobilsa-
tion.

Navel, military and air forces ;
any other armed forces of the
Union ™

Now, I come to List [I-State List.

“Public order (but not including the
use of any naval, military or air
force or any other armed force
of the Union or of any
other force subject to the control
of the Union or of any contin-
gent or unit thereof in aid of the
civil power).

Police (including railway and
village police) subject to the pro-
visions of entry 2A of List I.

UF FIENIIAT § FIT TG ATAT AT
g 9i¥ ag 78 fF 39 79 aftw vearE
Sa qr arad 39 ety wme
TAT (541 1 9 39 AR BT FATT FY
AT FLIE & | H A9H AT T A
qgug FE® AT F zeEdr #1 fgweg
¥ fao sz #4137 fafaq & Ak
AT 7Y ST aga & wA fafaw §
AT ' 2, IR TAA faig ww ¥
FZT A=Y BT | G, TAH qAX AT
TZT FIAA KT HI ATAT 2 | GLHIT HI
FIEAATT § FaeT A6 g8 wfu-
F17 7 29 =1fgn fF sgi Fr Fez £
TFREAT T, ART T WAHIA FTF AW
AAHT FAAT AT & AT e
1 AT FT9H | g7 TE @
TEH T WY T AFA, TGT FAIIT AT
AR I AT AT T AT T @ F
fF =@z o7 &2 & a3y Ay B
Fifgm 1 3AF fao qroq gvErfar
awgn ot faaa w7 faar 2 ) g% o=@
ST AE IS @STEIAT § fF e §
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[#f =15 gare fag]

qrAel ¥ FeE F) q@AATST a7 ZIA

Frfem | rTE g A1 Ay AR
a7 o ZFar 2w fe geza frag gfam
@R AT A1EA gfes ger T T

g | ey fegfq agt WY gar 21 AT

¥ | mrgA ot wfaFre fao 2 998 0%
At fremrd 1 oafawre & soET
w1 & fF geeval & goqma & (90 ag
JEN B OTAT P JAT TEF HIAAA
Feeq FATTITT FT a19 4T T 9 | 94T
a8, fra forara § gegla @ATSaATR F
qfesreT afY 2 | GIETT & AN a8 Tl
Fg GFY 5 AFAAT JOUA T =A
FT I | FAT FTETT FY FOT AL 2
fr worgel F1 2am & fA0 7 B A
semrer AT 39T A F @dy "
¥ weaT Agar g ag AR F|
& gd qT AATT AT FTM | TE
qqT & w7 A7 R FIEIT F7 HAT ATE
T8} & qaife 3z wagd &7 fgadr A8
¥ gg A weraar 2 fo wEeEiEm
¥ &7 e IsFE A T g § oAl
ag FET fF T gfy ST F AT F
qr %r‘ W = E A R ITET F
qqT TEY FNAT | TEA F qTF 0% ATE
g1, T8 Jgd wegr 91 | AfET wE A
T g7 fear &, ead FfaFrv aq £
AL AGT @

¥ Qo g2em faur\ awr &1 99w
@IE | GR FEl F vl 1 oame
A FTHFI AeAT 2 | HFA4 39 ;wE
fFw & @t fe agi o7 7% gFwa
JTEATEY F1, AITAT FT, GIAATAT FT 2 |
oAz Ffeaisr g & A0 zq
®I FT TEAAS fFar A7 2 ) HI AT
& AR Afys sfgwre sy fgw sy
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®ETITFRRA M a7y fau &
feo s w2 & | &1 U’ e & WAy
a faqza @1 adwr gg 78 20w
faelt stz 3uag Ziar 2, frdy Fee H
BSATH AT & &7 7 T757 TIFHTY 319-
FI HIT AZN FAT £, F41 IAFT FIF AT
T y1T7 gasq Fvq & fqu qg=d
TEY 2 7 Fga § wrsAT § AT FiwAr
ATFER. 2 g arg wEy 2 qfiEd
NS & 4T FITHT AT 21 47
FHT UHT /ET oA 2 fF S s
feeft w'zvdfmn & o1 v'e gz wAeT

FI & A0 Usg AFT g F@; @l
I 394 I (a7 27 7 srazg Wf
BN 1 gA ared § gt agam g fa
THET T[S ATTTAFAT 7 AT TH R
F1 1T ofF wara fFo J17 1 F*8E\

2| THH FIAA TACAT FT FTAH @A
F WIT H AT 71 I=q=T ZI), ITEN

ATEZ, H1T 37 FET | ARIAA FIH

F FATT TT9 ATT ITAFA 37 a0 |

O T F27 2 -

““10. After section 15 of (he principal
Act, the following section shall
be inserted, namely. :—

“15A. (1) No number of the Force
shall, without the previous sanc-
tion in writing of the Central
Government or of the prescribed
authority,—

(a) be a number of, or be associated
in any way with any trade union.”

FUT FEY AANHT F g7 yfumifag)
# g1 TAT q1EA fear aar A 7 @A
THF QU9 a8 #7957, Iq Gy
1 AAT & faw gawt aveq Fay q% I,
3IFFT ufqa®wre F¥3 F71 a1 I FT faNiy
FIA AT IAT 09 F1E TRIT AZ wg
ATTAT | T HIT FTT FT a9 § 34+
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FI I HRW F AAA F fAw arey
arar e ar | 7w wiawre &1 fraga
grar =ararfa® 2

ST AT G¥ I F G I FAT
gA1 2, 9% 2@ gu Afaama & faqi
JUEt T TS A7 Fem & wfaw A w6
fawrfaa fFar a1 a1 @ A9
@A FU HTTAT Al ArfEA R

-

qUFE § =9 faa 1 AFggFar g A
ot At R o I s e O I

fagr wrAT Afer 7 o=w fam &
fasg st wfafwar gy gtz A7 afa-
fopaT 21T ag sroFr o faa AT 2wd
F1 fgsr IO} | g9 TIST1 1T FE &
graey YT FIOATATRT & | 399 &
qyYT TAEN g | T FIIT a1 UAT AT
z f& ZT UST H I A AT TF
®1F F iR & ArEaR 7 OI@Al
TRAT 2 | T HIST UF ATATATE TT€T
¥ qFdr 2| IT gved qrq A1 391 H
za®r wfafFar agg gar a1 § mF
a1¥ &Y e wgar Fgar g f& av-
1T g9 fae &1 arfoa & &1 47 W
T9d g, 19 TEAIIAr § g8 g7 fa=re
FT oY% gq faq &1 arfaq 7 F |

st gfg am @7 (FFHT) @ FA
yefezae fagarfedt w19 vHstz fas
ST aar 2 g9 9% ¥ goq fa=re agw &
ger EAT Higar g | A faig §9 @
Tz FEAT FrEAT & % FA17 9 1 4w
g feefte &7 faar amar =rfgr | za4y
FIE ATATAFAT A1 2 | 78 H zAfaw
Fgal § & e dvo fto s Fefuas
TIEFAT FT 7 97 grfasa 7 | 57 9
qfsw® g 93 AT F, =T AL,
fagmfedy mfas14r 21, g1 9% 29 a7,
99 93X IR garee fear srar & oa
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3o fom ared 332 AR 353 B W
F arey grfass 2 ) I arey qra-
w1 A1 2 fF faim gragry zaF fao
frar o | &9 zowr i ssgma
fear 2 st & zH37 #15  wramgwar
TEl FAWAT | TIT 419 g & Y
growt fwfagas 19T #7199
FIAT T 7, ITH UHTHET FIAT 9 97|
TeqdqT 29 TFTY F7 J9 A1 fHfaae
THAT F12 T o7 fgar gfzde @y
FI TG Z AL 341 9799 7 2 &, I
I Agr 2

ga<r arg uAifaasE, 979 & ar
¥ 2| T H AT AJ9T @ 8
f& wa gfaa &1 7757 gar A1 g
srealAa w0 &0 3499 gfas #1 o8-
mag favr & wwe gfaw ®osiw
e fedt @i & ygemaT @EY @ar
ar @z fasr W A% 7 e #ow"
qET &Y AT, AT ATEAT AR FV
TAAT | 77 72 AATAMT U ATT FY
z T gfaaa & wafas g1 a1 7g fEwy
A FOF T FFEET § AL W FFA,
HqH FAAT FI HAT AFT FL qHFS AR
fsa aasfas gfas@E 1 gEr %
ferr gaat fagfes Y % & saF fad

ag F1T ALY FT qFd ¢ |

T fad St ST aAy T g
A& H gqd ¥ar g1 fefaftas &
qEFRY # S gIAISA a9 17 § ag
At A& F g FaE faar ggr fad
ST A qAT 97 qifoq F MT a7 @
atg ¥ ofaq ¥ ga 8 JqEET T8
war) fag gaw @ fadd #
FE T HFWEA AT &T@r
2 31T I gvay § FEH IS4 M
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&, SHY gEIT F AT  quwar g
fe zei Wt 7 T F O TS
Ty faa 7 2 |

q1FE BT F v F Ao T A FBA
fr faaaifeay §1d &1 Aa=a g7 NFE
G giar & faar g & .18 fagn.
fY &7 ALY §FAl | TOH FIE UHT
arg At 2, zafay " F1 srE-
FAl 72, 3% o1 #18 Y gH17 AL
Fv qEAT | GfEF 0T GTIES, 99
YT F arFreT NFEE 2, sAs @y
PAge F1 MasaFal 7 39y @7
qres qoea #1097 saaeqr &1 {989
g8 I FEAIT F| T FT 4T | Y
sgaeqr gt atfen | TaE fAaw @
yraraa fwar aar 2, ag faegs A
faar waT 2 |

g &4 1 qAT Alga T F2
fra ¥ naafaad wrg ar wagt g,
iRy feam v & % gaq avHz
gax1 oegATy fwar s Arfed, @g
qHIT R E T F 7w g fa za.
& fary Y Qraraa g AT, WY A
Bt fwar 21 A1 THET WA (F9
SN

gegl oreal & ATq #4 woq fam+
g faar & aAga H W 2 A o1 qq
Ifaa A& aww a7 faary fEar 2

SHRI CHITTA BASU (Barasat) : Sir,
as you know, right from the time of the
introduction of the Rill, we from this side,
have been expressing our vigorous oppo-
‘sition to this kind of move.

This Bill is to be viewed from different
angles. It is to be viewed from the angle
of the interests of the workmen who are
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working in the Central Public Undertak-
ings,

15.50 hrs.

(Surt F-M. MOHSIN in rhe chair)

This Bill has also very . serious impli-
cations regarding the conditions of work
and life of the members of the Force il-
self. Naturally it is expected that the
hon. Members of this House would also
apply their mind as to what extent this
Bill will safeguard the interests and im-
prove the conditions of life and work of
about 50,000 men working in this Force.
It is also necessary, as some hon. Mem-
bers have already pointed out, that this
Bill has to be viewed from the stand-
point of improving the industrial relations
in public undertakings. Naturally it is
expected that the House would also apply
their mind to this whether these measures
improve the industrial relations in the
public sector units for greater production
and productivity, and 1 say without any
reservation that we are for greater pro-
duction and greater productivity in the
public sector undertakings ; not only that
we also want that the public sector under-
takings should be taken to the Pesition
of ‘commanding heights’. Of course, |
know, there are some friends who are
habitually leftists-baiters; they are free to
make their own observations. But the
House should not forget that a section
of the Opposition—1 do not say, the
entire Opposition—is committcd to the
public sector philosophy and wants fur-
ther improvement in the public
management also.

seclor

From these different angles, let wus
analyse the Bill. I do not want to take
much time of the House ;1 would just
remind the hon. Minister who is piloting
this Bill now of the speech or the points
made by the then Home Minister, Shri
Vidya Charan Shukla, when he piloted the
original Bill in 1969, highlighting the
object of the original Bill which was then
turned into an Act. | would only remind
him to remember the particular objective
for which this Security Force was created.
He was very clear and he said, ‘The main
thing is that we want to streamline and
make the watch and ward organisatign
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of the industrial undertakings owned by
the Government of India efficient and
better. Mr. Atal Bihari Vajpayee was there
in the House and he raised certain ques-
tions regarding the competence of Parlia-
ment to enact such a measure. 1 am not
going into that aspect now because that
is irrelevant today. The parliament pas-
sed that Bill and it is now an Act and
it has been working for the last 13 years;
it is not relevant today to say to what
‘extent the State Governments were oppos-
ed to this measure. This is known. My
point is this. The original object of this
Force was mercly to act as a watch and
ward stafl. The nature of job of the
watch and ward, whether in a public sec-
tor induslry or in a private sector indus-
try, is more or less the same, namely, to
ensure security of the instruments, cquip-
ment, etc. Now the Government itself
feels that, in order to ensure proper secu-
rity of the public sector undertakings,
it is necessary to raise an armed force.
‘Armed Force’ in what sense ? Nobody
has said that the CISF have no arms.
They are not an unarmed force. 1 just
want to ask this : is it the object of this
amending Bill to further arm them or
provide them with sophisticated arms.
Now, they may be having some riflle.
Do the Government propose to give them
a sten gun ?...

- SHRI SOMNATH CHATTERIEE
Or a missile.

SHRI CHITTA BASU : ..or a
nuclear weapon ?

SHRI ATAL BIHARI VAJPAYEE :
Carbine.

SHRI CHITTA BASU : I do not know
all the names. Anyway the object of the
Government is not to offer and not to
give them sophisticated arms. Therefore,
I think, as I told on Lhe occasion of the
introduction, that this amending Bill is
contradictory to the object for which
the parent Bill was enacted......

SHR1 SOMNATH CHATTERJEE : It
is a sinister move.
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SHRI CHITTA BASU : This is not
permissible. This does not speak well of
the intention of the Government. : If they
want Lo have another force like that of
CRP or something like that with a parti-
cular function to be performed, they
could have brought forward some other
Bill. By amending this Act and convert-
ing an innocent CISF into an armed
force, T have got a great suspicion. It
affects the workmen working in the
industry, as has been rightly pointed out,
In many public sector undertakings —1I do
not say that there is no pilferage and
there is no theft—there are pilferages
and there are thefts and in many cases,
these pilferages or thefts would not have
been possible had there been no collusion
between the CISF and some of the
misguided workmen. Does this - Bill
brgak .the pexus between the CISF and
the misguided or anti-social worker .in
the industrial units ? Dees it break the
Anexus, does it break the linkage ?  No.
on the contrary, it helps  the
CISF to spread their links. Take.an
ordipary constable. Now this Bill pro-
vides him the authority or power to
arrest without warrant. He just goes,and
says, ‘Either you do this thing or 1 am
going to arrest you.” You are correct.
50,000 constables, 50,000 strong men
working in this force—it is 49,000 so
about 50,000—so the 50,000 members of
this force are being given a blanket power
of arresting anybody, cven a simple
worker. Can you imagine ? My hon.
friend there —1 congratulate him that be
did really understand the implications of
it.  Unfortunately, Mr. Daga said that
anybody can be arrested al any time
without warrant. ......

MR. CHAIRMAN : The provision was

there in the old Act.

SHRI] CHITTA BASU : Therefore, 1
implore upon you to understand the

implications.

SHRI M. SATYANARYAN RAO:
There was no provision in the old Act.

That is why this amendment.
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SHR1 SOMNATH CHATTERIJEE
This is a new provision which is being
introduced.

SHRI CHITTA BASU : All those
aspects I am not discussing just at the
moment. Mr. Laskar, you understand
the magnitude of the power you arc
givirg to 50,000 ordinary members of the
force. This does not, according to me,
improve the working condition within the
public sector industries. It will only
create further tension in the industrial
relations. Thercfore, the Government, in
its wisdom, should not pursue the Bill
on this count at least.

Secondly, how does the Bill affect the
members of the force ? It has been
rightly pointed out very clearly that
to take a lesson from the experiences of
Bokaro disturbances of the CISF. 1 do
not like to describe in details what hap-
pened. But that was due to the fact that
there was no grievance settling machinery
for the members of the force. Do you
want the 50,000 members of the force
should be slaves under you ?

16 hrs.

This is the indication of your mind.
You want that 50,000 youngmen of our
country, organised in a force, should
remain slaves. They would not have their
grievances. They cannot give
vent to their  grievances. There
is no grievance discussion machinery let
aparl the consideration of the right to
form association, right to join union and
right to join a political party. [ think
even for their willing to join a class they
will have to seek permission {rom  the
Government.

Therefore, Sir, this  very vitally
affects the condition of life, condition of
work, democralic rights, hopes, aspira-
tions and even the minimum right of a
citizen. You want to convert them into
slaves. I must say Independent Indija
never visualised such a kind of fascist
attitude that 50,000 members of a force
can be made slaves.
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Sir, that point of view does not help
to improve discipline within the force.
Discipline is not one-way traffic. Disci-
pline implies some kind of motivation
also. Discipline is not mechanism. It
cannol  be mechanically imposed.
Discipline means acceptance; acceptance
means motivation and motivalion means
the raised sense of values. You want to
devaluec man. Therefore, Sir, from that
angle 1  would say the Bill is
pernicious. No man having a cons-
cience; no man having an jota of
democratic spirit or democratic valuc will
accept it. 1 would appeal to my friend
opposite to have some iota of value for
the man. You want to de-valuc man
and by de-valuing man you want to rule.
Tt is not possible.

Sir, naturally this force will create
tension among Lhe workers. It will not
improve the industrial c¢limate and shall
not add to the further enlargement of
production and productivity. As 1 said
earlier we feel that there should be
new management culture in the public
sector industrics and this management
culture can be based on democratisation.
By saying good-bye to democratisation
you cannot increase productivity and pro-
duction. My friends who are interested
in increased productivity and production
should change their mind and attitude
and they should agrece that this kind of
one-way (raffic, one-way approach and
one-way attitude is not going (o help
them.

Sir, even at this late stage would the
Hon, Minister agree to review these two
particular points 7 If they are willing to
withdraw the Bill, it is good for the
country, good for democracy, good for
the public sector industries and good for
everybody. If they do not agree to with-
draw the Bill, would they consider that at
least there should be some sort of
mechanism for grievance settlement for
the Members of the Force, as the Police-
men’s Associations have under certain
conditions under which the authorities
have given them the permission to form
association of Policemen? Therefore, Sir,
I think they would consider to incorpo-
rate certain machinery for the grievance
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settlement of the Force. Secondly, if they
at all want to  give the power
to arrest, why should it not be limited (o
a particular level of Officers. These two
points, I think, need serious considera-
tion.

Lastly, I bave one apprehension that
once they arc part of the Armed Forces,
these 50.000 Mcmbers of the force will be
under the effect of Article 310. Their
services will be dispensed with or they
may continue in service during the plea-
sure of the president. This might be one
of the intentions. They are not giving
them sophisticated arms; they arc not
being given missiles. They are being
given ordinary rifles or at best Lathis;
and they are being nomenclatured sa
Armed Forces.

Therefore, Sir, don’t make a mockery
of them. If you arc to make them
regular armed force, then make them
Armed Force. I’ you want to dcploy
army to manage the industry, you deploy
thc army, and that you have done also.
In some of the State Electricity Boards,
the Board Chairman has been an army
man. In some Universities, you have
put some army men. Then, if you want
to rule this sector by army, then have
army properly equipped. If you want
industrial relations arc to be governed by
the army rule, then say we want to have
that kind of force which can govern
industrial relations. Sir, this is a very
bad and pernicious t(rend. I call it
militarisation. There is militarisation in
the economy, there is militarisation in
administration. Now there is militarisa-
tion in industrial relations. Therefore,
if you want to have that, do it boldly.
Face it openly. But, Sir, you have heard
from Shri Indrajit Gupta that their
benign leader, Shrimati Indira Gandhi
has assured these Members of the force
during the Bokaro trouble t(hat if the
Congress (1) is brought back to power,
all the grievances of the force will be
considered with sympathy.

This is the dichotomy. This is the
duelity. The Deputy Speaker had been
pleased to comment that workers have
got nothing to lose but the whirlwind.
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Despite the militarised attitude, despite
the despotic attitude, despite all these
things, the workers will remain what they
are they will remain where they are.
There will be a ruling party, there
will be a ruling class to ensure democracy
in this country.

M %q\z qqo (‘T_Wg?) L HIAATT
awiafq wgran, seeferaa gagpfd
BT F A § AT fas grav E, 39
1§ qraT 391 g zafao fF 98 uw
AT FAsg 7 fa gy W1 WAy
TEAIA g, FA%| 2870 &1 S0 | gH AT
qI9T g1 vEr & ag g8 ¢ fF gardr
Ut grafy ¢, gud gz Aiv fadqw
9 J JITHIT FIT F T3 g2 | AT
famrs 1 92 U+ orarfaar @ o9
ag @I TEQTA FT FTIATAT Z1 T FHdf0
&1 a1 yu-faga 11 W H ST
fawra & wfT sirsr aaa feais § 7@
2, IAFT ATHIT T 2T 99 &9 F A
SIS AT FT FALT AR HT AT 59
fawra &1 s@swc FfFa 2 ST Iq9T
g g faar € F w W avw g
TATT f96q F79 &1 0F gAeA g1 T@ET
Z 1 0F 9RF ¥ 927 97 UF gqFT g9
F[ AT AZT &1 1939F 2 |

g ux Agrafrw eqw F oAses
w0 vEd A g faard w1 geama
FILGMET q27 9 AFANF  T2d47 2 FIT
SaH g AT gAIA 9T i g &
AgT 77 TH HAararfaF qeq Iﬁ?cr\a: Tgar
7 ST AZT AT ATTHIZT FIT & srq%:r
FIA 2 | FAT IGH T & A0 qoeg
I FT HTHRAFAT AGT &, UF A qa
F1 ATFAFAT A8 2, AT fF o7 agF
THRTISF qeay §1 TF9T7 F g% |
vel feafe & s agt 9T Yl
B FT FAT TF FIITI07 a’tq»"’ra’r:r e
efma 2 & stro, A #Ar Aw feEt
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[ =Y FaT qUT |

gefea vz @Ff | & Ta qUWAT E
f& gas 1 ow wd #r 2fgmm D
7§ 2, a8 qgT & WFsgE  AEHH il
g | AT W Ug HegA #3d 3 {F ;T
TRl 9X FarATfaa 959 198 @d 2,
q & AT T SATET &1 UFA FT I
LA § | AT & Agl, ®T ql qg
@ ¥ gar gt ar g fR g awg a
IEFT AE-HCZT F94 &1 9qeT gl g |
& gl T SAT B 2, SHR AT A7AT
gidr =rfgn f& &g g fromaie &%
q%, v GFEH F (A0 @Il & HF
17 JTT &1 FTWL F3W IBT 8T 1 €
arafnE gEaET F qegT A1 GBI &I
gz ufuwiz fea a7 &, 7 a& &
qIq gl & |

At gurv fagTa A3y 7 A1 A
Fr F17 F1 | TRE Her 7 fF AW
aga afys nfuwrr 2 faar & AT Ay
& arg &g o FEr ¢ fF g s
Fed O §g 0% FHE AME
733 UF TEW@A &0 FUIT AT AT
qrg gl IART g0 awd A g f*
g% g T T afE qEr &4, AT
gurk wrifire sfqusrt 1 ger 7g
gl qruett | gAfay ag #Head draeaE
2 & 3T &7 AT BT FIAT ATRAT
2 | F97 4gT 9T UEl qEary qg A
fasr qegpfa, ans7 X @9-%5 * IIH
gare &1 7% 2 N7 3w T fagg &
¥ g%T 739 wfuw ga g 1 B IeAT
=Tedi g & Far gfaga & am9 ay vy
s gfFa agt & foasr qugen & fga
g qaa Agr 2 7 Faw 7 T gfqam
F1 drz9 % foau @ agt 9v F1a49 @A
¥\ Far gy ara afsgarer sE=Erd
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#1 faasr e & fawior & aga &qsr
ANTETT 219 arar 2, vy fama Fearart
¥ A4 FT qqaT ]9 ¢ faEg FY HETH
Aenfa £ &1 ¥ gAR wi@ &1 fawre
21T 2 1T S Y gIaT @AT | HIF-
grfawar & =rarT q¥ fag gepfq &1
Arg faar AT 7@T & FAT IART AAEG
g & oo g’ gasr gz Ay g !
AT T F §i WF g, I A T8
T FT TFe 27| OF FASATH A
Fo, dewfa wrT afus quzar & 9w
T ag] 9 a1, 99T Wea?¥ 4g AW @
I Feegal & G199 Im F fawra W
TITRIA & a1 g+ TF1 a97a1 2 % s
#1 afzfeafqai & ag aga & wrazaw
g ez & faRTy & fadr agq 21
TEETA &, 3 &F9ITA W 97 gaF g
Teary gfa & 91T g2Fq 87 | q9|
uadtfa § W gwd 3| faar f fae
q7E § TIET HIFAT &1 BITHT GAl ®
fea &1 2|7 1T 2 | JNL IHT AMHATT
gz FfFaq g &1 wfawry faar s
ar#ar grmm ¢ oW W oF Wi &
FIT qq9 F51 faeaa1d g, #Av gg
T STT 1 T FT &0 FIE AT H1A
g1 ? gw Fad FAMA faafor gy
FLIE Z | ¥ a2 q@9T g fw gw
s faaafeet w9 91 @ € 98 A
T & 90 &, 98t ¥ agf wg=rT aran
FAAIL AFN FAT W F 1 oFAT T
ST & HITT I gAY ez &7 fymfoy
yrafed € 7 gq a8 siAa 2 fF e
AT HET UZ & fgg &1 qay a0
T E, IR FW A FT@ ¥

THHRT T B ®1 AAT 8 a1 F govwar
g B7 agd &Y qv8T FH FT @ F

I8 78 9 99 fF & I90 a1 e
| IU U7 wegH EWI ARy fr ag
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AT F1 RIT w7 oHrEsy g1 fow
af® ¥ argv  foenfed rﬁ]fr il
faarat gaar Trwa & A0 @er g, 99l
A0F: T I & AT AT TEAT FIA
FIAT gg WY BHIY va w7 TS
afed 7 g9q =3 wig Ay fRam @ @
@Y s gfawio ot e @ =17
fsror gare fafazt w7 a1 gfawo
faeret 2, 357 uFTL TAE Y fAwel
=rfem 1 3zt &1 vF qrarTw A7 AT
W o7z quw fo & i &1 o g
T F91 98 A9 939 ¢ A 3aw Sl
FAAT wfuge fan §, 7 s@F1 390
T FIA 7 OEW TH A\ FT AT A 2
f& foaar za5) v ofaFe w1 fazw
za 2 A0 34 gfaFe w0 fFawgm 39-
U FINT | IFT H g GO BT OVET 2
W7 TT AT 9% FE AITHT FIAT 2,
fagsqor safFaT T 2191 afr 7 9T 7EY
z fm 3=9 gfemfear 1 27 g »wiy-
F17 2 | ug 71 I afgerfar ay
AT wqrfad @vF AT AT 2
9 7% § g9 Ag 4AT AT 72, g9y
qHY T FHAT ATFA &1 AT F oG H
feaear arfen &7 faqEr F Tsr
afaF1T g1 9t vF F 9 qfasway & 2
w9 g0 gararfas amsr #1 qeEe
ar+ 2 a1 gu«1 AMfgr fFgw F9
gfaFwr T &1 W T sfuwre T 5 S
FHATIY &1 20 2 | 3% Q0 fasamm @
fr a faasqor z0 & z9 "wiagsry a7
39T 3 | faaw & q19 q19 fAaw)
§ 39 gaaT W ;T T gIeH zH
HIYFTTT F FEIAWT *1 3 02T AR
AU

W AT AFATATHT AT AEA g,
g #r feqfy &7 2|y g ‘:’aﬂ'?l'faﬁ
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faarrent Tror gty & faw gE
Y g7ar & form, aer £ g ¥ fow

qUT 0F faEnfEr A g fat
awd far 2 T Tg FAMIY WLET AA-
T T AYE AT ATAA A L@
oAty famgmi ¥ A4z JOIEE 2,
v fan & g wiwAss 74 g |

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur) : Sir, many things
have been read into this Amendmznt Bill,
which are not there. 1 wonder as to
what our friends from the opposition are
trying to find out in this. [t has a limited
purpose. The purpose is that in the light
of experience and expansion that has
taken in the strength of the CISF some
measures have become necessary. AS
stated in the statement of objects and
Reasons, the Force has grown from 2000
to 49000 and now be deployed in more
than 115 industrial undertakings.

We have great respect for the State
Governments. This Bill is not anti-State
Government(s in any way, as is being
painted. It is not an interference in the
working of the State Governments or
in any way reducing their powers. But
sometime, it so happens that what is
sought to be achieved is not achieved
because there is no proper authority in
the proper places. For example, in the
Railways GRP and all other Forces are
working, But what happens ? They are
drawn from the State services and they
are not in the direct control of the Rail-
ways. The result i1s that there is a lack
of cohesion and efficiency. We have to
think of all these things. Alse central
undertakings are an  important investment
on the part of the nation. And it is the
duty of the Government to see that this
investment is used for the purpose for
which it is being invested. 1t is nation’s
money. Therefore, an orderly operation
towards production and productivity is
the point that is being made out.

We can agree to some of the objections
which the Members from the Opposition
have made. For example, I would very
much like to see that this provision of
arrest without warrant is not abused or
misused.  There should be some machi-
nery or some mechanism and some scope
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for seeing that this is not misused.
Secondly, I can also see some weight in
the argument being advanced by them
about debarring them from forming asso-
ciations and all that, These (wo Ilimited
arguments can be looked into by the
Government. [ would request the hon.
Minister to pay atttention to thesc be-
cause, as stated in the Statement, we have
already sections 332 and 353 of IPC to
deal with such situations. You are now
bringing them also. One of our friends
said that this clause is not needed. Itis
not that it is not needed, it may be there
and the clause will not opcrate. The
operation would be again under Sections
353 and 332 IPC, that is going to be
there. But the point is that in the use of
this machinery the persons who are (o
be arrested without warrant, they are
protected properly and there is no mis-
use, that is to be ensured. Similarly,
adequate protection is to be given for the
welfare activities and their grievances
and all these things. So, if these two
points are covered, then 1 think there is
no objection to the passing of this Bill
and there should be no objection because
if the Central investment is there in the
name of nation, you are pulling some
money from the poor man’s pocket right
into one big industrial force, then you
also have the duty to ensure that this
money is used propecly and the whole
business undertaking that is there or
industrial undertaking that is there goes
on an even keel. If it does not go,
whose fault is this ? Therefore, it does
not mean, in any way, any disrespect to
the  State authority. The State
Governments are well within
their power to have their law and order
machinery and all that and this force
will also operate under TPC and all other
laws of the land. This is not going to
be any super law or, as our friend Mr.
Chitta Basu imagined, sten-guns are being
provided. Nothing. There is no point.
The point is that the ordinary law of
the land will still work and they will be
there and if adequate safeguards are
provided and the machinery and the
mechanism for prcviding these two oul-
lets is also thought of and properly estab-
Jished, 1 think the measure would be

welcome,
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Secondly, I would like to poini out
two or three things. One of these things
is that most of the people who are in
the low-paid category, they are employed
from difTerent States and sometimes it
so happens that a person from i imachal
Pradesh is being employed in Bokaro and
sometimes he is employed in some oil
refinery and all that and he wants to come
near his home and there arc establish-
ments, but the administration turns a
deaf ear. They would still want him to
stay there on one excuse or another.  So,
there should be a rational policy as to
after how many years you would, (ransfer
that fellow to a place nearer his home,
may not be in his own home State. If
there is no industrial undertaking in his
own home State, you cannot immediately
create an industrial undertaking simply
for the sake of that fellow bur there may
be some nearby. Therefore, that aspect
has to be looked into. This is a human
element. You cannot expect a class IV
person or an ordinary constable to go all
the way from Assam to Himachal Pradesh
or from Kashmir to let us say Tripura
and then go all the way. You may say
well, he is having a good job. No. He
is a poor and hard-pressed man and he
enters your service for the sake of earn-
ing livlihood and you should take pity
on him. Therefore, some arrangement
should be made in which he is brought
near home in due course of time,

It has been said that we should pro-
vide for adequate reservation for the
members of Ex-servicemen into this. 1
learn that at present there is a token
provision, token reservation. 1 would
suggest that at least 20 per cent of these
posts to be filled in this category should
be from the Ex-servicemen because that
will serve as a two-fold purpose—No. 1
we will wutilise the experience of a life
time in the service of the nation on
another sector which is also very vital for
the nation and, secondly, those people
who want to be rehabilitated, they will
also got an outlet and they will be re-
habilitated properly and those who retire
early from the Armed Forces will get an
opening there. I very much wonder as
to what was the need of these high-sound-
ing phrases.as the use of the word ‘mili-
tarisation’ Qr something of this type ?
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There is nothing of the sort. This is a
simple civil m=asure aimed at regulating
and providing a regulatory aspect of our
process, that is, industrial activity in the
country and (o give arms; to give better
powers or more powers to the people
who are manning this force does not
mean that they are all going to bec mis-
used. Our conocern should be that they
are not misused. Mere giving of power
isnot bad. Tt si in the nature of the
functioning that their is required because,
as you see, violence si on the increase
and there are so many problems. As the
number increases, when the operations
start growing up and expanding, they
grow not only in size and shape but they
also grow in complexity. So, the com-
plexity of the whole operation and the
industrial complexities and other activities
that are going on, require this new mea-
sure. I am happy the Minister has
brought it. I would just caution him
about these two sentiments that have been
expressed in the House regarding the
misuse of the authority for arresting with-
out warrant and, secondly, providing for
an outlet for the grievances of the people
who are working in these forces, With
these two safeguards, this measure would
serve the purpose for which it is brought
forward.

SHRI SOMNATH CHATTERIJEE : Sir,
I am sorry, 1 cannot support the Bill.
Now it is emerging from the speeches of
the members on the other side, Shri
Satyanarayana Rao and Prof. Parashar,
that they have reservations, at least with
regcard (o two features of this Bill. 1If
you see the Statement of Objects and
Reasons, there are four principal features
which have been mention, out of which
already reservation has been expressed
by two very senior members of the House
about the propriety or at least the way
in which it has been brought, so far as
these two features are concerned.

It is mentioned in the Statemement of
Objects and Reasons that the scope and
strength of the force have been increased
because they are looking after very im-
portant public sector undertakings We
take it that al] public sector undertakings
are important. As Shri Chitta Basu
has rightly said, we yield to none in our
support of the public sector ; we yield to
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none in our desire (o see that the public
sector not only succeeds butl thrives. We
want (o see that the public sector ex-
pands. Therefore, vou cannot say that
you alone are concerned with the public
sector ; in fact, we are more concerned
about the public sector.

The argument given is that since the
public sector is expanding, this force
has to be expanded and, therefore, it has
to be turned into an armed force. But
not one word has coms from the Minister
as to the need for it. There is not one
word in the Statement of Objects and
Reasons as to why you should make it
an armed force. As has been correctly
mentioned, the term ‘‘armed forces™ has
a specific connotation. It does not mean a
force with arms. Previously also they were
not a non-violent force. They were not
fighting with words; they were fighting with
instruments, with lathis guns and what not.
Therefore, it is not as if for the first time
they are being given arms, but they are
being put on a particular pedzstal and
a particular status is being given to
them. They become part ol the defence
services of this country.

Even though they are to be utilized
for safeguarding the industrial under-
takings, the moment they are called
‘armed forces’, certain  consequences
follow. As has been pointed out already,
they lose the protection of article 311 of
the constitution, which provides the
minimal protection to the Government
employees; they lose that right. So,
they can be dismissed on a moment’s
notice, or even without notice and they
cannot do anything. Secondly, against
the armed forces you cannot take so
many actions;, even for the purpose of
initiating prosecutions, a particular pro-
cedure has to be followed. I would like
to know why the Statement of Objects
and Reasons does not say thal.

I would request the Hon. Minister to
kindly explain why it has been found
necessary to convert it into an armed
force within the meaning of this particular
law. The other powers which have been
conferred, like the power to arrest without
warrant, could have been conferred on
them even without their being called the

o
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armed forces. Similarly, the restriction
with regard to entering into trade unions
or other associations could have been
imposed, because there are certain other
Government employees, who have similar
constraints, so far as entering into unions
or associations is concerned. Thercfore,
all these powers which have been conferred
here could have been conferred without
converting it into an armed force. There-
fore, 1 would like to know the rationale
of making it into an armed force except
for two purposes—to give them such over-
riding power as will create an atmosphere
that now the people will have to deal
with an armed force, a defence force,
which creates a particular sentimental or
mental attitude towards this force : se-
condly, to makc them beyond approach
in the sense that not easily they can be
tackled; and thirdly, to bring it within the
sphere of public order which, under the
Constitution, is the domain of the State
Government, an armed force within its
territory, within its power of performance
or jurisdiction, an armed force which,
under the Constitution, is quite ontside
the sphere of the civil administration of
the State.

Kindly see the State List which has
béen read out. List II of the Constitu-
tion. Seventh Schedule says, ‘‘Public
order except with regard to the armed
forces.” Therefore, to make it doubly
sure, nobody can contend that you are
infringing on the jurisdiction, therefore
they are being converted into an armed
force. Let the country be taken into
confidence and let the House be taken
into confidence on what is the single ra-
tionale or one or more criteria for con-
verting it into an armed force. Not a
word has been said about it in the State-
ment of Objects and Reasons, not c¢ven
in the opening observations of the hon.
Minister.

The next two points are there on which
we find that support is also forthcoming
from the other side, namely, why do you
give this power even to a person who will
be called henceforth, after this Bill is
passed, Head Constable ? As  Mr.
Chitta Basu rightly pointed out, indis-
eriminately you are giving power to ¢very-
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body in this force to do what ? Kindly
remember that even under ESMA (Es-
sential Services Maintenance Act), this
power has not been given, j.e., power (0
arrest without warrant to any officer
below the rank of Sub TInspector. [Inter-
ruptions).  Here what is the special crite--
rian, speCial training or special qualifical
tion of members of CISF that they wily
be given power (o arrest without warrant t
Kiandly take the trouble of looking a
clause  9(b) 1 would request the hon’
Minister to go through clause 9(a) (i),
which is supposed to be sub-clause 9(a)
(1) (ii) on page 4, which says :

“tarrest any person who has been con-
cerned in, or against whom a
reasonable suspicion exists of his
having been concerned in, or who
is found taking precautions to
conceal his presence under circum-
stances which afford reason to
believe that he is taking such pre-
cautions with a  view to commit-
ting, a cognizable  offence™
cte, elc,

Now, kindly sece what power has been
conferred. A person is arrested without
any warrant, We arc very sorry to say
this, but nobody from both sides of the
House can deny. We are not happy that
there are pilferages going on in public
sector undertakings. there are thefts going
ong,” We are not happy, but you have to
accept the reality. 1 know of a case
which has been reported to me—1 was
not there—that a scrap dealer who had
purchased certain scraps from a public
sector undertaking at an auction, could
not take delivery of the goods which he
had puarchased until he agreed to part
with a substantial portion of the profits
which he was to earn. Now, who is
demanding this 7 The members of this
force.  There arc black sheep in every
field of our life. Nobody can deny.
Previously there were some people who
would go and comuplain against them to
the civil police that they are not allowing
me to bring the gouds o that he is ob-
structing me. [ am o purchaser of goods
and so and so is obstructing me. Now
civil police will bawve no  jurisdiction over
the armed for:2s. Now if a constable in
the CISF asks for a bribe, what will hap-
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pen ? Who will go to whom to make a
complaint ? If somebody is bold enough
to persist in complaining against such
employees or against a Constable or a
Head Constable, then the power is there—
that in a reasonable suspicion, that you
were concealing your presence or doing
something which might have amounted
to commission of a cognisable offence.
Suspicion is sufficient and then whether
that suspicion was correct or not, one
has to go and get it tested in the court
of law which is a time consuming process.
In the mean time he goes to jail without
even a warrant, without magistrate ‘ap-
plying his mind. without any reasonably
senior people trained in a disciplined
manner being able to decide whether there
is suspicion or not about the commission
of cognisable offence. For whose benefit
is this being given ? Shall we have foree
in this country in the name of protecting
public sector undertakings without the
control really of anybody which is not
subject to the common civil laws of this
land, which will be treated to be of a
specific or special dispensation, that they,
can arrest people without warrant 7 What
is the necessity ?

MR. CHAIRMAN : Please see page
14 of the Bill.

It is there in the present Act.

“11(l) : Any supervisory officer or
member of the Force may, with-
out any order from a Magistrate
and without a warrant, arrest any
person who has been concerned
in, or against whom a reasonable
suspicion exists of his having
been concerned in, or who is
found taking precautions  to
conceal his  presence under
circumstances which afford
reason to believe that he is taking
such precautions with a view to
dommitting, a cognizable offence
relating to...

(i) the property belonging

SHRI SOMNATH CHATTERJEE : 1
am thankful to you for pointing this out.
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Supervisory Officer or any Member of the
force. No doubt, it will include anybady
without any order from the Magistrate
certain things have been done. But now
these people are being converted into
armed forces. And if that is there, why
is a separate clause being inserted now ?

SHRI1 NIHAR RANJAN LASKAR :
[ will clarify. ‘

MR. CHAIRMAN : Powers are only
being extended now. Powers of arresting
without warrant was already these.

SHRI SOMNATH CHATTERIJEE :
But I think it is being much widened
now .

MR. CHAIRMAN : [t covers assaudt,
and voluntarily causing hurt to the
present amending bill.

SHR1 SOMNATH CHATTERJEE
For it there should be a particular provi-
sion in the law. Kindly see (b), propo-
sed amendment (d). The object is very
clear in sub-section (ii). The word
‘supervisory officer” shall be omitted.
Some sort of restriction was put—that
they ought to be supervisory officers.
That is even being omitted. Our sub-
mission is you are giving powers to
armed forces which are not necessary,
you are making them armed forces for
which we do not see any justification.
The force is there. Is it or is it not, let
it be clearly known from the Govern-
ment. The intention is not only they
should not be permitted to be in a posi-
tion 1o ventilate their grievances as it
happened earlier during 1979 and also
along with that give them such position of
importance that they can conduct them-
selves in a manner which will make them
special class of citizens to assauge their
feeling that they are very important
pe ople.

Sir, at these same time, what is being
done ? Not only the Constitutional
protection is taken away from them and
they are converted into armed forces with
wider power but at the same time their
own problems are not being solved. No-
body could say at that time as Shri
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Indrajit Gupta rightly pointed out and
reminded everybody that those who werc
in the Opposition at that time were very
much concerned about their conditions
of service, their living conditions, their
pay scale, their eomplaints, their difficul-
ties and their housing problems. Great
concern was shown by the present Prime
Minister then in Opposition and when out
of power. What is the provision now
being laid down ? They cannot join any
trade union any labour union or any
political association or class of tradc
union except purely organisations social,
recreational and religious in nature. Who
will decide what is the religious organisa-
-tion ? Who will decide whether it is a
recreational organisation ? It has been
left to the Government and the decision
of the Central Government shall be final.
Therefore, you need not bother about it.
You will say, “This is final. T have
decided and you cannot join this organi-
sation.” And they cannoi take part in
demonsiration etc. etc for any purpose as
may be prescribed. I do not know what
is the real intention. [ do not know by
this type of legislation, at one stroke,
"are you going to gain the confidence or
the willing cooperation of the employees
who are the mémbers of the force ? You
give to the 50,000 employees a halo by
converting them as part of the armed
forces and at the same time you denude
them of all the Constitutional and civil
rights. It seems there is a total confu-
sion in the Government's thinking. There-
fore, my submission before this House is
—that is why, we oppose this Bill—
according to us, it is not necessary. So
far it is not thought to be necessary. We
do not know why it is necessary. It is
draconian. According to me, a grotesquc
attempt is being made to strengthen the
strong-hold of the autocratic regime of
administration over these forces. This
is a trick on them. You may agree or
you may not agree. It is to minimise
the powers of the State and to reduce the
powers of the State Government Lo main-
tain public order.

I would end by pulting a question Lo
the hon. Minister. Give us instances
where this force could not look after or
discharge their duties any-where in this
country or in any establishment in this
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country and for the better performance
of which you are asking this power.
Not a simple example has been given.

SHRI ATAL BIHARI VAJPAYEE :
It is a very pertinent question.

SHRI SOMNATH CHATTERIJEE
Which factory or which undertaking you
have not been able to look after properly
because they are not today as armed
forces or because they did not have the
additional powers of arrest without
warrant. As the hon. Chairman has
pointed out, they have already powers.
Or they could not perform well because
the trade unions rights, given or not
were being exercised by them ? There
should be some concrete objective and
some basis before bringing a legislation
which is so much controversial and which
is also opposed partially and partial
reservations have been expressed by the
ruling side. Therefore, this is a legisla-
tion, I would request thc hon. Minister
to have a second thought about it,at
least refer it to a Select Committee. Let
there be a  fuller discussion as it was
referred to the Select Committee origi-
nally when it became an Act. From
watch and ward, you are making a batta-
lion of army or a company of army or
whatever it is called. Therefore, this is
not a move in the right direction and I
oppose this Bill. [ hope the hon.
Minister will seriously think about it.

st fresndt @ s (AETIT)
aarafa wgtew, Fezaw g efezaw
Fagfedl & & graw § oS faw
y&ga fear war 2, 8§ IEwr gy
FIATE | (swaqm@) H SAIR@IT ead
W ETHFT AAGT FAT § A SO,
% gAT. ST 9 2, 9% fgmiT ® 3g
9gH & AT a9z g # fr gfa
T & aagd #71 wfaffaa ¥ & @
e #Z 3% faar aagq #1 g #13
gAY ALY FET & |

st faw =g (FTAIE) @ A9 oAl

g% wiafafy agf & |
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st frewrd) e | 0 g "I
F wiafafa & atT Aoy Y w0 &
farg saTaT FIH F3@ £ 1 gAfaw FAH!
T aTd &1 929 el g Fifey &
qagdl & ufafafa 7 & 2 wwg7r &1
wars & fau fsaqar 19 #1979 AF
g fear g Hfmdr g Fr @R
q fear z 3aar aras fEET F A
fdar & | 7 g & AW FY ATT FIAG
2| ggi g7 drodN Ho &Y HIFHFTT &I
gu Wl TEgA dgr 9% §agd F fau
FE FH A fFar g A AT
gfegar wiet &Y GIFIC A FgT FH
frar 2 1 W9 THTT KT LT F3T 2
YT ATTFT G F F15 29 g |
qrg IT AN ®1 HIHA HT R
FIT &, AT 59 57 T 93¢ RATT H
T FIT &, AT AJU §  FATAT
g1 & &1 Fifw FW@ g AR
fsrga T veSfaess gad 4 ¥ ST,
§ w92 | z@faq & sqg ag fAe9eq
FTAT ATEAT § & T T A7 § T _Breig
FT LT ITHT FIT 2 AT faA1awg
AW FT TAIG FIA FT 999 F
wa &= ag dfed fF gawr s
gfraa €@ & AT gArd gfaaq gqeF
2, ar ¥ AIgI F A § TS WA
o st 13 wifs w@TE @A F s
T ¥ o fazarg F3d & | gAFT FIH
ATZLT F WIHIAT AL IAFT TS
& 9T T ATHT TISF1T 6T FH H
FT g UF-fga 7 w18 FW@G ®/a
& ML g7 ag &1 wfafafaar & A
% foIT ag &I 197 TAT & |

PROF. RUP CHAND PAL: Is hc
speaking on the Bill ?

sy fRerd At sm@ ¢ HAAE
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qHfy warey, g% gy feaAr 73
gfaas st &,97%1 graa a1 afad
3 WTE HRATHT @Al 2 | FloTTo¥TRo
% qaT o7 TESE 9 9 487 7 w-
FAT T2 F 17 F Fq147 (% Fgh A0
AT & | wawdl & g2 § #1E
arara gefad Ag 2 | gg & q AT
el ag @ A 4TA Wl "I & AR
g 1T FIE AL ATIHT TEN 2 |

SHRI SOMNATH CHATTERIEE :

Kindly give him more timc.

Such comic interludes are very enter-

taining.

st freerd A smaE: # A1 ug
T Fwgm fo fagre wL ama 7 w1aa
®T FAT GIAT & | § AFATT [g AT
AT g fA9FT F3AT A1z g 6 2 3 g
g9 & fFaT W T AR g1y qiK 9%
FrofToUHo & ST &7 &, 9 AN
qriy 9% F4T g | fT@R AR FOe
g fagdr o Fige #1 N4 AT L,
9 7 § gfqaa & «f1 FY wag ¥ grev
Z YT IT FT qET Y FITAT TAIT grar
g | 39 &1 9q0 AU 5 &7 o1 F7
fafeag adF & F1T FHATET FE
ENTY | T T ST AW FTT AT 2,
ag f&dY AT =AF 77 & Far 2,
afew ag F1a9 & I IA4T1 3
UL AT ST §A 4 FTT FT T FIEAT
A & dr H1TA &1 A1 F1 CfFT |
ZH AR & UFT F 37 FT FIT T
T TIA AT T ATE 3qfqo F
WY FZAT AEAT § F #gT #
TATAT H AFT FT FT g2 1 T & oy

I T2 FY W F AR FIE A
HLAT | "
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& gz o fadgw e g fF ga©
T FA-FTC@EE FOHT /T G-
ZrEedl & I A gar gnm fe T F
Iz WZA F q7q7  qTIAMZT H BT
FE F AT AT AT FT GHT FIT F
TEN ATFT WP E T T GV AT
g el 981 T & 7 |

gumgfa  "glEw (s Qe gEo
wighaa) @ 9@ e eae 99w & 419
TEA ¢, Al 4 AHT T ATT AT FTAT
2\ zafac @’ mg «fgr afem @
Fwfed |

sy fres@ s sgre @ ATY
weg 197 A oar g | H ;Wigd qqq
wyifaal & (qu eng’ =g &1 9T FI
TET G0 | AT W9 A= FT IAM A9
Hw Get Auwa g, a1 #§ o F1 {4y
FIAT § HIT T F FIT ' &g |

awiafa wglEm  FHT F U4
FIAT 9397 2 |

ot Freendt S e : & T &I
& uga FIar g gau #1 oar #
awal &1 J8 g fF 7 agi 9v 43 gn
2|

gafan & a8 47 fA9eT #T @0
ar & F@E F FeAL T0ET ATIA
¥ oFEY @ F & Ol qd FU4T,

gg fa&F @En q Fuan, qEdE g

Gy ST @ &7 99T AT | SSIET ¥
§1 9IST AT & I ad &1 eI
Fr 0% Z g fega &1 2 7 ¥ 0F oy
g W1 A AT AW AF HIT €q14
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F AU F@ 1T T 9 FT
JEET-HT  FAHIT 70 ¢ | TaT THIT,
e oI WS #9470 fAwear §
IHEFT WY AWT-ATT FIET o FATHT T
aT € 1 39 FAL W fog Fza avg
AH ATAT & | T 9HX AT@T ®TT FT
FT WIA TH FALCH F9T (190 2 | a8
fraat awg @ ? A@dAE g 7 S
THAITH QAT S | g W AIEH
3 fr 7 & fro g% & #0121 WO
T JFAT FT QG | T UTEAAT F
gl TIqFE HAT H ATITT FEAT
ATEAT g |

412

At e g fag  # AEE
43§ ag WeHI0 Agar g fF Fur
TAFT Agad fedr faarg safes @ 2,
fsraer fau o are-aiv #g w@ 2 |

st ey | sarw ;o HI9E #IE
waas g g | faaw fay w7 @rg T
AT AW e g gHw @ £ #
TSI qISge F G 7 o9y faw #%
|1 97

Yo ®q F7T @1 : AE Fgl 97 2 7

2 fTTeITY AT S;qTE ¢ AT AN
AT €, AGFETTL & ! 98 FHIX UA-
TTT & AT F |

SHRI SOMNATH CHATTERJEE -
How many people from your State are
carning lot of money from our Stalc ?

Have we ever objected ? What is this
use of the word 7%*

MR. CHAIRMAN : 1 will look into

the record and il will go out.

That should go. If you intervene, he

will take morc time. Please sit down.,

#¥Expunged as ordered by the Chair.
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SHRI SOMNATH CHATTERIJEE : 1
am not insulting him,

SHRT GIRDHART [LAL VYAS: |
am also insulting him. 1 regard him.
He is my brother.

MR. CHAIRMAN : Please don’t make

commentaries,

-

st freandt v smn| . AASl H
Frr SIFTE ¥ T OSIHGT & UE
Fzq 7% 359 AAATT T Agh H @l
wOTFT AT ATHRT AGAT AT FAT
famr | o7 A1l @ FF GvA 6 fA0
FIT BAATAT 24T =117 |

o &F F7T GIA : ATTHT ZIET FAIT |

st faee il @ s ¢ ATeT JERIA
AT | 2 F aF Pradr W e
A AT ITE GRIT D@ AT TE
21 ozAdl AAAg TIEIS T AT
T FT A1 Ty qTE 3Aar  favy
F¥, TE 1T AGE T 420 AAT | AG
AN(T FIUT B FT geAvaqe gld &
qrE f AT 2I ge% ATwREAE A8
ayr AT aE gETe fAr @@t gwiage
fegfa & 1 aar @& gATT TEATTITAT ST
q fee FroviT it TaaT faerg @ it
& Fgal qredr ¢ 6 a¢ (@ faeger
ATAT 7 | TF ATIHT FA7 '[E-{-‘J‘ﬂ‘ ELEt A |
FT QIATH A7F A AT @12 A &
T aFq Fierae 340 faeware 98t
FIAI 2 A1 FH geeed| 1 uiqE Y
X AFT TOAA | IHT aFq IHF!
frvsare o rfedr, gaw 278 &1 W
T8Y & | 7g wfawre fasgpa arfaa &
ar ﬂﬁg" T AR T g @
ol d w'F YT gEWIE WA 39 9V
ArFAn T 33990 WA AT GJY

VAISAKHA 13, 1905 (S4KA)

Central Indus. Sec. 414
Force (Amdt.) Bill

TET 21 AT 2, 39 Faeqr § 0F &
T &0y g7 97 frveAre 9 fwar s
A1 fFT ars ¥ zowr ¥ wrgEr qE
21 TIE ATE UVET FiEEET T FAT
fzar war 2 ag faega arfag £

ATFE EIT FATT &1 AT AT FaY

T 2 qe o faarooiya 2 e wW
IATT 2 AT AZ UF FANTA  ANT FEAY
A 1 ozAa 39y fefafes smmr,
T EETHET F 1 TET FIT AT WL, Ffgeq
I FHT T AT AYT HET R
fsrr avg & 37 &Y 77 Far &I
TYg i ATT SR WY aar fear o ay
=AH 9T a5 aqrE fefafisT som,
33 fawr #7 faeaerd amof e
7z fafrga w0 & s wEadlg Aw
EI0Y | ;TS VAT & a7v i Eﬁ‘ﬂ AT
f & a1 =7 aﬁ'ﬂ# I 3R
Frafaat 71 219 Z1a71 & | 377 T THEIS
T agr grerT 2 zA Atar @y fshy
WA & faqr #I1S ®Oq FT ATHIT T2Y
AP gFAT 7 | TH FEqr w1 Az fehae
fefe gamr oo, g1 wIT F AT @
& I o fsaE e s femm
0 fSEmerdY &1 wraAT g, 49 "R
fef-feam 21, St @1 & wfq wo7 Faa
T AT 71 1 7 9ETE G4 q €
*fErn &1 ver T TFY AT Ty Few
FT JeqTIA JET4 § JITMEIT &7 T,
257 &I AT dgTd H waz fRer gEr
U1 qg UF agd Hgeaqu =1 T |

fa wigat 7 n=q @ifa wgar ar;
ATFIT F A=Y F2W FT FI& fgOy
Fer o fao favy fFar 2, 398 {7
Ay fagsq ¢ f& 29 wraqr &1 3 g
g | AwaEtife § 1| 3 1 STEA 9gr
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[t frzardy | a7 |
¥ fau, 2o 1 rfas 417 97 (W
T & 0, GO AATTHT FTOGEA
T F fauew ma 71 Fqsq ¢ %
T gq Y AqAT TR § | g7 o’
% arg & 9 fa &7 ST AR T9-
a9 FL@ § |

PROF. RUP CHAND PAL : I have a

suggestion to make. Mr. Vyas should be
taken in the Force—to discipline him.

B UM FTo G (7T
zq fada® & § quaT FW@IE | F©
quegEl 1 AT § AIIFT 4T HH-
fya AT ITEAT € ATT §B gwra A
T ATRAT | A AT W AT FB A
@ & g & arTuw WEgw & AT Wl
gq F1 AT H a7 T A1 =1gar g |
gaTR 2% ¥ 207 9f=a%F gzwefEw &
& qfemrs wzefeEry Fudr &1 qgem
g7\ §FuF g 3@ 2 afgwrd
AR TTAXFET A AT T FE F
TH A ZqET T 3F T F @A o)
FEATA F) T€T & | & UF ISL
9T ATEAT § | WETH wiewngwr? fafq-
i-s'%xr:a’tf{a?fa:rﬁaﬁw@rw q1e
Y ATE FI ALETT &, GO qH §,
FTHAT §7 G2 T1T & | TS qF I99
fao 1€ F1Eea T8 7 U | TITAC
#1 AT g FFafaai § 378 F 917 g
fegr sar 21 fAs g7 &7 g1gEe
FoqY it & g0 7 faw iy & ey
TqH o AT HUSE F T FG F
g I HTAIE AT | ZHA AT 1
fawrer fzqr, wswent & fawe  faar,
U @y #1 Fewra frar AfET gaE)
T SHIIA 1 gH A& fAFTe 91 &,
SHFIIL F1 SHA F1 A% g7 %
#1207 gfaza & a1 oY 7 SFFrd
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HAAT & | gogel & W 3FQR B §
T T BT QY AAGL FY A v @
I 9 AYE & gATV ANGY AT ATRI
TUTT &1 7 qF 9 T8 & | I qgY
ST A & AR 0 st Wk
TAFT AN fAa g9 FT AV F@
2

TF AT FaTRor & AT =ArEAT g
zfegq oavaTss otv vy fear arasg
¥ &9 grg A17 G WO 2| @aw
FT 3FIR Ao rEqIAT 13 9T &
T EY HTIHY AAT AT VBT 81 F9 G
FH 958 T AT FT SFT IAFT &
fear ST 2 R awad § &9 F7,
qHTE FI ATAT &1 4,0 TIAT T faar
SIAT 2 1§ ag WA AT ATRAT §
f& ST ST FY, AAAEY F1 fAFE
FFq g, fagx wsa g g g dr
oY, g st & e fRar v SFardd
F1 fFTea | #a7 fegwa gr @y & 7?
9y wra | srfawdr g @ gwd A
F1 5T SF T F1 @e® FYAT T2y |

fafers sT a7+ ¥ ggoumedto
FrOAT Tfgat & 13 qF FATN & Afwa
T A7 A qATA F | 9gf g%
3T AT ga? afuwifegt a1 gfiqqy
#1 OF FEAT & 97 7 F9 o da
o ST & | 39 FIOAT F F1EE ot
THS TGN AT & 1 10, 12 9T & TF &
FOAT 77 W I foag Sy §
T 9T ATHTT HT 5q19 A7 q1fey | ‘

ST H AT 0T T GG FHI-
I FT NI & | 9@ ¥ 27 f2A w4
FH 2 EHT AAT FT A AT & | o
SFTH |2 AT {2 qe o7ar £ o)<

Fo4 AT FT a9 2 9% foex § w9
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%8 ¥ &1 35T & I FT 1A 50,000
wOF AIGT | TE 50 BNIT FAA T A
Fer A9 gt vA 31| gn a= fwTET &
faa w403 T997 e Fv 7§ S fer
29 I &Y AYF F13 AT q8l T ;%
g

qgf 9T g fawreT @ 773 350 CG
(™) &1 77 F47 g AW wfeai &
fr srTawt & fgama & ot qE W I
g1 1,000 wrEfaai &1 st fREdr
fsrad gg =197 g2 g1 %A Z | AU
gwTd & fF g% Fq 97 TE AT ATEAT
FY T |

HEHATATE ¥ 00 o dTo &1 2
fre & 1 o = fASl ¥ AEAL AT
FIFT §T FIFAT @A £ IHH AGA
TIYT AT AT £ | &S F AAL
FYH F g | fFAT FAT T AT 50
oy gt Z, AfET TEET AT 500
wqr g% fzar AT :' | FET 9T Hl
=BT HIA 44T 21T 2, 39 97 T
3 FT ATA AAFT 2 FAHT A AT
ST & | A Y FgT FI AT | AW
fayaw 2 5 T § A S I FH
7 F Ak o fmd A
FIT I AN A a1 T FT W@
5 zag A F FIA { J7 AFTT A1
ST A gT ¥, IART IFEA &
far QTHTT FT FH15 ST FIH  ISMAT
TfgT |

qH T § AT o TodTo H &
FT qT¢ TTZH I AT TEAT 2 AT 50
< Jq¥ wErAT IAFT fTAT Srar % | ¥E

Ay F qE 410 2 R oaE 39T Fwmw

FT& FFl HIA FA 07 AT 9 avg
¥ 50 T WHATF AT FIH AATH,

VAISAKHA 13, 1905 (SAKA)

Central Indus. Sec. 41
Force (Amdt.) Bill

F ITFT AT F497 7 AT GHA
] g

7 oy =fre A e &N & fed

qofY ST ZH 7Y AT R

TH AYE T %o HYo TEo ¥ TF
fet AF &7 aiemida AT 45 99
qETAT & | FIITT A AT AF GQET &
q1z Grr%ﬁ' 3, 4 AT ZETTAT F qHIAT
SIAT & AT 7 a%E 7 1 fFa1 9% 45
IF ZIAGIE FT 9T T 51 ATE F B
far sitar & fF g T @ m@r a6k
YR H wF faar | 9% oo aw 2 fw
g g @INar o SaT E av 75y ?
I & FAUST TG 77 I ey &
# #Y wgiza § Fz77 w1241 § fF g
TH A H T 5ATT 3 |

AT "AgiEd o faw My £, Iuwy §
FAGT FAT g A7 fqasq Fwar g fF
YT F AT f TH ST g W
sqH fquza & for 2z 32 oaw g
AV WA H 9 HIAE AT EF %
ST §9 gwra fag & 3aIv fg=i g
far &1 =141 & fA9ed & faz wmw
FATT | .

st ¥gY S (WETAE) - gamfy
wgigm, & a9%ar g fF g m o
ST ST T Y GIET F qry F
g fa=are #v W@ 21 wraeawar
T AT F o 5 FE ITAW, Ty
ofe® HewRlFw At deedlsr &Y
gIATF TTH A5 wF g
FL | AT FERIT ARAT § fF gmrd
JANTE FT IJUTIT a8 1< TG A
wiFT ®1 AEAT ¥ T @ w7 Ty
F7, a1 I ST-A1Y, IT45 AT 3oy
THT IATM F (o177 g9 swacyy FEH)

e |
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Fas uF a@r A faagftd w9
FIO9 FIH T F ZHL IJANT | gA
qret AT AT AAT-wr2 @F @l al
AFAY | AT IT H AT 0T HIET Y AT
2T 2, FEY ZTAT FTI@TEl q O @l
AT | FEE AR TERIT &1 UG
feafy 50 7oAz gfg Fr asg T 2
FTETT AT FIT G971 727 &, IT* 937
FITATAT § 912 fasr ar, T
AN I FIG | 399 qfedF 93X
F IUVT F ATSFHAT GaAT FT AT,
HgT & faars FI7 WAFL FAMATI0
qF JATOAT AT I IFH 2T HRGA
FIAT | FIT IeqTeq K1 FZET ATRAT
& FfET g FHATN-AT H THFIT g
STOT, AT R & AT FT WY AA-
JIAT FTG AT FT AL HT q79q77
FUT AT IqF fq0 gree &1 F&A
g 1T

& 9oy wgizg & ygOy FEa7 %
fs gwwT 3o-fgm, wagd & faa «ie
S@iEd & feq ¥ zq fasq &1 qmod @
AN gt aifeat F e &Y "9 A
wfg & uw 0F7 fgm o, fqad 9@
FIFTAr gfassAr e s & oo
qgeq sqgeqr g1, A9gy F fgar &
gI&@1 X IHrEa-Afg w1 g T
AT AR B & &9 FI7 #1927
fawtfea &t 1q

st Tuw @ afawr (vEzEas
aarafy agiea, § g3 UsT AA grar
gega Fesrg e gren fae
(qamta) fagas ¥ g gAdq
FWIE | AR gadg fqataa-dg3 &
TZT ¥ I FIT IT-1T ITFT €q1-
fow & | agF & &01 9 ag wrEAT

MAY 3, 1983

Central Indus. Sec. Force 420
(Amdt ) Bill

f& s7 2,000 FUOT & rfas  wqar €
wrafird wiqesrat § & gar 2, a
TAYEFTY FT 991 AT F &7 FB1T
FeH T4 AfET | gAY AR G /-99H
TIgY £2ae § | gt 7 AT =g fSaAr
HHT & qFAT 2 | HHS FT AT 65
w7 14T 2, Ffwa ggt 9 @i¥e 7949-

HE & A9y 979 WHE g 9T g 3T 15,

20 4T § fa=Far Z | THFT FIAO
ag & fF @i 9w @ quE 97 A9
BIe & |

# g agt Araar i FEd -
frw wfgeastai & st =12r 2 W@ 2,
FHAET FII F.99 Tg AT 21 2, AfFwq
1Y IFT OF [ FIIN HILT 2 |
T A F1 gmfaoe g 2 fF oow
A a2 a= "wigwifvar & Ffaw |7
W fraEz g @ 2 Wy g@Yy Al
ATF-9T9 & W7 IB[H ATA AW &
afra § ot frrmz o7 @Y 2 99
g 1 a7 7, TA 3 a9f H Ig&T
agqr H IgUAT Ifg grar wE
98 2,000 ¥ AT FHAT AT FIT ATH
49,000 FIET TEH FIH FT W E |
ZHE 1992 qg Hed 1A wrArnd gan
as w1777 grfaq q87 21 wr 2 aaifs
3IqF! 7Y 97 fq7eq1T F9F &7 wfy-
FITAG 1 fguey & oAy gzeq)
7 ag ATAFT aFq Fr & & frgAr
FIT & ofag 37 g STy syfaaay #
A7 fFar s aFar 2, 90 St g
HI0Y FE€ AT & =9 7 fagw g Tt
J9H UHY smarygr 7 f& I#7 firww-
IR A AT HlaF7% 91 w@ar wafs
qlE 9T MMT A1 T @) fwe A
AASHZ a1 &7 aui 7 g S W
friwiT ¢ faar snar sifgu agifs
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famr asiz & faxr gu YT g avae
qEY EYaT 2 | gHIR AgT UF qTAT I
2, gua fau 393 €23 | ATHTT AT
&) IR =T AT A gaR HiuwTh
fasr gu & fyasy awg & grHrd @
TT T F AT G TE GgF AT
& wafd LT F IFFT ATHT AT ITHT
worrary W faar fear S d ) e
T9 g3 qF FL@F HAT gHT &1 a1 A7-
FIT & fA0 0 A®F FIAA FATAT
ATSHT 1 14T 2 |

Ty faqrfedt & arg-ng FATIEE
#1 W gfaes = & wfusre fag qo 2
ag W #1E wgfeg amg @Y g X
gawar g ag faw wmwfas @ e
srFRerTet Y qfq F fao mrazas 2
& o o w7 FUE FAT g f& gasr
EFIT THFT AT AT | Ffavy qer @
A fAaeT FIAT ATGAT g AT AT
ST oTq T TE F ar mawl W H
gT @I AT, ¥MF agd famra g #
FgHa T g, AfFT strey var faw o
FY qTFEaFHar O 1 & AqTIT F@T §
f orer g gaawfa ¥ Ty fa- &1
qIE FLAT JTE H7AT 1 & AT AU 7-
T 2 fF F SNgET Araarst w1 Toq
AT AT HqT( Zfoz | @

T aeal & 9 H 9 fagaw #7
AT FHTAT E |

THE MINIS®!R OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 NIHAR RANJAN LASKAR):
Mr. Chairman, Sir, 1 was sitting all thro-
ugh this discussion since morning and I
was hearing with attention most of the
points that were raised by my friends on
the other side and also from our side.
Of course, many friends of the Opposi-
tion, have raised certain points on which
they have doubts and apprehensions, 1
would clarify them. But many of them
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have, just for the sake of Opposition,
put Forward their opposition to this Bifl
and have made on points, To some of
the valied points which some of the
Members from the Opposition have made
Members from this side have aptly repli-
ed, but T will add soore mere points to
them.

When I was initiating this debate, 1
lad referred to the fact that the whole
idea behind bringing forward this Bill has
been to make the force more effective
and efficient in the discharge of its duties.
That is the whole idea. 1 think on this
point sevéral Members on this side have
already explained.

While discussing the various provisions
of this partieular Bill, Hon. Members
from the Opposition have raised four or
five doubts. 1 will deal with your point
in the last, Mr. Chairman, Sir.

Shri Rup Chand Pal, who initiated the
discussion, said that this amending Bill
will encroach into the State’s do main
and the State’s autonomy will be infring-
ed. The second point raised by most of
the Members here and those opposing
was about the conferment of the power
to arrest without warrant.

The third point is with regard to taking
away the right to form associations or
unions. Then  the last point is, which
Mr. Chitta Basu said, that this will detér-
iorate the industrial relations in public
sector undertakings. These are the main
points to which I will reply. He also
said, what was the necessity of giving the
character of armed force to this force?
This force, for the last 13-14 years, has
been functioning. In this period, some
difficulties and deficiencies have been
noticed in the effective functioning of this
force. Thal is why we have brought for-
ward Lhis amending Bill. What are the
pressing recasons for amending the Act?
Th s was asked, Sir (1) Some units of CISF
arc deployed in the North-East in States
like Assam and Nagaland where conditions
are highly disturbed and acts of violence
and sabotage are frequently committed
in this area. The CISF should have the
capability of meeting the threat posed by
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utderground insurgents and saboteurs.
Secondly, the protection of oil installa-
tions, etc. has assumed greater importan-
ce. Such complexes are highly vulner-
able sabotage and we requirc a better
equipped force for their protection. That
was the idea. Then also we have decid-
ed to protect, by this force, our atomic
and other power stations, research cen-
tres, Uranium Mining Project etc. Such
installations are again prime targets for
sabotage by groups and individuals hostile
to our country. So, these are not only
necessary in the interest of our country
but it is also necessary that these people
should be fully equipped so that they will
be able to protect these vital installations.
Another reason which has come to our
notice is that the CISF personnel deploy-
ed in the coal fields around Dhanbad
have organised attacks by gangs of crimi-
nals and anti-social elements who are
generally armed with fire arms, country-
made bombs etc. So, it is necessary
that a sence of security should prevail in
this area so that thec production of coal
which is vital to our interest may not
suffer. Therefore, more cflective force is
necessary 1o protect this area also.

1 think the following advantages would
accrue in giving this force the character
of an armed force:

(i) This will immediately give them
better discipline, better t(raining, better
equipment for dealing with problems of
securily of vital undertakings not only in
this area but in other areas also., which I
had just mentionad.

@i) 1t will help wus, by giving this
character, to deal with violent crimes
against industrial undertakings in the
coal-belt areas which 1 have already
mentioned.

(iti) There is another important mat-
ter. In the case of hostility with foreign
power, we have to deal with commandos’
attacks on vital installations, The most
important thing will be — if we give them
that character — that they will be able to
deal with intruders into prohibited places,
which only members of armed force can
do. As you know, most of the prohibit-
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ed places are those places where our
public sector undertakings are situated.
They have been dcclared as prohibited
areas. Now, what are they called undec
the existing provisions? The CISF is
police. They are not declared as armed
force. So, they have no power to arrest
or do anything to thesec intruders who
just intrude into these prohibited places.
Once we dcclare them that force under
this provision, then they will have the
power to arrest the intruders. So, these
are the benefits which will accrue to them
if we change this character,

Now, the first point that has been
raised amongst soms of the points raised
by my friend Shri Indrajit Gupta — he is
not here — is about the machinery. He
said that there is no machinery. But, we
are not prohibiting them from forming
associations; we are only limiting them.
But he says that there is no machinery
at present. He says that there is no
machinery whereby they can air their
grievances before the authorities. 1t is
not correct,  Such a machinery has been
set up. There is a stafl council in which
the representatives of the Force meet the
Home Minister and all grievances are
discussed and suitable methods are taken
to remove their grievances. So, there is
a machinery to look into their grievan-
ces.

Then some Members enquired—I think
it was my friend Shri Gupta — and gene-
ralised it, that the CISF people have been
responsible for some of the theft in those
areas. He also mentioned indirectly one
or two cases. One thing, I can tell them.
There has been a sharp reduction in crim-
es in all the undertakings where the CISF
has been installed or deployed.  So, it is
not correct to say that by deployment of
these forces things havg not improved.
Things have dcfinitley improved, where
they have been employed. There may be
one or two occasional cases herc and
there but to generalise and say that they
are responsible for this and thal they are

not doing their job properly, is not
correct.

Then, it was also said the CISF is
already carrying arms.  This is true. But
the object is to give this Force the legal
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character of an Armed Force so that
proper discipline and efficiency can be
achieved.

About associations, I have already
said that associations in the disciplined
forces have proved disastrous 1In some
cases. And this is also a disciplined
force. Once this is declared as a disci-
plined force, it has to act under certain
discipline. I have already said that they
have to accept reponsibility. They have
to take prior permission of the Govern-
ment. Jf the governmenl gives permis-
sion, this will be formed.

‘The first point 1 have mentioned or
that has been raised is that there are ser-
ious inroads into the domain of the States
and that we pass this amending Bill,
there will be further inroads into the
domain of the States. Itis nota fact.
The CISF will continue to be Force res-
ponsible for protection and security of the
industrial undertakings, but it will have
the character of any Arvrmed Force of the
Union in the same manner as we have n
our other Armed Forces like the B.S.F.,
CRPF, ctc.

There is another point which T think
the Chairman had clarified. That is
about arrest without warrant. Under the
existing Act also, if you look into the
CISF Act, the persons have the power of
arrest, search and scizure without warrant,
relating to the property of the under-
takings. It is now proposed to be
extended further. 1 will now say why
we are extending it. It is to extend the
power of arrest without warrant to offen-
ces against persons where such offences
are committed cither against a Member
of the Force. It was not previously there
in the existing Act, against a Member of
the Force or against persons engaged in,
or carrying on the work of the under-
takings and involving imminent danger
Lo life.

This is a limited extension for enabling
the members of the Force to discharge
their responsibilities eflectively.

If some body is doing some mischief,
or assualt a member of the force, then
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they can not act. If a CISF officer is
insulted, they have no power to protect
him. By this we are giving him a little
more power so that they can protect
themse lves.

While offences i respect  of  which
power of arrest is being sought are listed
in IPC as cognizable offences, there is no
provision under which members of the
Force could arrest the oflenders under
the present Act. In the working condi-
tions in the field, particularly while guard-
ing highly sensitive undertakings, it I8
essential  that members of the Force
charged with the responsibility  of security
and protection should have the power to
arrest  without warrant in such cases.
But after arrest the offenders will be
handed over to the local police. 1 think
my friend, Mr. Dauaga, has explained it
ably.

It would be seen from the above that
the proposed amendments are entirely
within the legislative  competence of
Parliament and these do not infringe any
State subject.

About forming of associations, I have
already explained this, But in this con-
nection, the correct Constitutional position
is that under article 19(4) it is permissible
to make a law imposing rcasonable res-
trictions on the exercise of the right of
association in the interest of sovereignty
and integrity of India or public order or
morality. In the present case, it is not
proposed to abrogate the right of associa-
tion but merely to impose certain restric-
tions. These restrictions are identical with
those imposed on members of BSF,
Such restrictions are essential for proper
maintenance of discipline and discharge
of duties by members of Armed
Forces.

It has also been pointed ouf that this
Bill will deteriorate the industrial relations
of the public sector undertakings. I deny
the charge that the management might
use the Force against the trade unions.
CISKF has been functioning for the last
13 years in public sector undertakings and
there has not been a single oecasion
where it has been found to be acting in
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any way detrimental to the legitimale
labour activity nor have they interfered
with industrial relations. The amendment
merely seeks to make the existing Force
into a more effective legal instrument in
order to enable them to discharge their
responsibility eflectively. At the same
time, it is necessary that unlawful activi-
ties, like assault and violence, on persons
engdged in carrying on the work of the
undertakings, by any group of 7 persons
should be effectively checked. So, this
is the main idea behind this Bill,

I do not agree with the suggestion that
this Bill be referred to be Select Com-
mittee again because this had already gone
to the Select Committee and it was dis-
cussed there thoroughly. Now. there is
a necessily to make a Jaw immediately.

1 hope this House will agree and pass
this Bill.

SHRI AMAL DATTA (Diamond
Harbour) : Arising out of what the
Minister has just replied in reply to what
you, Sir, had asked, namely what was the
necessity of giving new powers to the
CISF, the Minister has said two things.
One is the specialised requirement of a
particular industry namely, the oil in-
dustry and the specialised requirement
in a particular area, namely thc North-
Eastern area. Now, there is already a
specialised protection force such as the
Railway has got, the Railway Protection
Force. Why not something on that line
was coenceived ? Since the Petroleum
Minister is also here, perhaps a reply
should be immediately given because by
saying that petroleum, which is a very
valuable industry no doubt, requires spe-
cialised treatment in the way of protec-
tion, and this particular area also re-
quires it, therefore, in the whole of India
you give power of this arbitrary nature.
This is sought to be justified. This should
be clarified since the Petroleum Minister
is here.

SHRI NIHAR RANJAN LASKAR :
[ have already said that this will give a
Jegal sanctity to the Force. ~For example,
I have said ‘prohibited area’. Most of
the industrial wundertakings have been
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declared as prohibited area. Unless it is
declared as such, they have no power to
act. So, once it is declared as such, they
have the power to arrest and stop in-
trusion.

MR. CHAIRMAN : The question is :

““That the Bill to amend the Central
Industrial Security Force Act,
1968, be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN : Now wc take up
clausc by clause consideration. The
question is :

“That clauses 2 to 14 and the Sch’edqle
stand part of the Bill.”

The motion was adopted.

Clause 2 10 14 und the Schedule were
added to the Bill

Clause 1. the Enacting Formula and the
Title Were added 1o the Bill

SHRI NIHAR RANJAN LASKAR :
1 beg to move :

““That the Bill be passed.”

MR. CHAIRMAN : The question is :

““That the Bill be passed.”

The motion was adopted.

17.37 lirs.

STATEMENT RE : SHOW OF GAS
IN WELL DRILLED IN RAZOLE
(ANDHRA PRADESH)

MR. CHAIRMAN : Now there is
a notice from the Minister for Energy to
make a statement just before the House
adjourns but if he is in a posilion to
make it now, 1 call him.
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THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): It gives me a
great pleasure to inform the House that
on lesting a horizon in the interval 3,367
metres to 3,445 metres, the well Razole-1
in Andhra Pradesh has yielded a flow of
gas at the rate of 4,39,000 cubic metres
per day, at a high pressure, through a
3/8" choke. This is a very significant gas
show. Further wells will now be drilled
in the area to assess the extent of
the find,

MR. CHAIRMAN: We are very
happy to know. [ am sure, all sections
of the House join the Chair in congratu-
lating all concerned with the recent
discovery.

st mae fagrdt awEy o Aty
AZIZT, AT T gea §FT gegrer gl

T, AT 9A qRT wEg-Awy, AW FM
TP

MR. ClIAIRMAN We also congra-
tulate the Minister along with the
workers,

SHRI RAM (PYARE PANIKA (Ro-
bertsganj) : Sir, let us congratulate this
Government, the Minister and: specially
all those who are engaged in this great
WOEK. -

SHRI P. SHIV SHANKAR : Not
the Minister but the ONGC. [ will cer-

tainly convey the feelings. of the House to:

the. officials of the ONGC.,

MR, CHAIRMAN : Yes, we are very
happy to know this.

17.40 hrs.

CANTONMENTS (AMENDMENT)
BILL

THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE /SHRI K. P,

SINGH DEO) ; [ beg to. move :
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““That the Bill further to amend the
Cantonments Act, 1924, be taken
into consideration,™

As you are aware, the Cantonments Act
was last amended about 29 or 30 years
back, to be exact, in 1954, Since then
they have been a number of demands
from various quarters for amendments of
different kinds to be carried outf in this
Act, The general and common feature
of these demands has been that the Act
should be brought abreast of modern laws
on civic legislation to enable tne Canton-
ment Boards to provide civic and other
facilities to the residents of the canton-
ments. At the same time, in the context
of the fact that the cantonments are pri-
marily areas for the quartering of t(roops
and also in the context of the fact that,
admittedly, in some contonments the
civic amenities are not as satisfactory as
they ought to be, or as they should
be, there have been demands that greater
control and supervision should be exer-
cised over the functioning of the Con-
tonment Boards and that the Government
should have a greater say in being able
to ensure that the Boards do function
efficiently, collect their taxes and ulilize
them in a just-and fair manner in other
words, discharge their responsibilities in
the best possible manner.

As I mentioned earlier, it was nearly
30 years ago that the Contonments Act
was last amended, in 1954. Since then
there have been frequent demands from.
various sources, from the members of the
Board as well as the public, for greater
demonstration as well as for changing the
very basic structure of the Cantoament
administration, viz., to have a civilian.
president along with majority of elected.
members in the Cantonment Boards,

In order to better appreciate this posi-
tion in an objgctive manner, the problem
has to be seen from the historical pers-
pective and relevance has to be taken of
the historical development of the canton=
ments as to how the cantonments came
into being in this country. As we are
aware, the cantonments ar¢c primarily
supposed to be the places for the residence
of the troops, When they were first es-
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tablished. the needs of the army constitut-
ed the sole consideration for determining
the system by which the cantonments
were administered.  Defence needs are
still the primary requirement and, for this
reason, the cantonments musl remain
different in certain respects from munici-

palities.

With the passage of time, as our popu-
lation has grown in (he country, so has it
been in the case of cantonments ; not only
has the population grown, but it
has diversified too. There are many
large cantonment areas in  the
country, containing a considerable num-
ber of civilian inhabitants, whose pre-
sence in cantonments has no specific
connections with troops or with military
administration. This has meant that of
necessary the administration of canton-
ments has had to cater for the needs of
these civilians and, as the civil population
increases, the need for more facilitics be-
comes pressinge

Therefore, the fundamental  purpose for
which the cantonments have h?en set up
should not be lost sight of while consi-
dering this amendment. Thg_y. ca‘n‘nm be
merely converted into municipalities, as
has been suggested in some quar%ers.
Certain special powers must be retained
by the Government loi safeguard l.he
health, sanitation, discipline z.md secgr'ny
of the troops and the means of exercising
these powers must also be secured. We,
therefore, have to serve two we?ltdeﬁned
purposes. Therefore. the prow;rons of
Jaw which we intend to amend must deal
justly and fairly with Fh‘esc A7) m?pon,am
interests—one is the civil community *fnd
the other is the interests of the bodies

ps who are living together in close

of troo M-
oclation.

co-operation and in closer ass

Therefore, keeping in mind the primary
ntonments, that is, to pro-
vide troops with suitable accomquation
and civic facilities, we have 10 .retm‘n the
present form of administra.uon 'l‘n the
shape of Cantonment Boards in which the
Army interest predominates, but the d?-
mand of civil population to h.a\.fc a modcm
and efficient municipal a_dm:mslratnon or
g oivic administration will also be met

purpose of Ca
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to the extent practicable. It has also been
the policy of the Government that where
geographically feasible, the redundant
civil areas are excised and merged with
the neighbouring municipalities or formed
into separatle municipalities by themselves.
This can be done where there is a demand
and where the State Governments are
willing to take over the administration
without affecting the finances of the
Central Government,

Keeping all the above requirements in
view, the main highlights of the propos-
ed amendments are as follows :—

(i) The term of office of elected and
nominated members has been rais-
ed from 3 to 5 years. Therefore,
Section 15 is accordingly proposed
to be amended.

(i) As the term of office of the Board
has been raised to 5 years, the
term of office of the Vice-Presi-
dent is proposed to be made (wo
years six months, thereby enabling
2 persons to become Vice-President
during their noermal tenure. Pro-
vision has also bcen made for
passing a ‘No Confidence’ motion
by a majerity of not less than
2/3rds of the total number of
elected members holding office and
attending the meeting. Section 21
i1s accordingly proposed 10 be
amended.

(iii) 1t is proposed that the Vice-Presi-
dent may act as the President of
the Board during the temporary
absence of the President not ex-
ceeding 30 consecutive days from
the station.

SHRI ATAL BIHARI VAJPAYEE :

Can the President not be removed ?

SHR] K.P. SINGH DEO : The Presi-
dent cannot be removed because he is a
Station Commander, he is a Government
Officer. But this facility did not exist
where the Vice-President could preside
over the deliberations in the absence of
the President. So we are incorporating
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this and for this purpose Section 20 is
proposed to be amended.

(iv)

)

(vi)

(vii)

Disqualifications for being a mem-
ber of the Board have been ampli-
fied and c‘corrupt Practices’ have
been defined as provided in the
Representation of the People Act.
For this purpose, Sections 28 and
29 are proposed to be amended.

In Class-T and Class-II Canton-
ments there is a Civil Area
Commitlee consisting of elected
members of the Board, the Health
Officer and Executive Engineer.
At present, this Committee is
entrusted with certain functions
and powers by executive instruc-
tions. I¢ is now proposed to
make a provision for this in the

Act itself and also give more
powers to these Committees. Ac-
cordingly. Section 43-A is pro-
posed .to be amended. The

powers, duties and functions to be
given to these Committees relate

to the removal of dangerous
buildings, enclosing of waste
lands, filling up of tanks, reser-

voirs or other places where the
water is stored or accumulates,
control over private latrines, con-
trol over overcrowding of dwelling
houses, ordering disuse of build-
ings unfit for human habitation,
control over agriculture and irri-
gation, provision of troughs and
pipes for carryirg rain water from
the buildings and for efficiently
draining buildings and felling and
Jopping of trees  within civil
areas.

At present there is no power with
the Central Government Lo review
a decision of the Board or an
order of the GOC-in-C in matters
pertaining to Board’s administra-
tion. Now it is proposed to
provide a new Section 51-A,
whereby the Central Government
will be empowered to review such
decisions.

In order to improve the financial
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position of the Board it is pro-
posed to enact a new Section
63-A to enable the Central
Government to issue directions to
the Board to impose a new tax or
to enhance rates of existing taxes,
as may be considered suitable.

In order to ensure full recovery
of the taxes and to avoid accumu-
Jatien of arrears, it is proposed
to make a provision for charging
interest on arrears beyond a
certain time-limit and also enable
attachment and sale of immove-
able properties under certain
conditons. New Sections 92-A
and 94-A arc accordingly pro-
posed.

17.50 hrs.

(Shri Somnath Chatterjee in the Chair)

(1x)

(x)

(x1)

Certain lacunas in the Act are
being removed. For this purpose
Section 99(2) (f) and Section 259
are proposed to be amended. By
the former amendment the Can-
tonment Board will be enabled to
recover property tax from private
buildings hired to the Government
and in the latter case the Board
will be in a position to recover
amounts due on account of rents
on Jeases and licences.

A modification is "proposed to be
made in the obligatory duties of
Contonment Boards by deleting
the responsibility for muintaining
public hospitals and dispensaries
and primary schools from obliga-
tory duties and including these in
discretionary functions by adding
thereto such functions as providing
house accommodation to any
class of inhabitants, developing
small-scale and cottage industries,
preparing and implementation of
Group Housing Schemes and
others.

A provision has been made for
declaration of Naval stations as
Cantonments where necessary.
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(xii)

(xiii)

(Xiv)

Sections 3, 41, 56, 57 and 128 are
proposed to be amended accor-
dingly.

It is proposed to empower the
Executive Officer to discharge
certain routine day to day func-
tions of administration of the
Cantonments Board. Therc are
certain matters which cannot be
kept pending for the meeting of

the Board or the Civil Areca
Committee, These pertain to
functions of a routine nature

where exercise of much discretion
is not called for. This will enable
the administration to function
more efficiently so as to meet the
needs of the populaticn. The
Sections proposed to be amended
or added are 65, 67, 68 (2), 72
77-A 82, 83, 113(1), 114(1), 118,
119(3), 131(1), 132(2) 135, 136,
143, 145, 164(1), 180-A, 190, 191,
192(2), 193(3), 194, 207, 216, 219,
221, 224, 230, 231, 241, 243, and
289,

Wherever any important power is
to be given to the Executive
Officer, a provision has been made
for the Cantonment Board to act
as Appellate Authority against the
order of the Executive Officer.

It has been proposed to amend or
enhance the amount of fines and
fees and financial powers. In
general these financial amounis
have been increased to 5—times
of those existing in the Act.

The Comumitiee on Subordinate
Legislation of this House had
recently recommended that pro-
vision be made in the Act for
laying of bye laws framed by the
Board before Parliament.
Government have accepted this
recommendation and accordingly
the necessary official amendment
has been moved, as you know.

With these words, 1 move t!at
the Bill be taken into considera-
tion.
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o sew fagry aodey o oWl
wgiEa, §3 T g F1 H1E gEaT ar
T8 fear @ FF ag fadas fasse w3
F1 W7 ST Afew § wgar g oA
AT 5 gwra 93 fa=ame #3 11924
F q17 qge a1 Frafaat § wrafeag
A H gq9 oqT9F @aEAd fEy o
WE I wATIg 7 #E FATA A
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g1 HAT &, AT §HA[ UH-TF 1Y 4T
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TATAT TS TT IaO% q¥aes { graiqar
T FAAT AL, T HATHA & qigHT-
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qat &1 q1e7 7 faar T fafaas
USTITHLN FHZ1 T =0 qFasy H 9=y
FHT g% 91 | agi 9T JAL7 qb gg grms
gat fr @oag Fag-wT 99 g¥ fadae
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a3q ¥ gg fagqs o gaar & |
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MR. CHAIRMAN :
proposal at the moment.
will consider it.

There is no
The Minister

SHRI AMAL DATTA (Diamond
Harbour) : Sir, this Bill is coming for an
amendment after a long time, as the
Minister has already stated. It appears
that from time to time various bodies
which had an opportunity to look after
the working of the cantonments had made
ad hoc suggestions. Now it is a very
lengthy amending Bill and a lot of these
ad hoc suggestions have been brought
together without having a look at the
main object before the Government as to
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what will be the ultimate shape of th2se
cantonments.

Well, the Minister has started by
saying that the cantonments have been
established for a particular reason namely
for the quartering of the troops. Itis
not quite correct. No doubt, the quarter-
ing of troops was the prime object but
the cantonments differ from the military
stations in an essential manner. The
military stations contain only military
personnel whereas in the cantonments
there are a sizable proportion of civil
population also. Cantonments are a
unique idea which the British had brought
in so that the British Army could be
quartered in such a fashion that they
would also have a social life and would
be able to mix with civilians and have
the same type of life as they were used to
enjoy in their own country. So, to
create more pockets of their own people
in this country, they established canton-
ments., That was the main object of the
cantonrnents. Unfortunately, our Govern-
ment always seems to think in terms of
whatever the British Government had
done. This is particularly so in the
matter of Defence and Army,—Whatever
the then Government had done has to be
continued and this is an Iimperative.
There is no escape from it. The Govern-
ment is not taking a look as to whether
it is necessary to have cantonments at all.
They are only saying that it is necessary
to include the administration of canton-
ments because of various reasons.
There are certain lacunae that have
become visible in the administration of
cantonments because of the conditions of
civilian population and so on and so
forth.But the main thing is why we should
have cantonments at all. Why should
they have this particular fashion where the
civilian population is within the adminis-
trative set-up of the local
managed by the military personnel.
There is a demand for democratisation
and it has been mentioned by the
Minister. But he says it is not possible
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to have a democratically elected body:

He says, it is not possible.

SHRI K. P. SINGH DEO :
said that.

I never

SHRI ATAL BIHARI VAJPAYEE :
You did not say that but that is what
you meant.

SHRI K.P. SINGH DEO
what you think.

That is

SHRIT AMAL DATTA : That is exactly

what he meant. It s not possible
because of certain reasons. You gave
the reasons, namely, securily, hygiene,
this and that. Therefore, the Canton-

ment administration has to be what it is.
The vice-president will be able to preside
over the meeting of the Board in the
absence of the President. Previously that
power was also not there.

MR. CHAIRMAN : You may conti-
nue tomorrow ’

BUSINESS ADVISORY COMMITTEE
Forty-fifth Report

THE MINISTER OF PARLIMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : Mr. Chairman, Sir, with your
permission, I beg to present the Forty-
fifth Report of the Business Advisory
Committee.

MR. CHAIRMAN : The House stands
adjourned to re-assemble at 11.00 a.m.
tomorrow.

18.00 bours

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday, May 4, 1983/
Vaisakha 14, 1905 (Saka).





